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% g o7 AEET AT IT affad 7 37|

(7) =maara (6) T g W3t FATE OH
18 FraamE Aear frIEmTET F Pray safsT i
T wfgAsT &7 7 gy HAAT T TE AZL &I
Sy ot & in geafa st F1 gAr A F1 I0AT
e 7 (zaT TATEl, AT AT gy faeg @i
ST seTfad A Sl g A A faq TidrE ®1 39,
s T F o A gl FAART dai=e
o 2, 9aF @A @1 ® AT wqozd H ATIA FT
gFam 2 |

(8) famm star 5 qdte & gl A
frzafraran ¥ afawia, qEATEl TAT H FAACT
=i fgfirr, fraeaa 1T qzsqfy ¥ fqax & AsH F
TR F1 AT H | '

(9) ==, FAFATA AT faegre foar &
fame gO-aT 04 THIETT ¥ faq gATH FaEal
21T |

(10) gaafy @=1 Tl qfat it A S
s, ot fr fafeed &1

(11) aeeary fregfraras & afawfa,
qerEl FaT @ FEATCA F oy FAA AT W,
quge & AFAET & FATE F1UA gaaifea 6T FAT |

17. (1) weear famafzarad FaAaia,
o AT 1 ORI AT ERT #TY AUEH

?‘iﬁquma‘rr%r,qaﬁrﬁﬁmaﬂ% Faqia gia g
ferat TN A

(2) meeardt famafaarsd A gaafaa, TET
it s A7 ITARTAr A= oy, s &
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#ra7 fRamar

fafgr &, o waafs & wwads, fafga i
s SoAteg & wiafras gvg gifvsfas g9ar 99-
wifed eTF1T AG1 FTI |

(3) eweeqrit fasafremes & gmwfaa &
wiaat ud 424 fawafalaa =7 § &0 —

(%) famafea=a & alaaEr #i1 afawEr #1%
fomataeTas &1 HTWTE YET & fAy IerET R,

(w) faar aftwx st qoee &1 937 gfET A1
sz g qfvag 991 AU F GTAA, TH T ATABI
TFE AT, yaifeaty &1 f5 ofwgg agar 59 H7
F14 F4 & a0 d799F g1

(1) Foafaerem & wam & fag ATHEA IF
e &HELAT

() i T, TEEER # 9
weafrad AT @1 sardl afaeE @A

(g) e ghEmEt § g9 w1 gEE FE
St fir fafeer 2f, i 9ad gwatan @i giFarAl &
Sfam faemes & (oo seeawE gH7; '

(q) b g1 FA=T &1 g wTan, S6r o
- w7 A g [AEa fear war B g4l
wafed g1 |

18, (1) eeearr fazafazr@y 1 = fager,
gq fawalgamms @1 QRETEE  SEFTED AT A
Hvzd & AgHEA 9, 94 faafamsrs & Fag@ gq
frarer fpaT STTEATT | :

(2) wer frawm, aeAwl fasafazmag &
e ot Fafam F71 5379 F0 FIT ThH fasfia
Sifg & fawg ¥, 59 awg 2,

(3) #ar faw, areamy famataaraa ® GR
st faua & feo, geaia & sfq saEE @, gHH

cqd ame §1 A4 oA seglE o wer fEE
afrafaa g1 |
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qrrar afasrd

wia s s

(4) %t fmear e arfesfas O T
Sr fr fafeg P @ o gEmEfE & e,
fafer mifeafew & afafom &8 qifoa s agar
Sqa e 7S AT HAT |

(5) T fagsar—

(F) =g gftfeaa s fr acam! faeataarad
zrar fafqam 1 fafe & wfafem @ =g 90
@me%eﬁﬁaﬁﬁmﬁmﬁ#@;ﬂh

(=) faet =pr @1 Arsse s, ot o Fae
oqfzfam & fraeadt & aufae 7 21 saar faas &
qfcfmm grar Sge aamar s AT & 7y A9
e Tar « faar 79T g1

(6) ereeqry fagafasrag &1 A/ 87, HUEH
gy AgHiTad AggiaT 4% § T A |

19. Feetdr famataaaa & gerar afasrd S
quEw F agAEd ¥ goafd f e, a1 fam=-
ForerrerT ¥ @t WAAT, HaTAT, FATAT TAT &7 SHT A
geafe & afheT, ST 997 9w & fAg eud
FT T

20, (1) weear fasafE=mem 1 G0 FeAamr
frme, 9§ fagatraray srqosiias afawrdl g

s oz § wgAEd ¥ gad g fagEr
ST |

) g wemr farws & fefalen wa

%) Al F fau smEm S e 5
@) gra-aaEs & FAEA B fAfEes FAT
7) Faaf grar wgaiiea FrSETAT * HATATL
gl F ST & SqFHGT FLEAT
() argime frar wamel &1 FO@T FAT;
(2) fazafaaras & wmasi & fawsm § 98-
el I ;

(2
ZiT, a4
(
(
(
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(7) famafamas % 9F gra-aqT & a5
AT FEIF: FLAT;

weTfaamm & 21. (1) s wgfE=am &1 oF wfassEr
sfassmt g, S gofFTiaE afawid g oT qozw F AgAl-
g9 7 g 3T [y A s

(2) == warfaeneg & graz &4 fagai 4,
srfeesmar, gwtfa & afy sowE g |

(3) wrfaemem & fawrTt § a7 &K #fg-
FrEr fogor & g=ray & fag sowEn g )

eSS 22. (1) amawr faeafaama w1 gEasemET-
=IET, HUEA & wqAiad 8 Faqa gra fAggm fRar
STAT &1L 7 TEARTHG FT AL ZIT |

(2) geverm & geg o fauat & geaw
AT AT & giq Iarar g |

forart afez 23. (1) fa=r ofms feafaamg 5 agirs
famgt &1 o g o 3w wfafray qan afefqast
F Iqaai F aa, FE-w, FEaT oF fAgeor F73,
#1T favegm, Favdr qom 94Tt F @ F1 T @A A
gt Irifea) &1 gifex & grafrag amal § @t
ENT X M T & AEIAT FT A9 FLAT F4T
Faedl F1 AGTIAT FaT1, war 5 fafga fFar g,

(2) giamr wfFT &7 =q79Far 9T gATT ST
famn fa=m afeeg % o frafafes ofs g —

(%) geas@Eal & Aoy o w3 a@fEa,
Wl AETTF ATAFT |, FATGT F qAZ AT

(@) arot d=1 & Uy Prwmrsast 57 agai-
forq &¢Ar, 5a1 % 98 smasas gas;

(7) «arem 9%, 9F-9T9E 92, GIEF ATAEH
9% q9T F=T FEATIA F 981 F1 Gieqq 0 F fag AN
T Ffed] 0F SAfesal ¥ wEA U gAY &0
famrier &2,



18

gfezion o qwE T fvafaeamaa wfafmEy 1970

(=) @=A9H, aagmamaﬁtfam—faﬂm‘i &
e wgaT TEeT & faw ARG T, qizatad
FgaT HWIET FIET;

(=) faeataames A gral & 39 & g ®
fafqaw T4ET;

(=) faeafaerad 2100 daife gdemEl &
faqq ¥ fafFmw 1T 9E F9ET forera SITEITT 9 T
qfmwEt ¥ fee gl o1 st ST

() wurfedi, swrfa-ai (feeeitar) @4l
gRiT-aEl a% & S A1 TIEAEAL B FET ¥ fafaan
gl

() AR AT, ygam aar e
% faum # Ramfar &1

(=) e forerrar & vt & fag faifa
&1 i A AngaEl F faga @ fgsifs @1,

(%) g s wiwAt &1 qET FTAT T T
ey SaEAT FT AT FAT, S 5w wfafrad &
F1%7 H9aT FuarH] & AT FE gl sgal & I3
afaifa & |

(3) faz afcag g% A T i —

(7) F@afa;

(@) fasafaaed % wEifaemadl & Ffassrar

() wrfaesmET, TR AT

(w) faearefpar Ao,

(z) sgEe-fAae

(=) AT azifaaEy g W T
e agifaeTed ¥ uF [T |

(4) garer (3) @ (=) % fafafese @=%
£t qarafe a1 ag gel |
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qeara 4

REUERIER] 24. (1) freatafas agifaermg gfamm g
faafaarTag & sz wgrfaamy g, aaqr - —

() =fr mgifaams, o

NN (@) aq fafemr nafaars, o
' (w) a9 = gafaee, G
& ¢ (=) #ifes g of wafrsr agpfraas

‘ q9T 0T o+ g qarframay €1 Gerfaaar gy 3o 4
| fam & aroeea g9 F aim enfar fwa g i
(z) gfammr e o, Fm @R F &
AIHAM, AR A T (o F 0 geqrq,
gheamn s Fagafrarma & wgfaams & =1 &
‘ THIEHT FIAT ATE |

| (2) faeafafas agifam, 4o 5ft -
faarer % w25 agf e 2, o7 —
(%) =fw wzgrfgama, Fiaamr;
(@) #fv afenfas (s=nfwfon)  #Ee-
ferarrerg, gfaamr;
() w1z fasra mgrfraag, ghmmr;
» () =ifes fagm oF w@AfEs gafEeT,
Afgarar;
(=) o9 fafroer agrfaenaa, g,

(%) i marfaerem, aaqe s a5 fF o7
v @4, fgAma wiw # Al eqrfrr ag)
BT &;

(&) s wgfaersm, o fEorfEa e,
= Aiafaq F oA IR F aw warfw F7 and;
ﬁt "

(o) oara xew ¥, F3l7 @EER F, F4
FgEE, aFaEr a9 faeare foer % ©F degm,
9519 H10 Feafaama F agrienag & =7 7 oftEq
AT AT |
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z feamo ua qarE g fmafamas afafae 1970

(3) () geaEr famfaaes & 90F F8-
faerea ¥ oF mizg wfwfy g s eyl = amEr
¥ uF § wfus Harfarmﬂzra"r arwfmm%mﬁ
satfasnel & fau uF mzw afafa g awr 2 |

(@) fafwe sgifaeat & ofaswsmrn, a0@-
sl 153 glafaat § s 0 6 wgifEaEd F
frmmTeaer SEF §a E1 |

(w) uF fam o % oF & wfow agriE™a
% fag @i oF qizw giEly g ) 5= & qgaT s
ar ¥ wafy & @, yas afgssar =559 § 7157
wfafa &1 sene 1T

(w) gwafa, s 6 fea gos, 9o @9ar
iy wetfaanadl & fauat agar fama  geafrag O
g weamEl w0 mizm @ty ¥ g adEE $T
TFHAT 5 |

(%) wizasq faife w3, b nea qfia
Fde W, ATl NIz F qHwiad a1 gyl
=y &1 glafe=m fwar o & |

(4)  weirg wefaered T fwi w1 gwifEeE
w21, w1 T Tafea fad an 21, ofw, weaa fawmm &1,
Wy wemna ® faug saw T wE, sr
qftaz Zi% 895 |

(5) wead fawpr &1 UF weww FI, WA
afgmrdt oo # fau sfeemr & afy, ag69m@ &
fau, agaom fRas % sfa, &% faearz fmar & foo,
foreare fae o ¥ s, Soeamdt g o

(6) weks fawm &1 weag, Fadfa g T
AT ST 9EE FITT, WUEH F HHiaT 4 tagw fwar
STHT |

(7) ferarmenstt & wdea, nfwat o< & 0
git, s fos frfae foor i 6 1
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Fameam ¥ g
A 77

Fify faerrT fore

(1) s =wfafaan oo afcfaat & sgaai
% g1, yeiw aregrT facafrereg & aeanda g
w7n WG T stra, o 21 ifas 9 sqazfos
HFHAE & (90 IF@EE g, 9T s=i 9% e 31
qHTT, AFIIA AT FA09, Fed1y Ag€am F7al A2
g % s 5 aaarg siaai § o7 d917 FgEaE
UF G FEl F R A7 S

(2) weaF qeeqrAl Faeafarmem & ow g
a7 fA2ms g, s gaif § ofy saem gm
ST ST ATea @l & TR T AT AT & AgHIET
4, gaqfa gra fagsr e s

(3) =gdam fadws, £t ¥ afirfag oIl
afamrar gmr s faeafrmr Eﬁ a-fgaer‘i
STHEN T ATHAT FEAFT AT OATTA, ARG AT
AT FLIT |

6. (1) Feeaml fFwafagma & &4, s
#rm%wq*ﬁ szt o= fasga & war Ferﬁ':r?wmq
FH TR EIT— .

(#) ®iT FEare w14, 9t geg5: ege7 § firar
wEaeT 215 ST
(&) wregig famqe aogi ¥ fag wEr fea

AlawTieat @41 fagar gl =1 # q33osi & fag
STET&Tor $ETT FAT;

(2) fost Wt Fatmaﬁg a grs, o faeame
fiaw, weaF qeear Awfaaag & aqv-agy fGoo-
IR AAVT F FAAATE Fowwed g A 5y
ferrer, @ waFiar ¥ fwedl ¥ amq frsz gueg
q 19 T &< .

(3) freare-foer frims, xfr ¥ awdier w7
% yfufers quisrfas afasr g 91 afesmnn &
qIHEl F T4 TAUE F a@ﬂar‘f o gagla o e
fmar st |
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faafe ar &9
AT WA

giaeg fafw

Fafaw afawriar £t
frgim

HTaTEy g9

qfefma

(4) fagne far AR, gaglm & afa I
ardY g1 @ el agr gfEfuat guEgrei &
gamm # aRifas SqoTt 3 gl 1 A6 B F
SRE EvaarE FEEe fawiaT F 3

Fatq S
Gl

27, weawr Temafaaed & SEF AEwd,
s wgar s e #1 gar fagfa 1 sy T
s RS TR g, s e fafgm Ay A T

28, warE Aeqrl fataamy au arfasTeAr,
qenqEl qa @e FHATRAl F ard & fag, UE g,
wr wat & ada, sy fr Gl Al gf, e #1T
wizer ffg afew w211

29. =y afgfhas & SUadEl & a4, qeeaTAl
fasafam@a & aadid Fa=a1iEE & daE, mva free
fraTT & maed & qwET § frwTTsaE g A ST,
qqrfials, sfgemr agar agadE, eas, F9a
fmr far RmE o1 smafan R @A HR
qued ¥ sguiad & gaaia g R e ST |

30. bk gwy as, 99 9% (F geegrAT faga-
faarmy & wrfasr wfEw w7 ¥ afed w8l o 51,
aa aF, e, oq famfEare % fgdr At afawrd
£1 eqr €7 & faged ¢ aFar 8, war o afg-
i & g g & ¥ (o faafaeree EHEET]

2l
= 6
afefran a3 fafmaa

31. =g gfgfga F Syawdl & 76, SEIn
fga faararg & qfchaw fT Y A &1 29897 71
wﬁgmfﬁmﬂ:ﬁtﬁﬁm%mmwﬁ:—

(7) famafaeen ¥ mifgmrfcgl 1 5L
wifgqal od Haedl
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(@) freafaames & sifasre agedt s faes-

faenaa & srferwrfeay, steaost g7 wer FASTRAT *

I, fFgfE o ox & o7 @ qar wiw F Fefrdt

| F1 9fF #1570 arfaswiia, sfasrfat, a=amst agr

77 FHaATieal ¥ grafram ot amet, G fae ag
21 SATEAT FLAT ATIAF A3 FTGT 31 ;

(7) feafaamr % asfawifdt & gzam,
frafer & a0%, wfsaat T wds91 57

(%) ssm=t & gt e fagfaa & 0%

Eag

(=) fawmaframay 5 sfasifdf, g=sms qar
¥ FAATCET & 19 F fan g9z wgar wirsafafy
HAFT TAT & T5T F1

(%) swfert wa sarfaqai  (fessiimn) &7
X 77 F7 |

(&) =T Sorfady 1 w3m 530 71

(o) faamii & sqmaw, aaTHe, awfwﬁqaﬁa
HHIGT F7

(=) famafaemem aro sefia Eﬁﬁﬁﬁ &
TITTH 31T AHTTA F7;

(%) sedarafadl, grafeal, gavl an g
FU F1 §eqa s7¢7 #71;

(z) =masi & ores & g 57,

(3) frmafaemem & g 3 s o 4%
AR G497 57 ®9 7 EH 7, !

(=) Temafaarsg w1 garfd od gnfs o5 &
fo faaifa greawat #1;

(z) wat =+, foa® e, grai s sy,
mﬁﬂﬁ‘rmwaﬁwiﬁfﬂqﬁwfﬂmw
AT qheATd AT wF ¥ 99w F1 aar surf
& SAMETHT T 949 F¢H F o aram 17

(o) Tasafammm % gl & sramg 57 980 7
Wit fawafaame g sqwlas grmardt § s &
foe g sgmge #7;
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B——

(@) Frmafaama gm0 Wﬁ:@mm FI
WiFrAT |1% fACeer & ;

(%) faeafammes ¥ afasri, qEATHI AT
e wTeqT # gear, ARAATAl, STHEEAl hE]
s Frar ol Y a7 gAET gavAl q9r PR W
FATLr mE AL F;

(z) fazafame gra fl 919 AT E5 F;

(9) fazafeeraa & s § faaifad sfaal
=1 far s =y arfeafas AT 9F0 Fag A o
afas v FT;

(7) wefamieal, s, o | AT TR,
ﬁiaﬁa#@wmﬁﬁﬂﬂﬁaﬂ%%m AT Bl ;

(7) @it wrmal @1, 51 6 5@ sEiTAE BT
qﬁﬁiqﬁiﬁrmiﬁaﬁii‘cmﬁﬁmﬁﬁml

o S 5T 32. (1) v afy Faeafagran  sfufer,

FA T 1961* #1 wrer (30) & wreft Faermr famrfamrem
FTTT AT Y AT T SfuAaE & AT g § Jor
TEe A1 FICHAAH, SE a4 z@ sfafa Tl ¥
T 7 2 S P sl A qfeadl & w2,
a1 i guias qweTe gra Afwgfed Bwar T AN
qeeaTA e e & ager afefaas g |

(2) swa-gwa 9T, AOEW AT AUAT A
qfchgy AT GEAT £ A1 HEifee wgaT M 1
mr%.méﬂ%ﬁimfﬁﬁmﬁsﬂ% TEATT
grafraa § |

(3) for afcs, moew s QR ¥ STed
ST SEATE FE TFGT & T UH qrEdi 9 HES & ETa
AT AT a5w o (=T T sma

qGy EEfaad % gt STl S STessl,
arfaet argaT SR BT wArtaE w A fedr i
fy 7 9T FaAT gfefmy w1 R gaee fEE
qfeng g aF SefEd wgl A 99 % fe @

* 1961 = durr= afafrrg 32
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fafamr

iR 1 a7 98 997 97T =397 F4 7T FAG<
7 faar mr @ R faa afe s R 2 @
HusH 17 99 9T fa=e gy o

(4) suamr (3) # fafaee od fedr omew g%
mzd faarz T @FAr & T wearfaa aftfaw #1
T FqAT ATATHT FL GFAT § AqT (FET HoOiaq &
Hm,ﬁnrqmggqrar forer afkug &1 @A % oo
Wnaqmﬁmmﬁq#ﬁqawﬂ'ﬁnnt

(5) (%) avesw &1 FI1E 1 Foed, FU5 FI
=t W af<fan §7 9T 95T F gFar 2 g T
ag 0H ATEW o geafag @ o e ofveg & sy
T AFY qEaT 2, T WS oF 9T F1 I7 1 TR F
SFAT £ AGTT ATAIRTT FT TFAT 2 |

(=) afz ogr areg fa=r 9fmg & Fg¢ F
g arr faua & grafegg &, a1 wew, faan ofwg st
zq g% fa=m #47 % fou M 59, &1 quew &
gg Fadr gFd1 & 6 97 9=g F1 SAqEiET @ Fal,
o1 f fe wee & wedTRa 9HAT AEAT FFET HOEA
F1 WIEY T@ =Y A gegg (Far @ faasr e afwg
HIAEA FT §F 41 0 N & IJuaed g9 feafy H
AN g AR ATET WuEd F fHE oF s ary
seaa o 21, s f6 3 faen ofeag grer gosq
g qreq &1 foafa 7 an g &

33 (1) weear fafaarag 1 £ wrigmd
tq wigfaaw #1T qftfqagwt § @09 faemfafag § &
fafog a7 gFaT 2 —

(%) zasr o=t § qraT F T AT T F
fagtewr iz gy & fou sl ggwi 71 dear &
fero;

(=) =t fout, st 2q afafaan @i afefaat
g7, fafwawi & syafam fvo o Y, & eqaear &
farm ;

(w) fFer <t s AW 7 sgaeqT F fa0 1
FIT GIHETL § gy g1 #1T 36 AEAGH  #1T
qiefFaat gT gvaiea 7 81 |
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1961 1 3241
qama HfafHTy

AT UF FLET

Tﬁqrm va gt wfa fevafaarsy afufms 1970

(2) aeearit fasafaemag 1 g% mf'wr&’r
5 wifeemT ¥ qaed] F1 ds51 @0 fafgt s ds40
W fEn @ e wid & guan 39 F fag o dsEt
FraaEl F afwaEl 1 @ Ft smaer & o, &l
FATAT |

(3) afcfaadi & gqaeai F aeiA, foem qfg,
eearT Frzafaemas & ureaeAl, oderst # ggafE
& gyrfaat oF gyfagst &1 sqaeat & e, graf=
qr59 |fEfadl & gearaed] aredl $1 97 U F
fafraw a=r awdr & |

(4) fear qfoag, meagfafa oo ars wET £
ge 981 gwal, 1wg amax @uEr frar oo F
ganai wfgm, aegafafy &1 @ fFaeE F fag
arfaa For FFATE |

(5) wvew, oH @ & Far 05 ag fafafaez *7,
=T g1 % Wi A a7 Gy Gfea F g
st goerer (1) & s g o fafaas &
fregre 77 71 FEw 2 gFaT @ |

(6) =& urr & Fg W swaiaez g 9T,
fara g1y Creafaama afafma, 1961 Farr 31 F
gedte, femm famfaem gru awvm 77 AW
afafaa ¥ s 39 § qewe qgw @ Fmro o
fafraw g a% g sfufqan & Soaeyl & F9 #@60T
7 g1 AT FgTEAT aa afEdd) ¥ o€ gl, @ F
gafas gz gren afagiEm &, r%am‘mfaﬁ
Fererrery & qgr fafram 21 |

wearg 7
wEr od gacET
34, (1) geiw gt Peafemes & 99
arare fafy gt faad fratafas sar #1 s -
&) Wohi, [EwarEl oF agEEl gar EHafar-
s #1 gEiodl § @r9-979 gravadl, SHTEeal 09
ST T 9T A1
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(&) wafag svw grn fai aF «wEm a9
AgAT ol wat 9% ot fF ag sfawifes 570 00w

(7) =77 #MEM, ¥AEM, IF AT ITHREAT |

2, wenw Ayl Fsafrmmag fas ginfa &
NEA FIN, W gAY (HEHT FA0

(%) Fof

(&) e g

() wrasTy FFEGT T & AvEe FILT AT AT,
UF HIE!

(=) srovaerT |EEAl o & WUER g0 AT 94T,
0% G5,

(3) g Taefgamm &1 fGw amfE &t
ufsFgar % weq faeafefas 57—

(%) fasafaama & =rfas sErEl &1 o0
FLAT AT TG 9% HUSH H1 T8 547

@) F9E WHRAE] S TOET #1T Iq 9T AUE

HT HAIZ AT !

(1) wRy-gaa oz fGealaama & faam Fafy
9% GATAH R FAT

(=) famafaaran & fa= s o amsl
qv {gmafazmeg 1 fgwrfer s

() =07 Aaw &5 FLA T G TATST [oTh
fag gaz § F1€ sgaeqr a5 F1 0% 2 srqar oy fE
awe ¥ 4w ufn & ofas =@ gaw e g, & &
wrget &1 fawifar s

(4) &9 T FAT-99 FAOG IR HISH F
iy ¥ ggfae gve F1 9ea e S, o F
sy e FEadas F g v a0iag Fear-
AT |
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THE HARYANA AND PUNJAB AGRICULTURAL
UNIVERSITIES ACT, 1970
No. 16 OF 1970

This act of Parliament received the assent of the
President on the 2nd April, 1970.

AN ACT

To provide for the establishment of two independent
Agricultural Universities in place of the Punjab
Agricultural University constituted by the Punjab
Agricultural University Act, 1961 and for matters
consequential on, or connected with the establishment of
those independent Agricultural Universities.

Whereas, for the development of Agriculture in the
States of Haryana and Punjab, it is expedient to provide for
the establishment of two independent Agricultural
Universities in place of the Punjab Agricultural University
constituted by the Punjab Agricultural University
Act, 1961;

AND WHEREAS, the legislatures of the States of
Haryana and Punjab have passed resolutions in terms of
clause (1) of article 252 of the constitution in relation of the
above-mentioned matter and matters ancillary thereto in so
far as such matters are matters enumerated in List-II in the
Seventh Schedule to the Constitution;

BE it enacted by Parliament in the Twenty-first Year of
the Republic of India as follows :—

CHAPTER 1
PRELIMINARY

1. (1) This Act may be called the Haryana & Punjab
Agricultural Universities Act, 1970.*

*Haryana Act No. 15 of 1991. In the Haryana and Punjab Agricultural
Universities Act, 1970 (hereinafter called the principal Act), for the
words “The Haryana Agricultural University” wherever occurring,
the words “Chaudhary Charan Singh Haryana Agricultural University”
shall be substituted.

Short title and
commencement
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Definitions

(2) It shall be deemed to have come into force on
the 2nd day of February, 1970.

2. In this Act, and in all Statutes made thereunder,
unless the context otherwise requires, —

(a) “Academic Council” means, in relation to a
corresponding University, the Academic Council of that
University;

(b) “agriculture” includes the basic and applied
science of soil and water management, crop and livestock
production and management, home sciences and the
betterment of rural people;

(c) “‘appropriate Government” means,—

@i Inrelation to the Chaudhary Charan Singh
Haryana Agricultural University, the Government
of the State of Haryana;

@) In relation to the Punjab Agricultural
University, the Government of the State of Punjab;

(d) “Board”, in relation to a corresponding
University, means the Board of Management of that
University;

(e) “college” means a constituent college of a
corresponding University;

(f) ““corresponding University” means,—

(1) In relation to the territories to which the
functions of the Chaudhary Charan Singh Haryana
Agricultural University extend, that University;

(i) In relation to the territories to which the
functions of the Punjab Agricultural University
extend, that University;

(g) “existing University” means the Punjab
Agricultural University constituted by section 3 of the
Punjab Agricultural University Act, 1961%,

(h) “library” means a library established or
maintained by a corresponding University;

@i “prescribed” means prescribed by the
Statutes of a corresponding University;

*Punjab Act 32 of 1961.
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(G) “Statutes” and “Regulations” means,
respectively, the Statutes and Regulations made by a
corresponding University under this Act;

(k) “transferred territories” means the territories
added to the Union territory of Himachal Pradesh by sub-
section (1) of section 5 of the Punjab Reorganisation
Act, 1966;*

(1 “Vice-Chancellor” means the Vice-
Chancellor of a corresponding University.

CHAPTER 11

ESTABLISHMENT OF CORRESPONDING
UNIVERSITIES

3. As from the commencement of this Act, the
existing University shall stand dissolved and there shall be
established in its place two independent Agricultural
Universities, to be known respectively as the Chaudhary
Charan Singh Haryana Agricultural University and the
Punjab Agricultural University.

4. (1) Each of the Agricultural Universities
mentioned in section 3 shall be a body corporate having
perpetual succession and a common seal with power to
acquire, hold and dispose of property, and to contract and
may, by its name, sue and be sued.

(2) Each body corporate referred to in sub-
section (1) shall consist of the Chancellor and the Vice-
Chancellor of that University, the members of the Board, the
Academic Council and all persons, who may hereafter become
or be appointed as such officers or members, so long as they
continue to hold such office or membership.

5. (1) The Chaudhary Charan Singh Haryana
Agricultural University shall function within the territories of
the State of Haryana and the Punjab Agricultural
University shall function within such other territories to which
the functions of the existing University extended
immediately before the commencement of this Act :

Provided that on the establishment of a University in
the Union territories of Himachal Pradesh, the Punjab

*31 of 1966

Dissolution of
the existing
University and
establishment of
CCS Haryana
and Punjab
Agricultural
Universities

Incorporation

Territorial limits
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Headquarters

Objects of a
corresponding
University

Agricultural University shall cease to function in the
transferred territories.

(2) Until a University is established in the Union
territory of Himachal Pradesh, the Agricultural College at
Palampur in the transferred territories shall, not
withstanding the dissolution of the existing University,
continue to be a college of the Punjab Agricultural
University and shall cease to be such college on the
establishment of a University in those territories.

(3) On the establishment of a University in the
Union territory of Himachal Pradesh, the assets and
liabilities of the Punjab Agricultural University, pertaining to
the Agricultural college at Palampur, all research training and
extension centres, and any other property, of the Punjab
Agricultural University located in the said Union territory
shall stand transferred to, and shall vest in, such
University.

6. (1) The headquarters of the Chaudhary Charan
Singh Haryana Agricultural University shall be at Hisar, and
the headquarters of the Punjab Agricultural University shall
be at Ludhiana, or at such other place as the appropriate
Government may direct.

(2) Each corresponding University shall establish
an office at the place at which the seat of appropriate
Government is located.

7. Each corresponding University shall be deemed
to be established and incorporated for the following objects,
namely :—

(a) making provision for imparting education in
different branches of study, particularly agriculture, veterinary
and animal science, agricultural engineering, home sciences
and other allied sciences;

(b) furthering the advancement of learning and
prosecution of research, particularly in agriculture and other
allied sciences;

(c) undertaking the extension of such sciences to the
rural people of the territories within which the University is
required by this Act to function;
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(d) such other purposes as the appropriate
Government may, by notification in the Official Gazette, direct.

8. (1) Each corresponding University shall, subject
to the provisions of this Act and the Statutes, be open to all
persons :

Provided that nothing herein shall require any such
University to admit to any course of study a number of
students larger than the prescribed number.

(2) The appropriate Government may direct the
corresponding University to reserve in any college seats for
women, Scheduled Castes, Scheduled Tribes or such
educationally backward classes of citizens as may be
specified by that Government in this behalf, and where such
direction has been given, the corresponding University shall
make the reservations accordingly :

Provided that no such person shall be entitled to be
admitted to a corresponding University unless he meets the
standards laid down by the corresponding University.

9. Each corresponding University shall have the
following powers :—

(a) to provide for graduate and post-graduate
instructions in agriculture, veterinary and animal sciences,
agricultural engineering, home sciences and other allied
sciences and in such other branches of learning as the
University may deem fit;

(b) to make provision for instructions in applied fields,
research and the dissemination of the findings of research
and technical information through an extension education
programme;

(c) to institute degrees, diplomas and other academic
distinctions;

(d) to hold examinations and to grant and confer
degrees, diplomas and other academic distinctions to and on
persons who shall have—

(i) pursued a prescribed course of study; or

(@) carried out research in the University, or in an
institution recognised in this behalf by the University, under
the prescribed conditions;

Admission to a
corresponding
University

Powers of a
corresponding
University
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Visitations

(e) to confer honorary degrees or other distinctions
in the prescribed manner and under the prescribed conditions;

(f) to provide lectures and instructions for field
workers, village leaders and other persons not enrolled as
regular students of the University and to grant certificates to
them when deemed desirable;

(g) to co-operate with other Universities and
authorities in such manner and for such purposes as the
University may determine;

(h) to institute teaching, research and extension
education posts required by the University and to appoint
persons to such posts;

(i) tocreate administrative, ministerial, and other posts
and to make appointments thereto; —

*Provided that the University shall not create any non-
teaching post or revise the pay scales of the non-teaching
employees, without obtaining the approval of the Government.

(G) to institute and award fellowships, scholarships
and prizes in accordance with the Statutes;

(k) to institute and maintain residential
accommodation for students of the University;

() to supervise and control the residential
accommodation and to regulate the discipline of the students
of the University and to make arrangements for promoting
their health and welfare;

(m) to institute and receive such fees and other charges
as may be prescribed; and

(n) to do all such acts and things, whether incidental
to the powers aforesaid or not, as may be requisite in order to
farther the objects of the University.

10. (1) The Chancellor of a corresponding University
may cause an inspection to be made by such person as he
may direct, of the corresponding University, its buildings,
laboratories and equipments and of any institutions
maintained by that University, and may cause an inquiry to
be made in respect of any matter connected with the
administration and the finances of that University.

*Haryana Govt. Gaz. April 3, 1998
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(2) The Chancellor of a corresponding University shall,
in every case, give notice to the University of his
intention to cause an inspection or inquiry to be made, and,
on receipt of such notice, that University shall be entitled to
appoint a representative who shall have the right to be
present, and heard, at such inspection or inquiry.

(3) The Chancellor of a corresponding University may
address the Board of the University with reference to the
result of such inspection or inquiry with such advice as he
may offer regarding the action to be taken.

(4) The Board shall communicate to the
Chancellor such action as it proposes to take or has taken as
the result of inspection or inquiry.

(5) If the Board does not, within a reasonable time,
take action to the satisfaction of the Chancellor, he may,
after considering any explanation furnished or representation
made by the Board, issue such directions as he may deem fit,
and the Board shall comply with such directions.

CHAPTER III

MANAGEMENT OF A CORRESPONDING
UNIVERSITY

11. The following shall be the authorities and officers  Authorities and

of each corresponding University, namely :— officers of a
corresponding
(a) Authorities of corresponding University :— University
(1) Board;

(i) Academic Council;
(iii) Board of Studies; and

(iv) Such other authorities as may be declared by the
Statutes to be authorities of the University;

(b) Officers of the corresponding University :—
(1) Chancellor;

(i) Vice-Chancellor;

(iii) Dean of Post-Graduate Studies;

(iv) Deans of the Colleges;
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(v) Director of Research;

(vi) Director of Extension Education;

(vii) Director of Students’ Welfare;

(viii) Registrar;

(ix) Comptroller;

(x) Estate Officer;

(xi) Librarian; and

(xi)) Such other persons in the service of the University

as may be declared by the Statutes to be officers
of the University.

12. (1) The Governor of the State of Haryana shall be
the Chancellor of the Chaudhary Charan Singh Haryana
Agricultural University and the Governor of the State of
Punjab shall be the Chancellor of the Punjab Agricultural
University.

(2) The Chancellor of a corresponding University shall,
by virtue of his office, be the Head of that University and
shall, when present, preside at a convocation of that
University.

(3) The Chancellor of corresponding University shall
have such other powers as are specified in this Act or as may
be prescribed.

13. (1) The appropriate Government shall, within a
period of one year from the commencement of the Act,
establish a Board for the management of the corresponding
University.

(2) The Board of the Chaudhary Charan Singh
Haryana Agricultural University shall consist of :—
(a) the Vice-Chancellor;

(b) the Chief Secretary to the Government of the State
of Haryana;

(c) the Secretaries to the Government of the State of
Haryana in the Department of :—

@i Agriculture;
(i) Finance; and

@iii) Community Development :
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(d) persons, not being officials, appointed by the
Government of the State of Haryana from amongst
the following categories of persons, namely :—

(i) one from amongst persons who are, in  the
opinion of that Government, eminent agricultural
scientists with a background of agricultural research
or education;

@) two from amongst persons who are, in  the
opinion of that Government, progressive farmers or
livestock breeders having experience of , and interest
in, scientific farming and livestock improvement;

(iii) one from amongst persons who are, in the
opinion of that Government, distinguished
industrialists, businessmen, manufacturers or livestock
breeders, associated with agricultural development;
and

(iv) one from amongst women who are, in the
opinion of that Government, outstanding social
workers, preferably with a background of rural
advancement;

(e) One nominee of the Indian Council of Agricultural
Research.

(3) The Board of the Punjab Agricultural University
shall consists of-

(a) the Vice-Chancellor;

(b) the Chief Secretary to the Government of the State
of Punjab;

(c) the Secretaries to the Government of the State of
Punjab in the Department of—

@i Agriculture; and
(i) Finance
(d) the Director of Agriculture, Punjab;
(e) the Director of Animal Husbandry, Punjab;

(f) one nominee of the Indian Council of Agricultural
Research;

(g) two nominees of the Government of the Union
territory of Himachal Pradesh;
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(h) persons, not being officials, appointed by the
Government of the State of Punjab from amongst the following
categories of persons, namely :—

@i two from amongst persons who are, in the
opinion of that Government, eminent agricultural
scientists with a background of agricultural research
or education;

(i) two from amongst persons who are, in the
opinion of that Government, progressive farmers or
livestock breeders having experience of, and interest
in, scientific farming and livestock improvement;

(iii) one from amongst persons who are, in the
opinion of that Government, distinguished
industrialists, businessmen, manufacturers or livestock
breeders, associated with agricultural development;
and

(iv) one from amongst women who are in the
opinion of that Government, outstanding social
workers, preferably with a background of rural
advancement.

(4) The Board of the Chaudhary Charan Singh
Haryana Agricultural University shall associate with its
meeting the following persons as technical advisers, but the
persons so associated shall not be entitled to vote at any
such meeting :—

(a) the Director of Agriculture, Haryana;
(b) the Director of Animal Husbandry, Haryana; and

(c) two officers appointed by the Board of that
University from amongst the Deans or Directors of that
University.

(5) The term of office of the members of the Board,
other than the official members, shall be three years;

Provided that two members of the Board, not being
official members, shall retire at the end of each year.

(6) The members of the Board , other than the official
members, shall determine, by lots, the members who shall
retire at the end of each year.
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(7) A member of the Board may resign his office by a
notice in writing, addressed to the Chancellor of the
corresponding University.

(8) If, for any reason, a vacancy occurs in the office of
a member of the Board, the appropriate Government may, fill
the vacancy by appointing another person thereto in
accordance with the provisions of this section.

(9) No act or proceeding of the Board shall be invalid
merely on the ground of the existence of any vacancy in, or
defect in the constitution of, such Board.

(10) Four members of the Board, in the case of the
Chaudhary Charan Singh Haryana Agricultural University,
and five members of the Board, in the case of the Punjab
Agricultural University, shall be a quorum for a meeting of
the Board :

Provided that if a meeting of the Board is adjourned for
want of a quorum, no quorum shall be necessary at the next
meeting for the transaction of the same business.

(11) The Chancellor shall be the Honorary Chairman
of the Board and the Vice-Chancellor, the working Chairman.

(12) The members of the Board shall not be entitled to
receive any remuneration for the performance of their
functions under this Act except such daily and travelling
allowances as may be prescribed :

Provided that nothing herein shall affect the
emoluments or other conditions of service of the Vice-
Chancellor.

(13) On the commencement of this Act, the members
of the Board of Management of the existing University shall
be deemed to have vacated their offices as such.

14. The powers and duties of the Board shall be as
follows —

(a) to approve the budget submitted by the Vice-
Chancellor;

(b) to hold and control the property and funds of the
University and issue any general directive on behalf of the
University;

(c) to accept or transfer any property on behalf of the
University;

Powers and duties
of the Board



12 THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970
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Vice-Chancellor

(d) to administer funds placed at the disposal of the
University for specific purposes;

(e) to invest moneys belonging to the University;

(f) to appoint the officers, teachers and other
employees of the University in the prescribed manner;

(g) to direct the form and use of the common seal of
the University;

(h) to appoint such committees as it may deem
necessary for its proper functioning;

@i to borrow money for capital improvements and
make suitable arrangements for its repayment;

(G) to appoint the Vice-Chancellor subject to the
provisions of section 15;

(k) to meet at such times and as often as the Board
may deem necessary;

Provided that regular meetings of the Board shall be
held at least once in every two months;

(I) to regulate and determine all matters concerning
the University in accordance with this Act and the Statutes
and to exercise such powers and to discharge such duties as
may be conferred on or imposed upon the Board by this Act
or the Statutes.

15. (1) The Vice-Chancellor shall be a whole time
officer of the corresponding University and shall be appointed
by the Board in the prescribed manner :

Provided that where the members of the Board are not
unanimous with regard to the selection of the person
proposed to be appointed as the Vice-Chancellor, the
appointment shall be made by the Chancellor of the concerned
corresponding University :

Provided further that the first Vice-Chancellor of the
Chaudhary Charan Singh Haryana Agricultural University
shall be appointed by the Government of the State of
Haryana :

Provided also that the person holding office
immediately before the commencement of this Act as the Vice-
Chancellor of the existing University shall be deemed to be
the first Vice-Chancellor of the Punjab Agricultural University
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and shall hold such office for the unexpired portion of his
term of office as the Vice-Chancellor of the existing University.

(2) The term of office of the Vice-Chancellor shall be
four years and he shall be eligible for re-appointment.

(3) The emoluments and other conditions of service
of the Vice-Chancellor shall be such as may be prescribed
and shall not be varied to his disadvantage after his
appointment.

(4) When a vacancy occurs, or is likely to occur, in the
office of the Vice-Chancellor by reason of leave taken by the
holder of such office or any cause other than the expiry of the
term of office, the Registrar shall report the fact forthwith to
the Board, and such vacancy shall be filled in accordance
with the provisions of sub section (1).

(5) Until the vacancy is filled under sub-section (4) or
until such time as the Board designates an acting Vice-
Chancellor, the senior-most Dean, in case of the Chaudhary
Charan Singh Haryana Agricultural University, or the
Registrar, in the case of the Punjab Agricultural University as
the case may be, shall carry on the current duties of the office
of the Vice-Chancellor.

(6) The Vice-Chancellor may relinquish office by
resignation in writing addressed to the Board and ordinarily
delivered to the Secretary of the Board at least two months
prior to the date on which the Vice-Chancellor wishes
to be relieved.

16. (1) The Vice-Chancellor shall be the principal
executive and academic officer of the corresponding
University and the Chairman of the Academic Council and
shall in the absence of the Chancellor, preside at a convocation
of the corresponding University and shall confer degrees on
persons entitled to receive them.

(2) The Vice-Chancellor shall exercise control over the
affairs of the corresponding University and shall be
responsible for the due maintenance of discipline at that
University.

(3) The Vice-Chancellor shall convene meetings of the
Academic Council unless he temporarily delegates this power
to some other officer of the corresponding University.

Powers and
duties of the
Vice-Chancellor
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(4) Without prejudice to the powers conferred by this
Act on the appropriate Government, the Vice-Chancellor shall
ensure the faithful observance of the provisions of this Act
and the Statutes and he shall exercise all such powers as may
be necessary in that behalf.

(5) The Vice-Chancellor shall be responsible for the
presentation of the budget and the statement of accounts to
the Board.

(6) In any emergency, which, in the opinion of the
Vice-Chancellor, requires immediate action to be taken, he
shall take such action as he deems necessary and shall, at
the earliest opportunity, report the action taken to the
officer, authority or other body for confirmation who or which
in the ordinary course would have dealt with the matter, but
nothing in this sub-section shall be deemed to empower the
Vice-Chancellor to incur any expenditure not duly authorised
and provided for in the budget.

(7) Where any action by the Vice-Chancellor
under sub-section (6) affects any person in the service of the
corresponding University to his disadvantage, such action
shall not be taken unless the person concerned has been
given a reasonable opportunity of being heard, and the person
against whom any action is proposed to be taken may prefer
an appeal to the Board within thirty days of the date on
which the action proposed to be taken against him is
communicated to him.

(8) Subject as aforesaid, the Vice-Chancellor
shall give effect to the orders of the Board regarding the
appointment, suspension and dismissal of officers, teachers
and other employees of the corresponding University.

(9) The Vice-Chancellor shall be responsible for the
close co-ordination and integration of teaching, research and
extension education.

(10) The Vice-Chancellor shall exercise such other
powers as may be prescribed.

(I1) The salary and allowances payable to the
officers, teachers and other employees of the corresponding
University shall be determined by the Vice-Chancellor with
the approval of the Board.
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17. (1) The Registrar of a corresponding University
shall be a whole-time officer of that University and shall be
appointed by the Vice-Chancellor of that University with the
approval of the Board.

(2) The Registrar of a corresponding University shall
receive such remuneration and other emoluments as may be
prescribed and shall not, during the tenure of his office, accept
any remuneration or emolument other than the prescribed
remuneration or emolument.

(3) The powers and duties of the Registrar of a
corresponding University shall be as follows :

(a) to be responsible for the custody of the records
and the common seal of the University;

(b) to be the ex-officio Secretary to the Academic
Council and to the Board and to place before such Council
and Board all such information as may be necessary for the
transaction of business of the Council or the Board, as the
case may be;

(c) to receive applications for admission into the
University;

(d) tokeep a permanent record of all syllabi, curricula
and informations connected therewith;

(e) to make arrangements for the conduct of such
examinations as may be prescribed and to be responsible for
the due execution of all processes connected therewith;

(f) to perform such other duties as may be
prescribed or required, from time to time by the Vice-Chancellor

18. (1) The Comptroller of a corresponding
University shall be a whole-time officer of that University
and shall be appointed by the Vice-Chancellor of that
University with the approval of the Board.

(2) The Comptroller shall manage the property and
investments of the corresponding University and advise it in
regard to its financial policy.

(3) The Comptroller shall be responsible to
the Vice-Chancellor for all accounting matters of the
corresponding University including the preparation and
presentation of its Budget and statement of accounts.

The Registrar

Comptroller



16 THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970
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4) The Comptroller shall receive such remuneration
as may be prescribed and shall not, during the tenure of his
office, receive any remuneration or other emolument other
than the prescribed remuneration.

(5) The comptroller shall —

(a) ensure that expenditure, not authorised in the
budget, is not incurred by the corresponding University except
by way of investment, and

(b) disallow any expenditure not warranted by the
terms of any Statute or for which provision is required to be
made by the Statute but has not been so made.

(6) All moneys belonging to the corresponding
University shall be kept in a Scheduled Bank approved by
the Board.

19. The Estate Officer of a corresponding University,
who shall be appointed by the Vice-Chancellor with the
approval of the Board, shall be responsible for the custody,
maintenance and management of all the buildings, lawns,
gardens and other properties of the University.

20. (1) The Director of Students’ Welfare of a
corresponding University shall be a whole-time officer of
that University and shall be appointed by the Vice-
Chancellor with the approval of the Board.

(2) The Director of Students’ Welfare shall have the
following duties, namely :—

(a) To make arrangements for the housing of students;
(b) to direct a programme of student-counselling;

(c) to arrange for the employment of students in
accordance with the plans approved by the Vice-Chancellor;

(d) to supervise the extra-curricular activities of
students;

(e) to assist in the placement of graduates of the
University; and

(f) to organise and maintain contact with the Alumni
Association of the University.
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21. (1) Each college shall have a Dean who shall be a
whole-time officer and shall be appointed by the
Vice-Chancellor with the approval of the Board.

(2) The Dean shall be responsible to the Vice-
Chancellor for all matters concerning his college.

(3) The Dean shall be responsible for the organisation
and the conduct of resident instruction of the Departments
of the college.

22. (1) The Librarian of a corresponding University
shall be appointed by the Vice-Chancellor with the approval
of the Board and shall be incharge of the library.

(2) The Librarian shall be responsible to the Vice-
Chancellor for all matters concerning the library.

23. (1) The Academic Council shall be incharge of
the academic affairs of the University and shall, subject to
the provisions of this Act and the Statutes, superintendent,
direct and control, and be responsible for the maintenance of
standards of instruction, education and examinations and
other matters connected with the obtaining of degrees and
shall exercise such other powers and perform such other
duties as may be prescribed.

(2) Without prejudice to the generality of the
fore-going power, the Academic Council shall have
power —

(a) to advise the Vice-Chancellor on all academic
matters, including the control and management of the libraries;

(b) to co-opt at its meetings such Heads of
Departments as it may consider necessary;

(¢c) to make recommendations to the Vice-Chancellor
for the institution of the Professorships, Associate
Professorships, Assistant Professorships and teacherships
and other teaching posts and in regard to the duties and
emoluments thereof;

(d) to formulate, modify or revise schemes for the
constitution or reconstitution of departments of teaching,
research and extension;

(e) to make regulations regarding the Admission of
students to the University;

Deans of Colleges

The Librarian

Academic Council
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(f to make regulations regarding examinations
conducted by the University and the conditions on which
students shall be admitted to such examinations;

(g) to make regulations relating to courses of study
leading to degrees, diplomas and certificates;

(h) tomake recommendations regarding post-graduate
teaching, research and extension;

(i to make recommendations regarding the
qualifications to be prescribed for teachers in the University;

(§) to exercise such other powers and perform such
other duties as may be conferred or imposed on it by or under
the provisions of this Act.

(3) The Academic Council shall consist of —
(a) the Vice-Chancellor;
(b) the Deans of the Colleges of University;
(c) the Dean of Post-Graduate Studies;
(d) the Director of Extension Education;
(e) the Director of Research;

(f) the Head of one Department from each college,
to be selected by the respective college.

(4) The term of office of the members specified in
clause (f) of sub-section (3) shall be two years.

CHAPTER 1V
COLLEGES

24. (1) The following colleges shall be the constituent
colleges of the Chaudhary Charan Singh Haryana Agricultural
University, namely :

(a) the College of Agriculture at Hisar;
(b) the College of Veterinary Medicine at Hisar;
(c) the College of Animal Sciences at Hisar;

(d) the College of Basic Sciences and the Humanities;
and such other colleges as may be established by the
University after the commencement of this Act; and
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(e) such Central Government institutions of

agricultural research, technical and extension education in
the State of Haryana as may desire to be integrated as colleges
of the Chaudhary Charan Singh Haryana Agricultural
University.

(2) The following college shall be the constituent

colleges of the Punjab Agricultural University, namely :—

(a) the College of Agriculture at Ludhiana;
(b) the College of Agricultural Engineering at

Ludhiana;

(c) the College of Basic Sciences and the Humanities

at Ludhiana;

(d) the College of Home Sciences at Ludhiana;
(e) the College of Veterinary Medicine at Ludhiana;

(f) until a University is established in the Union

territory of Himachal Pradesh, the Agricultural College at
Palampur;

(g) such other colleges as may be established by the

University after the commencement of this Act; and

(h) such Central Government institutions of

agricultural research, technical and extension education in
the State of Punjab as may desire to be integrated as colleges
of the Punjab Agricultural University.

(3) (a) There shall be Board of Studies for each

college of a corresponding University and where there is
more than one college in a branch of learning, there may be
one Board of Studies for all the colleges in that branch of
learning.

(b) The Deans of various colleges shall be the

Chairmen of the respective Boards of Studies and the Heads
of Departments of the colleges shall be members thereof.

(c) Where there is a Board of Studies for more than

one college in a branch of learning, the Deans shall act as
Chairmen of the Board of Studies by rotation according to
seniority for a period of one year each.

(d) The Vice-Chancellor may nominate to the Board of

Studies such other teachers of related subjects or sciences
from the same or other colleges, as he may deem fit.

(e) The duties of such Boards of Studies shall be to
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prescribe syllabi so as to ensure integrated and well-balanced
courses of study.

(4) Every college shall comprise such Departments as
may be prescribed and each Department shall be assigned
such subjects of study as the Academic Council may deem
fit.

(5) There shall be a Head of each Department who
shall be responsible to the Dean, for resident instruction, to
the Director of Research, for research, and to the Director of
Extension Education, for extension education.

(6) The Head of each Department shall be selected by
the Vice-Chancellor and appointed by him with the approval
of the Board.

(7) The duties, powers and functions of the
Heads of Departments shall be such as may be prescribed.

25.(1)  Subject to the provisions of this Act and the
Statutes, Experiment Stations shall be established under each
corresponding University, which shall be responsible
for research, both fundamental and applied, and research
activities shall be concentrated as far as possible at the
Central Research Stations and other Regional Research and
Testing Stations in the different agro-climatic zones of
the State.

(2) There shall be a Director of Research in each
corresponding University, who shall be responsible to the
Vice-Chancellor and who shall be appointed by the Vice-
Chancellor in consultation with the Deans and with the
approval of the Board.

(3) The Director of Research shall be a whole-time
officer trained in Agriculture and shall initiate, guide and co-
ordinate the Research programme of the University and its
outlying sub-stations.

26. (1) In relation to the territories to which the
functions of a corresponding University extend, such
University shall be responsible for :—

(a) The agricultural extension functions which are
primarily educational in nature; and

(b) Imparting training to the future Extension Officers



THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970 21

for the national Extension Blocks and instructors for the
Extension Training Centres.

(2) All Extension Specialists, in relation to any
subject-matter, shall be the members of the staff of their
respective subject-matter sections in each corresponding
University and work in close-coordination with the
Departments of Agriculture, Development and Co-operatives.

(3) The Director Extension Education shall be a whole
time officer technically trained in agriculture and shall be
appointed by the Vice-Chancellor in consultation with the
Deans and with the approval of the Board.

(4) The Director of Extension Education shall be
responsible to the Vice-Chancellor and shall develop
programmes for assisting farmers and housewives in applying
results of scientific investigations to the solution of their
problems.

CHAPTER V
SERVICES

27. The age of retirement and other conditions of Retirement and
service of every officer, teacher or other employee of a  other conditions of
corresponding University shall be such as may be prescribed. serviees

28. Each corresponding University shall constitute Provident Fund
gratuity and provident fund for the benefit of its officers,
teachers and other employees in such manner, and subject to
such conditions, as may be prescribed.

29. Subject to the provisions of this Act, the members Appointment of
of the technical staff of a corresponding University shall be ~salaried officers
selected by the Head of the Department in consultation with
the members of the Department concerned, recommended by
the Dean or the Director of Research or the Director of
Extension Education, as the case may be, and appointed by
the Vice-Chancellor with the approval of the Board.

30. The Vice-Chancellor may, until such time as the Temporary
authorities of the corresponding University are duly arrangements
constituted, temporarily appoint any such officer of that
University as such University is authorised by this Act
to appoint
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CHAPTER VI
STATUTES AND REGULATIONS

31. Subject to the provisions of this Act, the Statutes
of a corresponding University may provide for any matter
and shall, in particular provide for the following :—

(a) the constitution, powers and duties of the
authorities of the University;

(b) the election, appointment, and continuance in
office of the members of the authorities of the University and
of the officers, teachers and other employees of the University
including the filling up of vacancies and all other matters
relating to these authorities and officers, teachers and other
employees for which it may be necessary or desirable to
provide;

(c) the designation, the manner of appointment, the
powers, and the duties of the officers of the University;

(d) the classification and the manner of appointment
of teachers;

(e) the constitution of gratuity or provident fund or
both for the benefit of officers, teachers and other employees
of the University;

(f) the institution of degrees and diplomas;
(g) the conferment of honorary degrees;

(h) the establishment, amalgamation, sub-division and
abolition of Departments;

(i) the establishment, and the abolition of hostels
maintained by the University;

() the institution of fellowships, scholarships, medals
and prizes;

(k) the maintenance of register of graduates;

() the admission of students to the University and
their enrolment and continuance as such;

(m) the courses of study to be laid down for degrees
and diplomas of the University;

(n) the conditions under which students shall be
admitted to the degree, diploma or other courses and the
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manner in which the examinations are to be held and the
eligibility for the award of degrees and diplomas;

(o) the conditions of residence of the students of the
University and the levy of fees for residence in hostels
maintained by the University;

(p) the recognition and supervision of hostels not
maintained by the University;

(q) the number, qualifications, emoluments, and other
conditions of service of officers, teachers and other employees
of the University and the preparation and the maintenance of
record of their services and activities;

(r) the fees which may be charged by the University;

(s) the remuneration and allowances, including
travelling and daily allowances, to be paid to persons
employed on the business of University;

(t) the conditions for the award of fellowships,
scholarships, medals and prizes, stipends and fee
concessions;

(u) all other matters which by this Act are to be or may
be provided for by the Statutes.

32. (1) The Statutes made by the existing University
under section 30 of the Punjab Agricultural University Act,
1961%*, and in force immediately before the commencement of
this Act shall, in so far as they are not inconsistent with the
provisions of this Act, and subject to such adaptations and
modifications as may be notified by the appropriate
Government, be the first Statutes of a corresponding
University.

(2) The Board may, from time to time, make new or
additional Statutes and may amend or repeal the Statutes in
the manner hereinafter provided in this section.

(3) The Academic Council may propose to
the Board the draft of Statutes and such draft shall be
considered by the Board at its next meeting;

Provided that the Academic Council shall not propose
the draft of any Statutes or any amendment of a Statutes

*Punjab Act 32 of 1961

Statutes how made
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affecting the status, powers or constitution of any authority
of the University until such authority has been given an
opportunity to express its opinion upon the proposal, and
any opinion so expressed shall be considered by the Board.

(4) The Board may consider any such draft as is
referred to in sub-section (3) and pass the proposed statute
or reject or return it to the Academic Council for
re-consideration, either in whole or in part, together with any
amendment which it may suggest.

(5) (a) Any member of the Board may propose to the
Board the draft of any Statute and the Board may either accept
or reject the proposal if it relates to a matter not falling within
the purview of the Academic Council.

(b) In case such a draft relates to a matter within the
purview of the Academic Council, the Board shall refer it for
consideration to the Academic Council, which may either
report to the Board that it does not approve the proposal,
which, then, shall be deemed to have been rejected by the
Board or submit the draft to the Board in such form as the
Academic Council may approve, and the provisions of this
section shall apply in the case of the draft submitted by any
member of the Board as they apply in the case of draft
presented to the Board by the Academic Council.

33. (1) Any authority of a corresponding University
may make Regulations consistent with this Act and the
Statutes for :—

(a) laying down the procedure to be observed at its
meetings and the number of members required to form a
quorum;

(b) providing for all matters which by this Act and the
Statutes are to be provided for by the Regulations; and

(c) providing for any other matter solely concerning
the authority and not provided for by this Act and the Statutes.

(2) Every authority of the corresponding University
shall make Regulations providing for the giving of notice to
the members of such authority of the dates meetings and of
the business to be transacted at meetings and for keeping of
records of the proceedings of the meetings.
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(3) The Academic Council may, subject to the
provisions of the Statutes, make Regulations providing for
courses of study, system of examinations, and degrees and
diplomas of a corresponding University after receiving drafts
of the same from the Board of Studies concerned.

(4) The Academic Council may not alter a draft received
from the Board of Studies, but may reject or return it to the
Board of Studies for further considerations together with the
suggestions of the Academic Council.

(5) The Board may direct the amendment, in such
manner as it may specify, of any Regulation made under this
section or the annulment of any Regulation made under
sub-section (1).

(6) Notwithstanding any thing contained in this
section, the Regulations made by the existing University under
section 31 of the Punjab Agricultural University Act, 1961
and inforce immediately before the commencement of this Act
shall, in so far as they are not inconsistent with the provisions
of this Act and subject to such adaptations and modifications
as may be notified by the appropriate Government, be the first
regulations of each corresponding University.

CHAPTER VII
ACCOUNTS AND AUDIT

34. (1) Each corresponding University shall have a
general fund to which shall be credited :—

(a) income from fees, endowments and grants and from
properties of the University including Hostels, Experiment
Stations and Farms;

(b) contributions and grants which may be made by
the appropriate Government on such conditions which it may
impose; and

(c) other contributions, grants, donations and
benefactions.

(2) Each corresponding University shall constitute a
Finance Committee consisting of—

(a) the Vice-Chancellor;

Punjab Act 32 of
1961

Accounts and
audit
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(b) the Comptroller;

(c) a member chosen by the Board from amongst the
official members;

(d) a member chosen by the Board from amongst the
non-official members.

(3) The powers and duties of the Finance Committee
of a corresponding University shall be as follows :

(a) to examine the annual accounts of the University
and to advise the Board thereon;

(b) to examine the annual budget estimates and to
advise the Board thereon;

(c) to review the financial position of the University
from time to time;

(d) to make recommendations to the University on all
matters relating to the finances of the University;

(e) to make recommendations to the Board on all
proposals involving expenditure for which no provision has
been made in the budget or which involves expenditure in
excess of the amount provided in the budget.

(4) The accounts and the balance-sheet shall be
submitted by the Vice-Chancellor through the Board to the
appropriate Government which shall cause them to be audited
by the Director, Local Fund Accounts.

(5) The accounts, when audited, shall be printed and
copies thereof together with audit report, shall be
submitted by the Vice-Chancellor to the Board, which shall
forward them to the appropriate Government with such
comments as it may deem fit and that Government shall cause
a copy of the audited accounts together with its comments
thereon to be laid before the State Legislature.

CHAPTER VIII
MISCELLANEOUS

35. On the Commencement of this Act, the assets and
liabilities of the existing University shall stand transferred to,
and shall vest in, the Chaudhary Charan Singh Haryana
Agricultural University and the Punjab Agricultural
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University and shall be apportioned between such
Universities in accordance with the following principles,
namely :—

(@) (1) any asset of the existing University which is
immediately before the commencement of this Act, in
the State of Haryana, and every right to such property,
shall stand transferred to, and shall vest in, the
Chaudhary Charan Singh Haryana Agricultural
University;

(@ii) every other asset and every right thereto shall

stand transferred to, and shall vest in, the Punjab
Agricultural University;
(b) (@) every liability of the existing University which
is relatable to any unit or asset in the State of Haryana
shall, if subsisting immediately before the
commencement of this Act, be the liability of Chaudhary
Charan Singh Haryana Agricultural University;

(ii) every other liability of the existing University,
if subsisting on such commencement, shall be the
liability of the Punjab Agricultural University;

(c) the cash balances (whether in the form of cash,
bank or security deposits) and reserve funds held by the
existing University, immediately before the commencement
of this Act, shall, after deducting all the liabilities of the
existing University up to such commencement, be apportioned
between the Chaudhary Charan Singh Haryana Agricultural
University and the Punjab Agricultural University in the ratio
of 40 : 60;

(d) every contract made by the existing University
before the commencement of this Act shall, if subsisting at
such commencement, be deemed to have been made :—

@i 1in the case of a contract which is relatable to any
asset or unit of the existing University in the State of Haryana,
by the Chaudhary Charan Singh Haryana Agricultural
University;

(i) in any other case, by the Punjab Agricultural
University;

(e) every share, debenture, bond and other investment
made by the existing University shall be valued on the basis



28 THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970

Legal proceedings

Transfer of
employees

of average market value thereof during one year immediately
before the commencement of this Act and the value so
determined shall be apportioned between the Chaudhary
Charan Singh Haryana Agricultural University and the Punjab
Agricultural University in the ratio of 40 : 60;

(f) every borrowing made by the existing
University before the commencement of this Act shall, if the
liability is subsisting on such commencement, be repaid
together with the interest due thereon by the Chaudhary
Charan Singh Haryana Agricultural University in the ratio of
40 60;

(g) the Provident Fund and accruals thereto of every
officer or other employee of the existing University shall stand
transferred to the corresponding University in which he has
been posted on the date of the commencement of this Act.

Explanation :— For the purposes of this section,
“asset” shall be deemed to include all property, movable and
immovable rights, powers, authorities and privileges, and all
other rights and interests arising out of such property as
were immediately before the commencement of this Act in
the ownership, possession, power or control of the existing
University, and all books of accounts, registers, records and
all other documents of whatever nature relating thereto and
shall also be deemed to include all obligations of whatever
kind then subsisting of the existing University.

36. If at the commencement of this Act, any suit
appeal or other proceeding of whatever nature is pending by
or against the existing University, the same shall not abate,
be discontinued or be in any way prejudicially affected by
reason of the dissolution of the existing University, but the
suit, appeal or other proceeding may be continued, prosecuted
or enforced by or against—

(a) the Chaudhary Charan Singh Haryana
Agricultural University, if it relates to any property or
unit of the existing University in the State of Haryana;
and

(b) in any other case, the Punjab Agricultural
University.

37. (1) Save as otherwise provided in section 13, all
officers and other employees of the existing University
holding office as such immediately before the
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commencement of this Act, shall, on such commencement,
become the officers or other employees of the corresponding
University and such officers or other employees shall be
divided between those Universities in accordance with the
following principles namely :—

(a) those officers or other employees of the existing
University who are holding office in, or in connection with,
any property or unit of the existing University in the State of
Haryana shall become the officers or other employees of the
Chaudhary Charan Singh Haryana Agricultural University;

(b) every other officer or other employee of the existing
University, shall become the officer or other employee of the
Punjab Agricultural University.

(2) Every officer or other employee of the existing
University shall, on and from the commencement of this Act,
hold his office or service in the corresponding University on
the same terms and conditions and with the same rights to
pension, provident fund, gratuity and other matters as would
have been admissible to him if the existing University had
not been dissolved, and continue to do so unless and until
his employment in the corresponding University is duly
terminated or until his remuneration and terms or conditions
of service are duly altered by the corresponding University.

(3) For the persons who immediately before the
commencement of this Act, were the trustees for pension
provident, gratuity or other like fund, constituted for the
officers or other employees of the existing University, there
shall be substituted as trustees such persons as the
appropriate Government may, by general or special
order, specify.

(4) Notwithstanding anything contained in the
Industrial disputes Act, 1947*, or any other law for the time
being in force, the transfer of the services of any officer
or other employee from the existing University to a
corresponding University shall not entitle such officer or
other employee to any compensation, whether under this
Act or under any other law for the time being in force, and no
such claim shall be entertained by any court tribunal or other
authority.

14 of 1947
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38. (1) All casual vacancies among the members
(other than ex-officio members) of any authority or body of
each corresponding University shall be filled, as soon as
possible, by the person or body who or which appointed or
nominated the member, whose place became vacant, and the
person appointed or nominated to a casual vacancy shall be
a member of such authority or body for the remaining period
of the term for which the person whose place he fills would
have been a member.

(2) A person, who is a member of any authority of a
corresponding University as a representative of another body,
whether of that University or not, shall retain his seat on that
authority so long as he continues to be a member of the
body by which he was appointed or nominated and thereafter
till his successor is duly appointed or elected.

(3) No act or proceeding of any authority or body of a
corresponding University shall be invalid by reason merely
of the existence of any vacancy or defect in the constitution
of such authority or body.

(4) If any question arises whether any person has been
duly appointed as, or is entitled to be, a member of any
authority of a corresponding University subordinate to the
Board or whether any decision of the corresponding
University is in accordance with this Act and the Statutes,
the question shall be referred to the appropriate Government
whose decision thereon shall be final.

39. (1) The Annual Report of a corresponding
University shall be prepared under the directions of the
Vice-Chancellor and submitted to the Board at least
one month before the annual meeting at which it is to be
considered.

(2) The Board shall, after consideration of the Annual
Report, forward a copy thereof to the appropriate Government.

(3) Onreceipt of a copy of the Annual Report referred
to in sub-section (1), the appropriate Government shall cause
a copy of such Report, together with its comments thereon,
to be laid before the State Legislature.

(4) Notwithstanding the dissolution of the existing
University, the Annual Report of the existing University for
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the year 1969-70 shall be prepared under the directions of the
Vice-Chancellor of the Punjab Agricultural University and
the Board of that University, shall after consideration of the
Annual Report, forward a copy thereof to the appropriate
Government.

40. Any references to the existing University in any
law, other than this Act, or in any contract or other
instrument shall be construed :—

(a) if such reference relates to any asset to property
of the existing University in the State of Haryana, as a
reference to the Chaudhary Charan Singh Haryana
Agricultural University; and

(b) in any other case, as a reference to the Punjab
Agricultural University.

41. Any obligation incurred, before the commencement
of this Act, by the existing University to confer any degree or
other academic distinction on, or to issue any diploma or
other certificate to, any person or to grant any copy of any
degree, diploma, certificate, mark-sheet or other document to
any person shall, on such commencement be the obligation
of the Punjab Agricultural University.

42. In consideration of the maintenance, by the
Punjab Agricultural University, of a campus at Palampur, the
Government of the Union territory of Himachal Pradesh shall
bear a portion of the cost of the Punjab Agricultural University
and the quantum of such cost shall be determined by the
Central Government having regard to the benefit derived by
that Union territory.

43. (1) If any dispute arises by reason of the
dissolution of the existing University, such dispute shall be
resolved in the first instance by the Vice-Chancellors of the
corresponding Universities and in the event of the failure of
such Vice-Chancellors to arrive at an agreed solution with
regard to any such dispute, the matter shall be referred to the
Secretary to the Government of India in the Ministry dealing
with Agriculture and the decision thereon of such Secretary
shall be final.

(2) If, on the establishment of a University in the Union
Territory of Himachal Pradesh, any dispute arises with regard
to the transfer of assets or liabilities pertaining to the

Construction of
references to
existing
University in
any document,
etc.

Obligations to be
discharged by
the Punjab
Agricultural
University.

Proportion of
cost to be borne
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Government of
Himachal
Pradesh

Settlement of
unresolved
disputes



32 THE HARYANA AND PUNJAB AGRI. UNIVERSITIES ACT 1970

Power to remove
difficulties.

Repeals and
saving

Agriculture College at Palampur or the research, training and
extension centres, or property, of the Punjab Agricultural
University located in the said Union territory or with regard
to the transfer of the officers or other employees or such
college or centres to the University established in the Union
territory of Himachal Pradesh, such dispute shall be resolved
in the first instance by the Vice-Chancellor of the Punjab
Agricultural University and the Chief Secretary to the
Government of the Union territory of Himachal Pradesh and
in the event of their failure to arrive at an agreed
solution with regard to any such dispute, the matter shall be
referred to the Secretary to the Government of India in the
Ministry dealing with Agriculture and the decision thereon
of such Secretary shall be final.

44. If any difficulty arises in giving effect to the
provisions of this Act, the President may, by order, do
anything not inconsistent with such provisions, which
appears to him to be necessary or expedient for the purpose
of removing the difficulty :

Provided that no such power shall be exercised after
the expiry of the period of two years from the commencement
of this Act.

45. (1) The Punjab Agricultural University Act,
1961%, is hereby repealed.

(2) The provisions of the General Clauses Act,
1897#%* shall apply to the repeal of the said Act as if the said
Act were a Central Act.

(3) The Haryana and Punjab Agricultural
Universities Ordinance, 1970%** is hereby repealed.

(4) Notwithstanding such repeal, anything done
or any action taken under the said Ordinance shall be deemed
to have been done or taken under the corresponding
provisions of this Act.

N.D.P.NAMBOODIRIPAD
Joint Secy. to the Govt. of India

*Punjab Act 32 of 1961
*x1() of 1897
w1 of 1970
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CHAPTERII

STATUTES REGARDING THE POWERS AND DUTIES OF THE

AUTHORITIES OF THE UNIVERSITY

(1) The Board shall exercise all the powers and perform
all the duties conferred on it by the Act and shall
also have the powers.

(@)

(b)

©

to declare by statutes other colleges as
constituent Colleges of the University under
Section 24 (1) (d) of the HPAU Act, 1970.

to declare by Statute Central Government
institutions of Agricultural Research,
Technical and Extension Education in the
Haryana desiring to be integrated as
Constituent Colleges of the University under
sub-section 2 (h) Section 24 of the HPAU Act,
1970.

to delegate to any officer or authority of the
University, any of the powers conferred on it
by the Act or by the Statutes, to be exercised
with such restrictions and conditions as it may
deem fit to impose.

(2) The Board shall publish an annual report
containing :

(a)

(b)

©

(d)

a review of the progress made in different
spheres of activities of the University;

the amounts of receipts and disbursements
and the purpose for which they were made;

the number of professors, officers, teachers
and other employees and position and
remuneration of each, the number of students
in the several sections and classes and the
course of instruction pursued in each; and

an estimate of the expenses for the next
following year.

(3) The Board shall submit to the Government
concerned legislative proposals which it considers
necessary for the betterment and promotion of

Powers & Duties
of the Board of
Management
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Manner of
selection of a
member of the
Academic
Council under
section 23(3) (f)
of HPAU Act,
1970

@

Q)

M

Agriculture based on the results of research
conducted in the University.

All questions to be considered in a meeting of the
Board shall be decided by a majority of votes of
the members present. The chairman of the Board
shall be entitled to vote on any question and if the
votes be equally divided he shall have a second or
casting vote.

(a) The Board of Management shall appoint two
officers of the University from amongst the
Deans and Directors of the University as
Technical Advisors to be associated with the
meetings of the Board of Management.

(b) The term of office of a Technical Advisor shall
be one year; and he/she shall be liable for re-
appointment.

(¢c) The first two technical Advisers shall be the
senior most of the Deans and Directors.

(d) Deleted.
ACADEMIC COUNCIL

The Vice-Chancellor shall appoint the senior-most
Head of Department on the recommendation of
the Dean of the College, as a member of the
Academic Council, under section 23 (3) (f) of HPAU
Act, 1970.

The appointment shall be for two years. On
the expiry of this term, another Head of Department
shall be appointed on the recommendation of the
Dean of the College as member of the Academic
Council and every subsequent vacancy shall be
filled in by the rotation, in the same manner.

The Vice-Chancellor shall also have the power
to co-opt such Heads of Departments, as may be
considered necessary for any particular meeting
of the Academic Council under section 23 (2) (b)
of HPAU Act, 1970.

Provided so long as a Professor-cum-Head of
Department is available for nomination in a College,
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@

an Associate Professor-cum-Head of Department
would not be eligible for consideration for
nomination on the Academic Council.

All questions to be considered in a meeting of the
Academic Council shall be decided by a majority
of votes of the members present. The co-opted
member shall not have the right to vote.

The Chairman of the Academic Council shall
be entitled to vote on any question and, if the
votes be equally divided, he shall have a second
or casting vote.

The Academic Council shall exercise all the powers
and perform all the duties conferred on it by the Act
and shall also have power :

(@)

(b)

©

(d

©

®

€9]

to recommend candidates for diplomas, degrees
and certificates to be conferred by the University;

to recognize the examinations of the recognized
Universities, equivalent to the corresponding
examinations of the Chaudhary Charan Singh
Haryana Agricultural University;

to propose to the Board of Management the
institution of fellowships, scholarships, stipends,
medals, etc. to be awarded to the students of
various constituent colleges of the University;

to make proposals for consideration of the Board
regarding distribution of new grants by the
Government concerned to the colleges for the
development of higher teaching, research and
extension education, whenever the University is
consulted by the Government concerned on such
matters;

to approve or reject any subject proposed for the
thesis by a candidate for the Degree of Doctor in
Agriculture or Veterinary Sciences;

to promote research within the University and to
require reports on such research from the persons
employed thereon;

to advise the Board on proposals of new
expenditure on University teaching, research and
extension education;

Powers & Duties
of the Academic
Council
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Constitution of
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4.

(h) torecommend to the Board the making of grants to

(M)

0

Departments or Colleges, which contribute to
University teaching and research;

to make regulations regarding the holding of
convocation; and

to make regulations for maintenance of discipline
and the regulation of conduct of the students of
the constituent colleges of the University.

The Academic Council shall constitute the
following committees :—

@

(i)

A committee (or a committee for each campus) on
Students Welfare with the Director of Students
Welfare as the ex-officio Chairman. Till the Director
is appointed, the Vice-Chancellor will nominate the
Chairman. This Committee shall include all the
Deans, residing at the campus concerned and the
Deputy Director Students Welfare of the Campus,
shall be the Secretary of this Committee. The
Committee shall advise the Vice-Chancellor
regarding :—

(1) the allocation of funds for various students
welfare activities;

(2) the formulation of rules to regulate the
conduct of students;

(3) the formulation of procedure for taking
punitive action against a student on charges
of indiscipline or misconduct;

(4) all matters relating to the welfare and discipline
of students.

Research Programme Committee consisting of the
Vice-Chancellor as Chairman, the Director of
Research as Member-Secretary, the Deans of
Colleges and Director of Extension Education, the
Director of Agriculture and Director of Animal
Husbandry of Haryana State as other members.
The Committee shall decide :

(a) the allocation of funds for research;

(b) the conditions for accepting grants; and
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(iii)

(iv)

M

@

€)

(c) other matters affecting the research
programme of the University;

Extension Education Advisory Committee
consisting of the Vice-Chancellor as Chairman ,
the Director of Extension Education as member-
secretary, and the Deans of the Colleges and the
Director of Research as other members. The
Committee shall advise the Vice-Chancellor
regarding :
(a) the co-ordination of University Extension
Education programme with the State and
National Programme;

(b) the allocation of funds for extension of
education work; and

(c) ways and means of increasing the
effectiveness of University’s extension
education programme.

Such other committees as may be considered
necessary.

BOARD OF STUDIES

The Board of Studies shall be constituted in
accordance with section 24 (3) of Haryana and
Punjab Agricultural Universities Act, 1970 provided
that when there is more than one Dean on a Board,
the Dean from the Campus at which the meeting is
held will preside. In his absence, the other Dean
shall preside. In the absence of both, the Members
present, shall elect a Chairman from amongst the
Heads of the Departments.

All questions to be considered in a meeting of the
Board of Studies shall be decided by a majority of
votes of the members present. The Chairman of
the Board shall be entitled to vote and if the votes
be equally divided he shall have a second or casting
vote.

At the meeting of a Board of Studies three members
shall form a quorum.

Constitution of
Board of Studies
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6.

The Board of Studies shall exercise all the powers and
perform all the duties conferred on it by the Haryana &
Punjab Agricultural University Act, 1970. It will be the
duty of such Board to :—

@

(i)

(iii)

propose to the Academic Council, courses of study
for the various programmes of instructions offered
in different faculties of the University;

propose to the Academic Council, the curricula of
the University and advise the Council in regard to
all questions referred to it regarding the syllabi for
various undergraduate and post-graduate
programmes; and

review from time to time standards of teaching and
evaluation of students and guide students
scholarstic programmes in the faculty concerned
and propose new rules or changes in the existing
rules to the Academic Council.



CHAPTER IIT

STATUTES REGARDING THE DESIGNATION, THE MANNER OF
APPOINTMENT, POWERS AND THE DUTIES OF THE

OFFICERS OF THE UNIVERSITY

All appointments of the officers of the University shall
be made strictly on the basis of merit.

The following procedure shall be adopted for the
appointment of Vice-Chancellor :—

(@)

(b)

©

(d

©

The Board may either take up the matter on its own
or elect a screening committee of three persons.
The committee shall select its own Chairman. The
committee may advertise and/or obtain
suggestions from such other persons, institutions
and agencies as it may deem fit.

On receipt of applications and/or suggestions
mentioned in clause 2(a) above, the committee shall
prepare a list of names of candidates for scrutiny.
On the basis of this list, the committee shall
recommend at least three names to the Board in
the order of preference unless the number of
eligible candidates is less than three.

The Board may ask the Committee to consider
additional prospects or engage in further
deliberations.

When a list has finally been accepted, the Board
may arrange for informal or formal interviews with
one or more of the prospective appointees and
make the final selection as provided in section 15(i)
of the HPAU Act, 1970.

Where the Board fails to appoint the Vice-
Chancellor in the manner prescribed in Section 15
of HPAU Act, 1970 within 2 months of the receipt
of intimation of the vacancy, the matter shall be
reported to the Chancellor to enable him to make
the appointment.

Manner of
appointment of
officers of the
University

Appointment of
Vice-Chancellor
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@

The following procedure shall be adopted for the
appointment of Deans of Colleges; Dean, Post-
Graduate Studies; Director of Research; Director
of Extension Education; Director of Human
Resource Management and Director of Students’
Welfare.

(@)

(b)

©

The Vice-Chancellor may have the post
advertised with such qualifications as may be
prescribed by the Board of Management and/
or invite suggestions and recommendations
from such persons/institutions or agencies as
he deems proper.

After advertising the post and receiving the
applications or after having obtained the
suggestions or recommendations from
appropriate persons, institutions and
agencies, the Vice-Chancellor may either
submit a single recommendation for the
approval of the Board of Management or
appoint a selection committee to make
recommendations.

The Selection Committee for these posts will
be constituted as under :

(i) Vice-Chancellor

(i) Director General, ICAR or his nominee not
below the rank of Dy. Director General,
ICAR.

(@iii)) Two outstanding scientists of National/
International repute to be nominated by
the Vice-Chancellor.

Note: In case two membrs out of three, as
mentioned at Sr.No.(ii) & (iii) above are
present, the quorum of the Selection
Committee will be complete.

Further, in case the quorum is not complete
after an interview has been fixed, the Vice-
Chancellor may co-opt new expert.

The Vice-Chancellor shall appoint the
Chairman of the Selection Committee or act as
Chairman himself.
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(i)

(iii)

(d) Where the Vice-Chancellor finds that it is not
possible to appoint a Selection Committee, he
may constitute an adhoc selection committee.

(¢) The Chairman of the Committee shall
scrutinize all the applications, suggestions
and recommendations and prepare a list of
candidates who shall be either called for
interview or considered in absentia. He may
also include in such a list names of any person/
persons who have not applied or have not
been recommended by persons, institutions
and agencies to whom the matter had been
referred.

(f) After interview of candidates or considering
them in absentia, as the case may be, the
Selection Committee shall recommend to the
Vice-Chancellor not more than one person for
one post. After receiving the
recommendations of the Committee, the Vice-
Chancellor shall place it before the Board of
Management for approval. The Board shall
either confirm the recommendations or in case
it refuses to confirm, the Vice-Chancellor shall,
in due course, present another
recommendation.

(g) The recommendations of the Selection
Committee shall be valid for a period of six
months from the date these are made. This
period may be extended by another six months
by the Vice-Chancellor.

Those who are already working in these posts will
be allowed to complete their present term of 3 years.
However, no Dean/Director shall be given second
term. Even those applicants who have already
served one term in any other University will not be
considered.

These posts will, however, be filled on tenurial
basis for a period of 4 years. It will have only
prospective effect for regular appointments i.e. it
will be applicable for fresh appointments only made
after the decision of the Board dated 22.12.2000.
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Registrar and
Comptroller

4.

This period may, however, be reduced by the Vice-
Chancellor, with the approval of the Board, if work
of the incumbent is not found satisfactory by the
Vice-Chancellor for which the Vice-Chancellor will
cause a review of the performance of the incumbent
to be conducted every year.

Provided that the regular Dean/Director who takes
leave for more than six months shall resign from
the post of Dean/Director and in order to avoid
temporary arrangement for long priod the post shall
be filled up on regular basis and in case regular
Dean/Director avails leave for less than six months
that period will count towards his tenue of 4 years.

Provided further that where a person has already
worked as Dean/Director in the past, that period
will be reduced from his term of 4 years, if it exceeds
90 days.

Note: However, the above proviso will be
applicable for future appointments made after
31.12.2007 and will not apply to the present
incumbents.

(iv) The person appointed as Dean/Director shall be

)

entitled to the facility of unfurnished rent-free
accommodation.

The person appointed as Dean/Director may
relinquish his position at any time during his tenure
by giving one month notice to the Vice-Chancellor
or salary in lieu of such a notice.

The Board has also approved the qualifications
of Deans and Directors as per Annexure-I.

The following procedure shall be adopted for making
appointment of :-

(I)(@  Appointment of Registrar

He will be appointed on tenurial basis for a
period of 4 years on the analogy of Deans/
Directors. Mode of appointment and other
conditions of service will also be the same but he
could also be appointed by transfer or on
deputation from the State Govt.
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@

(b) Appointment of Comptroller

He will be appointed on the analogy of Deans/
Directors except that condition of appointment on
tenurial basis will not be applicable to this post.
Mode of appointment and other conditions of
service will also be the same but he could also be
appointed by transfer or on deputation from the
State Govt./Govt. of India/ICAR/any other
autonomous institutions established under the Act
of State Assembly or Parliament.

Librarian

(@)

(b)

©

(d

(e

The Vice-Chancellor may have the post
advertised with such qualifications as may be
prescribed by the Board of Management and/
or invite suggestions and recommendations
from such persons/institutions or agencies,
as he deems proper..
After advertising the post and receiving the
applications or after having obtained
the suggestions or recommendations from
appropriate persons, institutions and
agencies, the Vice-Chancellor may either
submit a single recommendation for the
approval of the Board of Management or
appoint a selection committee to make
recommendations.
The Selection Committee for this post may be
constituted as follows :
@i Two Officers of the University.
(i) Three other persons nominated by the
Vice-Chancellor.

The Vice-Chancellor shall appoint the
Chairman of the Selection Committee or act as
Chairman himself.

Where the Vice-Chancellor finds that it is not
possible to appoint a selection committee, he
may constitute an adhoc selection committee.

The Chairman of the Committee shall
scrutinise all the applications, suggestions
and recommendations and prepare a list of

Appointment of
Librarian
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®

Note :

(@

(h)

@

candidates who shall be either called for
interview or considered in absentia. He may
also include in such a list names of any person/
persons who have not applied or have not
been recommended by persons, institutions
and agencies to whom the matter had been
referred.

After interviewing the candidates or
considering them in absentia, as the case may
be, the Selection Committee shall recommend
to the Vice-Chancellor not more than one
person beyond the number of vacancies if the
number of vacancies is upto four. However, if
the number of vacancies is more than four,
two persons more than the number of
vacancies may be kept on the panel for each
completed block of five vacancies.

The Selection Committee should confine its
recommendations only in respect of the post
for which selection is held.

After receiving the recommendations of the
selection committee, the Vice-Chancellor may,
if he considers it necessary, request the
committee to consider additional names or to
review or reconsider its recommendations. He
may also, if he considers it necessary, himself
interview persons recommended by the
selection committee and/or others whom he
considers to be suitable.

The Vice-Chancellor shall then submit a single
recommendation for the approval of the Board
of Management. Where the Vice-Chancellor
recommends a person other than the person/
persons recommended by the selection
committee, he shall state his reasons for
doing so.

The Board shall either confirm the
recommendations or in case the Board refuses
to confirm the recommendations, the Vice-
Chancellor shall, in due course, present another
recommendation.
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€)

)

The recommendations of the Selection
Committee shall be valid for a period of six
months from the date these are made. The
panel prepared by Selection Committee for
post(s) should be used only a waiting list for
the same post(s) and shall not be utilised for
making appointments to any subsequent
vacancies in same cadre or in any other cadre.

Estate Officer-cum-

Superintendening Engineer.

The Estate Officer-cum-Superintending
Engineer will be appointed on tenurial basis
for a period of 4 years as per norms and
qualifications prescribed by the State Govt.
for the post of Superintending Engineer. He
could be appointed by transfer or on
deputation from the State Govt./Central Govt./
other statutory bodies of State/Centre or
through open advertisement.

(I) The Dean of the College shall be directly
responsible to the Vice-Chancellor for the
administration of the Resident Teaching Programme
and for the development, evaluation and
improvement of curricula and teaching procedures
designed to develop in the students, professional
competence, character and quality leadership.

@

€)

@

(i)

In the absence of Dean of a College on casual
leave/ leave/tour/training etc. one of the
Professors/equivalents (whether promoted or
recruited direct) of the College concerned, as
nominated by the Vice-Chancellor shall look
after the work of the Dean.

In the absence of any Director/Dean, Post-
Graduate Studies on casual leave/leave/tour/
training etc. one the Professors/equivalents
(whether promoted or recruited direct) of the
University as nominated by the Vice-
Chancellor shall look after the work of
Director/Dean, Post-Graduate Studies.

The Dean of a college shall have the following
powers and duties :

Appointment of
Estate Officer-
cum-
Superintending
Engineer

Powers & Duties
of the Deans

of

Colleges
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@

(i)

(ii)

@iv)

™)

(vi)

(vii)

(viii)

(ix)
®

(xi)

He shall be responsible for the organisation
and conduct of teaching in the Departments
comprising the college and for that purpose
shall pass such orders as may be necessary in
consultation with the Heads of Departments
concerned.

He shall be responsible for the due observance
of the Statutes and Rules relating to the
College.

He shall preside over the meetings of the Board
of Studies of the College.

He shall formulate and present policies to the
Board of Studies of the College for its
consideration, without prejudice to the right
of any member to present any matter to the
respective Board of Studies.

He shall submit reports to the Vice-Chancellor
on the work of the College regarding resident
instructions.

He shall be responsible to the Vice-Chancellor
for the use of the buildings and rooms of the
College and for the equipment of the College.

He shall serve as the medium of communication
for all official business of the College with
other authorities of the University, the
students and the public.

He shall normally represent the College in
Conferences and where necessary he may
designate representatives from amongst the
staff of the College for specific conferences
on resident instructions.

He shall prepare the budget of the College.

He shall exercise, in consultation with the
Heads of Departments, administrative control
over the teaching loads of the members of the
faculty and work with the Directors of
Research/Extension Education on work load
assignments of joint teaching research or
teaching extension personnel.

He shall be responsible to the Vice-Chancellor
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@

©)

for maintaining discipline, law and order in
the College and for discharge of his duty he
may award suitable punishment to students
for acts of misdemeanour except that before
he expels or rusticates a student he shall get
the prior approval of the Vice-Chancellor.

The Director of Research shall coordinate all
research in the University in co-operation with the
Deans. While his dealings would be mainly with
the staff concerned with research in Departments
of Colleges, he shall be directly responsible to the
Vice-Chancellor for the initiation, guidance and co-
ordination of the research programme of the
University and its outlying stations.

All research programmes shall be conducted
within the appropriate Departments by members
of the staff and graduate students of the
Department.

The Director of Research shall have the following
powers and duties :

@i He shall be responsible for initiation,
organisation and conduct of research
programmes of the University and for that
purpose shall pass such orders as may be
necessary in consultation with the Heads of
the Departments concerned.

(i) He shall exercise broad administrative control
over; (i) research staff, (ii) research funds
allotted for the purpose; and (iii) all physical
properties, facilities and materials assigned by
the University for the pursuit of the research
programme.

@iii) He shall prepare, in consultation with the
Heads of Departments, the budgetary needs
of research of different Departments of the
University.

(iv) He shall be the principal liaison officer for
dealing with aid-granting agencies, such as
ICAR, Commodity Committees or private
Institutions.

Powers & Duties
of Director of
Research
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Extension
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(v) He shall formulate and present policies to the
Research Advisory Committee for its
consideration.

(vi) He shall cause to be published regularly
research bulletins, circulars, articles in
scientific journals and popular magazines and
press releases which summarize practical
research findings on important problems.

(vii) In formulating research policies and
programmes of the University, he shall work
in close consultation with the Deans and the
Director of Extension Education.

(viii) He shall assume leadership in development

M

@

€)

and maintenance of research productivity of
a high level by :—

(a) Promotion of self-improvement on the
part of research personnel;

(b) Stimulation of a wholesome, aggressive
esprit de corps; and

(c) development of an attitude in the minds
of the staff as to the worthiness and self-
satisfaction (humble pride) of a life
vocation of service in the field of
Agricultural research.

@ix) He may represent the University in
Conferences regarding Research.

The Director of Extension Education shall plan and
execute all extension education programmes and
activities in co-operation with the Deans and the
Director of Research.

The Director of Extension Education shall
supervise and control the field activities of the
extension subject-matter specialists who shall
otherwise hold academic rank and be members of
the staff of the departments.

The Director of Extension Education shall have
full access to the Vice-Chancellor and shall be
directly responsible to him for effecting close
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collaboration and co-ordination of the extension
education activities of the University with those
of the Departments of Agriculture, Development,
Co-operation and Animal Husbandry of the
Government of Haryana.

The Director of Extension Education shall have
the following powers and duties :—

@i He shall be responsible for initiation,
organisation and conduct of extension
educational programmes of the University and
for that purpose shall pass such orders as
may be necessary in consultation with the
Heads of Departments concerned.

@) He shall exercise broad administrative control
ever :—

(a) Extension Education staff;

(b) Extension Education funds allotted for
this purpose; and

(c) All physical properties, facilities and
material assigned by the University for
the pursuit of Extension programmes.

(iii) He shall assess, in consultation with the Heads
of Departments, the budgetary needs of
extension education of different Departments
of the University.

(iv) He shall be the principal liaison officer for
dealing with such agencies as the Departments
of Agriculture, Animal Husbandry, Co-
operation, Development and Panchayats of
the Government concerned in the matter of
extension education.

(v) He shall formulate and present extension
educational programme of the Extension
Advisory Committee, for its considerations.

(vi) He shall guide and supervise the working of
the Information Section dealing with
publications, audio-visual aids, radio, press
and other materials directed to the successful
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Powers & Duties
of Director
Students’
Welfare

8

implementation of the extension educational
programmes.

(vii) In formulating the extension policies and
programmes of the University, he shall work
in close consultation with the Deans of
Colleges and Director of Research.

(viii) He shall assume leadership in the

Th
res

Development and maintenance of effective
and productive extension educational
programmes :—

(a) promotion of self improvement on the
part of extension personnel; and

(b) inculcation in them of a missionary spirit
for dedicated service to the farmers of
Haryana.

(ix) He may represent the University in
Conferences regarding Extension Education.

e Director of Students” Welfare shall be directly
ponsible to the Vice-Chancellor and shall have the

following duties :—

(@)

(b)

©

(d)

©

®

(@

(h)

to make arrangements for the housing and messing
of students;

to direct a programme of student counselling;

to arrange for the part time employment of students
in accordance with the plan approved by the Vice-
Chancellor;

to assist in the placement of graduates of the
University;
to obtain travel facilities for holidays, study tours

of students;

to communicate with the guardians of students
concerning the welfare of the students;

to exercise general control and supervision over
the physical education programme and other co-
curricular activities of the students;

to perform such other duties as may be entrusted
to him by the Vice-Chancellor from time to time.
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In exercise of his duties under Section 17 of HPAU
Act, 1970, the Registrar Shall :—

(@)

(b)

©

(d)
(e
(6
(@

(h)
(@)
0

issue notices and maintain the minutes of all
meetings of the Academic Council and the Board
of Management and of committees appointed by
them;

conduct the official correspondence of the
Academic Council and the Board;

be responsible for admission of students to the
University including the supervision of the
entrance examination, if any;

be responsible for registration of students of the
University;

be responsible for maintaining a register of all
degrees/diplomas conferred by the University;
be responsible for maintaining all students’ records;

obtain the grades of the students from the
instructors and issue trimester reports and
transcripts;

deleted;
deleted; and

perform such other duties and functions as are
assigned to him by the Vice-Chancellor;

He shall be responsible to the Vice-Chancellor to
ensure :—

(@)

(b)

©

(d)

©

that expenditure, not authorised in the budget, is
not incurred without appropriate sanction;

that all moneys belonging to the University are
kept in a Bank approved by the Board of
Management;

that all the accounts of the University are properly
kept, adjusted and audited;

that the budget of the University is prepared and
submitted to the Vice-Chancellor and that the
financial sanctions are obtained in time;

that income and fees due to the University are
collected and that salaries and other amounts due
to the staff and others paid promptly;

Powers & Duties
of the Registrar

Powers & Duties
of the
Comptroller
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11

12.

®

(@
(h)

that notices are issued and the minutes of all
meetings of the Finance Committee are maintained
and to conduct the official correspondence of the
Finance Committee;

that development plans are prepared;

that dealings with the Governments concerned,
with the authority responsible for the auditing of
the accounts of the University, Commodity
Committees and other aid-granting agencies
regarding financial and accounts matters, are on
correct lines.

The Estate Officer shall work under the control and
supervision of the Vice-Chancellor and in the exercise
of his responsibilities under section 19 of HPAU Act,
1970.

(@

(b)
©
(d)

(e
®

(@

(h)

M)

maintenance of the University buildings, roads,
fencing, playgrounds, parks and lands, other than
the land comprising the agricultural farm;

construction and maintenance of utility services;
maintenance of fire protection services;

maintenance of architectural and constructional
services of the University;

all University construction;

preparation of the annual construction and
maintenance budget of the University and a
periodical report showing the progress on works
under construction;

maintenance of accounts relating to the works in
his charge on forms prescribed by the Comptroller;

maintenance of an up-to-date record of all the
immovable properties of the University including
lands and buildings in co-operation with the Heads
of Departments; and

procurement/disposal of immovable property of
the University.

The Librarian shall work under the control and
supervision of the Vice-Chancellor and, in exercise of
his responsibilities under section 22 of HPAU Act, 1970
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shall be responsible for the maintenance of all libraries
of the University and for the organisation of their
services. The University Librarian shall have the
following powers and duties :

(@)

(b)

©

(d)

©

®

€9]

(h)

0

M

he shall have general overall supervision of the
University Libraries and Library personnel,
including all campuses and departments libraries
or collections;

he shall prepare the Library Budget for the
University libraries;

at the beginning of each fiscal year he shall advise
each campus library of the amount of money that
will be available for the purchase of library materials
for each of the respective libraries, including the
department collections;

he shall have the responsibility of receiving and
accessioning all library materials;

he shall have the responsibility of initiating the
purchase requisitions for all library materials;

he shall have the responsibility of renewing in time
subscriptions to journals;

he shall prepare a library newsletter at monthly
intervals which will carry a list of all library materials
received since the last preceding newsletter and
other timely library news of interest to students
and staff;

he shall initiate, participate and co-operate in
programme designed to stimulate and encourage
the use of the library by students and staff;

he shall arrange library hours which will permit
maximum library use by both students and faculty;
and

he shall arrange for departments and selected
Research Substations, small collections of volumes
and journals that are in almost constant use by the
staff and post-graduate students as references.

The Dean of Post-Graduate Studies shall be directly
responsible to the Vice-Chancellor for the
administration of all resident teaching programme
at the Post Graduate level in the University and for

Powers & Duties
of the Dean,
Post-Graduate
Studies
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the development, evaluation, improvement of
curricula and teaching methods, designed to
develop in the students professional competence,
character and quality of leadership.

(2) The Dean, Post-Graduate Studies shall have the
following powers and duties :—

@

(i1)

(ii)

(iv)

™)

(vi)

(vii)

(viii)

He has been responsible for the organisation
and conduct of Post-Graduate teaching in all
the constituent colleges of the CCS Haryana
Agricultural University and for that purpose
shall pass such orders as may be necessary in
consultation with the Deans of the constituent
colleges and the Director of Research and
Extension Education where such consultation
is considered necessary;

He shall, in collaboration with the Director of
Research, be responsible for the coordination
of research of the Post-Graduate students and
its integration with the general research
programme of the University;

He shall preside over the meeting of the post-
graduate committee;

He shall formulate and present policies to the
post-graduate committee for its consideration
without prejudice to the right of any member
to present any matter to the post-graduate
committee;

He shall forward the recommendations of the
post-graduate committee, to the Vice-
Chancellor or the Academic Council as the
case may be;

He shall maintain record of the post-graduate
students in the Chaudhary Charan Singh
Haryana Agricultural University and also
supervise their progress;

He shall be responsible for the maintenance
of proper standards of post-graduate
instructions;

He shall in consultation with the Heads of
Departments exercise control over the teaching
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x)

(ix)

load of the members of the Post-Graduate
Faculty;

He shall provide in consultation with the
Heads of Department guidance and leadership
in the development of periodic evaluation of
effective curricula within each subject-matter
and integration of said curricula into
appropriate instruction programme designed
to prepare students for effective careers in
research, teaching and extension;

He shall be a member of the Advisory
Committee for Resident Instructions,
Research Programme Committee, Extension
Education Advisory Committee and Academic
Council.
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Annexure I

(referred to Clause 3 of Chapter III of the Statutes)

Dean, College of Agriculture

(@)
(i)

Doctoral degree in any branch of Agriculture
Atleast 8 years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Dean, College of Agricultural Engineering & Technology

(1)
(i)

Doctoral Degree in any branch of Agricultural Engineering
Atleast 8 years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Dean, College of Basic Sciences & Humanities

(1)
(i)

Doctoral Degree in any branch of Basic Sciences
Atleast 8 years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Dean, College of Home Science

(1)
(i)

Doctoral Degree in any branch of Home Science
Atleast 8 years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Dean, Post-graduate Studies

(1)

(i)

Doctoral degree in any branch of Agriculture, Agri. Engg., Basic
Science, Home Science.

Atleast 8 years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute
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Director of Research

®

(i)

Doctoral degree in any branch of Agriculture, Basic Sciences, Home
Science, Agri. Engg.
Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Director, Extension Education

@

(i)

Doctoral degree in any branch of Agriculture, Home Science, Agri.
Engg.
Atleast 8 years experience as a Professor or in an equivalent position

Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Director, Human Resource Management

@)

(ii)

Doctoral degree in any branch of Agriculture, Basic Sciences, Home
Science, Agri. Engg.

Atleast 8years experience as a Professor or in an equivalent position
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute

Director, Students Welfare

@

(ii)

(i)

Doctoral degree in any branch of Agriculture, Home Science, Basic
Sciences, Agri. Engg.

Atleast 8 years experience as a Professor or in an equivalent position.
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute.

Registrar

Doctoral degree in any branch of Agriculture, Basic Sciences, Home
Science, Agri. Engg.

Atleast 8 years experience as a Professor or in an equivalent position.
Desirable

Administrative experience as Head of a University Deptt./Division
of ICAR Institute.






CHAPTER IV

STATUTES REGARDING CLASSIFICATION, MANNER OF
APPOINTMENT, POWERS AND DUTIES OF THE TEACHERS

Note :

OF THE UNIVERSITY

In these Statutes, unless the context otherwise

requires :—

(a) ‘Act’ means the Haryana and Punjab Agricultural
Universities Act, 1970 as amended from time to
time.

(b) Words and expressions not defined in these
Statutes and used in the Act shall have the meaning
assigned to them in the Act.

The teachers shall include the following :—
(i) Heads of Departments

(i) Professors/equivalents conducting teaching and
guiding research and extension programmes and
Librarian.

(@iii) Associate Professors/equivalents conducting
teaching and guiding research and extension
programmes.

(iv) Assistant Professors/equivalents conducting
teaching and guiding research and extension
programmes.

(v) Any other employee of the University declared as
teacher by the Vice-Chancellor on the recommen-
dations of the Academic Council.

Under the provision of Clause 2(v) above,
the following categories of employees have so far
been declared as teachers by the Vice-Chancellor
on the recommendations of the Academic Council.

(vi) Deputy Librarian and Asstt. Librarian.

All appointments of teachers of the University shall be
made by the Vice-chancellor strictly on merit.

(1) The following procedure shall be adopted for the
appointment of Heads of Departments;

The Vice-Chancellor, with the approval of the
Board of Management, may make the appointments

Definition

Classification of
teachers

Manner of
appointment

Appointment of
HODs
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of Heads of Departments by selection from
amongst Professors/equivalent irrespective of their
mode of appointment i.e. whether by direct
appointment or by personal promotion or by any
other method of appointment as per statutory
provisions, who satisfy the following eligibility
criteria :—

@)

(ii)

(iii)

They belong to the discipline of the
department.

Where there is no Professor in a department,
who is so eligible, Associate Professor/
equivalent irrespective of the mode of
appointment i.e. whether by direct
appointment or by personal promotion or by
any other method of appointment as per
statutory provisions shall be eligible to apply
provided they have 5 years service on the
post of Associate Professor/equivalent.

Provided where there is only one
Associate Professor in a Deptt. and he has
earlier worked as Head of the Department, he/
she will continue to act as HOD till another
person of the rank of Assoc. Prof./equiv. or
Prof./equiv. becomes available. The
requirement of selection after every four years
may not be necessary in such cases.

However, his/her performance shall be
reviewed every year as per rules.

Provided further that if in any deptt. there
is no Assoc. Prof. with required 5 years
service, the Assoc. Profs. even without 5 years
service as Assoc. Prof./equivalent will be
eligible to apply for Headship.

Integrity of the applicant is good for the last
10 years.

(iv) They have not previously worked as Head of

department for 3 years.

However, where there are more than one
Professor in a department and all have already
worked as Head of Department, they will be
eligible to apply again for Headship.
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Provided that the Vice-Chancellor shall
be competent to appoint any eligible Professor
if none of the persons in the rank of Professor
applies when the position of HOD is notified.
Such a Prof. would not decline to continue as
Head, rather he shall be duty-bound to keep
working as Head. However, his/her
performance shall be reviewed every year as
per rules.

In a department where there is only one
teacher of the rank of Professor or equivalent,
notwithstanding the mode of his appointment
either by direct recruitment or by personal
promotion, he/she will continue to act as Head
of Department till another person of the rank
of Professor/equivalent becomes available in
the department. The requirement of selection
after every four years may not be necessary
in such cases. However, his/her performance
shall be reviewed every year as per rules.

Where there is only one Professor and
he is not found suitable by the Selection
Committee, in such cases, Assoc. Professors
working in the Department, who are eligible
for competing for the position of Headship in
terms of the above statutory provisions, will
be allowed to apply for the Headship. Likewise,
where there is only one Prof. and he is working
as Head and/or continuing as Head even for a
second term, his performance is not found
satisfactory by the Vice-Chancellor, the
Assoc. Prof. working in the department shall
be eligible to apply for the position of HOD.

Selection of the Head of Department may
be made by the Vice-Chancellor with the
approval of the Board on the basis of panel of
two names in order of merit as per
recommendations by a Selection Committee
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consisting of;

1. Vice-Chancellor Chairman
2. Dean of the College
concerned.
3. Dean, Post-Graduate
Studies
4.  Director of Extension
Education

5. Director of Research

6. One outside expert
scientist of repute to
be nominated by the
Vice-Chancellor.

The appointment of HOD shall be for a period
of four years or less to the extent for those,
who have earlier worked as Head of
Department for a period exceeding 90 days in
the past. It will have only prospective effect
for regular appointments i. e. it will be
applicable for fresh appointments only made
after the above decision of the Board dated
22.12.2000. This period may be reduced by
the Vice-Chancellor if the work of the
incumbent is not found satisfactory for which
the Vice-Chancellor shall review the
performance every year through the following
Committee :—

1. Vice-Chancellor Chairman

2. Dean of the constituent Member
College concerned

3. Director of Research/ Member
Director of Extension
Education

4. Registrar Member

Secretary

Provided that the regular HOD who takes leave
for more than six months shall resign from the
position of HOD and in order to avoid
temporary arrangement for long peirod the
position shall be filled up on regular basis and
in case regular HOD avails leave for less than
six months that period will count towards his
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Note :

(i)

tenure of 4 years.

Where there is only one Professor who has
been appointed as Head of Department for a
second term of 3 years, he/she would continue
to complete his/her tenure even after another
teacher becomes otherwise eligible for
appointment as Head in the meantime.

When a new department is created/established
and a Professor from another department is
given the charge of Headship, in such cases,
the double charge will be allowed but as and
when a Professor becomes available in the
new Deptt., the person holding the double
charge will be relieved from the charge of the
newly created department.

(2) In the absence of Head of Department on casual
leave/leave/tour/training etc. one of the Professors/
equivalents (whether promoted or recruited direct)
of the department concerned, as nominated by the
Vice-Chancellor shall look after work of the Head
of Department.

)

The procedure of appointment of Professors and
Principal, College of Agriculture, Kaul, when
vacancies arise or when new posts are created,
shall be as under :

@)

(i)

The Vice-Chancellor may have the post
advertised with such qualifications as have
been prescribed by the Academic Council and/
or invite suggestions and recommendations
from such persons, institutions, agencies as
he deems proper.

After having advertised the post and received
the applications and/or after having obtained
the suggestions or recommendations from
appropriate persons, institutions and
agencies, the Vice-Chancellor may either
submit a single recommendation for the
approval of the Board of Management or
appoint a Selection Committee to make

Appointment of
Prof. and Princi-
pal, CoA, Kaul
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(iii)

@iv)

™)

(vi)

recommendations.

For Principal, COA, Kaul

Ordinarily, the Selection Committee will consist
of the following :
(a) Vice-Chancellor Chairman

(b) Dean College of Agriculture
(c) Director of Research

(d) Director of Extension
Education

(e) Dean, Post-Graduate Studies

(f) Atleast two outside experts
nominated by the Vice-Chancellor.

For Professors/equiv.

Ordinarily, the Selection Committee will
consist of the followinig:-

a) Vice-Chancellor Chairman

b) Dean of the College in
which the vacancy exists.

¢) Director of Research
d) Director of Extension Education
e) Dean Post-graduate Studies

f) Atleast two outside experts
nominated by the Vice-Chancellor.

Where the Vice-Chancellor finds that it is not
possible to appoint a committee as given
above or where the nature of the post warrants
it, he may constitute an Ad hoc Selection
Committee.

The Chairman of the Committee with the help
of a Screening Committee appointed by him
shall scrutinize all the applications,
suggestions and recommendations received
and prepare a list of the candidates, who shall
be either called for interview or considered in
absentia.

After interviewing the candidates or
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Note:

(vii)

(vii)

(ix)

®

(xi)

considering them in absentia, as the case may
be, the Selection Committee shall recommend
to the Vice-Chancellor not more than one
person beyond the number of vacancies if the
number of vacancies is upto four. However, if
the number of vacancies is more than four,
two persons more than the number of
vacancies may be kept on the panel for each
completed block of five vacancies.

The Selection Committee should confine its
recommendations only in respect of the post
for which selection is held.

After receiving the recommendations of the
Selection Committee, the Vice-Chancellor may,
if he considers it necessary, request the
committee to consider additional names or to
review or reconsider its recommendations.

The Vice-Chancellor shall then submit a single
recommendation for the approval of the Board
of Management, where the Vice-Chancellor
finds it necesary to recommend a person other
than the person/persons recommended by the
Selection Committee, he shall state his
reasons for doing so.

If the Board of Management does
not approve the recommendations, the Vice-
Chancellor shall, in due course, submit another
recommendation.

The recommendations of the Selection
Committee shall be valid for a period of six
months from the date these are made. The
panel prepared by Selection Committee for
post(s) should be used only a waiting list for
the same post(s) and shall not be utilized for
making appointments to any subsequent
vacancies in same cadre or in any other cadre.

For Principal, COA, Kaul only

The post of Principal, COA, Kaul will be filled
on tenurial basis for a period of 4 years. It will
be applicable for fresh appointments only
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Appointment
of Assoc.
Profs., Asstt.
Profs. and
other Teachers
of equiv. rank

made after the decision of the Board. This
period may, however, be reduced by the Vice-
Chancellor, with the approval of the Board, if
work of the incumbent is not found satisfactory
for which the Vice-Chancellor will cause a
review of the performance of the incumbent
to the conducted every year, through the
Dean, College of Agriculture.

Provided that where a person has already
worked for more than 90 days as Dean/
Director/Registrar/Principal, COA, Kaul in the
past that period will be reduced from his term
of 4 years. Even those applicants who have
already served one term of 3/4 years on the
above posts in this or any other University
will not be considered.

The procedure prescribed in clause 4 sub-clauses (i) to
(x) for the appointment of Professors shall also be
followed for the appointment of all other teachers
provided that —

The Selection Committee proposed in clause (iii)
for recommending suitable persons for different posts
may be constituted as follows :—

(a) For appointment of Associate Professors and
Assistant Professors.

(i) Vice-Chancellor Chairman
(i) Dean of College concerned

(iii) Director of Research

(iv) Director of Extn. Education

(v) Dean, PGS

(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the
Vice-Chancellor.

(b) For appointment of Research workers of rank
equivalent with Assoc. Profs. and Asstt. Profs.

(i) Vice-Chancellor Chairman
(i) Dean of College concerned

(iii) Director of Research
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(iv) Director of Extn. Education
(v) Dean, PGS
(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the
Vice-Chancellor.

(¢c) For appointment of Extension workers of

equivalent rank with Assoc. Profs. & Asstt. Profs.
(i) Vice-Chancellor Chairman

(i) Dean of College concerned

(iii) Director of Research

(iv) Director of Extn. Education

(v) Dean, PGS

(vi) Head of Deptt. concerned

(vi) Atleast two outside experts nominated by the
Vice-Chancellor.

(d) Inthe appointment of Teachers of the rank of Class-
II/equivalent, the Vice-Chancellor may not take the
approval of the Board.

(e) For recruitment of Asstt. Profs. and other teachers
of equivalent rank, only such candidates as have
passed the National Eligibility Test held by CSIR/
UGC or ICAR/ASRB or any State Level Eligibility
Test for Lectureship accredited by UGC will be
considered for selection. However, the candidates,
who have obtained Ph.D. or submitted thesis or
obtained M.Phil degree by Dec. 31, 1993 or have
already qualified in the JRF/Lectureship Test
conducted by UGC/CSIR/ICAR (NET) will also be
considered for selection.

The Head of Department shall be responsible for
resident teaching to the Dean of the College, for
research to the Director of Research, for Extension
Education to the Director of Extension Education and
for Post-Graduate teaching to the Dean, Post-Graduate
Studies of the University.

He shall have the following powers and duties :—

(i) He shall be responsible for the organisation and

Duties, responsi-
bility and powers

of Heads
Deptts.

of
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(i)

(ii)

(iv)

)

(vi)

conduct of resident teaching, research and
extension education of his Department and for
that purpose shall pass such orders as may be
necessary in consultation with the Deans/
Directors.

He shall tender advice to the Deans and Directors
on all matters pertaining to his field in respect of
teaching, research and extension.

He shall submit to the Deans/Directors concerned
the budgetary needs of his Department.

He shall recommend to the appropriate Dean/
Director the work load of each member of the staff
with respect to teaching, research and/or extension
education.

He shall assume responsibility for all University
properties and facilities assigned to his Department.

He shall recommend to the Deans and Directors
proposals for making improvement in the working
of his Department.



CHAPTER V

STATUTES REGARDING APPOINTMENT OF TEACHERS
BY PROMOTION BASED ON MERIT

These Statutes shall apply for appointment by  Applicability
promotion of :

@i Associate Professors and other equivalent level
teachers as Professors and equivalents.

(i) Assistant Professors and other equivalent level
teachers as Associate Professors and equivalent.

In these Statutes, unless the context otherwise Definition
requires :—

(a) ‘Act’ means the Haryana and Punjab Agricultural
Universities Act, 1970 as amended from time to
time.

(b) Word, ‘Teacher’ wherever occuring in these
Statutes will have the same meaning as in the
statutes regarding the Classification, the Manner
of Appointments and Powers and Duties of the
Teachers of the University.

(¢c) Words and expressions not defined in these
Statutes and used in the Act shall have the meaning
assigned to them in the Act.

The promotion of Assistant Professor or equivalent as  Manner of
Associate Professor or equivalent and of Associate Promotion
Professor or equivalent as Professor or equivalent will

be made by the Vice-Chancellor in the following

manner :—

@i The promotion of a teacher to the next higher
position will be made on the basis of an assessment
of his performance through a prescribed procedure
and the post of Associate Professor and equivalent
or the Professor or equivalent to which the personal
promotion is made shall be temporary addition to
the cadre of Associate Professor or Professor as
the case may be.

(i) A teacher will be promoted to the next higher
position only if he is found suitable by the
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Conditions of
Promotion

Fill up of

vacancies

Eligibility for
promotion

6.1

Assessment Committee.

(i) A teacher who has not been found suitable for

promotion after assessment, shall be entitled to
offer himself for re-assessment after a lapse of two
years from the date of initial eligibility.

The promotion of Assistant Professor or equivalent
or Associate Professor or equivalent to the next
higher position will be governed by the following
conditions :—

()

(ii)

(i)

The qualifications and experience prescribed by
the Vice-Chancellor with the approval of the
Academic Council for various posts will not be
relaxed except as provided hereinafter in these
Statutes.

The teacher shall do the work as assigned by the
competent authority.

When a senior promoted teacher leaves the
University, the vacancy thus arising shall be filled
at the original level position occupied by that
teacher before promotion, in the manner prescribed
in the Statutes regarding the classification, the
Manner of Appointment and Powers and Duties
of the Teachers of the University.

All other teaching positions falling vacant in the
University and all new posts created as a result of
starting new schemes/projects shall continue to
be filled up in accordance with the procedure laid
down the Statutes regarding the Classification, the
Manner of Appointment and Powers and Duties
of the Teachers of the University.

Associate Professor

@

An Associate Professor or equivalent shall be
eligible for assessment for promotion as Professor
and equivalent, if he (a) fulfils the qualifications
prescribed for the post of Professor or equivalent
(b) has put in 8 years of service in the University
(c) also fulfilled at the time to his original
appointment to an Associate Professor level posts,
the essential academic qualification prescribed at
the time of recruitment for the said post.
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Provided that where an Associate Professor

or equivalent was appointed in relaxation of this
prescribed essential academic qualifications like
Ph.D. etc. for computing 8 years period only 2/3rd
weightage will be given to the service rendered by
him as Associate Professor or equivalent before
attaining that essential qualifications.

Provided further that for computing the period

of 8 years service, the following period shall be
included :—

(@)

(b)

©

(d)

Note 1.

Note 2.

Deputation with GOI/State Govt./any Govt./ |
Semi-Govt. Organisation within or outside
India.

Service in any country at an equal or higher
position (verification to be done to the
satisfaction of the V.C.) in Govt. or University/
College/Institute on leave without pay.

Period spent on trainings/fellowships/:
scholoarships or any other academic pursuit
on leave of the kind due.

Period spent on study leave/leave of the kind
due for doing Ph.D. B

Total of (a), (b), (¢) and (d) shall not exceed 3
years.

The provision under (d) above will be
applicable in the cases of promotion falling
due after 22.3.94 (BOM’s decision taken vide
item No. A-2 of its 152nd meeting held on
22.3.94 read with item No. B-16 of 163rd meeting
held on 15.11.95 and item No. B-18 of 164th
meeting held on 25.3.96.

Provided further that for promotion of
Associate Professors/equivalent of Physical
Education Faculty as Professors/equivalent,
those who are Ph.D. will be eligible for
personal promotion after § years. But non-
Ph.Ds who fulfil the prescribed qualifications
shall be eligible for promotion after 10 years
(8 years+2 years for Ph.D.). Further, if they
have done M. P. Ed. after joining HAU, their

Upto a maximum
of 3 years

Upto a maximum
of one years
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eligibility period will be extended by one year
more.

Provided that Associate Professors/
equivalents of faculty of Agricultural
Engineering who were recruited/promoted
before 1.2.88 and have opted merit promotion
scheme shall be eligible for promotion from
the date of their eligibility in relaxation of Ph.D.
qualifications.

The period of leave/study leave for
obtaining Ph.D. degree shall also be included
as service for the purpose of promotion for
the cases falling due on or after 8.2.83.

Provided further that in the case of
Associate  Professors/equivalent  of
Agricultural Engineering not possessing
Ph.D. degree and appointed by recruitment or
promotion on or after 1.2.88 for computing the
eligibility period only 2/3rd weightage will be
given for the service rendered by them as
Assoc. Professor/equivalent.

6.2 Assistant Professor

(i) An Assistant Professor or equivalent shall be
eligible for assessment for promotion as Associate
Professor or equivalent if he (a) fulfils the
qualifications prescribed for the post of Associate
Professor or equivalent (b) has put in 8 years of
service as Asstt. Prof. or equivalent in this
University and (c) also fulfilled at the time of his
original appointment to an Assistant Professor
level post, the essential academic qualifications
prescribed at the time of recruitment for the said
post.

Provided that for computing the period of 8
years service, the following periods shall be

included.
Upto a (a) Deputation with GOI/State Govt. Organisation
maximum within or outside India.

of 3 years| (b) Service in any country at an equal or higher
position (verification to be done to the
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Upto a
maximum
of 1 year

satisfaction of the V. C.) in Govt. or University/
| College/Institute on leave without pay.

(c) Period spent on trainings/fellowships or any
other academic pursuit on leave of the kind
due.

(d) Period spent on study leave/leave of the kind
|  for doing Ph.D.

Note 1. Total of (a), (b), (c) and (d) shall not exceed 3

years.

Note2. The provision under (d) above will be

(i)

(iii)

applicable in the cases of promotion falling
due after 22.3.94 (BOM’s decision taken vide
item No. A-2 of its 152nd meeting held on
22.3.94 read with item No. B-16 of 163rd meeting
held on 15.11.95 and item No. B-18 of 164th
meeting held on 25.3.96.

Provided that Assistant Professors/
equivalents of faculty of Agricultural
Engineering who were recruited/promoted
before 1.2.88 and have opted merit promotion
policy shall be eligible for promotion from the
date of their eligibility in relaxation of Ph. D.
qualifications.

The period of leave/study leave for
obtaining Ph.D. degree shall also be included
as service for the purpose of promotion for
the cases falling due on or after 8.2.83.

Where the minimum essential qualifications
prescribed for the Assoc. Professor level post is
Ph.D; Assistant Professor/equivalent possessing
Master’s degree with high standard of productive
work in Research, Teaching and Extension
Education will also be eligible for assessment for
promotion as Associate Prof. or equivalent. But
for computing 8 years eligibility period, only 2/3rd
weightage will be given to the service rendered by
him as Assistant Professor or equivalent

Erstwhile Lecturers/Teaching Associates and
equivalent who are now working as Asstt. Professor
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Note:

or equivalents will also be eligible for assessment
for promotion as Associate Professor or equivalent
provided they fulfil the educational qualifications
prescribed in sub-clause (i) or (ii) of Clause 6.2
provided that the original interse seniority of
erstwhile Lecturers/Research Assistants and
equivalents vis-a-vis Asstt. Professor and
equivalent shall remain undisturbed as a result of
the introduction of the personal promotion rules.

(The above amendment will take effect from 1.1.88)

Provided that for promotion of Assistant
Professors/equivalent of Physical Education
Faculty as Associate Professor/equivalent, those
who are Ph.D, will be eligible for personal
promotion after 8 years. But non Ph.Ds. who fulfil
the prescribed qualifications shall be eligible for
promotion after 10 years (8 years+2 years for Ph.D.).

Further, if they have done M.P.Ed. after joining
HAU their eligibility period will be extended by
one year more.

The other provision in regard to computing
the period of eligibility as contained in Clause-2 (i)
applicable to other teachers will also be applicable
to the teachers of Physical Education Faculty for
the purpose of personal promotion.

The above provisions will be applicable to
the cases of teachers becoming eligible for
personal promotion on 30.6.1984 onwards, as has
been approved by the Board of Management in
another case of amendments of Statutes relating
to appointment of teachers by promotion based
on merit.

Not withstanding anything contained in any of the
Statutes/rules/regulations etc. for the time being
in force :

@i the entire service rendered by a teacher on a
post in these University whether in one spell
or more as well as service rendered on adhoc
basis will be taken into account for the purpose
of determining eligibility for promotion.
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7.
@

Promotion shall be made in the following manner :

(a) Every teacher who fulfils the criteria regarding
eligibility for promotion as laid down in Clause 6
above and where promotion of a teacher falls due
between st January to 30th June, he must furnish
information with a copy to Registrar, regarding his
bio-data and service in the HAU in the prescribed
proforma to the Head of the Department by 30th
Sept. (31st December if he is abroad). The Head of
the Department shall certify the correctness of the
particulars mentioned in the proforma by the teacher
concerned and forward it to the Registrar by 31st
October/31st January through the Dean/Director

concerned.

(b) Where a teacher’s promotion is due from Ist July
to 31st December he/she will furnish information
with copy to Registrar, regarding his/her bio-data
and service in HAU in the prescribed proforma to
the Head of the Department by 31st March (30th
June if he is abroad). The Head the Department
shall certify correctness of the particulars
mentioned in the proforma by the teacher
concerned and forward it to the Registrar by 30th
April/31st July through the Dean/Director

concerned.

(c) The schedule referred to above for applying for
promotion must be adhered to failing which the
teacher concerned will be considered/assessed for

promotion from a date he applies for the same.

(d) In case any enquiry is pending/is pending/is in
progress at the time when he is due for promotion
he may be required to apply within six months from

the completion of the enquiry/final orders.

(e) The Vice-Chancellor may condone the delay upto
6 months in submission of cases by the teachers
where the reasons for delay are genuine, beyond
the control of teacher concerned and to the

satisfaction of the Vice-Chancellor.

() The promotions will be effective from the actual

date of eligibility.

Procedure
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(ii)

(iii)

(iv)

(g) No arrears accruing as a result of amendment in
Clause 7(i)(f) above would be paid upto 23.10.97 to
the teachers who have already been promoted or
as are to be promoted from a date prior to 23.10.97.

The Registrar will place the information received from
the concerned Dean/Director before the Assessment
Committee to be constituted by the Vice-Chancellor to
consider the suitability of the teacher for promotion.
The Committee will include members (by designation)
within the University and atleast two eminent outside
experts. The Chairman of this Committee will be the
Vice-Chancellor for the posts of Prof./equivalents and
also, if possible, for the posts of Associate Professors/
equivalents. Where it is not possible for the Vice-
Chancellor to act as Chairman for the posts of Associate
Professor and equivalent, he may nominate an eminent
expert from outside to act as Chairman.

The Committee will adopt the following criteria for
assessment of the teacher :

(a) Professional performance in relation to the duties
and tasks assigned. The emphasis will be on the
contributions and achievements of the individual
in relation to the requirements of the job and the
duties assigned to the post for which he was
recruited. In the case of Associate Professors and
equivalents, the emphasis will be on quality of the
research/teaching/extension work done which
should be outstanding, rather than on mere
quantity of the work.

(b) Spirit of cooperation and team work.
(¢c) Personal/behavioural abilities/attributes.

The Assessment Committee will take into consideration
the following factors while making its recommen-
dations :

(a) Material furnished in the assessment proforma
submitted by the teacher concerned.

(b) Work done by the teacher.

(c) Confidential charcter rolls/Annual Progress and
Assessment Report of the teacher concerned.
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V)

(d) Personal discussion, if so desired by the teacher
concerned.

() Any other additional information which the
Assessment Committee may like to call for from
the teacher concerned.

On receipt of recommendation of the Assessment
Committee, the Vice-Chancellor will place the same
before the Board of Management for approval. Before
doing so, however, the Vice-Chancellor may, if he
considers it necessary refer it back to the Committee
for reconsidering its recommendations. In case the
Committee re-affirm its recommendations, the Vice-
Chancellor will place the same before the Board of
Management alongwith such comments as he may like
to give.






Clause 1.

Clause 2.

Clause 3.

CHAPTER VI

STATUTES REGARDING CAREER ADVANCEMENT

FOR TEACHERS w.e.f. 1.1.86

These statutes shall apply for advancement of  Applicability
careers of :

@

(i)

(iii)

Asstt. Professors/equivalents as Asstt.
Professors Sr. Scale/equivalents.

Asstt. Professors/equivalents and Asstt.
Professors Sr. Scale/equivalents as Asstt.
Professors Selection Scale/equivalents.

Asstt.  Professors/equivalents/Asstt.
Professors Sr. Scale/equivalents/Asstt.
Professors Selection Grade/equivalents as
Associate Professors/equivalents.

In these Statutes, unless the context otherwise
requires :—

(a)

(b)

©

‘Act’ means the Haryana and Punjab
Agricultural Universities Act, 1970 as
amended from time to time.

Word ‘Teacher’ wherever occurring in these
Statutes will have the same meaning as in
the Statutes regarding the classification, the
manner of appointments and Powers and
Duties of the teachers of the University.

Words and expressions not defined in these
Statutes and used in the Act shall have the
meaning assigned to them in the Act.

Career Advancement

@

The career advancement of a teacher to the
next higher position will be made on the basis
of an assessment of his performance
through a prescribed procedure and the post
of Assoc. Professor and equivalent or the
Professor and equivalent to which the career
advancement is made shall be temporary
addition to the cadre of Assoc. Professor or
Professor/equivalent as the case may be.

Definition

Career Advance-
ment
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Conditions of
Career advance-
ment

Filling up of
vacancies

Clause 4.

Clause 5.

(i) A teacher will be allowed Career Advance-
ment only if he is found suitable by the
Assessment/Screening Committee.

(i) A teacher who has not been found suitable
for career advancement after assessment/
screening, shall be entitled to offer himself
for re-assessment/screening after a lapse of
1 (one) year from the date of eligibility of last
assessment/screening.

(iv) There will be no higher or lower limit on the
number of/percentage of teachers allowed
career advancement.

The career advancement of Assistant Professors
or equivalents as Assistant Professor Sr. Scale or
equivalents and Assistant Professors/Assistant
Professors Senior Scale or equivalents as
Assistant Professor Selection Grade or
equivalents and Assistant Professors/
equivalents/Assistant Professors Senior Scale/
equivalents/Assistant Professors selection grade/
equivalents as Associate Professors/equivalents
will be made by the Vice-Chancellor in the following
manner :—

(i) The qualifications and experience prescribed
by the Vice-Chancellor with the approval of
the Academic Council for various posts will
not be relaxed except as provided here-in-
after in these Statutes.

@) The teacher shall do the work as assigned
by the competent authority.

(1) When ateacher allowed career advancement
leaves the University, the vacancy thus
arisen shall be filled up at the original level
position occupied by the teacher before
career advancement in the manner prescribed
in the Statutes regarding classification,
manner of appointment and powers and
duties of teachers of the University.

(i) All other teaching positions falling vacant
in the University and all new posts created
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as a result of starting new schemes/projects
shall continue to be filled up in accordance
with the procedure laid down in the Statutes
regarding the classification, the manner of
appointment and powers and duties of the
teachers of the University.

Clause 6.1. Eligibility for career advancement as Assistant
Professor Sr. Scale.

(i) An Assistant Professor/equivalent shall be
eligible for placement in the senior scale of
Rs. 3000-5000, if he or she has :

(@

(b)

©

(d)

©

®

9]

Completed 8 years of service,
OR

Completed 5 years of service having
Ph.D. degree at the time of appointment
as Assistant Professor/equivalent,

OR

Completed 5 years of service and
obtains Ph.D. degree while in service,

OR

Completed 7 years of service having
M. Phil. degree at the time of
appointment as Assistant Professor/
equivalent.

OR

Completed 7 years of service and
obtains M. Phil. degree while in service,

Consistently satisfactory appraisal
reports.

Participated in two refresher courses of
a total duration of at least 8§ weeks or
engaged in other appropriate continuing
education programme of comparable
quality as may be specified by the UGC.

That the grant of senior scale will be
made from due date only after the
teacher fulfils the condition of refresher
courses/summer institutes by
31.12.2004.

Eligibility for
career advance-
ment
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Note: Where senior scale has been granted subject to
the condition that a teacher will fulfil the
requirement by 31.12.2004 and if such condition
is not fulfilled by this date, his Sr.Scale will be
withdrawn consistent with the guidelines of the
ICAR.

Explanation :

The candidates who at the time of their joining on or
after 1.1.86 as Asstt. Prof./equivalent possess Ph.D. or M.Phil.
degree will be sanctioned three and one advance increments
respectively in the scale of Rs. 2200-4000. The existing
Assistant Prof./equivalents without research degree and
those similarly situate recruited in future will not be eligible
for advance increments on acquiring research degrees. Those
who had joined service before 1.1.86 after doing Ph.D. will
also be entitled to three increments.

Note : The teachers already granted advance increments/
higher start will not be allowed double benefit.

Clause 6.2 Assistant Professors (Selection Scale)

Assistant Professors/Assistant Professor
Sr. Scale/equivalents will be placed in the
selection grade of Rs. 3700-5700, if he or she has
completed :—

(1) 8 years of service in the Senior Scale, OR

(i) Completed 16 years of total service as
Assistant Professor/equivalent.

(i) A good record in teaching or research or
extension activities.

Note :. This is meant for Asstt. Professros/equivalent
or Assistant Professors Sr. Scale/equivalent who
do not have Ph.D. degree and do not meet the
scholarship/research/extension standards of an
Associate Professor/equivalent but fulfil the
other conditions mentioned above. They could
offer themselves for fresh assesment after
obtaining Ph.D. and or fulfilling other
requirements for promotion as Associate
Professor/equivalent and if found suitable could
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be given the designation of Associate Professor/
equivalent.

Clause 6.3 Associate Professors/equivalent

Note:

M)
(i)

(iii)

(iv)

)

Every Assistant Professor/Assistant Professor Sr.
Scale/Assistant Professor Selection Grade or
equivalent will be eligible for promotion to the
post of Associate Professor with pay scale of Rs.
3700-5700, if he/she has :

Obtained a Ph.D. degree.

Completed eight years service in the Senior scale.
Provided that the requirement of eight years will
be relaxed if the total service of Asstt. prof./
equivalent is not less than 16 years or 15 years in
case of M.Phil degree holders or 13 years in case
of Ph.D. degree holders.

Made some mark in the area of scholarship/
research/extension as evidenced by self
Assessment report of referees, quality of
publications, contributions to educational
innovations, design of new courses and curricular
etc.

Participated in two refresher courses of a total
duration of atleast 8 weeks.

OR

Engaged in other appropirate continuing
education programmes of comparable quality as
may be specified by the UGC.

That the grant of promotion as Associate
Professor will be made from due date only after
the teacher fulfils the condition of refresher
courses/summer institutes by 31.12.2004.

Where promotion as Associate Professor has been
granted subject to the codntion that a teacher will
fulfil the requirement by 31.12.2004 and if such
condition is not fulfilled by this date, his
promotion as Associate Professor will be
withdrawn consistent with the guidelines of the
ICAR.
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(vi)

Proviso :

(a)

(b)

Note:

©

Consistently good performance appraisal reports.

Provided that for computing the specified periods
for career advancement the following periods shall
be included :—

All periods counted for increment. However, in
case of teachers who were appointed on or after
1.1.86 the benefit of adhoc service will be
admissible provided there was no break between
adhoc and regular service.

(i  Deputation with GOI/State Govt./any Govt./
Semi-Govt. Organisation within or outside
India.

(i) Deleted

(iii) Period spent in trainings/fellowship/PDF
scholarship or any other academic pursuit
on study leave/leave of the kind due/extra
ordinary leave where it counts for increment,
but not exceeding 3 years will count for
promotion as Associate Professor/
equivalent from the position of Assistant
Professor/equivalent.

The cases of promotion of teachers falling
after 7.2.2005 would be considered in the light
of the above decison.

All periods of service rendered as Teaching/
Research/Extension Associate. However, this
provision will not be applicable to the teachers
who are appointed on or after 1.1.86. In their case
the eligiblity period would be counted from their
reqular appointment as Asstt. Professor.

Clarification :

The case of some of the teachers who had been
working on adhoc basis in different spells before
1.1.86 in CCSHAU and were appointed on reqular
basis after 1.1.86 for counting their period of adhoc
service for Career Advancement, in the context
of provisos (a) and (c) below clause 6.3, and note
1 of the provisio below clause 6.3 of the Statutes
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Note 1.

Note 1(a)

@

given under Chapter IV-B, has been considered
by the BOM vide Item No. B-2 of its 166th meeting
held on 11.7.96. The Board has clarified that the
benefit of adhoc service would be available to
only those teachers who had joined service on
regular basis before 1.1.86.

Deleted.

The entire service rendered by a teacher on a
post in the University whether in one spell or
more as well as service rendered on adhoc basis
will be taken into account for the purpose of
determining eligibility for career advancement.
However, in case of teachers who were appointed
on or after 1.1.86, the benefit of adhoc service
will be admissible provided there was no break
between adhoc and regular service.

“For computing the specified periods for Career
Advancement Scheme under Clause 6.1, 6.2 and
6.3, the following period may also be included :

Previous service without any break as Asstt. Prof.
or equivalent in a University, College, National
laboratory or other scientific organisations (CSIR,
ICAR, DRDO, UGC etc.) shall be counted for
placement of Asstt. Prof./equivalent in the senior
scale/selection grade, promotion as Assoc. Prof./
equiv. provided that :

(a) the post was in an equivalent grade/scale of
pay as the post of Asstt. Prof./equivalent.

(b) the qualifications for the post were not lower
than the qualifications prescribed by
University for appointment as Asstt. Prof./
equivalent.

(¢c) the teachers concerned possessed the
minimum qualifications prescribed by UGC
for appointment as Asstt. Prof./equivalent.

(d) the post was filled in accordance with the
prescribed selection procedure as laid down
by the University.
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(ii)

(e) the appointment was not adhoc or in a
leave vacancy of less than one year duration.

AND

A teacher possessing Ph.D./M.Sc. degree must
have rendered atleast two years/four years
service respectively in the CCSHAU, and the
remaining on equivalent or higher post or grade
in other University/Institute of higher learning
as specified above subject to the satisfaction of
the VC.

The amendment will be effective in all cases of
promotions under Career Advancement Scheme
falling due after 21.8.95.

Clarification :

Note 2.

The amendment No. 12/95 as circulated vide No.
Admn. F. 4/95/11408-507 dated 14.9.95 was made
effective in all cases of promotions under Career
Advancement Scheme falling due after 21.8.95. It
means that only those cases would be covered
where after counting of past service, the teacher
would complete qualifying service for promotion
after 21.8.95 and this does not specifically cover
cases of those teachers who have completed
such qualifying service before 21.8.95. The matter
was placed before BOM vide item No. B-14 of its
164th (adjourned) meeting held on 25.3.96. The
Board has clarified that such teachers shall also
be covered under the above decision and treated
to have become eligible on 21.8.95 i.e. the benefit
of past service would acrue to them on 21.8.95.

Scheme of career advancement mentioned in this
Chapter will apply to all teachers appointed on or
after 1.1.86. It will also apply to all existing
incumbents except those who specifically opt in
the favour of the merit promotion scheme
introduced by the University in 1983 provided in
Chapter IV (A). The teachers opting for personal
promotion scheme will be entitled to the
designations envisaged for various categories
of teachers in that scheme, but the scales of pay
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Note 3.

Note4.

Clause 7.

O (@

will be as under :

Asstt. Prof./Equivalent 2200-4000
Assoc. Prof./Asstt. Prof. 3000-5000
Selection Grade/Equivalent

Professor/Equivalent 4500-5700

Existing incumbents shall mean those Assistant
Professors/equivalents who are in service of the
University before 10.6.1988 except those
appointed for the first time in the University on
or after 1.1.1986.

More posts of Professors and Associate
Professors will be created in the University to
broaden the channel of open selection as per
criteria laid down by UGC for this purpose. The
requirements of qualifications and experience for
the posts to be filled up through open selection
will be the same as prescribed by the UGC from
time to time. The University will have the freedom
to seek out brilliant people, independent of their
seniority, from within the University or outside
and provide them opportunities for joining the
teaching profession at appropriate levels.

Procedure

The career advancement of teachers shall
be processed twice in a year in the following
manner :

Every teacher who fulfils the criteria regarding
eligibility for career advancement as laid down
under Clause 6 above and where promotion of a
teacher falls due between st January to 30th June,
he must furnish information with a copy to
Registrar, regarding his bio-data and service in the
HAU in the prescribed proforma to the Head of the
Department by 30th Sept. (31st December if he is
abroad). The Head of the Department shall certify
the correctness of the particulars mentioned in the
proforma by the teacher concerned and forward it
to the Registrar by 31st October/31st January
through the Dean/Director concerned.
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(ii)

(iii)

(b) Where a teacher’s promotion is due from 1st July
to 31st December he/she will furnish information
with a copy to Registrar, regarding his/her bio-
data and service in HAU in the prescribed proforma
to the Head of the Department by 31st March (30th
June if he is abroad). The Head of the Department
shall certify correctness of the particulars
mentioned in the proforma by the teacher
concerned and forward it to the Registrar by 30th
April/31st July through the Dean/Director
concerned.

(c) The schedule referred to above for applying for
promotion must be adhered to failing which the
teacher concerned will be considered/assessed for
promotion from a date he applies for the same.

(d) In case any enquiry is pending/in progress at the
time when he is due for promotion he may be
required to apply within six months from the
completion of the enquiry/final orders.

(e) The Vice-Chancellor may condone the delay upto
6 months in submission of cases by the teachers
where the reasons for delay are genuine, beyond
the control of teacher concerned and to the
satisfaction of the Vice-Chancellor.

In case of Career advancement for Asstt. Professors/
equivalent, Asstt. Prof. Sr. Scale/equivalent and Asstt.
Professors Selection Grade/equivalent as Associate
Professors/equivalents, the Registrar will place the
information received from the concerned Deans/
Directors before the Assessment Committee to be
constituted by the Vice-Chancellor to consider the
suitability of the teacher for promotion. The Committee
will include members (by designation) within the
University and atleast two eminent outside experts. As
far as possible, the Vice-Chancellor will act as Chairman
or nominate an eminent expert from outside to act as
Chairman.

In Case of career advancement as Assistant Professor
Senior Scale/Asstt. Professor Selection grade, the
Registrar will place the information received from the
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concerned Dean/Director before the Screening
Committee consisting of following to consider
suitability of the teacher concerned :

(a) Deans/Directors concerned.
(b) Head of department concerned.

(¢c) One person to be nominated by the Vice-
Chancellor from amongst the Professors of the

University.

Note :  The Dean/Director concerned shall act as Chairman
of the Selection Committee.

(iv) The Assessment Committee will take into consideration

V)

(vi)

the following factors while making its recommenda-
tions.

(a) Material furnished in the assessment proforma
submitted by the teacher concerned.

(b) Work done by the teacher.
(c) Self Assessment Report of the teacher concerned.

(d) Personal discussion, if so desired by the teacher
concerned.

(e) any other additional information which the
assessment committeee may like to call from the
teacher concerned.

In case of Associate Professors

On receipt of recommendations of the Assessment
Committee, the Vice-Chancellor will place the same
before the Board of Management for approval. Before
doing so, however, the Vice-Chancellor may, if he
considers it necessary, refer it back to the Committee
for reconsidering its recommendations. In case the
Committee reaffirms its recommendations, the Vice-
Chancellor will place the same before the Board of
Management alongwith such comments as he may like
to give.

In case of Asstt. Professors Selection Grade and

Assistant Professors Senior Scale/equivalents.

On receipt of recommendations of assessment/
screening committee, the Vice-Chancellor will consider
the same for acceptance. The Vice-Chancellor may,
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however, if he considers it necessary, refer the
recommendations back to the committee for
reconsidering its recommendations. In case the
committee reaffirms its recommendations the Vice-
Chancellor will accept the same.



CHAPTER VII

STATUTES REGARDING CAREERADVANCEMENT
FOR TEACHERS w.e.f. 1.1.96 (27.7.1998)

Clause 1. These statutes shall apply for advancement of  Applicability
careers of :

(i Asstt. Professors/equivalents as Asstt.
Professors Sr. Scale/equivalents.

(i)  Asstt. Professors Sr. Scale/equivalents as
Asstt. Professors Selection Grade/
equivalents.

(iii)  Asstt. Professors Sr. Scale/equivalents,
Asstt. Professors Selection Grade/
equivalents as Associate Professors/
equivalents.

(iv) Assoc. Professors/equivalents (directly
recruited as well as promoted) as Professors/
equivalents.

Clause 2. In these Statutes, unless the context otherwise
requires :—

Definition

(a) ‘Act’ means the Haryana and Punjab
Agricultural Universities Act, 1970 as
amended from time to time.

(b) Word ‘Teacher’ wherever occurring in these
Statutes will have the same meaning as in
the Statutes regarding the classification, the
manner of appointments and Powers and
Duties of the teachers of the University.

(c) Words and expressions not defined in these
Statutes and used in the Act shall have the
meaning assigned to them in the Act.

Clause 3. Career Advancement

(i) The career advancement of a teacher to the
next higher position will be made on the basis
of an assessement of his performance
through a prescribed procedure and the post
of Associate Professor and equivalent or the
Professor and equivalent to which the career
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Conditions of
Career
advancement

Filling up of
vacancies

Clause 4.

Clause 5.

advancement is made shall be temporary
addition to the cadre of Associate Professor
or Professor/equivalent as the case may be.

(i)  Ateacher will be allowed career advancement
only if he is found suitable by the
assessment/screening committee.

(i) A teacher who has not been found suitable
for career advancement after assessment/
screening, shall be entitled to offer himself
for re-assessment after a lapse of 1 (one)
year from the date of eligibility of last
assessment/screening. The promotion/
placement in the next higher grade in such
cases will be effective from the date he/she
is found fit by the Selection Committee.

(iv)  There will be no higher or lower limit on the
number of percentage of teachers allowed
career advancement.

The career advancement of Assistant
Professors/equivalents as Assistant Professor
Sr. Scale / equivalents, Assistant Professors
Senior Scale / equivalents as Assistant Professor
Selection  Grade/equivalents, Assistant
Professors/equivalents/Assistant Professors
Senior Scale/equivalents/Assistant Professors
selection grade/equivalents as Associate
Professors/equivalents and Associate
Professors/equivalents (directly recruited as well
as promoted) as Professors/equivalents will be
made by the Vice-Chancellor in the following
manner :—

(i) The qualifications and experience prescribed
by the Vice-Chancellor with the approval of
the Academic Council for various posts will
not be relaxed except as provided here-in-
after in these Statutes.

@ii) The teacher shall do the work as assigned
by the competent authority.

(i) When ateacher allowed career advancement
leaves the University, the vacancy thus
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(i)

arisen shall be filled up at the original level
position occupied by the teacher before
career advasncement in the manner
prescribed in the Statutes regarding
classification, manner of appointment and
powers and duties of teachers of the
University.

All other teaching positions falling vacant
in the University and all new posts created
as aresult of starting new schemes/projects
shall continue to be filled up in accordance
with the procedure laid down in the
Statutes regarding the classification, the
manner of appointment and powers and
duties of the teachers of the University.

Clause 6.1. Eligibility for career advancement as Assistant
Professor Sr. Scale.

An Assistant Professor/equivalent shall be
eligible for placement in the senior scale of Rs.
10000-325-15200, if she/he has :

(a)

(i) Completed 6 years of service,
OR

(i) Completed 4 years of service having
Ph.D. degree at the time of appoint-
ment as Assistant Professor/
equivalent.

OR

(iii)) completed 4 years of service and
obtains Ph.D. degree while in
service,

OR

(iv) completed 5 years of service having
M.Phil. degree at the time of
appointment as Assistant Professor/
equivalent,
OR

(v) completed 5 years of service and

obtains M.Phil degree while in
service.

Eligibility for
career
advancement
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Note :

(b)  earned consistently satisfactory appraisal
reports,

(¢)  participated in one orientation course and
one refresher course of not less than 3-4
weeks duration each but in all not less than
7 weeks (49 days). Such courses should
not normally be less than 10 days. Those
with Ph.D. degree would be exempted from
one refresher course,

OR

engaged in other appropriate continuing
education programmes of comparable
quality as may be specified or approved
by the ICAR.

The conditions at (b) and (c) shall be mandatory
requirement. The teachers may still be placed in
the senior scale even if they do not fulfil the
requirement at (c) above but they will have to
fulfil the same by 31.12.2004. However the
placement of the teachers in the senior scale
under CAS be considered only when they fulfil
the condition of refresher course by 31.12.2004
but the promotions will be given w.e.f. due date.
In case they fulfil the condition after 31.12.2004
they will be considred for promotion from the
date they fulfil the condition after 31.12.2004.

That the grant of senior scale will be made from
due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2004.

Note: Where senior scale has been granted
subject to the condition that a teacher will fulfil
the requirement by 31.12.2004 and if such
condition is not fulfilled by this date, his Sr. Scale
will be withdrawn consistent with the guidelines
of the ICAR.

Clause 6.2 Eligibility for career advancement as Assistant

Professor Selection Grade

An Assistant Professor Sr. Scale/equivalent
will be placed in the selection grade of Rs. 12000-
420-18300, if she/he has :
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Note 1.

(i) (a) completed 5 years of service in the senior
scale, provided that the requirement of 5
years service will be relaxed if total service
of the Assistant Professor/equivalent is
not less than 11 years or as on 27.7.98
whichever is later.

(b) Joined service with M.Phil and has
completed a total of 10 years service or as
on 27.7.98 whichever is later.

(i) made some mark in the area of scholarship
and research as evidenced by self-
assessment, reports of referees, quality of
publication, contribution to the educational
renovation, design of new courses and
curricula etc.

@iii) after placement in senior scale, participated
in at least two refresher courses of not less
than 3-4 weeks duration each but in all not
less than 7 weeks (49) days. Such courses
should not normally be less than 10 days.

OR

engaged in other appropirate continuing
education programme of comparable
quality as may be specified or approved
by the ICAR, after placement in the senior
scale.

(iv) earned consistently good appraisal reports.

The conditions at (iii) & (iv) shall be mandatory
requirement. The teachers may still be placed in
the selection grade even if they do not fulfil the
requirement at (iii) above but they will have to
fulfil the same by 31.12.2004.. However, the
placement of the teachers in the selection grade
under CAS be considred only when they fulfil
the condition of refresher course by 31.12.2004
but the promotions will be given w.e.f. due date.
In case they fulfil the condition after 31.12.2004
they will be considred for promotion from the
date they fulfil the condition after 31.12.2004.

That the grant of selection grade will be made
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Note 2.

Clause 6.3

from due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2004.

Note: Where selection grade has been granted
subject to the condition that a teacher will fulfil
the requirement by 31.12.2004 and if such
condition is not fulfilled by this date, his selection
grade will be withdrawn consistent with the
guidelines of the ICAR.

The teachers may, however, opt to attend two
seminars/conferences in their subject area and
present paper as one aspect of their promotion/
selection to higher level or attend refresher course
to be offered by ASCs for this level.

Eligibility for career advancement of Asstt.
Professors Sr. Scale/equivalents, Asstt.
Professors Selection Grade/equivalents as
Associate Professors/equivalents.

An Assistant Professor/equivalent in the Senior
Scale, Assistant Professor Selction Grade/
equivalent will be eligible for promotion to the
post of Associate Professor/equivalent in the pay
scale of Rs. 12000-420-18300, if she/he has :

@i  Obtained a Ph.D. degree.

(i) Completed 5 years service in the Senior
Scale, provided that the requirement of 5
years service will be relaxed if the total
service of Assistant Professor/equivalent
is not less than 9 years or as on 27.7.98
whichever is later.

@iii)  Joined service with Ph.D. qualifications, he
will be considered eligible for promotion
as Associate Professor/equivalent on
completion of total eligibility service of 9
years as Asstt. Prof./equivalent, or as on
27.7.98 whichever is later.

(iv)  Completed Ph.D. within after joining the
service, he will be considered eligible for
promotion as Assoc. Prof./equiv. on
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completion of 9 years service as Asstt.
Prof./equivalent as on 27.7.98 whichever
is later.

(v)  Made some mark in the area of scholarship/
research/extension as evidenced by self
assessment, reports of the referees, quality
of publications, contributions to the
educational renovation, design of new
courses and curricula etc.

(vi)  After placement in Selection Grade/Sr. Scale
participated in at least two refresher
courses/summer institutes of not less than
3-4 weeks duration each but in all not less
than 7 weeks (49 days). Such courses
should not normally be less than 10 days.

OR
Engaged in other appropriate continuing
education programme of comparable
quality as may be specified/approved by
the ICAR, after placement in the senior
scale.

(vii)  Earned consistently good appraisal reports.

The conditions at (vi) and (vii) shall be mandatory
requirement. The teachers may still be placed for
promotion as Associate Professor/equivalent
even if they do not fulfil the requirement at (vi)
above but they will have to fulfil the same by
31.12.2004. However, the placement of the
teachers for promotion as Associate Professor/
equivalent under CAS be considred only when
they fulfil the condition of refresher course by
31.12.2004 but the promotions will be given w.e.f.
due date. In cae they fulfil the condition after
31.12.2004 they will be considred for promotion
from the date they fulfil the condition after
31.12.2004.

That the grant of promotion as Associate
Professor will be made from due date only after
the teacher fulfils the condition of refresher
courses/summer institutes by 31.12.2004.
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Note-2.

Note: Where promotion as Associate Professor
has been granted subject to the condition that a
teacher will fulfil the requirement by 31.12.2004
and if such condition is not fulfilled by this date,
his promotion as Associate Professor will be
withdrawn consistent with the guidelines of the
ICAR.

The teachers may, however, opt to attend two
seminars/conferences in their subject area and
present paper as one aspect of their promotion/
selection to higher level or attend refresher course
to be offered by ASCs for this level.

Clause 6.4Eligibility for career advancement of Associate

@
(i)

(iii)

(iv)
V)

Professors/equivalents (directly recruited as well
as promoted) as Professors/equivalents.

An Associate Professor/equivalent (directly
recruited as well as promoted) shall be eligible
for promotion as Professor/equivalent in the
scale of Rs. 16400-450-20900-500-22400, if she/
he has :

obtained a Ph.D. degree.

completed 8 years service as Associate Professor
(directly recruited as well as promoted).

made some mark in the area of scholarship/
research/extension as evidenced by self
assessment, report of the referees, quality of
publications, contributions to the educational
renovation, design of new courses and
curricula etc.

earned consistently good appraisal reports.

after promotion as Assoc. Prof./equiv.,
participated in at least two refresher courses/
summer institutes of not less than 3-4 weeks
duration each but in all not less than 7 weeks (49
days). Such courses should not normally be less
than 10 days.

OR

engaged in other approporiate continuing
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Note-1.

Note-2.

Proviso :

(@)

education programme of comparably quality as
may be specified/approved by the ICAR, after
placement in the senior scale.

The conditions at (iii), (iv) and (v) shall be a
mandatory requirement. However, if the
requirement of orientation courses/refresher
courses remains incomplete, the grant of
promotion as Professor/equivalent would not be
held up, but these must be completed by
31.12.2004. However, the placement of the
teachers for promotion as Professor/equivalent
under CAS be considred only when they fulfil
the condition of refresher course by 31.12.2004
but the promotions will be given w.e.f. due date.
In case they fulfil the condition after 31.12.2004
they will be considreed for promotion from the
date they fulfil the condition after 31.12.2004.

That the grant of promotion as Professor will be
made from due date only after the teacher fulfils
the condition of refresher courses/summer
institutes by 31.12.2004.

Note: Where promotion as Professor has been
granted subject to the condition that a teacher
will fulfil the requirement by 31.12.2004 and if such
condition is not fulfilled by this date,his
promotion as Professor will be withdrawn
consistent with the guidelines of the ICAR.

The teacher may, however, opt to attend two
seminars/conferences in their subject areas and
present papers or attend refresher courses to be
offered by ASCs for this level.

Provided that for computing the specified periods
for career advancement, the following period(s)
shall be included :—

All periods of regular appointments.

b)) @ Deputation with GOI/State Govt./any

Govt./Semi-Govt. organisation within or
outside India.



100

STATUTES

(i)
(iii)

Note:

Note:(i)

i)

ii)

iii)

Deleted.

Period spent on trainings/fellowship/PDF/
scholarship or any other academic pursuit
on leave/leave of the kind due/extra
ordinary leave where it counts for incrment,
but not exceeding 3 years will count for
promotion as Assoc. Prof./equiv.

Likewise the period spent in trainings/
fellowship/PDF/scholarship or any other
academic pursuit on leave of the kind due /
extra ordinary leave where it counts for
increment, but not exceeding 2 years will
count for promotion from Assoc. Prof./
equiv. to Prof./equiv.

The cases of promotion of teachers falling
after 7.2.2005 would be considered in the
light of the above decision.

Previous service, without any break as an
Asstt. Prof. Or equivalent in a University,
College, National Laboratory, or other
scientific organizations, e.g. CSIR, ICAR,
DRDO, UGC, ICSSR, ICHR and as a UGC
Research Scientist, should be counted for
placement of Asstt. Prof./equiv. In Senior
Scale/Selection Grade provided that:

The post was in an equivalent grade/scale
of pay as the post of an Asstt.Prof./equiv.

The qualification for the post were not lower
than the qualifications prescribed by the
University for the post of Asstt. Prof. /
equiv.

The candidates who apply for direct
recruitment should apply through proper
channel.

The concerned Asstt.Prof./equivalent
possessed the minimum qualifications
prescribed by the University for
appointment as Asstt. Prof./equivalent.
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V) The post was filled in accordance with the
prescribed selection procedure as laid down
by the University/ State Govt./Central
Goernment/ Institution’s regulations.

vi) The appointment was not adhoc or in a leave
vacancy of less than one year duration.
Adhoc service of more than one year
duration can be counted. Provided.

a) The adhoc service was of more than one
year duration.

b) The incumbent was appointed on the
recommendation of duly constituted
selection committee; and

¢) The incumbent was selected to the
permanent post in continuation to the
adhoc service, without any break.

Note:(ii)  The benefit of counting of past service
shall be allowed for promotion as Assoc.
Professor/Professor./equivalent under
Career Advancement Scheme subject to
fulfilment of condition as laid down under
Note (i) above.

Clause 7. Procedure

@i (@ Every teacher who fulfils the criteria regarding
eligibility for career advancement as laid down
under Clause 6 above and where promotion of a
teacher falls due between 1st January to 30th June,
he must furnish information with a copy to
Registrar, regarding his bio-data and service in
the HAU in the prescribed proforma to the Head
of the Department by 30th Sept. (31st December if
he is abroad). The Head of the Department shall
certify the correctness of the particulars mentioned
in the proforma by the teacher concerned and
forward it to the Registrar by 31st October/31st
January through the Dean/Director concerned.

(b) Where a teacher’s promotion is due from 1st July
to 31st December he/she will furnish information
with a copy to Registrar, regarding his/her bio-
data and service in HAU in the prescribed proforma
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(ii)

©

(d)

(e

to the Head of the Department by 31st March (30th
June if he is abroad). The Head of the Department
shall certify correctness of the particulars
mentioned in the proforma by the teacher
concerned and forward it to the Registrar by 30th
April/31st July through the Dean/Director
concerned.

The schedule referred to above for applying for
promotion must be adhered to failing which the
teacher concerned will be considered/assessed for
promotion from a date he applies for the same.

In case any enquiry is pending/in progress at the
time when he is due for promotion he may be
required to apply within six months from the
completion of the enquiry/final orders.

The Vice-Chancellor may condone the delay upto
6 months in submission of cases by the teachers
where the reasons for delay are genuine, beyond
the control of teacher concerned and to the
satisfaction of the Vice-Chancellor.

In Case of career advancement for Associate Professor/
equivalent (directly recruited as well as promoted) as
Professor/equiv., the Registrar will place the following
information received from the Deans/Directors
concerned before the Assessment Committee to be
constituted by the Vice-Chancellor to consider the
suitability of the teacher for promotion as Professor.

(@)
(b)

©

(d)

Self-appraisal reports;

Research contribution/books/articles
published;

any other academic contributions.

The reprints of three major publications, of which
could be a book or research report (as defined by
the teacher), may be sent in advance to three
external experts to review before selection. The
assessment report of these three experts shall also
be placed before the assessment committee at the
time of interview/selection.

Seminars/conferences attended;
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(iii)

(iv)

Note :

\Y)

() Contribution to the teaching/academic
environment/institutional corporate life; and

() Extension and field outreach activities.

The Committee will include members by designation
within the University and at least two eminent outside
experts. The Vice-Chancellor will act as Chairman of
the Assessment Committee.

In case of careeer advancement of Assistant Professor/
equivalent, Assistant Professor Sr. Scale/equivalent and
Assistant Professor Selection Grade/equivalent as
Associate Professor/equivalent, the Registrar will place
the information received from the Deans/Directors
concerned before the Assessment Committee to be
constituted by the Vice-Chancellor to consider the
suitability of the teacher for promotion. The Committee
will include members (by designation) within the
University and at least two eminent outside experts.
The Vice-Chancellor will act as Chairman.

In case of career advancement as Assistant Professor
Senior Scale/Assistant Professor Selection Grade, the
Registrar will place the information received from the
Dean/Director concerned before the Screening
Committtee consisting of the following to consider
suitability of the teacher concerned :

(a) Deans/Directors concerned;
(b) Head of Department concerned; and

(¢) One person to be nominated by the Vice-
Chancellor from amongst the Professors of the
University;

The Dean/Director concerned shall act as Chairman
of the Selection Committee.

The Screening/Assessment Committee will take into
consideration the following factors while making its
recommend-ations :

(a) Material furnished in the Assessment proforma
submitted by the teacher concerned.

(b) Work done by the teacher.

(c) Self Assessment Report of the teacher concerned.
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(vi)

(vii)

(d) Personal discussion, if so desired by the teacher
concerned.

() Any other additional information which the
Assessment Committee may like to call from the
teacher concerned.

However, in case of Associate Professors/
equivalent (directly recruited as well as promoted)
as Professor/equivalent, the best 3 written
contributions of the teacher (as defined by her/
him) shall be sent in advance to the experts to
review before taking their cases to the Assessment
Committees.

In case of Associate Professors and Professors

On receipt of recommendations of the Assessment
Committee, the Vice-Chancellor will place the same
before the Board of Management for approval. Before
doing so, however, the Vice-Chancellor may, if he
considers it necessary, refer it back to the Committee
for reconsidering its recommendations. In case the
Committee re-affirms its recommendations, the Vice-
Chancellor will place the same before the Board of
Management alongwith such comments as he may like
to give.

In case of Asstt. Professors Selection Grade and
Assistant Professors Senior Scale/equivalents.

On receipt of recommendations of assessment/
screening committee, the Vice-Chancellor will
consider the same for acceptance. The Vice-Chancellor
may, however, if he considers it necessary, refer the
recommendations back to the committee for
reconsidering its recommendations. In case the
Committee re-affirms its recommendations, the Vice-
Chancellor will accept the same.



CHAPTER -VIIA

STATUTES REGARDING CAREER ADVANCEMENT SCHEME
FOR TEACHERS w.e.f. 6.1.2012

Clause 1. These statutes shall apply for advancement of

careers of :

@ Asstt. Professors/equivalents (Stage-I) as
Asstt. Professors (Stage-I1I) /equivalents.

(i)  Asstt. Professors (Stage-II)/equivalents as
Asstt. Professors (Stage-1IT)/equivalents.

@)  Asstt. Professors (Stage-IIl)/equivalents,
as Associate Professors/equivalents
(Stage IV)

(iv) Assoc. Professors/equivalents (directly
recruited as well as promoted) (Stage IV)

as Professors/ equivalents (Stage V)

) Ten per cent of Professors/equivalents
(directly recruited as well as promoted)
(Stage V) with 10 years service as
Professor /equivalent as (Senior)
Professors/ equivalents in higher GP of
Rs.12000 (Stage VI) in order of university

level seniority.

Clause 2. In these Statutes, unless the context otherwise
requires:-

(@  'Act' means the Haryana and Punjab

Agricultural Universities Act, 1970 as

amended from time to time.

(b)  Word 'Teacher' wherever occurring in these
Statutes will have the same meaning as in
the Statutes regarding the classification,
the manner of appointments , powers and

duties of the teachers of the University.

(©) Words and expressions not defined in
these Statutes and used in the Act shall
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have the meaning as assigned to them in
the Act.

Clause 3. Career Advancement

Clause 4.

@) The promotion of a teacher to the next
higher position will be made on the basis
of assessment/screening of his
performance through the prescribed
procedure and the post of Assoc. Prof./
equivalent, the Prof./equiv. and Senior
Professor/equivalent to which the personal
promotion is made shall be temporary
addition to the cadre of Associate Prof. or

Prof. as the case may be

@) A teacher will be allowed career
advancement only if he/she is found
suitable by the assessment/screening

committee.

@iii) A teacher who has not been found suitable
for career advancement after assessment/
screening, shall be entitled to offer himself/
herself for re-assessment after a lapse of 1
(one) year from the date of eligibility of last
assessment/screening. The promotion/
placement in the next higher grade in such
cases will be effective from the date he/she

is found fit by the Selection Committee.

There will be no higher or lower limit on the number
of percentage of teachers allowed career
advancement except in the case of Professors to
be granted higher Grade Pay of Rs.12000 as
(Senior) Professors/equivalents which will be
limited to ten per cent of the Professors/

equivalents in order of University level seniority.

The career advancement of Assistant Professors

(Stage-I)/equivalents as Assistant Professors
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(Stage-II) / equivalents, Assistant Professors

(Stage-II )/ equivalents as Assistant Professors

(Stage-IIl)/equivalents, Assistant Professors

(Stage-III) equivalents / Associate Professors/

equivalents, Associate Professors/ equivalents

(directly recruited as well as promoted) as

Professors/equivalents and Professors/

equivalents as Senior Professors/equivalents in
higher grade pay of Rs.12000/-will be made by the

Vice-Chancellor in the following manner :-

®

(i)

Clause 5. (1)

(i)

The qualifications and experience
prescribed by the Vice-Chancellor with the
approval of the Academic Council for
various posts will not be relaxed except as

provided herein-after in these Statutes.

The teacher shall perform such duties after
his/her Career Advancement as assigned

by the competent authority.

When a teacher allowed -career
advancement leaves the University, the
vacancy thus arisen shall be filled up at
the original level position occupied by the
teacher before career advancement in the
manner prescribed in the Statutes regarding
classification, manner of appointment and
powers and duties of teachers of the

University.

All other teaching positions falling vacant
in the University and all new posts created
as a result of starting new schemes/projects
shall continue to be filled up in accordance
with the procedure laid down in the Statutes
regarding the classification, the manner of
appointment and powers, duties of the

teachers of the University.
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Clause 6.1. Eligibility for career advancement of Assistant

Professor/equiv. (Stage-I) as Assistant

Professor ( Stage-II) in the pay scale of Rs.
15600-39100+Grade Pay Rs.7000

An Assistant Professor/equivalent(Stage-1) shall

be eligible for placement as Assistant

Professor(Stage-1I)/equiv. in the pay scale of Rs.
15600-39100+ Grade Pay Rs.7000, if he/she

has:

(@)

(b)

@

(ii)

(iii)

@iv)

)

completed 4 years of service having
Ph.D. degree at the time of
appointment as Assistant
Professor/ equivalent in the pay scale
of Rs.15600-39100+GP Rs.6000/-

OR

completed 4 years of service and

obtains Ph.D degree while in service.
OR

completed 5 years of service having
M.Phil./Master's level professional
degree at the time of appointment as
Assistant Professor/ equivalent in
the pay scale of Rs.15600- 39100+GP
Rs.6000/-

OR

completed 5 years of service having

M.Phil degree while in service
OR

completed 6 years of service as Asstt.
Prof.(Stage-I)/equiv. with non
professional degree at Master's level
in the pay scale of Rs.15600-
39100+GP Rs.6000/-

earned consistently satisfactory appraisal

reports/ Self Assessment Reports,
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©

(d)

participated in one orientation and one
refresher/research methodology course of
not less than 2-3 weeks duration. But in all
not less than 6 weeks ( 42 days). Such
courses should not normally be less than
10 days.

The Career Advancement will be allowed
after analyzing merits and credentials of
the teacher based on weightages given to
the performance of the candidate in
different relevant dimensions and his/her
performance on a scoring system proforma
based on Academic Performance
Indicators(API) and Performance Based

Appraisal System(PBAS) methodology.

Clause 6.2 Eligibility of Asstt. Prof. (Stage-II) for career
advancement as Assistant Professor (Stage-III)
- in the pay scale of Rs. 15600-39100+ Grade
Pay Rs.8000

An Assistant Professor (Stage-II)/equivalent will
be placed as Asstt. Professor (Stage-III)/
equivalent in the pay scale of Rs. 15600-39100+
Grade Pay Rs.8000, if he/she has :

(@)

completed 5 years of service as Asstt.
Professor(Stage-II) in the pay scale of
Rs.15600-39100+GP Rs.7000.

(b)participated in one refresher course /

©

(d)

methodology workshop/training/ and
Faculty Development Programme of not
less than 2-3 weeks' duration. But in all not
less than 6 weeks (42 days). Such courses

should not normally less than 10 days.
earned consistently good appraisal reports/
Self Assessment Reports,.

The Career Advancement will be allowed

after analyzing merits and credentials of
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the teacher based on weightages given to
the performance of the candidate in
different relevant dimensions and his/her
performance on a scoring system proforma
based on Academic Performance Indicators
(API) and Performance Based Appraisal
System (PBAS) methodology.

Clause 6.3 Eligibility of Asstt. Professors (Stage-1IT)/
equivalents for career advancement as Associate
Professors/equivalents(Stage-IV)- in the pay
scale of Rs.37400-67000+ Grade Pay Rs.9000.

An Assistant Professor (Stage-II1)/ equivalent will
be eligible for promotion to the post of Associate
Professor/equivalent in the pay scale of Rs. 37400-
67000+ Grade Pay Rs.9000, if he/she has :

@1 completed 3 years service as Asstt.
Prof.(Stage(Il)/equivalent in the pay scale
of Rs.15600-39100+ AGP Rs. 8000.

(i)  participated in one refresher course/
training/Faculty Development Programme

of not less than one week duration.

@iii)  earned consistently good appraisal reports/

Self Assessment Reports,

(iv)  at least three publications in the entire
period of Assistant Professor/equivalent (

12 years)

(v)  The Career Advancement will be allowed
after analyzing of the merits and credentials
of the teacher based on weightages given
to the performance of the candidate in
different relevant dimensions and his/her
performance on a scoring system proforma
based on Academic Performance
Indicators(API) and Performance Based

Appraisal System(PABS) methodology.
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Clause 6.4 Eligibility for career advancement of Associate
Professors / equivalents (directly recruited as
well as promoted )(Stage-1V)as Professors/
equivalents(Stage-V)- in the pay scale of Rs.
37400-67000+ Grade Pay Rs.10000.

An Associate Professor/equivalent (directly
recruited as well as promoted) will be eligible for
promotion as Professor/equivalent in the scale
of Rs. 37400-67000+ Grade Pay of Rs.10,000/- if
he/ she has :

a) (i)  obtained a Ph.D. degree.

(i) completed 3 years service as
Associate Professor  (directly
recruited as  well as promoted)
(Stage-IV) in the scale of Rs.37400-
67000+GP of Rs.9000.

b) earned consistently good appraisal reports/
Self Assessment Reports

) minimum of five ( 5) publications since the
period the teacher is placed in Stage-II.

d) The Career Advancement will be allowed
after analyzing merits and credentials of
the teacher based on weightages given to
the performance of the candidate in
different relevant dimensions and his/her
performance on a scoring system proforma
based on Academic Performance
Indicators(API) and Performance Based

Appraisal System (PABS) methodology.

Clause 6.5 Eligibility for career advancement of ten per
cent of Professors/ equivalents(directly
recruited as well as promoted) (Stage V) with 10
years service as Professor /equivalent as
(Senior) Professors/equivalents in higher GP
of Rs.12000 (Stage VI) in order of university

level seniority.
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A Professor/equivalent (directly recruited as well
as promoted) will be eligible for promotion as
Senior Professor/equivalent in the scale of Rs.
37400-67000+ Grade Pay of Rs.12,000/- if he/ she

has :
a) @i  obtained a Ph.D. degree.

(i) completed 10 years service as

Professor (directly recruited as well
as promoted ) (Stage-V) in the scale
of Rs.37400-67000+ Grade Pay of
Rs.10000.

b) earned consistently good appraisal reports/

Self Assessment Reports,

) The Career Advancement will be allowed
after analyzing merits and credentials of
the teacher based on weightages given to
the performance of the candidate in
different relevant dimensions and his/her
performance on a scoring system proforma
based on Academic Performance
Indicators(API) and Performance Based

Appraisal System (PABS) methodology.
Proviso :

Provided that for computing the specified periods
for career advancement, the following period(s)
shall be included :-

(a)  All periods of regular appointments.

(b) () Deputation with GOI/State Govt./any
Govt./Semi-Govt. organisation
within or outside India at an equal or
higher position. Provided that
deputation liabilities for the entire
period of deputation are received in
CCSHAU.

(i) Period spent on trainings/
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Note (i)

fellowships/ scholarships or any
other academic pursuit on study
leave/ leave of the kind due including
extra-ordinary leave where it counts
for increment shall not exceed three
years during the entire service
including past service if counted for
promotion under Career

Advancement Scheme.

"Previous service, without any break as an Asstt.
Prof. or equivalent /Assoc. Prof./equiv./Prof./
equiv. in a University, College, National
Laboratory irrespective of nature of Management
of Institutions (Private/Local body/ Government),
or other scientific organization, e.g.
CSIR,ICAR,DRDO,UGC,ICSSR,ICHR and as a
UGC Research Scientist, should be counted for
placement of Asst. Prof./equiv. Assoc. Prof./equiv.

& Prof./equiv. provided that:

1) The post was in an equivalent grade/scale
of pay as the post of an Asstt. Prof. equiv.
/Assoc. Prof./equiv./Prof./ equiv.

ii) The qualification for the post were not lower
than the qualifications prescribed by the
University for the post of Asstt. Prof./equiv.
/Assoc. Prof./equiv./Prof./ equiv.

iii) ~ The candidates who apply for direct
recruitment should apply through proper

channel.

iv)  The concerned Asstt. Prof./equivalents/
Assoc. Prof./equiv./Prof./ equiv. possessed
the minimum qualifications prescribed by
the University for appointment as Asstt.
Prof. /equivalent/Assoc. Prof./equiv./Prof./

equiv.
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vi)

The post was filled in accordance with the
prescribed selection procedure as laid down
by the University/State Govt./Central

Government/Institution's regulations,

The appointment was not adhoc or in a
leave vacancy of less than one year
duration. Adhoc service of more than one

year duration can be counted . Provided,

a. The adhoc service was of more than

one year duration.

b.  The incumbent was appointed on the
recommendation of duly constituted

selection committee; and

c. The incumbent was selected to the
permanent post in continuation to the

adhoc service, without any break.

Note (ii) The benefit of counting of past service shall be
allowed for promotion under Career Advancement
Scheme subject to fulfillment of condition as laid
down under Note(i) above.

Clause 7. Procedure

(1) (a) Every teacher who fulfils the criteria

regarding eligibility for career advancement
as laid down under Clause 6 above and
where promotion of a teacher falls due
between st January to 30th June, he must
furnish information with a copy to Registrar,
regarding his bio-data and service rendered
on the post in the prescribed proforma
alongwith PBAS Proforma duly supported
by all credentials/documents as per API
guidelines atleast two months in advance
from the actual date of eligibility to the Head
of the Department. The Head of the

Department shall certify the correctness of
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(b)

(©)

the particulars mentioned in the proforma
by the teacher concerned and forward it to
the Registrar by 31st August through the

Dean/Director concerned.

Where the promotion of the teacher is due
from Ist July to 31st December he/she will
furnish information with a copy to Registrar,
regarding his/her biodata and service
rendered on the post in the prescribed
proforma alongwith PBAS Proforma duly
supported by all credentials/documents
as per API guidelines atleast two months
in advance from the actual date of eligibility
to the Head of the Department. The Head
of the Department shall certify correctness
of the particulars mentioned in the proforma
by the teacher concerned and forward it to
the Registrar by 28th February through

the Dean/Director concerned.

The schedule referred to above for applying
for promotion must be adhered to failing
which the teacher concerned will be
considered/assessed for promotion from a

date he/she applies for the same.

(d) In case any enquiry is pending/in progress

(e)

at the time when he /she is due for
promotion he/she may be required to apply
within six months from the completion of

the enquiry / final orders.

The Vice-Chancellor may condone the
delay upto 6 months in submission of case
by the teacher where the reasons for delay
are genuine, beyond the control of teacher
concerned and to the satisfaction of the

Vice-Chancellor.

In case of Career Advancement from;
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A)

B)

Assistant Professor/equivalent (GP
Rs.8000/-) as Associate Professor /
equivalent (GP Rs.9000/-)

Associate Professor (GP Rs.9000/-)
as Professor/equivalent (GP Rs.10000/-)

Professor/equivalent (GP Rs.10000/-) /
as Senior Professor (GP Rs.12000/-)

The Registrar will place the following
information received from the Deans/
Directors concerned before the
Assessment Committee to be
constituted by the Vice-Chancellor
to consider the suitability of the
teacher for promotion to the next
higher position.

(@) SARS/API/PBAS

(b)  Research contribution/books/

articles published;

(c) any other academic

contributions.

The reprints of three major
publications (for promotion of
Asstt. Professor (stage-I,
Stage-1I & Stage-III) to Stage-
IV as Associate Professor) and
reprints of five major
publications of Stage-IT and IV
for promotion from Associate
Professor to Professor and
Professor to Senior Professor,
of which could be a book or
research paper (as defined by
the teacher), may be sent in
advance to three external

experts to review/ evaluation
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(d)

©

®

@

scoring before selection. The
assessment report of these
three experts and API+PBAS
Proformas shall also be placed
before the assessment
committee at the time of
interview. However, there will
be no interview for career
advancement from Grade Pay
Rs.10000/- to Grade Pay
Rs.12000/-

Seminars/conferences
attended;

Contribution to the teaching/

academic environment/
institutional corporate
Life; and

Extension and field outreach
activities. The Committee will
include members by
designation within the
University and at least two
eminent outside experts. The
Vice-Chancellor will act as
Chairman of the Assessment

Committee.

In addition to above, for
promotion of Professor as
Sr.Professor the following
factors will also be taken into
consideration by  the
Committee:-
a. post-doctoral research
outputs of high standard;
b. awards/honours/ and

recognitions;



118

STATUTES

(iii)
A)

B)

c. Additional research
degrees like D.Sci., D.Litt.,
LID, etc.; patents and IPR
on products and processes
developed/ technology
transfer achieved in the case
of teachers in science and

technology.

In case of career advancement of;

Assistant Professor(Stage-I)(GP
Rs.6000/) as Assistant
Professor(Stage-II)/ equivalent(GP
Rs.7000/-)/equivalent..

Assistant Professor(Stage-II)(GP
Rs.7000/-) as Assistant
Professor(Stage-II1)/ equivalent(GP
Rs.8000/-).

The Registrar will place the
information received from the Deans/
Directors concerned before the
Screening Committee consisting of
the following to consider suitability

of the teacher concerned :
(a) Deans/Directors concerned;

(b) Head of Department

concerned; and

(¢) One person to be nominated
by the Vice-Chancellor from
amongst the Professors /
Sr.Professors/equivalents of

the University;

Note : The Dean/Director concerned shall act as

Chairman of the Screening Committee.

(iv)

The Screening/Assessment Committee

will take into consideration the



CAREER ADVANCEMENT FOR TEACHERS

119

following factors of API Scoring
including the PBAS while making its
recommendations :

(@)

(b)

©

(d)

©

Material furnished in the
Assessment proforma submitted by

the teacher concerned.
Work done by the teacher.

SAR/API/PBAS Reports of the
teacher concerned.

Personal discussion by the teacher

concerned

Any other additional information
which the Assessment Committee
may like to call from the teacher

concerned. However, in case of ;

i) Assistant Professor/equivalent
(Stage-1, Stage-II, Stage-III) to
Associate Professor/ equivalent
- three major publications shall
be required to be submitted for
all the three categories for
consideration of promotion from
Asstt. Professor to Assoc.
Professori.e. Stage-1, Stage-II &
Stage-II1.

i) Associate Professor/equivalent
as Professor/equivalent - Five
major publications shall be
required to be submitted
provided that such publications
published subsequent to
the period from which the
teacher was placed in Asstt.
Prof. (Stage-1I)
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The best written contributions ( 3 or 5 as the case
may be ) of the teacher (as defined by him/ her)

shall be sent in advance to the experts to review/

evaluation scoring before taking his/her case to

the Assessment Committee.

(U]

(vi)

(vii)

In case of Associate Professors,
Professors and Senior Professors

On receipt of recommendations of the
Assessment Committee, the Vice-
Chancellor will place the same before the
Board of Management for approval. Before
doing so, however, the Vice-Chancellor
may, if he considers it necessary, refer it
back to the Committee for reconsidering
its recommendations. In case the
Committee re-affirms its recommendations,
the Vice-Chancellor will place the same
before the Board of Management alongwith

such comments as he may like to give.

In case of Asstt. Professors (Stage-111) and
Assistant Professors (Stage-II) /

equivalents.

On receipt of recommendations of
assessment/ screening committee, the Vice-
Chancellor will consider the same for
acceptance. The Vice-Chancellor may,
however, if he considers it necessary, refer
the recommendations back to the
committee for reconsidering its
recommendations. In case the Committee
re-affirms its recommendations, the Vice-

Chancellor will accept the same.

Those teachers who on the day of
assessment are on leave/abroad, their cases
for placement/promotion under Career

Advancement Scheme will be screened/
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(viii)

(ix)

assessed in absentia on the written request
of the teacher concerned without giving

the marks of interview.

In case any teacher is on long leave on
the due date of promotion, he will be
entitled for promotion from the due date
but actual benefit will be allowed from date

of joining after return from leave.

The incumbent teachers must on the
rolls of active service of the University on
the due date of eligibility for promotion for
consideration by the Screening /

Assessment Committee.






CHAPTER VIII

CLASSIFICATION AND THE MANNER OF
APPOINTMENT OF EMPLOYEES OF THE UNIVERSITY
OTHER THAN OFFICERS AND TEACHERS
(As framed by the Board on 28.10.99)

1. Classification :

(1)  All the employees of the University other than
Officers and Teachers shall belong to the Haryana
Agril. University service of Non-teaching
employees (hereinafter called the ‘service’).

(2) The service shall be classified according to the
pattern of the State Govt., provided that nothing
in these Statutes shall affect the right of the
University to redesignate any post or to reassign
the duties and functions thereof.

(@) Class-I/Grade—‘A’ employees viz;
employees equal to Class I or Grade—A’
employees under the State Govt.

(b) Class-II/Grade—‘B’ employees viz;
employees equal to Class-1I/Grade ‘B’
employees under the State Govt.

(¢) Class-III/Grade ‘C’ employees viz;
employees equal to Class-1II/Grade ‘C’
employees of the State Govt.

(d) Class-IV/Grade ‘D’ employees viz;
employees equal to Class-IV/Grade ‘D’
employees of the State Govt.

2. (1) The members of the Service may be required to
serve in any institution or office or department
under the University and shall, in respect of their
day-to-day work, be under the administrative
control of the Head of the institution or the office
or the department where they are posted.

(2) Employees borne on the University cadre may
be required to serve in any office or institution
under the University and shall in respect of their
day to day work be under the administrative
control of the Head of the office or institution to
which they are posted. Irrespective of the
authority mentioned in the delegation of powers,
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the Heads of Departments and University
Officers Incharge of that office/institution shall
be competent authority to transfer them within
the office/institution. The Deans, Directors and
other University officers shall be competent to
allow the Grade ‘B’/Class-II employees to
complete the period of probation satisfactorily.
However, where it is proposed to extend their
period of probation, the cases shall continue to
be submitted to the Vice-Chancellor for decision.
Other matters relating to their service shall be
determined by the Vice-Chancellor or any other
subordinate officer, to whom such powers are
delegated in accordance with the Act & Statutes.

3. Appointment to the service shall be made in the manner
prescribed :

@i by direct recruitment; or

(i) by promotion; or

@ii)by transfer from different cadres within the
University in identical scales of pay; or by
deputation of an employee already in the service
of any State Government or the Government of
India or any autonomous body or institution.

Explanation :(i) Direct recruitment means an appointment
made otherwise than by promotion from
within the same line in the service or by
transfer of an employee from different
cadres in the service in identical pay scale
or by deputation of an employee already in
the service of any State Government or the
Government of India or any autonomous
body or institution.

Explanation:(ii) ~ All the posts in the ministerial/secretarial
cadre from the level of clerks/steno-typists
for promotion to the higher post in the
hierarchy shall be filled subject to fulfilment
of the qualifications and experience
prescribed (see Appendix-3 for
qualification/experiene). If suitable
candidates are not available for promotion,
the vacancies shall be filled by direct
recruitment.
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4.

Note :

Manner of appointment to Class-I/Grade ‘A’ posts.

1)

@

©)

Appointment of Class-I/Grade ‘A’ posts shall be
made by the Vice-Chancellor with the approval
of the Board.

75% of the posts at the level of Class-1/ Grade ‘A’
posts shall be filled from amongst internal
candidates holding next below posts in the same
line, if suitable persons are available. If suitable
candidates are not available for promotion, the
vacancies shall be filled by direct recruitment.
Seniority and merit of the candidate will be kept
in view for promotion under the 75% quota. The
cases of promotion to Class-I/Grade ‘A’ posts
shall be referred to the Selection Committee
constituted for direct recruitment.

Passing of departmental Higher Standard
Examination in Accounts shall be pre-requisite
for promotion to the post of Assistant Registrar
and above in the ministerial cadre . (see
Appendix-3 for qualifications/experience).

The remaining 25% posts in Class-I/Grade ‘A’
cadres shall be filled on merit in accordance with
the following procedure :—

(@) The Vice-Chancellor may have the post
advertised with such qualifications as may
be laid down and/or invite suggestions and
recommendations from such persons/
institutions/agencies as he deems proper.

(b) After having advertised the post and
received the applications and/or after
having obtatined the suggestions or
recommendations from appropriate
persons/institutions/agencies, the Vice-
Chancellor shall appoint a Selection
Committee, to make recommendations,
ordinarily consisting of the following :

(i)  Vice-Chancellor Chairman
(i) Registrar Member
@ii)) Comptroller Member

(iv) Two other persons to be nominated
by the Vice-Chancellor.
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©
(d)

©

Note

()
(@

(h)

Deleted.

The Chairman of the committee with the
help of a Screening Committee to be
appointed by him shall scrutinise the
applications received and/or having
received suggestions/recommendations
from such persons/institutions/agencies,
prepare a list of the candidates who shall
be called for interview.

After interviewing the candidates the
Selection Committee shall recommend to
the Vice-Chancellor not more than one
person beyond the number of vacancies if
the number of vacancies is upto four.
However, if the number of vacancies is more
than four, two persons more than the
number of vacancies may be kept on the
panel for each completed block of five
vacancies.

:The Selection Committee should confine
its recommendations only in respect of the
post for which selection is held.

Deleted.

The Vice-Chancellor may then submit a
single recommendation or a panel in
accordance with sub clause (e) in order of
preference, for the acceptance of the Board
of Management. If the Board does not
approve the recommendations, the Vice-
chancellor shall, in due course, present
another recommendation.

Recommendations of the Selection
Committee shall be valid for a period of six
months from the date these are made. The
panel prepared by the Selection Committee
for post(s) should be used only as a waiting
list for the same post(s) and shall not be
utilised for making appointments to any
subsequent vacancies in the same cadre
or in any other cadre.



APPOINTMENT OF THE EMPLOYEES

127

@i  Employees of the University irrespective
of the age limit will also be eligible to
compete, for such vacancies to be filled by
direct recruitment from the open market.

4) In case of need, the university can also have
persons by transfer from within the same grade
and fulfilling the qualification for the post for
which transfer is proposed to man class-I/Grade
‘A’ vacancies falling both under the 75%
promotion quota and 25% open quota.

Note: Notwithstanding anything provided elsewhere
in these Statutes a person appointed to the post
of Asstt.Registrar and above through direct
recruitment shall be required to pass the
Departmental Higher Standard Examination in
Accounts, if not already passed, within two years
of his joining the post failing which the second
and subsequent increment(s) will not be allowed
to be released and will only be released from the
date of passing the said examination. The
increment(s) should be released with
retrospective effect from the date it was otherwise
due, but no arrear shall be paid for the past period.

Manner of appointment to Class-I1I/Grade ‘B’
posts.

(1)  The appointment of Class-II/Grade ‘B’ employees
shall be made by the Vice-Chancellor.

(2)  All the vacancies in the ministerial cadre shall be
filled by promotion on the basis of seniority-
cum-merit from the same line, subject to fulfilment
of qualifications and experience prescribed (see
Appendix-3). However;

(@  75% posts of Admn.-cum-Accounts Officer
shall be filled from amongst the
Superintendent on seniority-cum-merit
basis. Passing of Deprtmental Higher
Standard Examination in Accounts or State
SAS Exam. shall be pre-requisite for
promotion to the post of Admn.-cum-
Accounts Officer. The remaining 25%
posts shall be filled by direct recruitment.
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€)

@)

(b) 50 % posts of Superintendent will be filled
from amongst the Deputy Superintendents
on seniority-cum-merit basis and 50% from
Deputy Superintendents who have
qualified the Higher Standard Examination
or State SAS Examination on seniority-cum-
merit basis. Completion of probationary
period shall be pre-requisite.

Note: Notwithstanding anything provided
elsewhere in these Statutes a person
appointed to the post of Admn.-cum-
Accounts Officer through direct
recruitment shall be required to pass the
Departmental Higher Standard Examination
in Accounts, if not already passed within
two years of his joining the post failing
which the second increment(s) will not be
allowed to be released and will only be
released from the date of passing the said
examination. The increment(s) should be
released with retrospective effect from the
date it was otherwise due, but no arrear
shall be paid for the past period.

(c) Deleted.

All the posts in the non-ministerial cadre in Class-
II/Grade ‘B’ posts shall be filled by promotion
provided the departmental persons fulfil the
qualifications and experience prescribed for the
post. If suitable candidates are not available for
promotion, vacancies may be filled by direct
recruitment.

The procedure for appointment to Class-1I/Grade
‘B’ posts by direct recruitment shall be the same
as prescribed for Class-I/Grade ‘A’ posts subject
to the following :

(@) The Vice-Chancellor need not obtain the
approval of the Board for their appointment.

(b)  The Selection Committee for various Class-
II/Grade ‘B’ posts shall be as
under :
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®)

FOR NON-TECHNICAL POSTS

@i  For ministerial posts :

(@) Registrar Chairman
(b) Comptroller

(c) Two other persons to be nominated
by the Vice-Chancellor.

(i) For non-technical & non-ministerial posts.
(a) Dean/Directori................ Chairman
Officer concerned.
(b) Registrar
(¢)  Comptroller

(d) Two other persons to be nominated
by the Vice-Chancellor.

FOR TECHNICAL POSTS
(a) Dean/Director/ Chairman

Officer concerned

(b) Registrar

(¢c) HOD concerned under whom the
post exists.

(d) Two other persons as may be
nominated by the Vice-Chancellor.

(¢) Deleted.
Cases of promotion on the basis of seniority-

cum-merit shall also be referred to the Selection
Committee constituted for direct recruitment.

Manner of appointment to Class-III/Grade ‘C’ posts.

M

@

The appointment upto Class-III/Grade ‘C’ posts,
as specified in the Appendix-I ‘A’ shall be made
by the respective Deans/Directors/Officers of the
University, indicated. In case of other Class-II1/
grade ‘C’ posts, the Vice-Chancellor shall be the
appointing authority.

The lowest posts in Class-1II/Grade ‘C’ ministerial
shall be filled by direct recruitment in the manner
prescribed for Class-II/Grade ‘B’ posts. Lowest
posts in Grade ‘C’/Class-III non ministerial cadres
shall also be filled by direct recruitment if there is
no line of promotion determined from Class-IV/
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©)

(@)

(aa)

(b)

©

Grade‘D’ for promotion to Class-1II/Grade ‘C’.
Other posts in the ministerial and non-ministerial
cadres shall be filled by promotion on the basis
of seniority-cum-merit from the same line subject
to the condition that posts in non-ministerial
cadre shall be filled by promotion porvided the
departmental candidates fulfil the qualifications
and experience prescribed for the post.

If suitable persons are not available for promotion,
all categories of posts may be filled by direct
recruitment.

The provision in sub-para (2) of Clause 6 shall be
subject to the following :

Promotion to the posts of Junior Scale
Stenographer and Senior Scale Stenographer
shall be subject to qualify competitive test
prescribed and fulfilment of conditions of
experience (see Appendix-3). Completion of
probationary period shall be pre-requisite.

50% of the posts for promotion to the post of
Deputy Superintendents shall be filled on the
basis of seniority-cum-merit out of Assistants
who have qualified the Higher Standard
Examination or State SAS Examination in
Accounts. Completion of probationary period
shall be pre-requisite.

50 % posts of Assistants shall be filled from
amongst the clerks/typists etc. on seniority-cum-
merit basis and 50% from amongst the clerks/
typists etc. who have qualified the Lower
Standard Departmental Examination in Accounts
on Seniority-cum-merit basis subject to fulfilment
of qualifications and experience prescribed (see
Appendix-3). Completion of probationary period
shall be pre-requisite.

For the posts of Clerks and equivalent posts in
ministerial cadre and for Steno-typists competitive
test with prescribed qualifying standard and in
the manner laid down by the Vice-Chancellor may
be held and interview held for those who qualify.
This procedure may also be adopted for such
other posts as may be specified by the Vice-
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Chancellor from time to time.

(d) 20% posts of Clerks will be filled by promotion,
on seniority-cum-fitness basis from amongst
GO-cum-Daftri, Messenger, Store Khalasi and
Telephone Attendant provided they fulfil the
following qualifications :

@)

(i)
(iii)

Note 1.

Note 2.

Matriculate for those Class-IV employees
who were recruited prior to 08.11.2013 and
1042 for those who were recruited after
08.11.2013.

Knowledge of Hindi upto Matric Standard;
5 years experience of working on any
Class-III/Grade ‘C’ post whose scale
of pay is less than that of Clerk or any
class-IV/Grade ‘D’ post or combined
experience on such Class-III and IV/Grade
‘C’ and ‘D’ posts.

The inter-se seniority of employees so
promoted shall be determined according to
the seniority positon in their respective
cadres, if the persons being promoted
belong to different cadres, their length of
service on the initial post shall be relevant
for the purpose of determining their inter-
se seniority.

Notwithstanding anything provided
elsewhere in these Statutes, every Class-
III/Grade ‘C’ and Class-1V/Grade ‘D’
employee appointed to a post in the cadre
of Clerk and also Library Assistant
(promoted from the post of Library
Attendant)shall be required to pass the
State Eligibility Test in Computer
Appreciation and Applications (SETC) as
a part of service requirements. State
Eligibility Test in Computer Appreciation
and Applications (SETC) which shall be
post requisite condition/qualification as
may be prescribed by the Vice-Chancellor.
The candidate shall have to qualify the
SETC within a period of probation of one
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year extendable by one year, failing which
he/she will be reverted back. If such an
employee passes such test after the period
of one year of his appointment then the
increment for the period subsequent to that
within which the SETC is to be passed
should be released and benefit should be
given to him from the date next to the
following the last date on which the SETC
is completed. The increment should be
released with retrospective effect from the
date it was otherwise due, but no arrears
shall be paid for the past period.

The existing Clerks who have been
promoted from Group-D etc. and Library
Assistants who have been promoted from
the post of Library Attendant and have not
passed the test of typing on computer till
date shall have an option either to pass
test of typing on computer at the prescribed
speed or State Eligibility Test in Computer
Appreciation and Applications (SETC).

Note:3 Promotion shall be made on the basis of
seniority and proficiency through an
examinaion.

() The post of VLDA may be filled by
promotion from amongst Class-IIT and
Class-IV/grade C & D employees in order
of seniority to be determined from the date
of passing VLDA Diploma Course subject
to fulfilment of qualifications prescribed.

If suitable persons are not available for
promotion, the post of VLDA may be filled
by direct recruitment.

4)  Deleted.

(5) Cases of direct recruitment and promotion in all
Class-III/Grade ‘C’ posts shall be referred to the
Selection Committee as prescribed for Class-I1/
Grade ‘B’ posts.

(6) Deleted.
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7.

10.

Manner of appointment to Class-IV/Grade ‘D’ posts.

@  The appointment to Class-IV/Grade ‘D’ posts
shall be made by the appointing authority as
specified in Appendix-I to the Statutes.

@) The lowest post in Class-IV/Grade ‘D’ shall be
filled by direct recruitment in the manner
prescribed by notification within the University
and also after obtaining names from Employment
Exchange. Other Class IV/Grade ‘D’ posts shall
be filled by promotion from the same line of
promotion provided suitable departmental
candidates are available. If suitable persons are
not available for promotion, the posts may be
filled by direct recruitment.

@iii) Cases of direct recruitment and promotion shall
be referred to the Selection Committee prescribed
for Class-IIl/grade ‘C’ posts.

The promotion to Class-I, II, Il and IV/Grade ‘A’, ‘B’,
‘C’ & ‘D’ posts according to the prescribed quota shall
be on the basis of seniority-cum-merit. No employee
shall, however, be eligible for promotion unless he has
completed the period of probation satisfactorily and
has also passed the departmental test, if any, prescribed
for the post to which promotion is sought. (See
Appendix-2 for line of promotion).

The Vice-Chancellor will have power to prescribe the
line of promotion in appropriate cases in respect of
Class-II, IIT and IV/Grade ‘B’, ‘C’ and ‘D’ posts as and
when considered necessary.

Notwithstanding anything contained in Clause 4 & 5 of
these Statutes, suitable persons for the posts of Sr.
Private Secretary and Secretary to the Vice-Chancellor
may be selected by the Vice-Chancellor from amongst
the employees of the University in such manner as the
Vice-Chancellor may decide. The persons selected shall
be liable to reversion in their parent cadres at the
discretion of the Vice-Chancellor.

The Vice-Chancellor shall cause to lay before the Board
of Management in its meeting to consider the budget
for the next financial year, information regarding the
number of sanctioned posts, the number of recruitment
made and the number of employees presently in position
in each class in the financial year.
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APPENDIX-1

(Referred to in Clause 7(I) of Chapter—VIII)
Grade ‘D’/Class IV posts—Appointing Authority

L Registrar

L.

Nk

Security Guard

Messenger

Masalchi

Cook-cum-Chowkidar

Store Khalasi

Vehicle Attendant

Any other post brought on the Schedule on the orders of the
Vice-Chancellor.

1L Director of Research

O 0 NNk =

—_
IS

Attendant

Beldar

X-Ray Room Helper
Helper

Hammerman

Well Observer
D.P.L.(R)

Mali

Animal Attendant
Any other post brought on the schedule under the orders of the
Vice-Chancellor.

II. Estate Officer-cuam-Superintending Engineer

—_ =
s A e R

Keyman

Gas Operator
Ferro Khalasi
Sweeper

White Washer
Deleted

Mortar Mate
Glazier
Caneweaver
Patrolman

Any other post brought on the schedule under the orders of the
Vice-Chancellor.

IV. Dean, College of Vety. Sciences

L.

2.
3.
4.

Bhisty

Kennel Attendant-cum-cook

Vety. Lab. Attendant

Any other post brought on the schedule under the orders of the
Vice-Chancellor.
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V.

VL

VIL

Dean, College of Agriculture
1. Any post brought on the schedule under the

orders of the Vice-Chancellor.

Dean, College of Basic Scs. & Humanities
1. Any post brought on the schedule under the

orders of the Vice-Chancellor.

Dean, College of Home Scs.
1. Cook-Helper/Mess Helper

2. Any other post brought on the schedule
under the orders of the Vice-Chancellor.

Deleted

Director Students’ Welfare
1. Ward keeper-cum-Operation Theatre Asstt.
2. Ward Attendant
3. Any other post brought on the schedule
under the orders of the Vice-Chancellor.
Director Publications
1. Distributor
Router-cum-Mounter
Attendant Impositor
Barman
Any other post brought on the schedule
under the orders of the Vice-Chancellor

DA

Director Extn. Education
1. Training Helper
2. Any other post brought on the schedule
under the orders of the Vice-Chancellor.

Librarian
1. Bindery Attendaant
2. Farash

3. Any other post brought on the schedule
under the orders of the Vice-Chancellor

XIII. Dean, College of Sports

1. Any post brought on the schedule under the
orders of the Vice-Chancellor.
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APPENDIX-1 ‘A’

(Referred to in Clause 6(1) of Chapter—VIII)
Grade ‘C’/Class III posts—Appointing Authority

L Registrar

1. Asstt. Security Officer
2. Steno-typist
3. Sub-Inspector (Security)
4. Daftri
5. Photographic Asstt.
6. Chief Cook
7. Jeep Driver
8. Staff Car Driver
0. Computer
10. Bus Driver
11. Clerks/Typists/Store-keepers/Receptionist
12. Truck Driver
13. Cooks
14. Telephone Attendant
15. Clerk-cum-Store Keeper
16. Telephone Operator
17. Telax Operator
18. Receptionist-cum-Care Taker
19. Security Inspector
20. Steno-typist-cum-Receptionist
21. Teacher Nursery
22. Assistant
22 (a). Dy. Supdt.
23. JSS
23 (a). SSS
23 (b). PA
24. Any other post brought on the Schedule under the orders of the

Vice-Chancellor.

IL  Director of Research

1. Lab.Attendant
Deleted
Agriculture Inspector
Jamadar
Lab. Assistant
Butcher
Asstt. Supervisor
Mechanic

P NN LN
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L.

o.
10.
11
12.
13.
14.
15.
16.
17.
18.
19.

20.
21.
22.
23.

24
25.
26.
27

Mechanic/Operator (A/C)

Sr. Lab. Asstt./Asstt. Draftsman-cum-Sr. Lab. Asstt.
Meteorological Observer

Refrigeration-cum-A/C Mechanic

Auto Electrician

Turner

Field Supervisor/Tech. Asstt.

Lab. Technician

Motor Rewinder

Sr. Tractor Mechanic

Sr. Ref. & A/C Mechanic

Foreman (Ref. & A/C)

Foreman (Instruments)

Tractor Driver

Sr. Motor Rewinder

Salesman

Plant Observer

Head Mali

Any other post brought on the schedule under the orders of the
Vice-Chancellor.

Estate Officer-cum-Superintendent Engineer

1.

D DN = = = = e e e e e e
SoeYNaNhk LD = O

e A I A

Deleted

Mate
Mechanic-cum-Electrician
Ferro Printer

Tracer

Welder

Blacksmith
Chargeman
Plumber

Carpenter

Fitter

Generator Operator
Lift Operator
Surveyor

Gas Mechanic
Painter

Tubewell Electrician
Asstt. Draftsman
Section Officer
Electrical Chargeman
Road Roller Driver
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22. Horticulture Supervisor
23. Sanitary Inspector
24. Hort. Inspector

25. Water Pump Operator Grade-II
26. Workshop Mate

27. Saw Operator

28. Work Inspector

29. Electrician-cum-Plumber
30. Electrician

31. Senior Electrician

32. Asstt. Draftsman

33. Head Draftsman

34. Circle Head Draftsman
35. Senior Draftsman

36. Chief Senitary Inspector
37. Mason Grade-II

38. Asstt. Foreman

39. Foreman

40. W. P. O. Grade-I

41. Any other post brought on the schedule under the orders of the

Vice-Chancellor.

IV. Dean, College of Vety. Sciences
1. Operation Theatre Asstt.

2. Animal House Mechanic

3. Farrier

4. Any other post brought on the schedule under the orders of the
Vice-Chancellor.

V. Dean, College of Agriculture
Any post brought on the schedule under the orders of the Vice-

Chancellor.

VI. Dean, College of Basic Sciences & Humanities
1. Computer Operator

2. Any other post brought on the schedule under the orders of the
Vice-Chancellor.

VII. Dean, College of Home Science
Any post brought on the schedule under the orders of the Vice-

Chancellor.

VIII. Deleted.
IX. Director of Publications
1. Asstt. Machineman
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Compositor
Machineman

Copy Holder
Retoucher

Plate Maker

Plate Grainer

Dark Room Attendant
Jr. Photographer

Sr. Photographer
Subscription Asstt.
Distribution Asstt.
Sales Promotion Asstt.
Asstt. Editor (Research)
Sr. Proof Reader

Asstt. Editor (Hindi)/Translator

Lino Operator

Any other post brought on the schedule under the orders of the

Vice-Chancellor.

X. Director Extension Education

1.

N o kR

Audio-Visual Mechanic
Modeller

Mahila Sevika

Project Operator
Dholak Performer
Camera Operator

Any other post brought on the schedule under the orders of the

Vice-Chancellor.

XI. Dean, College of Sports

1.
2.

Game Supervisor

Any other post brought on the schedule under the orders of the

Vice-Chancellor.

XII. Director Students’ Welfare

1.

2.
3.
4

Auxiliary Nurse
Staff Nurse
Nursing Sister

Any other post brought on the schedule
under the orders of the Vice-Chancellor.

XIII. Librarian

1.
2.
3.

Lib. Attendant
Book Binder
Jr. Lib. Asstt.
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4. Bindery Foreman
5. Lib. Asstt.
6. Any other post brought on the schedule un-

der the orders of the Vice-Chancellor.

XIV. Dean, College of Agri. Engg. & Technology

1.
2.

(Note-I)

(Note-II)

Sr. Demonstration Mechanic
Any other post brought on the schedule un-
der the orders of the Vice-Chancellor.

The Appointing authority in respect of posts
which have dual designation, will be as per
the first designation.

The Vice-Chancellor may include/delete any
post/posts from this list subject to the
provision that the post is a Class-III/Grade ‘C’
post and is to be filled up 100% by promotion.
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CHAPTER-VIII (Clause-8)

Sr.No. Designation of the post Posts against which
promotion will be made
1 2 3
1. X-Ray Technician Sr. Radiographer
2. Asstt. Draftsman Head Draftsman
2(A) Asstt.Draftsman(Architect Unit) Jr. Draftsman
(Architect Unit)
3. Jr. Photographer Sr. Photographer
4. Head Draftsman Circle Head Draftsman
5. Junior Engineer Sub-Divisional Engineer
5(A) Junior Engineer Sub-Divisional Engineer
(Design). No further line of
promotion for the post
6. Assistant Foreman Foreman
7. Sr. Mechanic/Inst. Mechanic Foreman (instrument)
8. Architectural Assist.(Architect Unit)  Asstt. Architect
(Architect Unit)
9. School Teacher (in Rs. 5500-9000) School Lecturer
10. School Lecturer Vice-Principal
11. Assistant Dy. Superintedent
11-A Dy. Superintendent Superintendent
12. Superintendent Admn.-cum-Accounts Officer
12-A A&AO Asstt. Registrar
13. Steno-typist Junior Scale Stenographer
13-A Junior Scale Stenographer Senior Scale Stenographer
14. Senior Scale Stenographer Personal Assistant
14-A Personal Assistant Private Secretary
15. Deleted
16. Lab. Attendant Lab. Assistant
17. Beldar Plant Observer*
17-A Mali Head Mali

*This will be for those who were working as Mali prior to merger of their cadre with Beldar and who
opt to come over to this cadre.
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1 2 3

18. Security Guard Sub-Inspector (Security)

19. Messenger Daftri

20. Sweeper Mate
25% posts will be filled up from amongst the Matriculate Sweepers
who have five years experience on the basis of seniority and rest 75%
will be filled on seniority-cum-merit basis.

21. Plant Observer Agri. Inspector**

22. Sub Inspector (Security) Security Inspector

23. Lab. Assistant Sr. Lab. Assistant

24. Photographic Assistant Jr. Photographer

25. Tracer Asstt. Draftsman

25(A) Tracer Asstt.Draftsman

(Architect Unit)

26. Sanitary Inspector Chief Sanitary Inspector

27. Sr. Lab. Assistant Lab. Technician

28. Auxillary Nurse Staff Nurse

20. Dispensary Attendant Lab. Attendant

30. Photographic Attendant Photographic Assistant

31. Tubewell Electrician Electrician

32. Mechanic Sr. Tractor Mechanic

33 Agril. Inspector Field Supervisor/

Tech. Assistant

i) 25% posts be filled by
promotion from amongst
Agriculture Inspectors on
seniority-cum-merit,
irrespective of the
qualifications prescribed for
the post of T.A+25%
additional on the same
pattern if qualified persons
amongst Sr.No. ii) are not
available.

**The posts of Plant Observer-cuam-Head Mali will be designated as Head Mali and Plant Observer as
were existing before the merger of their cadre and the existing Plant Observer-cum-Head Mali may
be allowed to exercise option to retain the cadre of Head Mali or Plant Observer.
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1 2 3
i) 50% by promotion
amongst Agriculture
Inspectors having
qualifications of B.Sc. Agri.
iii) 25% through direct re-
cruitment.
34. Bindery Attendant Book Binder
35. Book Binder Bindery Foreman
36. Library Attendant Library Assistant
37. Deleted
38. Demonstration Mechanic/ Sr. Demonstration Mechanic
Store Keeper (Technical)
39. Electrician Deleted
40. Electrician-cum-T/Well Operator Sr. Electrician
41. Assistant Supervisor Supervisor
42, Sr. Ref. & A.C. Mechanic/Ref. & Foreman (Ref. & A.C.)
A. C. Mechenic/Mechenic Operator (A.C.)
43. Foreman (Ref. & A.C.) Asstt. Engineer (Electrical/
Ref. & A.C.)
4. Copy Holder Proof Reader
45. Barman Mechanic
46. Distributor Compositor
47. Asstt. Machineman Machineman
48. Attendant (Impositor) Asstt. Machineman
49. Editorial Assistant Assistant Editor (Res.)
50. Security Inspector Asstt. Security Officer
51 Staff Nurse Nursing Sister
52. Ward Attendant Ward Attendant-cum-
Operation Theatre Attendant
53. Ward Attdt. cum-Operation Receptionist
Theatre Attendant
54. Clerks/Store Keeper/Computer/ Assistant

Clerk-cum-StoreKeeper/Telephone
Operator/Telex Operator/Receptionist/
Receptionist-cum-Caretaker



144 STATUTES
1 2 3

55. Assistant Farm Manager Farm Manager

56. Asstt. Engineer (Inst. Cell) Instrumentation Engineer

57. Foreman (Instrument) Asstt. Engineer (Electronics)

58. Asstt. P.R. O. Deputy P.R. O.

59. Ferro Khalasi Ferro Printer

60. Jr. Draftsman(Architect Unit) Sr. Draftsman (Architect Unit)

61. Sr. Draftsman(Architect Unit) Architectural Assistant
(Architect Unit)

62. Water Pump Operator Grade-II Water Pump Operator Grade-1

63. Gas Operator Gas Mechanic

64. Store Khalasi Store Keeper (if they fulfil
the  essential academic
qualifications for the post of
Store Keeper)

65. Mahila Sevika Technical Assistant (H. Sc.)

66. Asstt. Security Officer Security Officer
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Sr.No. Name of the post Post/pay scale/line Remarks
and pay scale of promotion as
recommended
1 2 3 4
67. Agril. Inspector Horticulture Inspector — —
(Horticulture) 5200-20200+2400 GP
5200-20200+1900 GP
68. Well Observor Agril. Inspector -
4440-7440+1400GP+30SP  5200-20200+1900 GP
69. Hammerman Blacksmith -
4440-7440+1300GP+30SP  5200-20200+1800 GP
70. Motor Rewinder Sr. Motor Rewinder -
(Matric with ITT) 9300-34800+3200GP
4000-6000
(Non-matric with I'TT)
30504350
71. Vehicle Attendant Tractor Driver -
4440-7440+1300GP+30SP  5200-20200+2400 GP+200SP
72. Helper to WPO/ WPOGr.IT Joint seniority of list
Keyman/Petrolman  5200-20200+1800GP of Helper to WPO/
4440-7440+1300GP+30SP Keyman/Petrolman

Helper to Carpenter
4440-7440+1300GP+30SP

Helper to Elect./
Generator Operator
4440-7440+1300GP+30SP

Carpenter Gr. II
5200-20200+1900GP

5200-20200+2400GP
for Matric with ITI

Electrician Gr. II/
Generator Operator
5200-20200+1800GP/

subject to fulfilment
of qualifications of
WPO Gr.IT with 7
years experience as
Helper to WPO/
Keyman/ Petrolman

Subject to fulfilment
of qualification of
Carpenter Gr. Il with
7 yrs. exp. as Helper
to Carpenter.

Joint Seniority list of
Helper to Electrician
and Helper to Generator

4440-7440+1300GP+30SP/ Operator subject to

5200-20200+1900GP/
9300-34800+3200GP

fulfilment of
qualification of
Electrician Gr. II /
Generator Operator
with 7 years experience
as Helper Electrical
Division (Elect./G..O.)
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1 2 3 4
Helper to Plumber Plumber Subject to fulfilment
4440-7440 5200-20200+1800GP of qualifications of
+1300GP+30SP Plumber OR

White Wahser/
Helper to Painter
4440-7440
+1300GP+30SP

Helper to Blacksmith
4440-7440
+1300GP+30SP

Telephone Helper
4440-7440
+1300GP+30SP

Helper to Mason
4440-7440
+1300GP+30SP

Helper to Welder
1S 4440-7440+1300
GP+30SP

Painter Gr. 11
5200-20200+1800GP

Blacksmith Gr. I1
5200-20200+1800GP

Telephone Attdt.

10 Years experience
as Helper toPlumber.

Subject to fulfilment
of qualifications of
Painter Gr. Il with 7 yrs.
exp. as white washer /
Helper to Painter.

Subject to fulfilment
of qualifications of
Blacksmith Gr. IT with
7 yrs. exp. as Helper
to Black-smith.
Subject to fulfilment

4440-7440+1400GP+30SP/ of qualifications of

5200-20200+1800GP
+40SP(P)

Mason Gr. I1
5200-20200+1800GP

Telephone  Attdt.
with 7 yrs. exp. as
Telephone Helper.

Subject to fulfilment
of qualifications of

(For non-matric with ITI)/ Mason Gr. II with 7

5200-20200+2400GP
(for Matric with ITI)

Welder PB-1 5200-
20200+1800 GP (for
non-matric with ITIT)/
PB-15200-20200+
2400 GP

(for matric with ITI)

yrs. exp. as Helper to
Mason.

Subject to fulfilment
of qualifications for
the post of Welder
as under:-
i) Middle or eqv.
ii) Trade certificate
in welding from ITI
with minimum 3 years
practical experience
as Welder in any
reputed workshop
using modern gas
and Electric machines
ability to read
engineering drawings.
OR
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73.

74.

75.

76.1)

ii)

Fitter-cum-Operator
(related trade) in
5200-20200+1800GP

Hort. Supervisor
3050-4590

Hort. Inspector in
5200-20200+2400GP

Generator Operator
in5200-20200+1900GP/
5200-20200+2400GP(P)

Electrician Grade-II
in 5200-20200+1800GP

Mechanic (related
trade) in
5200-20200+2400GP/
9300-34800+3200GP

Hort. Inspector in
5200-20200+2400GP

Sectional Officer
Horticulture in
9300-34800+3600GP

Electrician in
5200-20200+2400GP

Atleast 7 years
experience in welding.
Person knowing Tin
Smithy work would be
preferred. Should not
be less than 18 years.

Fulfilment of quali-
fications of Mechanic
(related trade) with 5
years experience as
Fitter-cum-Operator
or 12 years expe-
rience as Helper.
Seniority is to be
prepared by the
appointing authority.

Fulfilment of qualifi-
cations of Hort.
Inspector with 7
years experience as
Hort. Supervisor.
Seniority is to be
prepared by the
appointing authority.

Fulfilment of qualifi-
cations of Sectional
Officer with 5 years
experience as Hort.
Inspector.

Joint seniority of
Generator Operator
and Electrician Gr. II
is to be prepared for
promotion by the
appointing authority.

Fulfilment of qualifi-
cations of Electrician
with 7 years expe-
rience as Generator
Operator or Electri-
cian Gr. II.
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77.1)  Electrician-cum- Deleted
Plumber 5200-20200+2400GP
ii) Electric Chargeman  Deleted
5200-20200+2400GP
iii)  Electrician Forman (Elect.) Joint Seniority List
5200-202004+2400GP  9300-34800+3200GP of this category is to
be prepared by the
appointing authority
78. Ferro Printer Tracer Fulfilment of qualifi-
5200-20200+1900GP  5200-20200+2000GP cations of Tracer with
+40SP 7 years experience as
Ferro Printer
79. Asstt. Foreman in Foreman (related trade)  Subject to fulfilment
respective trade 9300-34800+3200GP of qualifications of
5200-20200+2400GP Foreman.
80. Work Inspector Asstt. Foreman Subject to fulfilment
5200-20200+1900GP  5200-20200+2400GP of qualifications of
Assistant Foreman
Mason Gr. I with 7 yrs. exp. as
(4000-6000) Work Inspector or 7
yrs. exp. as Mason
Grade-I or 12 yrs.
exp. as Mason Gr. II.
81. Mortor Mate Work Inspector Subject to fulfilment
4440-7440+1300GP+30SP 5200-20200+1900GP of qualifications of
Work Inspector with
Work Mate 7 years experience as
4440-7440+1300GP+30SP Work Mate/Mortor
Mate. Seniority of
Work Mate and
Mortor Mate is to be
prepared jointly.
82. Mason Gr. I Mason Gr. I Subject to fulfilment
5200-20200+1800GP  (4000-6000) of qualifications of
(for non-matric with ITI)/ Mason Gr. I with 7
5200-20200+2400GP yrs. exp. as Mason
(for matric with ITI) Gr.II
83. Telephone Attdt. Telephone Operator Matric with second

4440-7440+1400GP+30SP 5200-20200+1900GP

division with 10 years
experience as
Telephone Attendant.
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84. Cane Weaver Cane Weaver Special Subject to fulfilment
4440-7440+1300GP+30SP (3050-4350) of qualifications of
Cane Weaver special
with 7 yrs. Exp. as
Cane Weaver.
85. Chargeman Asstt. Foreman Subject to fulfilment
5200-20200+1900GP  5200-20200+2400GP of qualifications of
Asst. Foreman with 7
yrs. exp. as Charge-
man.
86. Animal Attdt.
4440-7440+1300GP+30SP
Bhisty 4440-7440+1300GP+30SP
Kennel Attdt.-cum-
Cook 4440-7440+1300GP+30SP
Attendant 4440-7440+1300GP+30SP
X-Ray Room Helper
4440-7440+1300GP+30SP
1) For below Middle No line of promotion.
and all others.
ii) For Middle and above Lab Attendant Subject to fulfilment
of qualifications of
Lab. Attendant i.e.
“ Atleast middle pass
and willing to do
manual work with
handling of chemicals
and scientific
equipments alongwith
7 years experience on
the lower post”. 50%
posts are to be filled
up by promotion.
Joint seniority list of
all the categories is to
be prepared by the D. R.
87. (a) Road Inspector  Junior Engineer The promotion is

9300-34800+3200GP 9300-34800+3600GP
(b) Surveyor

5200+20200+2400GP
(c) Work Inspector

5200+20200+1900GP

to be finalized as
per the State Govt.
instructions.
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88. Farash Library Attendant Subject to fulfilment
4440-7440+1300GP+30SP 4440-7440+1300GP+30SP  of qualifications

(for non matric) prescribed for
5200-20200+1900GP promotional post.
(for matric)
89. Console Operator Jr.Programmer -do-
-cum-Data Entry Optr. 9300-34800+3200GP
5200-20200+2400GP

90. Computer Operator ~ Console Operator -do-
5200-20200+1900GP+40SP  -cum-Data Entry Optr.

5200-20200+2400GP

91. Game Organizer Coach -do-
9300-34800+3200GP  9300-34800+4200GP

92. Dark Room Attdt. Camera Operator -do-
5200-20200+1900GP  9300-34800+3200GP

92A. Field Supervisor/ Asstt.Farm Manager B.Sc.(Agri.)with 10years
Technical Assistant  9300-34800+4200 GP experience as Field
9300-34800+3600 GP Supervisor/Technical

Assistant.

93. Plate Maker Machineman 10+2 with 5 years
4440-7440+1650GP+30SP/  5200-20200+1900 GP experience in printing
5200-20200+1800GP
(personal measure)

. Senior Technician Foreman i) Diploma in Electronics
(Electronics) (Instrumentation) Engineering with at least
9300-34800+3300GP  9300-34800+3600 GP seven years experience.

OR

ii) ITT certificate in
Electroic Engineering/
Insrument trade with
at least Ten Years
experience in repair,
maintenance, development
and handling of all
kind of instruments
including Electronic
instruments in some
reputed instrumentation

Centre/Government.
9s. Senior Technician Foreman i) Diploma in Electronics
(Video Production) (Instrumentation) Engineering with at least
9300-34800+3300GP  9300-34800+3600 GP seven years experience.

OR
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97.

98.

9.

Cook Helper/
Mess Helper
4440-7440+
1300GP+30SP

Masalchi
4440-7440+1300GP+
30SP

Cook/Cook-
cum-Chowkidar
4440-7440+1400GP+30SP

Mess Supervisor
(9300-34800+3200GP)

Cook
4440-7440+1400+30SP

Cook
4440-7440+1400GP+30SP

Chief Cook

5200-20200+1800GP+60 SP

Asstt. Manager
(Hospitality)
(9300-34800+4200GP)

ii) ITI certificate
in Electronic Engineering/
Instrument trade with
at least Ten years
experience in repair,
maintenance, development
and handling of all
kind of instruments
including Electronic
inistruments in some
reputed instrumentation
Centre/Government.

i) Literate preferable
middle pass

ii) Five years experience
of cooking in an
Officer’s mess or a
Hotel of repute as
Cook Helper/Mess
Helper

iii) Pleasing manners

i) Literate preferable
middle pass

i) Five years experience
of cooking in an
Officer’s mess or a
Hotel of repute as
Masalchi

iii) Pleasing manners

i) Literate preferable
middle pass

ii) Pleasing manners
iii) Five years exp. of
preparation of Indian
and continental meals
in an Officer’s mess or
a Hotel of repute as
Cook/Cook-cum-
Chowkidar.



152 STATUTES

APPENDIX-3
CHAPTER-VIII (Clause-3,4,5 & 6)
(qualifications and experience presecibred for
promotional posts in the ministerial/secretarial cadre)

A.  Deputy Registrar/Deputy Comptroller
@) Graduate from a recongnized University

(i) Two years administrative experience as
Assistant Registrar

B.  Assistant Registrar:
@ Graduate from a recongnized University

(i) Two years administrative experience as
Admn.-cum-Accounts Officer.

C. Admn.-cum-Accounts Officer
@ Graduate from a recongnized University.

(i1) One year experience as Superintendent

D. Assistant

@ Bachelor’s degree with 2 years experience as
Clerk/ equivalent.

OR

(i) Matric/Higher Secondary with 5 years
experience as Clerk/equivalent.

E  Private Secretary:

From amongst the Personal Assistants of
CCSHAU having total experience of 8 years
including one year as Personal Assistant.
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Personal Assistant:

One year experience as Sr.Scale Stenographer
and passing of Basic Level Computer
Appreciation Course.

Sr.Scale Stenographer

@
(i)

One year experinence as Jr.Scale Stenogrpaher

A shorthand test at a speed 100 WPM in
English to be transcribed at the speed of 20
WPM (4% mistakes permissible) OR at a
speed 80 WPM in Hindi to be transcribed at
the speed 15 WPM (4% mistakes permissible).

Jr.Scale Stenogrpaher:

(1)
(i)

Two years experience as Steno Typist.

A shorthand test at a Speed (English) 100
WPM to be transcribed at the speed of 20
WPM in English (8% mistakes permissible)
OR at a speed 80 WMP in Hindi to be
transcribed at the speed 15 WPM (8% mistakes
permissible)






CHAPTER IX
STATUTES UNDER SECTION 31(Q) OF HPAU ACT, 1970

PART A

THE NUMBER, QUALIFICATIONS, EMOLUMENTS AND OTHER
CONDITIONS OF SERVICE OF OFFICERS AND OTHER
EMPLOYEES OF THE UNIVERSITY NOT BEING TEACHERS AND
THE PREPARATION AND MAINTENANCE OF RECORD OF
THEIR SERVICE & ACTVITIES

1. In this Statutes unless the context otherwise Definitions
requires :-

(a) “Act” means the Haryana and Punjab Agril.
Univ. Act, 1970.

(b) “Appointing authority” means the authority
competent to make appointments to various
categories of posts according to the Statutes made
under Section 31(b) & (c) of the Act.

(¢) “Duty” excludes periods spent on leave unless
otherwise specified by the Vice-Chancellor in
accordance with Haryana Govt. rules, but
includes ad hoc appointment if followed by
regular appointment without break;

(d) “Earned leave” means leave earned in respect of
period spent on duty;

(e) “Employees” for the purpose of this Statutes
means Officers and other employees of the
University not being teachers; and does not
include officers and other employees on foreign
service with the University; but includes Officers
and other employees of the University working
elsewhere either on foreign service or on extra-
ordinary leave with permission. It excludes
persons working on contract or casual basis.

(f)  The term Class/Grade I/A, 1I/B, III/C & IV/D
used in this Statutes shall carry the same meaning
as assigned to them in the Statutes relating to
the appointments of employees of the University
other than officers and teachers;
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Age of Entry/Age
of retirement

2.

€3]

(h)

®

(a)

(b)

“Leave” includes all kinds of leave as admissible
to employees of the University on the pattern of
State Govt. unless otherwise provided in the
Statutes but does not include casual leave.

“Pay” means the amount drawn monthly by an
employee as the pay which has been sanctioned
for the post held by him substantively or in any
officiating capacity and includes special pay or
personal pay if any, but not other allowances;
“Service” means the whole period of continuous
service including periods spent on leave.

A person whose age is less than 18 years may
not be appointed to any post in the University.
Upper age limit for entry into service in respect
of class/grade III/C and IV/D posts shall be as
prescribed by the Vice-Chancellor on the pattern
of the State Govt. The Vice-Chancellor shall also
be competent to relax if for reasons to be
recorded.

All employees of the University (other than Class-
IV employees) shall retire from their service on
attaining the age of 60 years and the age of
retirement in respect of Class-IV employees of
the University will be 62 years on the pattern of
the State Govt. provided that nothing in this
clause shall apply to any technical or scientific
personnel appointed for a specific period under
contract and provided further that the Vice-
Chancellor may re-employ any employee upto the
age of 63 years. Even after that date, the
University may re-employ such persons on
contract basis at the most for a period of two
years . The age of retirement in respect of Vice-

Chancellor will be 68 years.

Note : The date of retirement of the employees
of the University except those whose date
of birth falls on the first day of the month,
will be the afternoon of the last date of
the month in which the date of their
retirement falls instead of the actual date
of their superannuation. In case of those
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employees whose date of birth falls on
the first day of the month, the date of
retirement of such employees will be the
afternoon of the last day of the month
preceding the month in which their date
of birth falls.

University employees after having completed 20
years of service in the University will be eligible
to seek voluntary retirement by giving a notice
of three months in writing to the appointing
authority or in lieu, salary for three months or
for the period falling short of three months shall
be recovered. Twenty years service for this
purpose will include apart from active service and
leave with pay, such extra-ordinary leave as is
taken for prosecution of higher studies and on
grounds of health.

Those who retire from service voluntarily
in the above manner will be given the following
benefits :

(i) Weightage of upto 5 years of service for
the purpose of gratuity and pension on the
basis of pay drawn at the time of voluntary
retirement subject to the proviso that the
total service, including this weightage,
does not extend beyond the normal age of
superannuation of the employees and also
does not exceed 33 years of service or as
decided by the State Govt. from time to
time.

(ii)) Benefit of the scheme of encashment of
earned leave on the same lines as
admissible on the occasion of retirement
on superannuation.

The scheme of voluntary retirement is
unilateral and the University does not have
the corresponding right to retire an
employee on its under this scheme. All
“other” matters and conditions relating to
voluntary retirement under this scheme
may be decided in accordance with the rules
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Number of posts

Emoluments

Qualifications

3.

(d)
©

M

@

©)

M

and instructions of the Haryana Govt. as
in force from time to time, unless otherwise
decided by the Board.

Deleted
Deleted

Subject to provisions of the Act, the number of
posts of employees of the University shall be
such as may be determined by the Vice-Chancellor
with the approval of the Board provided that
nothing in this clause shall affect the inherent
right of the University to make subsequent
additions to or alternations in the strength of
each class/grade of posts whether permanently
or temporarily.

Subject to provisions of the Act, the grades of
pay of employees of the University shall be such
as may be determined by the Board on the
recommendations of the Vice-Chancellor with the
approval of State Govt. provided that nothing in
this clause shall affect the inherent right of the
University to revise the sanctioned emoluments
of any post at any time without adversely
affecting an employee of the University already
holding such a post.

The appointing authority may sanction a higher
start than the minimum of the grade on first
appointment or advance increment if it deems fit.

An employee of the University may be permitted
to accept remuneration/allowance for work done
other than on the business of the University, on
such terms and conditions as may be approved
by the Vice-Chancellor.

The academic and other qualifications of officers
and Class-I/grade ‘A’ employees of the University
shall be such as may be laid down by the Vice-
Chancellor with the approval of Board provided
that the Vice-Chancellor may with approval of
the Board appoint a person not possessing the
approved qualifications of an officer or Class-1/
Grade ‘A’ employee of the University.
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The academic and other qualifications of Class/
Grade II/B, III/C and IV/D employees of the
University shall be such as may be laid down by
the Vice-Chancellor or the appointing authority
with the approval of the Vice-Chancellor provided
that the appointing authority may with the
approval of the Vice-Chancellor appoint a person
not possessing the approved qualifications of
Class/Grade II/B, III/C and IV/D employees of
the University.

All employees of the University before being
allowed to join on first appointment and
subjected to the provisions of this Statutes shall
be examined by the Medical Officer of the
University for this purpose. The employee
concerned shall make and sign the declaration
in form I attached to this Statutes. The Medical
Officer of the University shall examine the
employee and furnish a certificate in form II
attached to the Statutes. The Vice-Chancellor
may for reasons to be recorded, however, exempt
an employee from producing a medical
certificate of fitness. The fees for such
examination shall be paid by the employee on
the rates prescribed by the Vice-Chancellor. The
Vice-Chancellor shall also have the authority to
refer doubtful cases to a specially constituted
panel of doctors.

“A statement shall be taken from female married
appointee at the time of her entry into the service
of the University whether or not she is expecting.
It shall no longer be necessary to declare a woman
candidate as ‘Temporarily Unfit’ if she is found
to be pregnant during medical examination before
appointment against posts which do not
prescribe any elaborate training i.e. women
candidates can be appointed straightway on the
post. However, where pregnant women
candidates are appointed against posts carrying
hazardous nature of duties and they have to
complete a period of training as a condition of
service, in such eventuality time limit for joining

Medical certi-
ficate of fitness on
first entry into the
University service
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Probation
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appointments or training courses will be relaxed
by such period as considered necessary provided
it does not extend beyond six weeks of the date
of confinement”.

The standard of medical fitness shall be such as
may be prescribed by the Vice-Chancellor.

An employee of the University not found
medically fit by the Medical Board or the Medical
Officer or any other Medical expert approved by
the Vice-Chancellor for this purpose shall cease
to be in the employ of the University. The
employee concerned shall have a right to appeal
to an Appellate Medical Board to be constituted
by the Vice-Chancellor for this purpose. All costs
in connection with the re-examination of the
employee concerned shall be borne by the
employee himself if unless he is declared fit by
the Appellate Medical Board.

The following classes of employees shall be
exempted from producing medical certificate of
fitness :-

(i) Any employee appointed in a temporary
vacancy for a period not exceeding six
months; and

@) All employees on deputation with the
University.

The appointing authority may in its discretion
extend the period prescribed for the medical test
of fitness.

Persons appointed to any post in the service shall
remain on probation for a period of two years, if
appointed by direct recruitment, and one year, if
appointed otherwise which can be extended or
reduced by the Vice-Chancellor :

provided that :-

(a) any period, after such appointment, spent
on deputation on a corresponding or a
higher post shall count towards the period
of probation;

(b) any period of work in equivalent or higher
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rank, prior to appointment to any post in
the service, may, in the case of an
appointment by transfer, at the discretion
of the appointing authority, be allowed to
count towards the period of probation fixed
under this rule; and

(c) any period of officiating appointment shall
be reckoned as period spent on probation,
but no person who has so officiated shall,
on the completion of the prescribed period
of probation, be entitled to be confirmed,
unless he is appointed against a permanent
vacancy.

The Head of Deptt. of an employee shall send to
the Deans/Directors/Other University Officer/
Controlling Officer in respect of Class-I/Grade
‘A’ and in respect of other employees, to the
appointing authority, at least two months before
the date of the expiry of the probationary period
a report about the work and conduct of the
employee, appointed on probation with a definite
recommendation for his confirmation in the
service or otherwise.

If in the opinion of the appointing authority, the
work or conduct of a person during the period
of probation is not satisfactory, it may :

(a) if such person is appointed by direct
recruitment, dispense with his services;
and

(b) if such person is appointed otherwise than
by direct recruitment :-
(i)  revert him to his former post; or
(i1))  deal with him in such other manner

as the terms and conditions of the
previous appointment permit.

On the completion of the period of probation of

a person, the authority as specified under sub-

clause (2) may :

(a) If his work and conduct has, in the opinion
of the appointing authority or the authority
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specified in sub-clause (2) been
satisfactory and he has passed the
departmental examination, if any, prescribed
for the post :-

(1)

(i)

declare that the employee has
completed his probation satis-
factorily, and

Confirm the employee on his turn if
and when a permanent vacancy
becomes available.

(b) If his work or conduct has, in the opinion
of the appointing authority, not been satisfactory
and/or not passed the departmental examination,
if any, prescribed for the post :-

@

(i)

dispense with his services, if
appointed by direct recruitment, and
if appointed otherwise, revert him to
his former post or deal with him in
such other manner, as the terms and
conditions of previous appointment
permit provided that if it is decided
to dispense with his service, it shall
not be necessary to serve a notice to
him for the termination of his service;
OR

extend his period of probation and
thereafter pass such order, as it could
have passed on the expiry of the first
period of probation;

Provided that the total period of
probation, including extension, if any,
shall not exceed three years.

Note : During the period of probation
of any post, leave allowed to an
employee should not exceed the
amount of leave earned/to be earned
during the period of probation. In
case it is availed of in excess of this
permissible limit, the probation may
be deemed to have been extended to
the extent of period of leave availed
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in excess and such extension can
even go beyond 3 years.
The seniority interse of the employees shall be
determined by the dates of their continuous and regular
appointment to the posts;

Provided that in the case of the employees appointed
directly the order of merit determined by the selecting
authority shall not be disturbed and persons appointed
as a result of an earlier selection of the same post shall
be senior to those appointed as a result of subsequent
selection;

Provided further that in the case of two or more
employees appointed on the same date, their seniority
shall be determined as follows :-

(a) anemployee recruited by direct appointment shall
be senior to a member recruited otherwise;

(b) an employee recruited by promotion shall be
senior to a person recruited by transfer;

(c) in the case of employees recruited by promotion
or transfer seniority shall be determined according
to the seniority of such employees in the
appointments from which they were promoted or
transferred; and

Provided that in case it is not possible to
determine the interse seniority of the employees
under sub-clauses (a), (b) and (c) then the older
member shall be senior to the younger.

(d) In the case of employees recruited by transfer
from different cadres, their seniority shall be
determined according to pay; preference being
given to a member who was drawing higher rate
of pay in his previous appointment and if the
rates of pay drawn are also the same then by
their length of service in those appointments;
and if the length of such service is the same, an
older member shall be senior to a younger member.

Note : In the case of employees whose period of
probation is extended under clause 7 of these
statutes, seniority for the purpose of this rule
shall be deemed to have been deferred to the
extent the period of probation is extended.

Seniority of
members of the
service
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Pension/
Provident Fund

Stipends &

annuities to family
of an employee
who dies before the
age of retirement

10.

11

(a) Employees of the University who opt/had opted
for Contributory Provident Fund shall be given
the benefit of subscribing to the Fund, subject to
the Statutes framed in this regard under section
31(c) of Act.

(b) Pension. Employees of the University shall be
given the benefit of Pension and General
Provident Fund subject to the Statutes framed in
this regard under Section 31(c) of the Act.

Provided that above clauses shall not be
applicable to the employees appointed on or after
1.1.2006. They shall be covered by the ‘New
Defined Contribution Pension Scheme’ to be
notified by the Govt.

(I)  Gratuity. The Vice-Chancellor shall authorise the
grant of gratuity to an employee at the time of
his retirement or to the members of his family
after his death at the same rates and on the same
pattern as are applicable to Haryana Govt.
employees of corresponding rank, as amended
from time to time.

(2) In case a University employee dies while in
service, the cash equivalent to leave salary that
the deceased employee would have got, had he
gone on earned leave, but for his death, due and
admissible on the date immediately following the
date of death subject to a maximum of leave
salary for the period of leave as admissible to
employees of the State Govt., shall be paid to
his family. The cash equivalent of leave salary
admissible under this rule shall also carry the
appropriate amount of dearness allowance and
it will not be subject to reduction on account of
pension equivalent of death-cum-retirement
gratuity.

If a group A, B, C&D employee of the University dies
before the age of retirement the Vice-Chancellor shall
grant the following ex-gratia benefits to the members
of the family of the deceased employee.

(1)  Ad hoc ex-gratia grant.
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Within fifteen days from the date of death of a
Govt. employee, an ex-gratia assistance of twenty
five thousand rupees shall be provided to the
family of the deceased employe to meet the
immediate needs on the loss of the bread earner.

However, in regard to University Press, the
families of deceased workers and workers who
are permanently disabled shall, in those cases
where workers at the time of death or permanent
disability otherwise fulfil the requirement
eligibility for grant of compensation benefit under
the Workman’s Compensation Act, 1923, on the
occurrence of death or permanent disability, be
entitled to the benefit under Workmen’s
Compensation Act, 1923, as amended from time
to time, subject to the condition that in such
cases ad hoc ex-gratia grant (which is given to
the families of other deceased employees of the
University amounting to Rs. 25,000/-) shall not
be given to them.

Medical facilities. Free medical aid will be given
to the family on the same basis as to pensioners,
as per Haryana Govt. rules, amended from time to
time, except that facility will also be extended to
minor children of the employee.

Free Educational facilities.

i) To grant education allowance upto
Rs.6000/- per annum each for two children
from nursery to +2 level on the basis of
State Govt. instructions as issued from time
to time.

ii)  Fee on account of tuition fee and laboratory
fee shall be reimbursed who are studying
in Government/Government aided/
recognized private educational/Technical
Institutions/Professional Colleges for two
living children of deceased University
employees who die while in service.
However, the reimbursement of such fee
shall be equivalent to fee charged by the
Government colleges or institutions or less
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i.e. actually paid, as the case may be.

Accommodation. Family members of the
deceased employee can, retain accommodation
if already in occupation, for one year by paying
the same rent as was being paid by the official
before death. In other cases the house rent
allowance admissible to the deceased employee
will continue to be given to the family for one
year after his death.

All the above matter and any other matter relating
to the grant of ex-gratia benefit may be decided
in accordance with the rules of the Haryana Govt.
as in force at the time unless otherwise decided
by the Board.

A lumpsum grant equal to 10 times last monthly
emoluments (excluding house rent allowance)
drawn, may be granted by the Vice-Chancellor to
an employee who becomes blind or disabled
while in service. Such grant will be subject to a
minimum of Rs. 8000/- and maximum of
Rs.20,000/-.

The above grant is admissible only to those
blind/disabled persons provided they have
rendered at least 5 years service.

Penalties. The following penalties may, for good
and sufficient reasons and as hereinafter
provided, be imposed on an employee,
namely :-

Minor Penalties

(i) Warning with a copy in the Confidential
Reports/Self Assessment Reports.

(i) Censure;

(iii)  Withholding of promotion;

(iv)  Recovery from pay of the whole or part of
any pecuniary loss caused by negligence
or breach of orders, University or to the
Central Govt. or a State Government or to a
Company and association or a body of
individuals whether incorporated or not,
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which is wholly or substantially owned or
controlled by the Government or to a local
authority or University set up by an Act of
Parliament or of the legislature of a State;
and

Withholding of increments of pay without
cumulative effect.

Major Penalties

(vi)

(vii)

(viii)

(ix)

69

(xi)
@

@

Withholding of increments of pay with
cumulative effect;

Reduction to a lower stage in the time scale
of pay for a specified period with further
directions as to whether or not the
employee will earn increments of pay
during the period, the reduction will or will
not have the effect of postponing the future
increments of his pay;

Reduction to a lower scale of pay, grade,
post or service which shall ordinarily be a
bar to the promotion of the employee to
the time scale of pay, grade, post or service
from which he was reduced, with or
without further directions regarding
conditions of restoration to the grade or
post or service from which the employee
was reduced and his seniority and pay on
such restoration to that grade, post or
service;

Removal from service which shall not be
disqualification for future employment
under the University;

Dismissal from service which shall

ordinarily be a disqualification for future
employment under the university.

Deleted
Explanation. The following shall not

amount to a penalty within the meaning of
this clause namely :-

withholding of increments of pay of an
employee for his failure to pass any
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departmental examination in accordance
with the rules or orders governing the
service to which he belongs or post which
he holds or the terms of his appointment;

Stoppage of an employee at the efficiency
bar in the time-scale of pay on the ground
of his unfitness to cross the bar;

non-promotion of an employee, whether in
a substantive or officiating capacity, after
consideration of his case, to a service,
grade or post for promotion to which he is
eligible;

Reversion of an employee officiating in a
higher service, grade or post to a lower
service, grade or post, on the ground that
he is considered to be unsuitable for such
higher service, grade or post on any
administrative ground unconnected with
his conduct;

Reversion of an employee appointed on
probation to any other service, grade or
post to his permanent service, grade or post
during or at the end of the period of
probation in accordance with the terms of
his appointment or the rules and orders
governing such probation;

Compulsory retirement of an employee in
accordance with the provisions contained
in the Statutes.

Termination of the service :-

(a) of an employee appointed on
probation, during or at the end of the
period of probation in accordance
with the terms of appointment or the
rules and orders governing such
probations; or

(b) of temporary employee appointed
otherwise than under contract, on the
expiration of the period of the
appointment, or on the abolition of
the post or before the due time in
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accordance with the terms of
appointments; or

(c) of an employee employed under an
agreement in accordance with the
terms of such agreement.

Except where otherwise laid down in this Statutes,
the authority competent to appoint shall be
competent to impose any kind of punishment
including removal from office on grounds of
misconduct, gross inefficiency, etc. In the event
of any such order of punishment by the
competent authority, the employee shall have the
right of appeal/revision to the next higher
authority whose decision shall be final. Where
major penalty is imposed by the Vice-Chancellor,
the appeal would lie to the Board of
Management. However, no appeal would lie to
the Board of Management in case of minor
penalties imposed by the Vice-Chancellor.

Provided that where the Vice-Chancellor is
himself the complainant or witness in any case
or proceedings the powers to impose penalty on
the employees for whom the Vice-Chancellor is
the appointing authority shall be exercised by
such person(s) as may be so authorised by the
Board of Management through a specific
resolution.

Provided further that the appeal against the
decision in the matter referred to above would
lie to the Board of Management.

Explanation :-

(a)

(b)

The distinction between censure, the withholding
of promotion and non-selection to a selection
post, is of considerable importance. Both censure
and the withholding of promotion are appealable
under these rules. On the other hand, non-
selection for a selection post is not appealable.

If an employee, because of an unsatisfactory
record and unfavourable confidential reports, is
not selected for a selection post and some other
employee junior to him is selected in preference,
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this does not amount to withholding of
promotion. If any inquiry is held against an
employee and an order of censure is passed on
him, it is open to him to appeal; if he does not
appeal or his appeal is rejected, and if
subsequently because of the existence of this
censure in his record, he is not selected for a
selection post, and some other employee junior
to him is selected in preference, this also does
not amount to withholding of promotion. If
however, an enquiry is held against an employee,
and an order is passed that he should not be
promoted to a selection post for a definite period
or until he has obtained good reports, this order
would amount to the infliction of the penalty of
withholding promotion. This distinction between
non-selection for a selection post and the
withholding of a promotion may be summed up
as being, that in the former case the employee in
question is considered for selection but some
other employee is preferred on his merits, while
in the latter case the employee in question has
been declared beforehand, as a disciplinary
measure, to be ineligible for selection, irrespective
of the merits of the other employees available.

@i  While reduction of seniority as an
independent penalty is not provided for in
these rules, and cannot be imposed as
such, the loss of seniority as a result of an
order of reduction to a lower post or time-
scale, being inherent in the order of
reduction, cannot be avoided.

(i) The seniority on re-promotion of an
employee reduced to a lower post or time
scale, should be determined by the date of
such re-promotion in accordance with the
orders issued by the competent authority
on the subject of seniority. Such employee
should not be restored to his original
position unless this is specifically laid
down at the time of punishment is passed,
or revised on appeal.
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Unauthorised dissertation of his post by an
employee in the face of enemy action, or threat of
enemy action clearly amounts to grave
misconduct and would, therefore, constitute a
good and sufficient reason within the meaning
of these rules for removal or dismissal, in addition
to any penalty provided in the Haryana Essential
Services (Maintenance) Act, 1974. Loss of
pension would then follow automatically by
virtue of the provisions of rule 2.5 of the Punjab
Civil Services Rules, Volume II, and it would also
be possible to forfeit the university contribution,
if any, to the individual’s provident fund.

The appointing authority or any other authority
to which it is subordinate or the punishing
authority or any other authority empowered in
that may place an employee under suspension :-

(@) where a disciplinary proceeding against
him is contemplated or is pending, or

(b) where a case against him in respect of any
criminal offence is under investigation,
inquiry or trial;

Provided that where an employee against
whom disciplinary proceedings are
contemplated is suspended, such
suspension shall not be valid, unless before
the expiry of a period of ninety days from
the date from which the employee was
suspended, disciplinary proceedings are
initiated against him:

Provided further that the competent
authority in the matter may, at any time
before the expiry of the said period of ninety
days and after considerinig the special
circumstances for not initiatinig disciplinary
proceedings, to be recorded in writing and
after seeking the approval of next higher
authority allow continuance of the
suspension beyond the period of ninety
days without the disciplinary proceedings
being initiated.

Suspension
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Provided further that where the order of
suspension is made by an authority lower
than the appointing authority, such
authority shall forthwith report to the
appointing authority the circumstances in
which the order was made.

An employee shall be deemed to have been
placed under suspension by an order of the
appointing authority :-

(a)  with effect from the date of his detention, if
he is detained in custody whether on a
criminal charge or otherwise, for a period
exceeding forty-eight hours;

(b)  with effect from the date of his conviction,
if, in the event of a conviction for an
offence, he is sentenced to a term of
imprisonment exceeding forty-eight hours
and is not forthwith dismissed or removed
consequent to such conviction.

Explanation :-

The period of forty-eight hours referred to in
clause (b) of this sub-clause, shall be computed
from the commencement of imprisonment after
the conviction and for this purpose, intermittent
periods of imprisonment, if any, shall be taken
into account.

Where a penalty of dismissal, removal or
compulsory retirement from service imposed upon
an employee under suspension is set aside in
appeal or on review under these rules and the
case is remitted for further inquiry or action or
with any other directions the order, of his
suspension shall be deemed to have continued
in force on and from the date of the original order
of dismissal, removal or compulsory retirement
shall remain in force until further orders.

Where a penalty of dismissal, removal or
compulsory retirement from service imposed upon
an employee is set aside or declared or rendered
void in consequence of or by a decision of a
court of law and the punishing authority, on a
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consideration of the circumstances of the case
decides to hold a further enquiry against him on
the allegation on which the penalty of dismissal,
removal or compulsory retirement was originally
imposed, the employee shall be deemed to have
been placed under suspension by the appointing
authority from the date of the original order of
dismissal, removal or compulsory retirement and
shall continue to remain under suspension until
further orders.

An order of suspension made or deemed to have
been made under this clause shall continue to
remain in force until it is modified or revoked by
the authority competent to do so.

Where an employee is suspended or is deemed
to have been suspended whether in connection
with any disciplinary proceeding or otherwise,
and any other disciplinary proceeding is
commenced against him during the continuance
of that suspension the authority competent to
place him under suspension may, for reasons to
be recorded by it in writing, direct that the
employee shall continue to be under suspension
until the termination of all or any of such
proceedings.

An order of suspension made or deemed to have
been made under this clause may at any time be
modified or revoked by the authority which made
or deemed to have made the order or by any
authority to which that authority is subordinate.

An employee under suspension shall be entitled
to a subsistence allowance at an amount equal to
a leave salary and dearness allowance (if any),
which an employee would have drawn if he had
been on leave on half pay;

Provided that where the period of suspension
exceeding six months the authority which made
or is deemed to have made the orders of
suspension shall be competent to vary the
amount of subsistence allowance for any period
subsequent to the period of the first six months
as follows :-
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@i  The amount of subsistence allowance may
be increased by a suitable amount not
exceeding 50 per cent of the subsistence
allowance admissible during the period of
the first six months, if in the opinion of
the said authority, the period of suspension
has been prolonged due to reasons, to be
recorded in writing, not directly attributable
to the employee.

@) The amount of subsistence allowance may
be reduced by a suitable amount, not
exceeding 50 per cent of the subsistance
allowance admissible during the period of
the first six months, if in the opinion of the
said authority, the period of suspension
has been prolonged due to reasons, to be
recorded in writing, directly attributable to
the employee.

no payment of subsistence allowance shall be
made unless the employee furnishes a certificate
that he is not engaged in any other employment,
business, profession or vocation.

Leave may not be granted to an employee under
suspension.

When an employee is suspected of being
concerned in the embezzlement of university
money, and is placed under suspension, the
authority competent to order his dismissal may
direct, that unless he furnishes security for the
reimbursement of the said money to the
satisfaction of his immediate superiors, the
payment of any sum due to him by the university
on the date of his suspension, shall be deferred
until such time as the said authority passes final
orders on the charges framed against him.

Provided that such employee shall be entitled to
the payment of a subsistence allowance in
respect of the period for which the admissible
emoluments, if any are withheld.

No order of imposing a major penalty shall be
passed against a person to whom these rules are
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applicable unless he has been given a reasonable
opportunity of showing cause against the action
proposed to be taken in regard to him.

The grounds on which it is proposed to take such
action shall be reduced to the form of definite
charge or charges which shall be communicated
in writing to the persons charged together with a
statement of allegations on which each charge is
based and of any other circumstances which it is
proposed to take into consideration in passing
orders on the case and he shall be required within
a reasonable time to state in writing whether he
admits the truth of all or any of the charges, what
explanation for defence, if any, he has to offer
and whether he desires to be heard in person. If
the punishing authority is not satisfied with the
explanation given by the person charged or there
are other reasons to do so, it shall direct that an
enquiry shall be held at which all evidence shall
be heard as to such of the charges as are not
admitted. The person charged shall, subject to
the conditions described in sub-clause (3), be
entitled to cross-examine the witnesses to give
evidence in person and to have such witness
called, as he may wish, provided that the Officer
conducting the enquiry may for reasons to be
recorded in writing, refuse to call any witness.
The proceedings shall contain sufficient record
of the evidence and statement of the findings
and the grounds thereof provided that :-

(a) it shall not be necessary to frame any
additional charge when it is proposed to
take action in respect of any statement of
allegation made by the person charged in
the course of his defence; and

(b) the provisions of the foregoing sub-clause
shall not apply where any major penalty is
proposed to be imposed upon a person on
the ground of conduct which has led to his
conviction on a criminal charge; or where
an authority empowered to dismiss or
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remove him, or reduce him in rank is
satisfied that, for some reasons to be
recorded by him in writing, it is not
reasonably practicable to give him an
opportunity of showing cause against the
action proposed to be taken against him,
or where in the interest of the security of
the State it is considered not expedient to
give to that person such an opportunity.

the Inquiry Officer appointed to conduct
enquiry shall issue maximum two notices
to the charged person to appear before him
for presenting his/her case. In case
charged persons do not appear after the
communication of two notices, the Inquiry
Officer shall be competent to proceed ex-
parte in the matter. However, after
considering the circumstances to be
recorded, the Inquiry Officer may issue
third notice also;

as per the Punjab Departmental Enquiries
(Powers) Act, 1955 (Punjab Act 8 of 1955),
the officer conducting enquiry under these
rules shall be competent to exercise the
same powers for summoning of witnesses
and for compelling the production of
documents as are exerciseable by a
Commission appointed for an enquiry under
the Public Servants (Inquiries) Act, 1850
(Act37 of 1850);

In case the competent authority is satisfied
with the explanation given by the charged
person, it may drop the chargesheet
without resorting to the procedure of
conducting enquiry. Similarly if the
competent authority after considering the
reply of the charged person is of the opinion
that awarding of minor punishment shall
meet the end of justice, then the authority
competent may award minor punishment
without following the procedure of
conducting the enquiry.
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If any question arises whether it is reasonably
practicable to give to any person an opportunity
to defend himself under sub-clause (2) the
decision thereon of the punishing authority shall
be final.

(@) Where any person has made a statement
on oath, in evidence before any criminal or
Civil Court, in any case, in which the
employee charged was party and had full
opportunity to cross-examine such person
and where it is intended to prove the same
facts as deposed to by such person in such
statement in any inquiry under the Public
Servents (Inquiries) Act, 1850, it shall not
be necessary to call such person to give
oral evidence in corroboration of that
statement. The certified copy of the
statement previously made by him in any
such case may be read as part of the
evidence :

Provided that the Officer conducting the
inquiry may, in the interest of justice, order
the production of witness in person either
for further examination or for further cross-
examination by persons charged.

(b) The employee charged shall not be allowed,
except at discretion of the Enquiry Officer,
to be exercised in the interest of justice, to
call as a witness in his defence any person
whose statement has already been
recorded and whom he has had opportunity
to cross-examine, or whose previous
statement has been admitted in the manner
herein provided.

Where the punishing authority itself enquires
into any charge or charges or appoints an Enquiry
Officer for holding enquiry against a person
charged, it may, by an order, appoint another
university employee or a legal practitioner to be
known as a “Presenting Officer” to present on
behalf of the University the case in support of
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the charge or charges.

The person against whom a charge is being
enquired into, shall be allowed to obtain the
assistance of an employee or a retired employee
if he so desires, in order to produce his defence
before the Enquiry Officer. If the charge or charges
are likely to result in the dismissal of the person
from the service of the university, such person
may, with the sanction of the Enquiry Officer, be
represented by a counsel.

Provided that if in any enquiry, counsel is
engaged on behalf of the University, the person
against whom the charge or charges are being
enquired into, shall also be entitled to engage
counsel :

Provided further that the assistance of a particular
university employee will be allowed only if the
Enquiry Officer is satisfied that he is of such rank
as is appropriate in the circumstances of the case
and that he can be spared by the department
concerned for that purpose.

Note: 1. Charges need not necessarily be
framed in relation only to specific
incidents or acts or misconduct.
When reports received against an
officer on a preliminary enquiry show
that his general behaviour has been
such as to be unfitting to his position,
or that he has failed to reach or
maintain a reasonable standard of
efficiency he may and should be
charged accordingly, and a finding
on such a charge may be valid
ground for the infliction of any
authorised punishment, which may
be considered suitable in the
circumstances of the case. It will still
be necessary to communicate the
charges of misbehaviour or of
inefficiency or of both, as the case
may be, to the officer concerned but
the statement which is to be
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communicated to the officer in
support of the charges need not
specify particular acts of misconduct.
It will be sufficient in the statement
to give the list of the reports on the
basis of which misbehaviour or
inefficiency is alleged.

Note : 2. Any person compulsory retired from
service in accordance with the
procedure by this rule will be granted
such compensation, pension,
gratuity or Provident Fund benefits
as would have been admissible to
him had he been discharged from
service due to the abolition of his
post without any alternative suitable
employment being provided, under
rules applicable to his service or post
on the date of his retirement.

After the enquiry against an employee has been
completed, the disciplinary authority shall forward
or cause to be forwarded a copy of the enquiry
report, and where the disciplinary authority does
not agree with the enquiry report or any part
thereof, the reasons for such disagreement shall
be communicated alongwith the enquiry report,
to the employee who may submit, if he so desires,
a written representation to the disciplinary
authority within a period of one month from the
date of such communication.

The disciplinary authority shall consider the
represntation, if any submitted by the employee
and record its findings before proceeding further
in the matter as specified in clause 12.

Without prejudice to the provisions of clause 14, no
order for imposing a minor penalty shall be passed on
an employee unless he has been given an adequate
opportunity of making any representation that he may
desire to make, and such representation has been taken
into consideration :

Provided that this condition shall not apply in a case

Procedure  for
imposing minor
penalities
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where an order based on facts has led to his conviction
in a criminal court or an order has been passed
superseding him for promotion to a higher post on the
grounds of his unfitness for that post on account of
the existence of unsatisfactory record :

Provided further that the requirements of this rule may,
for sufficient reasons to be recorded in writing be
waived where it is not practicable to observe them and
where they can be waived without injustice to the
employee concerned.

1)

@

Every person to whom these clauses apply, shall

be entitled to appeal as hereinafter provided, to

an authority superior to the one which has
imposed the punishment, against an order, not
being an order of the Board :

(a) imposing upon him any of the penalties
specified in clause 12;

(b) discharging him in accordance with the
terms of his contract, if he has been
engaged on a contract for a definite, or for
an indefinite period and has rendered under
either form of contract continuous service
for a period exceeding five years at the time
when his services are terminated;

(c) reducing or withholding the amount of
ordinary or additional pension admissible
under the rules governing pension;

(d) terminating his appointment, otherwise
than upon his reaching the age fixed for
superannuation;

(e)  which denies or varies to his disadvantage
his pay, allowances, pension or other
conditions of service as regulated by rules
or by agreement.

No appeal preferred under sub-clause (1) above,
shall be entertained unless such appeal is
preferred within a period of forty-five days from
the date on which a copy of the order appealed
against is delivered to the appellant :

Provided that the appellate authority may
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entertain the appeal after the expiry of the said
period, if it is satisfied that the appellant had
sufficient cause for not preferring the appeal in
time.

In the case of appeal against an order under
sub-clause (1) above, or any penalty specified in
clause 12, the appellate authority shall
consider :

(a)  whether the facts on which the order was
based have been established;

(b) whether the facts established afford
sufficient ground for taking action; and

(c)  whether the penalty is excessive, adequate
or inadequate and after such consideration,
shall pass such order as it thinks proper :

Provided that no penalty shall be increased
unless opportunity is given to the person
concerned to show cause why such
penalty should not be increased.

The officer against whose order an appeal is
preferred under these clauses, shall give effect
to any order made by the appellate authority.

In every case in which an appellate authority,
other than the Board, increases the penalty
inflicted by an authority subordinate to it upon a
person to whom these clauses apply, such person
shall be entitled to submit a second appeal within
sixty days to the authority prescribed in the rules
regulating his conditions of service.

After an appeal or the second appeal provided in
sub-clauses (1) and (5) has been rejected, a person
to whom these clauses apply, may apply for
revision to such superior authority as may be
prescribed in the clauses regulating his conditions
of service :

Provided that the powers of revision shall be
exercised only :-

(a) If the appellate authority is one other than
the Board, and

(b) onthe ground of material irregularity in the
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proceedings of the Enquiry Officer or
appellate authority, or on the discovery of
new and important matter of evidence,
which after the exercise of diligence was
not within the knowledge of the petitioner,
or could not be produced by him when the
orders were passed against him or on
account of some mistake or error on the
face of the record.

The Board or the Vice-Chancellor may call for
and examine the records of any case in which a
subordinate authority passed any order under
this clause or has inflicted any of the penalties
specified in clause 12 or in which no order has
been passed or penalty inflicted and after making
further investigation, if any, may confirm, remit,
reduce or subject to provisions of sub-cluase (3)
above, increase the penalty or subject to
provisions of clauses 14 and 15 inflict any of the
penalties specified in clause 12.

The Board may, at the time of consideration of
Memorial submitted under its general or special
instructions published from time to time, by the
University an employee on whom a penalty is
imposed review any order passed by the Board
under these clauses :

Provided that the penalty already imposed shall
not be enhanced unless an opportunity has been
given to the employee who has submitted
Memorial to show cause why it may not be
enhanced.

Every person preferring an appeal shall do so
separately and in his own name.

Every appeal or application for revision preferred
under these clauses, shall contain material
statements and arguments relied upon by the
appellant or applicant, shall contain no
disrespectful or improper language, and shall be
complete in itself. Every such appeal or application
for revision shall be submitted through the Head
of the Office to which the appellant or applicant
belongs or belonged.
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it is an appeal or application for revision in
a case in which under these rules, no appeal
or application for revision lies, or

it does not comply with the provisions of
sub-clause (10); or

it is an appeal and is not preferred within
forty five days after the date on which the
appellant was informed of the order
appealed against, and no reasonable cause
is shown for the delay; or

it is repetition of a previous appeal or
application for revision and is made to the
same appellate or revisionary authority by
which such appeal or application for
revision has been decided and no new facts
or circumstances are adduced which afford
ground for a reconsideration of the case :

Provided that in every case in which an
appeal or application for revision is
withheld, the appellant or applicant shall
be informed of the fact and the reasons for
it and a copy thereof forwarded to the
appellate authority, if any, together with a
copy of the appeal or application for
revision so withheld :

Provided further that an appeal or
application for revision withheld on
account only of failure to comply with the
provisions of sub-clause (10) may be
resubmitted at any time within one month
of the date on which the appellant or
applicant has been informed of the
withholding of the appeal or application,
and if re-submitted in a form which complies
with those provisions, shall not be withheld.

(12) Any appellate or revisional authority may call for
the record of any appeal or application for revision
withheld by an authority subordinate to it, which
under these clauses may be made to it and may
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pass such order thereon as it considers fit.

An appeal pending at the commencement of these
clauses against an order made before such
commencement shall be considered and orders
thereon shall be made in accordance with these
clauses, as if such orders were made and the
appeal was preferred under these clauses.

As from the commencement of these clauses any
appeal or application for revision against any
orders made before such commencement shall
be preferred or made under these clauses, as if
such orders were made under these clauses :

Provided that nothing in these clauses shall be
constructed as reducing any period of limitation
for any appeal or revision provided by any clause
in force before the commencement of these
clauses.

When an employee who was suspended is finally
reinstated, he shall get full pay unless the competent
authority has expressly ordered a deduction to be made
for suspension period as a punishment. In the case of
his dismissal, payment of the allowance shall be made
in accordance with the rules relating to Civil Servants
of the Haryana State Government.

ey
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An increment shall ordinarily be drawn as a matter
of course but the appointing authority shall be
competent to withhold increment if the conduct
of the employee has not been good or his work
not found satisfactory. Where an efficiency bar
has been prescribed in a time scale the increment
next above the efficiency bar, shall not be given
without the specific sanction of the appointing
authority.

The service, rendered on a temporary post, shall
count for an increment, provided the post carries
the same time scale salary.

All leave (except extra-ordinary leave), service
rendered on higher post and service rendered on
deputation on foreign service terms, will count
for earning of increments in the time scale of the
post in which the employee was officiating at the
time he proceeded on such leave or promotion or
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deputation, provided that but for such leave,
promotion or deputation, the employee would
have continued to held the post.

Extra-ordinary leave when taken on medical
grounds or for prosecuting higher studies, and
in exceptional circumstances such other extra-
ordinary leave which was taken to the satisfaction
of the Vice-Chancellor for reasons beyond the
employee’s control if the Vice-Chancellor so
directs, shall also count for earning of increments
in the same manner and to the same extent as
ordinary leave.

An employee shall devote his whole time to the service
of the University and shall not, without express
permission of the competent authority engage directly
in any trade or business whatsoever or any other work
which in the opinion of the competent authority may
interfere with the proper discharge of his duties.

No employee of the University shall arrange/negotiate/
accept any remuneration in the form of honorarium,
stipend or whatsoever from other sources before getting
express permission in this regard from the Vice-
Chancellor.

The Vice-Chancellor may allow an employee of this
University to be on deputation to an outside agency,
on such terms and conditions as may be determined by
him in consultation with the foreign employer, upto a
period of two years. Extension upto one year can also
be granted by the Vice-Chancellor, but for extension
beyond the period of three years approval of Board of
Management will be necessary. If an employee
overstays his period of approved deputation and fails
to join back his parent department within a week of the
expiry of the period of deputation and the period of
joining time and sanctioned leave, if any, he shall be
liable for removal from service which shall not be
disqualification for future employment under the
University and he will also be liable to pay salary of
one month in lieu of notice period.

An employee shall make a declaration of his age to the
appointing authority at the time of his entry into service
based on his Matriculation Certificate and in the case

Acceptance  of
work outside the
University, patent
right, remunera-
tion for research
work for outside
authority etc.

Deputation/Lien

Declaration of
Age



186

STATUTES

Resignation,
termination of
service

22.

of non-matriculates, such other documentary proof as
may be acceptable to the authority upon which the age
will be admitted. After the declaration of age and
acceptance of the same by the authority it shall be
binding on him and no revision of such age shall be
allowed to be made at a later date for any purpose
whatsoever.

1)

@

)

@)

&)

The service of an employee shall be liable to
termination on any of the following grounds :

(a) Gross negligency in the discharge of duty;
(b) Misconduct;

(¢) Insubordination or any breach of
discipline;

(d) Physical or mental unfitness for the
discharge of duty;

(e) Any act prejudicial to the University or its
property; and

(f)  Conviction in a Court of Law for offence
involving moral turpitude;

(g) Guilty of activity which is anti secular and
which tends to create communal
disharmony.

If a temporary employee, wishes to resign from
service he shall give one month’s notice in writing
to the University. If the employee fails to give
such a notice, the University shall be entitled to
recover one month’s salary for the period by which
the notice falls short of one month, from him in
lieu of such notice.

If the University decides to relieve an employee
not confirmed in the service, one month’s notice
shall be given to him or in lieu of notice, he shall
be paid one month’s salary.

A permanent employee shall be required to give
three months notice in case he desires to be
relieved, or he shall pay to the University three
months’ salary, in lieu of such notice.

An employee, before leaving the University
service shall hand over the charge of his post to
a duly authorised employee and shall return to
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the University all books, apparatus, furniture,
etc., issued to him for his personal use and shall
pay up, in full, all the charges due from him for
occupation of residential quarters municipal taxes,
water and electricity charges, etc. If he fails to do
so, the head of the institution or the office in
which he is employed, shall recover the amount
due from him, on account of the above items,
from his last salary or from the University
contributions to his Provident Fund.

An employee who is in the occupation of
residential accommodation of the University shall
be in the status of a licencee and shall on leaving
the service of the University vacate the residence
allotted to him by the University.

The authority competent to grant leave and
hereinafter to be known as the competent
authority shall be :-

(a)  Chancellor in the case of Vice-Chancellor.

(b) The Vice-Chancellor in the case of all
officers of the University.

(c) The Deans and the Directors in the case of
Class-I/Grade ‘A’ employees working
under their administrative control and in
respect of Class-II/Grade ‘B’ employees
working direct under their control.

(d) The Registrar, Comptroller, Estate Officer
and the Librarian and other officers in the
case of Class-I/Grade ‘A’ and Class-II/
Grade ‘B’ employees working under their
administrative control.

(¢) The Heads of Departments/Offices/
Sections and A. & A. O./equivalent in the
case of other employees working under
their administrative control :

Provided that the Vice-Chancellor shall
have the overriding authority to supersede
the orders of any other officer, teacher or
employee regarding sanction or refusal of
leave.

Leave
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The earned leave admissible to an employee of
the University shall be 1/11th of the period spent
on duty in the University. Earned leave can be
accumulated to any extent but the maximum leave
that may be given at a time shall not exceed 120
days if spent in and 240 days if the entire leave
so granted is spent outside India.

Extra-ordinary leave may be granted to any
University employee in special circumstances :

(1) when other leave is admissible but the
University employee concerned applies in
writing for the grant of extra-ordinary leave.
OR

(i) specified by the competent authority. Such
leave shall be without pay and shall not
count towards gratuity/pension, unless it
is allowed on medical ground or for
prosecuting higher studies.

The authority empowered to grant leave
may commute retrospectively periods of
absence without leave into extra-ordinary
leave. It may also commute extra-ordinary
leave granted into leave of different kinds
if the latter type of leave was admissible
at the time extra-ordinary leave was
granted.

Provided that unless Board of Management
in view of the special circumstances of the
case otherwise determines, no University
employee shall be granted extra-ordinary
leave including leave of any other kind for
a continuous period exceeding five years.

If the employee absents himself from duty
without permission or overstays his leave for
more than one month he shall forfeit all his salary
during the period of his remaining so absent; and
if he remains absent or overstays his leave for
more than one month he shall be liable for removal
from service which shall not be disqualification
for future employment under the University and
he will also be liable to pay salary of one month
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in lieu of notice period.

Provided that the employee has been asked to
explain within reasonable time the reasons of his
absence from duty/office and that such
explanation has been found to be unsatisfactory
by the competent authority.

Leave account of each employee of the University
shall be maintained.

Leave cannot be claimed as of right.

)

(i)

(iii)

@

(ii)

(iii)

(iv)

An employee on earned leave is entitled to
leave salary equal to pay drawn by him
immediately before proceeding on leave.

An employee on half pay leave or leave
not due is entitled to leave salary equal to
half the amount specified in sub-clause (i)
above.

An employee on extra-ordinary leave is not
entitled to any leave salary.

Casual leave admissible to employees of
the University shall be 20 days in a
calendar year. It cannot, however, be
combined with any other leave, but can be
combined with holidays, provided that the
total period, including holidays, does not
exceed 10 days at a time.

Casual leave should always be applied for
and sanctioned before it is taken except in
case of emergency.

The authority competent to grant casual
leave shall be the immediate superior of
the employee, but not below the rank of
an office Superintendent; provided that the
Vice-Chancellor shall himself be competent
to sanction his own casual leave.

An employee of the University who has
been bitten by a rabid animal may be
granted casual leave, as provided under the
Haryana Govt. rules.

A quarantine leave as provided under the
Haryana Govt. rules may also be given to the
employees of the University.
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(10)  Other kind of leave as admissible to the Haryana
State Government employees may be granted and
subject to such limitations as competent authority
may, in each instance in which such leave is
applied for, determines.

(11)

(12)

(1)

(i)

In special circumstances, the Vice-
Chancellor may grant hospital leave to any
employee of the University while under
medical treatment for illness or injury if such
illness or injury is directly due to an
accident or to risks incurred in the course
of their official duty.

Hospital leave may be granted on leave
salary equal to either on full pay or on half
pay as the authority granting the leave may
decide. The period of hospital leave shall
be limited to three months on full/half pay
in any period of three years. Hospital leave
on half pay will count for the purpose of
this limit as half the amount of leave on
full pay. This leave shall not be debited
against the leave account of the employee
and may be combined with any other kind
of leave admissible.

The employees will be entitled to cash payment
in lieu of unutilised earned leave at their credit
at the time of retirement on superannuation
subject to the following conditions :-

(a)

(b)

©

The payment of cash equivalent of leave
salary shall be limited to as per State
Government rules in the case of employees
retiring on or after 1.7.86.

The cash equivalent of leave salary thus
admissible will become payable on
retirement (both on retirement on
superannuation as well as voluntary) and
will be paid in lump-sum as a one time
settlement.

Cash payment will be equal to leave salary
as admissible for earned leave and dearness
allowance admissible on that leave salary
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Note :

at the rates in force on the date of such
retirement. No city compensatory
allowance and/or house rent allowance
shall be payable.

The authority competent to grant leave
shall suo moto, issue order granting cash
equivalent of earned leave at credit on the
date of such retirement.

®

(i)

(i)

This clause will not apply to the
cases of persons who are
compulsorily retired as a measure of
punishment.

refusal of earned leave embodied in
rule 8.21 of CSR Vol. I Part-I will no
longer be necessary and a University
employee can also avail of, as leave
preparatory to retirement, a part of
earned leave at his credit. In that case,
he will be allowed benefit of this
provision for the earned leave that
remains at the credit on the date of
retirement and in accordance with the
terms and conditions mentioned
above.

The employee who avails of full LPR
is not entitled to this concession but
he will be at liberty to partly avail of
LPR and get cash payment in lieu of
unutilised earned leave on the date
of retirement subject to the condition
that total period of LPR plus
unutilized earned leave does not
exceed the maximum admissible limit.

There shall be a personal file for every employee
in which shall be placed all papers, records and
other documents relating to his service in the
University. The file shall contain in particular, a
Service-Book giving a history of his service from
the date of his appointment including increment,
promotion, reward, punishment and all other
special events of his service career. The service-
book shall also contain a leave account form for

Record of
service
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Travelling &
Daily Allowance

General

25.

26.
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the employee showing a complete record of all
leave (except casual leave), earned as well
unearned taken by him.

A confidential reports file shall also be maintained
for each employee.

The employees of the University shall be entitled to
travelling and daily allowance as prescribed by the State
Govt. from time to time.

M

@

3)

“4)

®)

©)

An employee of the University may be called
upon to perform any extra work as may be
assigned to him in the interest of the University.

Official information obtained in course of
employment must not be communicated by any
employee to any outsider or the press without
the permission of the competent authority.

The Vice-Chancellor shall be competent to allot
such type of residential accommodation to an
employee of the University as he deems fit,
provided that the employee shall vacate such
accommodation when called upon to do so by
the Vice-Chancellor.

Any matter regarding conditions of service not
covered by the provisions of this statutes may
be decided in accordance with the rules laid down
by the Haryana Government for its own
employees or in such other manner as the Vice-
Chancellor with the approval of the Board, or
under the powers which may be delegated to him
by the Board, may deem fit.

An employee of the University, notwithstanding
any other provision contained in the Statutes,
may be required to pass such tests as may be
prescribed by the Vice-Chancellor from time to
time whether during the period of probation or
thereafter. The Vice-Chancellor may, however,
for reasons to be recorded, exempt an employee
from passing such test/tests.

The first existing annual increment to an
employee during the period of probation shall
be allowed in the normal course unless withheld
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by the competent authority, but the second
annual increment/and/or subsequent increments,
as the case may be, shall be withheld till he passes
the prescribed test.

The character and antecedents of the employees
of the University at the time of first appointment
shall be got verified by the appointing authority
within a period of 6 months from the date of
joining.

The requirement of character and antecedents
shall not apply in regard to the persons who are
appointed to Class/Grade III/C and IV/D posts.
However, in their appointment orders a condition
be added that their character and antecedents
have not been got verified and in case
subsequently any adverse facts come to the
notice of the University, their services shall be
liable to be terminated.

The Vice-Chancellor may, however, extend or
waive off this requirement of verification in
suitable cases.

Every employee of the University shall submit
to his/her appointing authority, in the month of
April each year, an annual return of all
immovable property held on 31st March of the
year and also movable property, insurance
policies, shares and securities, debentures, loans
and advances, motor cars, motor cycles, scooters
or any other means of conveyance, other than
cycle; refrigerators and any other movable
property costing more than Rs. 10,000/- held,
acquired or disposed of by lease, sale mortgage,
gift or otherwise in his name or in the name of
any dependent member of his/her family in the
last financial year.






CHAPTER X

STATUTES UNDER SECTION 29(q) OF THE PUNJAB
AGRICULTURAL UNIVERSITY ACT, 1961 READ WITH SECTION

31(q) OF THE HPAU ACT, 1970

PART B

THE NUMBER, QUALIFICATIONS, EMOLUMENTS AND OTHER
CONDITIONS OF SERVICE OF TEACHERS OF THE UNIVERSITY
AND THE PREPARATION AND MAINTENANCE OF RECORD OF

THEIR SERVICE & ACTVITIES

In this Statutes unless the context otherwise

requires :-

(a)

(b)

(c)

(d)

(e)

)

(2)

“Act” means the Haryana and Punjab Agril.
Univ. Act, 1970.

“Appointing authority” means the authority
competent to make appointments to various
categories of posts according to the Statutes made
under clause (c) of Section 29 of the Act, 1961
read with Section 31(c) of H. P. A. U. Act, 1970.

“Duty” includes service as a probationer or
apprentice provided that such service is followed
by confirmation without a break;

“Earned leave” means leave earned in respect of
period spent on duty;

“Leave” includes all kinds of leave and
admissible to employees of the University on the
pattern of State Government unless otherwise
provided in the Statutes but does not include
casual leave.

“Pay” means the amount drawn monthly by a
teacher as the pay which has been sanctioned
for the post held by him substantially or in an
officiating capacity and includes special pay or
a personal pay, if any, but not other allowances;
“Service” means the whole period of continuous
service including periods spent on leave.

The rules prescribed under clause 2 to part ‘A’ of this

Statute shall apply to the teachers also.

Definitions

Age of Entry/
retirement
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Number of posts

Emoluments

Qualification

4.

Teachers of the University including teachers of the
Agriculture and Animal Husbandry Departments
transferred to the University on foreign service and
other teachers on foreign service with the University
shall be governed by the conditions of service laid
down in the succeeding clauses.

The number of posts of teachers shall be such as may
be determined by the Vice-Chancellor with the
approval of the Board, provided that the Vice-
Chancellor may obtain the recommendations of the
Academic Council and provided further that nothing
in this clause shall affect the inherent right of the
University to make subsequent additions to or
alterations in the strength of each class of posts whether
permanently or temporarily.

(1) The grades of pay of teachers shall be such as
may be determined by the Board on the
recommendations of the Vice-Chancellor
provided that the Vice-Chancellor may obtain
the recommendations of the Academic Council
and provided further that nothing in this clause
shall affect the inherent right of the University
to revise the sanctioned emoluments of any post
at any time without adversely affecting a teacher
already holding such a post.

(2) The appointing authority may sanction a higher
start than the minimum of the grade on first
appointment or advance increments if it deems
fit.

(3) A teacher may be permitted to accept
remuneration/allowance for work done other
than on the business of the University on such
terms and conditions as may be approved by the
Vice-Chancellor.

The Academic and other qualifications of teachers shall
be such as may be laid down by the Vice-Chancellor
with the approval of the Academic Council provided
for reasons to be recorded in writing the Vice-
Chancellor may appoint a person not possessing the
prescribed qualifications.
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10.
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The rules prescribed under Clause 6 to part ‘A’ of this
Statute shall apply to the teachers also except that the
standard of medical fitness for extension workers shall
be as prescribed by the Haryana Government for its
employees of corresponding Status.

The rules prescribed under Clause 7 to part ‘A’ of this
Statute shall apply to the teachers mutatis mutandis.
Besides newly recruited teachers shall be required to
undergo one month induction training course
immediately after their induction into University service.
Successful completion/passing of the said induction
training course will be pre-condition before the teacher
is allowed to complete his probationary period
satisfactorily. However, the Vice-Chancellor may relax
this condition of induction training in individual cases
on merits. However, where such relaxation is given by
the Vice-Chancellor, the Board is to be informed.

The rules prescribed under clause 8 to Part ‘A’ of this
Statutes shall apply to the teachers also. Provided that
the seniority inter se of teachers appointed by transfer
from other departments or inter disciplinary departments
of the University shall be the date of their continuous
appointment to the posts in their parent departments.

() However, in the case of directly recruitee teachers
and the teachers promoted under the merit
promotion and career advancement schemes, the
inter-se-seniority will be determined in the
respective cadre of Assoc. Professor/equivalent
or Professor/equivalent according to the length
of continuous service in such cadre.

Note: The question whether a University department
is inter disciplinary or not will be decided by
the Academic Council.

This proviso shall also cover such appointments
as made in the past.

The rules prescribed under clause 9 to Part ‘A’ of this
Statutes shall apply to the teachers also.

The rules prescribed under clause 10 to part ‘A’ of this
Statute shall apply to the teachers also.

Medical Certi-
ficate of fitness on
first entry into
University service

Probation

Seniority

Pension/
Provident Fund

Gratuity
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Stipends & Annui-
ties to family of an
employee who
died before the
age of retirement

Authorities em-
powered to im-
pose penalties

Suspension

Enquiry before
imposition of
cetain penalties

Procedure  for
imposing minor
penalties

Appeals and

revision

Pay on reinstate-
ment after sus-
pension

Increment & effi-
ciency bar

Acceptance  of
work outside the
University patent,
right
ration, for research
work for outside
authority etc.

remune-

12.

13.

14.

15.

16.

17.

18.

19.

20.

The rules prescribed under clause 11 to part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under clause 12 to part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under clause 13 to Part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under Clause 14 to Part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under Clause 15 to Part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under Clause 16 to Part ‘A’ of the
Statutes shall apply to the teachers also.

The rules prescribed under Clause 17 to Part ‘A’ of the
Statutes shall apply to the teachers also.

The rules prescribed under Clause 18 to Part ‘A’ of the
Statutes shall apply to the teachers also.

(I) A teacher shall devote his whole time to the
service of the University and shall not without
express permission of the competent authority
engage directly in any trade or business
whatoever or any other work which, in the
opinion of the competent authority, may interfere
with the proper discharge of his duties provided,
however, that this clause shall not apply to any
work undertaken in connection with the
examination work of a University or a Board or
Public Service Commission or to any work in
connection with any academic and scientific
conference or Congress. The retention/sharing
of the amount of fee will, however, be regulated
as per rules contained in Punjab C.S.R. Vol. I,
Part 1, as applicable to the Haryana Government
employees as amended from time to time but
subject to some standing exemptions granted in
the University in view of need based
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requirements, on the analogy of similar provision
on the Govt. side as listed in the rules ibid.

No employee of the University shall arrange,
negotiate/accept any remuneration in the form of
honorarium, stipend or whatsoever from other
sources before getting express permission in this
regard from the competent authority.

@i  If any teacher makes any invention or
discovers any process in the laboratories
or workshops of the University and if the
Board of Management is of opinion that
application should be made to Government
for the grant of patent of such invention or
process than the University will get
assignment from the member of the staff
concerned. The cost of securing such
patent shall be borne by the University.
Any royalty, emoluments or remuneration
or income accruing from the sale or
commercial exploitation of such grant of
patent shall be received by the University
and the University shall pay such amount
as may be determined by the Vice-
Chancellor. Provided however, that in
exceptional cases, where the expenditure
in regard to such invention or process is
high, the University shall be entitled to
recover the entire cost before paying such
portion of the income to the staff concerned.

What amount of expenditure will be
regarded as high in this connection shall
be determined by the Board of
Management.

@) In case the University does not wish to
apply for the grant of a patent the teacher
concerned may, with the permission of the
competent authority, apply for a patent
solely in his own name provided that before
doing so he shall pay to the University the
entire sum spent by the University on the
invention or process.
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Deputation/Lien

Declaration of
age

Resignation or
termination of
service

Leave

21.

22.

23.

24.

©)
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Without the previous permission of the
competent authority no teacher shall undertake
private tuition with or without remuneration.

In the case of any specific testing or research
work being entrusted to the University by any
outside authority for which a fee is paid by such
authority and the work being found acceptable
by the Vice-Chancellor on the recommendation
of the Dean of the Constituent College concerned
or the Director of Research as the case may be,
the Vice-Chancellor shall determine the amount
to be paid to the teacher after meeting all expenses
for carrying on the said research or testing work.

The rules prescribed under Clause 20 to Part ‘A’ of this
Statute shall apply to the teachers also.

The rules prescribed under clause 21 to Part ‘A’ of this
statute shall apply to the teachers also.

The rules prescribed under clause 22 to Part ‘A’ of this
Statute shall apply to the teachers also.

ey

@

Note:

Note:

The authority competent to grant leave
hereinafter to be known as the competent
authority shall be :-

(a) The Deans and the Directors in case of
teachers of the rank of Professor.

(b) The Head of Departments in case of
teachers upto the rank of Associate
Professor and below.

The rules prescribed in sub clause 2 to 7 and 9 to
12 of Clause 23 of Part ‘A’ of this Statutes shall
apply to teachers also.

Teachers allowed to go for Postdoctoral studies
on fellowship may be allowed leave of the kind
due.

The in service candidates who are granted study
leave prosecuting higher studies in the Haryana
Agril. University shall not be entitled to the
payment of in service stipend. (71st meeting of
the Academic Council (PAU) held on 3rd April,
1967).
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(b)

Note :

A teacher desiring to do M. Phil or Ph.D.
from approved University other than
CCSHAU may, if he has served for not less
than 4 years, be granted leave on full pay
plus allowances, as admissible, for a period
or periods ordinarily not exceeding 2 years
but in special cases upto 3 years. It,
however, does not mean that two spells of
study leave, i.e. 2-3 years each can be
availed by teacher separately for M.Phil or
Ph.D. Maximum study leave on full pay plus
allowances shall be granted for a period of
3 years for doing either M.Phil or Ph.D. or
both.

Deleted.

However, study leave shall not be granted
to a teacher, who is due to retire within 3
years of the date on which he is expected
to return to duty after the expiry of study
leave.

The grant of study leave shall further be
subject to the conditions :-

(i) The teacher concerned spends the
entire period in study or research at
the University or other institutions
or in any approved manner.

(i)  He falls within 10% of the sanctioned

strength of the discipline in which
he is working.

(iii) (a) A teacher availing of study leave

shall undertake that he shall serve
the University continuously for
double the period of study leave
subject to a maximum of 3 years from
the date of his resuming duties after
expiry of study leave.

(b) A teacher who is unable to complete
his Ph.D. within the period of study
leave granted to him

OR
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(d)

who fails to rejoin the service of the
University on the expiry of his study
leave

OR

who rejoins the service of the
University but leaves the service
without completing the prescribed
period of service after rejoining the
service

OR

who within the said period is
dismissed or removed from the
service by the University

Shall be liable to refund to the
University the amount of leave
salary and allowances and other
expenses incurred on the teacher or
paid to him or on his behalf in
connection with course of study
provided that if a teacher has served
in the University for a period of not
less than half the period of service
under bond on return from study
leave, he shall refund to the
organisation half the amount
calculated as above.

If a teacher asks for extension of
study leave and is not granted the
extension but does not rejoin duty
on the expiry of leave originally
sanctioned, he will be deemed to
have failed to rejoin the service on
the expiry of his leave for the
purpose of recovery of dues under
these rules.

After the leave has been sanctioned,
the teacher, shall before availing of
the leave, execute a bond in favour
of the University in the prescribed
form undertaking to serve the
University for not less than double
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the study leave sanctioned to him,
subject to maximum of 3 years.

() In addition to executing a bond as
aforesaid, the teacher shall have to
provide two sureties and give
security of immovable property to
the satisfaction of the University or
a Fidelity bond of an insurance
company or a guarantee by a
Scheduled Bank. The sureties
furnished should be acceptable to the
University. Where two sureties are
provided by the regular employees
of the University, the University
may, in its discretion, waive the
additional requirement of getting
security of immovable property or
Fidelity bond of an insurance
company or a guarantee by the
Scheduled Bank. The surety clause
shall form part of the study leave
bond and the persons giving surety
shall be liable to pay to the
Organisation an amount recoverable
from the teacher concerned on his
failure to fulfil the obligations of the
bond.

Note: 1.  The word University wherever
occurring in the above context would
mean the leave sanctioning
authority.

2. The existing teachers who are on
study leave will be governed by the
old rules.

(4) (i) Casual leave admissible to the teachers of
the University shall be 20 days in a
calendar year. It cannot, however, be
combined with any other leave but can be
combined with holidays provided that the
total period, including holidays does not
exceed 10 days at a time. Casual leave to
teachers posted at Hisar and Kaul will not
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ordinarily be permissible during academic
term.

@) Casual leave should always be applied for
and sanctioned before it is taken except in
case of emergency.

@) The authority competent to grant casual
leave shall be the immediate superior of
the teacher;

(iv) A teacher of the University who has been
bitten by a rabid animal may be granted
casual leave upto 15 days for anti-rabid
treatment. If in a special case leave for more
than 15 days is necessary and the
appointment of a substitute is found
necessary, one month’s additional leave on
“average pay or earned leave” as the case
may be, granted which shall not be debited
against the leave at the credit of the teacher
when, however, no substitute is engaged,
the entire period of 1%2 months leave should
be treated as casual leave. Any leave
required in excess of 1%2 months may be
granted under the ordinary rules applicable
to the teacher concerned.

5. Sabbatical Leave
PURPOSE

(1)

The sabbatical leave would be for academic,
scientific, technological and other related
activities at any relevant institutions or
organisation in India or aborad to enable the
academic and scientific staff of the rank of
Associate Professor and above to promote their
professional competence. A list of such
institutions will be circulated by the ICAR and
updated from time to time.

II. ELIGIBILITY

(1)

The sabbatical leave may be granted to a scientist
of the rank of Associate Professor or Professor.
The scientist should have rendered not less than
seven years service in the University. The
sabbatical leave may not be allowed to those who
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(i)

(iii)

have already availed study leave.

This leave would be granted once in ten years
provided the Scientist/Faculty Member
concerned has not gone on deputation or
assignment or study leave for a duration of one
year or longer during the preceding 10 years.

The Scientist/Faculty Member must have at least
five years service left before superannuation after
completion of the Sabbatical leave.

III. DURATION

The Sabbatical leave will be limited to a
maximum period of one year, twice during the
entire career of a Scientist/Faculty Member.

IV. HOW TO APPLY

)

(ii)

(iii)

The Scientist desirous of availing sabbatical
leave should apply in a proforma as at
Annexure-1.

The Scientist concerned will furnish a letter of
acceptance from the host organisation for
undertaking the proposed study, research
training/teaching or the related professional
activities relevant to the mandate of ICAR/
University.

Application for Sabbatical leave shall be
forwarded by the concerned department with
their recommendations to the Vice-Chancellor
for sanction of leave at least two months in
advance. Undertaking of the host institution
should also be made available while applying for
sanction of leave. Sabbatical leave will be granted
only if the scientist can be spared by the
University without detriment to his work.

COMPETENT AUTHORITY

The Vice-Chancellor will be the competent
authority to grant sabbatical leave.

PAYMENT OF SALARY AND OTHER
ALLOWANCES

During the period of Sabbatical leave within the
country, the Scientist will be entitled to full salary
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(ii)

(iii)

and other allowances as would have been
otherwise admissible to him/her while serving
on regular position.

For all purpose the period of sabbatical leave will
be treated as a period spent on duty without
entitlement of TA and DA. If, however, the
scientist is not a recipient of a fellowship/travel
grant, he/she will be entitled to lump sum amount
not exceeding Rs. 50,000/- for meeting the cost
of travel and other incidentals to and fro from
the institute to host institution, while being on
Sabbatical Leave.

In addition to the salary, the Scientist/Faculty
Member is permitted to receive subsistence
allowance including travel expenses from an
institution abroad, if he/she is spending the period
of Sabbatical leave in a foreign University/
Laboratory/Institute.

VII. OTHER CONDITIONS

(M)

(i)

(iii)

(iv)

Sabbatical Leave could be availed by a Scientist/
Faculty member while receiving any kind of
Scholarship or Fellowship from ICAR or any
other organisation, national or international.

The Sabbatical leave cannot be combined with
any other leave.

Scientist concerned will give an undertaking
before proceeding on sabbatical leave that he/
she would utilise the leave for the purpose(s)
mentioned in IV(ii) above for which the
Sabbatical Leave has been sanctioned, and would
not accept any commercial employment during
the period of Sabbatical leave and that he/she
would refund the proportionate salary and other
emoluments paid to him during the period of his
sabbatical leave in case he/she resigns within
three years or part thereof after availing the leave
to join institutions outside National Agricultural
Research System.

During the period of Sabbatical Leave the
Scientist/Faculty Member will continue to retain
official accommodation that may have been
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26.

27.

(v)

VIIL

provided to him/her on the same terms &
conditions as are applicable to other University
employees.

The host institution within country will provide
all necessary facilities including office space,
laboratory, transportation and suitable
accommodation in the host organisation.

SUBMISSION OF REPORT ON
COMPLETION OF LEAVE

On the completion of sabbatical leave the
Scientist will submit a detailed report on work
done and objectives accomplished and in case
the report is found unsatisfactory, the Sabbatical
leave will be changed into leave of the kind due.
In case leave of the kind due is not available to
the credit of the Scientist he/she will have to
refund the salary for Sabbatical leave given to
him/her.

A copy of detailed report of the Scientist, working
in ICAR scheme will be sent to the ICAR

Headquarter by the Vice-Chancellor alongwith
his/her comments.

The rules prescribed under clause 24 to Part ‘A’ of the
Statutes shall apply to the teachers also.

The rules prescribed under clause 25 to Part ‘A’ of
this Statutes shall apply to the teachers also.

ey

2

The rules prescribed under clause 26 to Part ‘A’
of this statute shall apply to the teachers also.

No teacher shall on account of any further
academic or other qualifications acquired by him
in the course of his employment claim as a matter
of right any increase in pay or any other extra
remuneration or any promotion to a higher grade
or cadre unless the same is specifically
sanctioned by the Vice-Chancellor with the
approval of the Board of Management upon due
consideration of his required qualifications.

Record of service

Travelling &
Daily Allowance

General
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PROFORMA FORAPPLICATION FOR
GRANT OF SABBATICALLEAVE

Name of the Scientist/

Annexure - 1

Faculty Member

Designation

Scale of pay

Official address

Residential address

Date of entry in the

University

Length of service upto

the proposed date of
commencement of
leave desired:

Name of the

Department/Office



CHAPTER XI

CONSTITUTION OF THE PROVIDENT FUND FOR THE
BENEFIT OF OFFICERS, TEACHERS AND OTHER

EMPLOYEES OF THE UNIVERSITY

In these statutes unless the context otherwise

requires:

(a)

(b)

Salary means the amount of monthly pay, leave
salary including special pay, dearness pay or any
other remuneration classed as pay.

Family means :

@

(i)

In the case of a male subscriber, the wife
or wives, and children of a subscriber, and
the widow, or widows and children of a
deceased son of the subscriber.

Provided that if a subscriber proves that
his wife has judicially separated from him
or has ceased under the customary law of
the community to which she belongs to be
entitled to maintenance, she shall hence-
forth be deemed to be no longer a member
of the subscriber’s family in matters to
which these rules relate, unless the
subscriber subsequently indicates by
express notification in writing to the
Comptroller that she shall continue to be
so regarded;

in the case of women subscriber, the
husband and children of a subscriber, and
the widow or widows and children of a
deceased son of the subscriber :

Provided that if a subscriber by notification
in writing to the Comptroller expresses her
desire to exclude her husband from her
family, the husband shall hence forth be
deemed to be no longer a member of the
subscriber’s family in matters to which
these rules relate unless the subscriber
subsequently cancels formally in writing
her notification on excluding him.

Definitions
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Constitutions of
the fund

Conditions and
rates of
subscriptions

Note 1.  Children means legitimate children.
Note 2.  An adopted child shall be considered to

be a child when the Comptroller, or , if
any doubt arises in the mind the
Comptroller, the Vice-Chancellor, after
obtaining legal advice, is satisfied, that
under the personal law of the subscriber,
adoption is legally recognised as
conferring the status of a natural child, but
in this case only.

Note 3.  When a person has given his child in

(c)

(d)

adoption to another person & if, under the
personal law of the adopter, adoption is
legally recognised as conferring the status
of a natural child, such a child should, for
the purpose of these statutes be considered
as excluded from the family of the natural
father.

The fund means the CCS Haryana Agricultural
University Contributory Provident Fund.

Year means the financial year.

2. The fund shall be established by the University for the
benefit of the officers, teachers and other employees
of the University.

3. (D)

Note: 1.

Every whole time employee of the University
shall subscribe monthly to the Fund. Employees
holding appointment on fixed terms may also
subscribe to the fund at their option.

Persons appointed prior to the date of this
amendment who had not started subscribing to
the fund or who had not started making
subscription to it from a date subsequent to the
date of their appointment may also elect to
subscribe to the Fund retrospectively from the
date of their appointment, but this option must
be exercised within six months from the date of
issue of this amendment. In such a case, the
employee shall pay the arrears of his subscription
in easy instalments to be determined by the
Comptroller. The University shall add its
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Note: 2.

2
3)

“)

contribution with effect from the date the
subscriber concerned started subscription to the
Fund.

Employees holding employment on fixed term
shall exercise their option to subscribe to the
Fund within six months of such employment.

Deleted.

The subscription to the fund shall be 10 per cent
of the salary of the subscriber. The amount shall
be expressed in whole rupees, i.e. when the
calculation involves paise amounting to less than
fifty paise shall be ignored and when the amount
is fifty paise or more, full rupee shall be
deducted. Such subscription shall be deducted
month by month from the salary of each
subscriber by the Drawing and Disbursing
Officer of the University whose duty is to pay
such salary and the amount deducted shall be
passed on to the Comptroller for credit into the
Contributory Provident Fund in the account of
the subscriber. With effect from the salaries for
June, 1975, the employees have been permitted
to subscribe to the Provident Fund at a rate in
excess of 10% but such subscription should be
multiple of 2.5% of his salary and for such
variation he will exercise option once a year
prior to drawl of salary for the month of March
payable in the m/o April. The Subscriber may
also exercise option for enhancement of
subscription once during the course of a year.
The revised option shall be accepted by the DDO
concerned. The University’s contribution will,
however, be restricted to 10% only.

Deleted.

4. At the end of each month a sum equal to 10% of the
subscriber’s salary shall be contributed to the Fund by
the University and subject to the conditions contained
in the provisions to this statutes, placed to the credit of
subscriber.

Provided that no employee of the University who shall
be guilty of dishonesty or other gross misconduct and

Contribution by
the University
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Interest

has been consequently dismissed from his employment
or removed from service on account of charges/
irregularities of serious nature shall be entitled to the
benefit of, or to receive any part of share in any sums
at any time contributed by the University to the fund
on his account or the accumulated interest or profits
thereof and that the University shall be entitled to
recover as the first charge from the amount for the time
being at the credit of any employee, a sum equivalent
to the amount of any loss or damage at any time
sustained by the University by reasons of his dishonesty
or negligence, but not exceeding in any case the total
amount of contributions credited to his account by the
University and of any interest or increment which has
accrued on such contributions.

Provided further that, if the order of dismissal
or removal from service is subsequently vacated, the
amount so deducted shall, on his reinstatement in the
service, be replaced at his credit in the fund.

Provided further that no employee shall be
entitled to receive any part of share in any sums
contributed by the University to the Fund and any
interest and increment which has accrued on such
contributions, where he has resigned his office or his
office is declared vacant or his service is terminated,
for any reasons other than the abolition of his post,
within three years of commencement of his
subscription to the Fund, unless he has established to
the satisfaction of the Vice-Chancellor that his
resignation is necessitated by incapacity for further
service, provided that the requirement of completion
of three years service for this purpose shall not apply
to persons who join the University service after
superannuation/retirement from Govt. or other
institution’s service.

Notification No. Admn. R1/7857 dt. 25.6.76
(Item C-14 of 43rd meeting of B.O.M.)

(i)  The rate of interest to be allowed on all sums
deposited in the fund shall be such as may be
determined from time to time by the Employees
Welfare Fund Operation Committee. The amount
of such interest shall be placed to the credit of
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each subscriber yearly. Naye paise shall be
eliminated altogether each time from the amount
of interest at the time of calculation of yearly
interest payable to the subscriber. The balance,
thus, remaining unpaid shall be added to the
interest earned in the next year. The next amount
of interest shall be calculated at the rate as
determined above on the sum total of the
previous balance and the present earned interest.

Note : Rate of Interest given to the subscriber from time
to time.
Sr. No. Rate of interest Period
1. 4% before 1.4.67
2. 6% 1.4.67 to 31.3.71
3. 6.5% 1.4.71 to 31.3.73
4. 7.5% 1.4.73 to 30.9.74
5. 9.5% 1.10.74 to 30.9.76
6. 10% 1.10.76 to 31.3.78
7. 9.5% 1.4.78 to 31.3.79
8. (@) 9% 1.4.79 to 30.9.79
(ii) 10% 1.10.79 to 31.3.83
(iii) 10.5% 1.4.83 to 31.3.86

An additional interest of half percent per annum may also be given
at the end of the financial year, to those employees who do not
draw any refundable and non-refundable advance during that financial
year.

9. 11% 1986-87
10. 11% 1987-88
11. 11.6% 1988-89
12. 12% 1989-90, 90-91, 91-92
13. 13% 1992-93
14. 14% 1993-94 upto 9/93
15. 13% 1993-94 10/93 to 3/94
16. 13% 1994-95
17. 14.5% 1995-96
18. 14.5% 1996-97
19. 15% 1997-98
20. 15% 1998-99
21. 14% 1999-2000
22. 13% 2000-2001
23. 12% 2001-2002

24. 11% 2002-2003



214 STATUTES
25. 9% 2003-2004
26. 8.5% 2004-2005
27. 8.5% 2005-2006
28. 8.5% 2006-2007
29. 9% 2007-2008
30. 9.5% 2008-2009
31. 9% 2009-2010
32. 8.75% 2010-2011
33. 8.75% 2011-2012
34, 9% 2012-2013
35. 9% 2013-2014

Maintenance of
accounts

Interest on the sum calculated half yearly upto the year

ending 1986-87. From 1987-88 to onwards on annual basis.

The incentive interest is also to be paid w.e.f. 1.4.79 to

31.3.83 asunder:

@

(i)

(iii)

Half per cent to those who do not make any withdrawal
in that financial year.

Three by four per cent to those who do not make any
withdrawal during the last two years.

One per cent to those who do not make any withdrawal
in the last three financial years including that financial
year.

The incentive interest w.e.f. 1.4.1981 to 31.3.86 CAUH.

B.IVFC 67 (16)/81/27677-810dt. 14.9.81.

@)

(i)

Three by four per cent for not making withdrawals
during previous two years including current financial
year.

One per cent for not making withdrawals during
previous three years including current financial year.

Incentive interest given up w.e.f. the year ending 31.3.88

vide CAUH. E. 2/87/20420-20580 dated 6.7.87.

6.

The Comptroller shall cause to be maintained proper
accounts relating to the Fund showing the amount for
the time being at the credit of each subscriber and the
general state of the Fund. Each subscriber shall be
supplied with an annual statement showing the opening
balance, deposits during the year, withdrawals during
the year, interest and closing balance at the credit of
the subscriber.
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Note :

Subject to the provisions of these Statutes, the amount
standing in the Fund to the credit of a subscriber shall
become payable on the death of a subscriber or on his
quitting the service of the University.

And that the interest shall be paid on the amount
upto the end of twelve months after the month in which
the amount becomes payable subject to the proviso
that where provident fund is withheld at the instance
of the University interest shall not be denied.

In case of employees who had left service of the
University prior to 5.12.77, the interest is to be allowed
upto 11/78.

The provident fund accounts of such university
employees who do not claim payments within three
years of their becoming due, shall be closed and the
amount shall be deposited in University account as
University income. However, such amounts shall be
refundable later on when claimed by the employee
or his legal heirs after it is established to the
satisfaction of the Vice-Chancellor that there were
genuine reasons for delay in claiming the payments.

In case of those employees who are going to retire
within 2 years, a subscriber may be permitted, non-
refundable advance by the Vice-Chancellor as under:-

i) 90% out of own share and
i)  50% of University share of CPF.

for the purpose, construction, renovation, addition and
alterations and repair of house/purchase of plot/
purchase of farm land and /or business premises.

@i A subscriber may make a declaration signed by
him and attested by two witnesses stating the
name or names of the persons to whom he desires
that, in the event of his death, the whole or any
part of the amount of his deposit shall be paid :

Provided that if, at the time of making the
nominations shall not be in favour of any person
or persons other than the members of the family.

Amount when
payable

Withdrawal from
fund in case of
leave preparatory
to retirement

Nominations
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(i)

(iii)

(iv)

(v)

If a subscriber nominates more than one person
under clause (i) he shall specify in the nomination
the amount of share payable to each of the
nominees in such manner as to cover the whole
of the amount that may stand to his credit in the
Fund at any time.

A subscriber may at any time cancel nomination
by sending a notice in writing to the Comptroller
— Provided that the subscriber shall alongwith
such notice send a fresh nomination made in
accordance with the provisions of clause (i)
and (ii).

A subscriber may provide in a nomination.

(@ In respect of any specified nominee, that
in the event of his predeceasing the
subscriber, the right conferred upon that
nominee shall pass to such other person
or persons as may be specified in the
nomination; provided that such other
person or persons shall, if the subscriber
has other members of his family, be such
other member or members.

(b) that the nomination shall become invalid
in the event of happening of a contingency
specified there-in : provided that if, at the
time of making the nomination, the
subscriber has no family, he shall provide
in the nomination that it shall become
invalid in the event of his subsequently
acquiring a family :

Provided further that if, at the time of
making the nomination, the subscriber has
only one member of the family, he shall
provide in the nomination that the right
conferred upon the alternate nominee
under clause (a) shall become invalid in
the event of his subsequently acquiring
other member or members of his family.

Immediately on the death of a nominee in respect
of whom no special provision has been made in
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10.

the nomination under clause (a) of sub-rule (iv)
or on the occurrence of any event by reasons of
which the nomination becomes invalid in
pursuance of clause (b) of sub-rule (iv) or the
provisions, thereto, the subscriber shall send to
the Comptroller a notice in writing cancelling
the nomination, together with a fresh nomination
made in accordance with the provisions of this
statute.

(vi)  Every nomination made, by a subscriber shall, to
the extent that it is valid, take effect on the date
on which it is received by the Comptroller.

A temporary advance from the fund may be permitted
by the Vice-Chancellor or any other Officer to whom
powers may be delegated in this behalf, to the
subscriber, subject to the following conditions :

(@) No advance shall be granted unless the
sanctioning authority is satisfied that the
applicant’s pecuniary circumstances justify it,
and that it will be expended on the following
object or objects and not otherwise :

(i) To purchase a motor car, motor cycle,
scooter, or a moped.

(i) To pay expenses in connection with the
prolonged illness of the applicant or any
person actually dependent on him.

(iii)) To pay for the overseas passage only for
reasons of health or education of the
applicant or any person actually dependent
on him. Advances from the fund may also
be granted to a subscriber, subject to the
usual conditions to meet the cost of
education of himself or of any persons,
actually dependent on him in the following
types of cases :-

(a) for education outside India, whether
for academic, technical, professional
or vocational courses.

(b) for medical, engineering and other
technical or specialised courses in

Advance from the
fund
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@iv)

Note 1.

Note : 2.

)

India as detailed in Annexure-A to
Chapter VIIL

to pay obligatory expenses on a scale
appropriate to the applicant’s status which
by customary usage the applicant has to
incur in connection with marriage,
funerals, or other ceremonies of persons
actually dependent on him provided that
the condition of actual dependent shall not
apply in case of ceremony in respect of
sons/daughters of the subscribers.

Dependent’ means any of the following
relatives of a subscriber to or a depositor
in, a Provident Fund, namely, a wife,
husband, parent, child, minor brother,
unmarried sister and a deceased son’s
widow and child, and, where no parent of
the subscriber or depositor is alive, a
paternal grand parent.

Advances under this sub-clause are also
permissible for meeting expenditure in
connection with marriage or other
ceremonies of the subscriber himself /
herself.

to defray the cost of acquiring amenities
for the betterment of living such as,
refrigerator, Air-Cooler, Geyser, Washing
Machine, Television, record player, Tape-
Recorder, Mixer, Radiogram, Steel/Wooden
Furniture, Knitting/Sewing Machine,
subject to the condition that the advance
for this purpose shall be given to the
employees having a minimum service of
five years in the University and that the
advance shall not exceed three months pay
or 50% of employee’s subscription with
interest thereon standing to his credit on
the date of sanction of the advance,
whichever is less. The advance for this
purpose will be given only once during
entire service of the employee.”
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(b)

(vi)

University employees shall be eligible for the
grant of advance for the purchase of personal
computer provided they have completed at
least five years service. Amount of advance
shall be limited to 75% of the subscription or
actual price of the computer whichever is
less subject to the maximum of Rs. 30,000/
- or as prescribed by the State Govt from
time to time. The amount of advance
alongwith interest will be recovered in not
more than 75 instalments.

An advance shall in no case exceed the amount
of subscription and interest thereon standing to
the credit of the subscriber in the Fund and shall
be limited to :

M)

3/4th of the subscription to the Fund or
actual price of the vehicle whichever is less
in case of sub clause (i) of clause 10 (a).
However, eligibility for loan will be
subject to entitlement of type of vehicle as
per University rules from time to time.
Provided that :

(a)  An advance shall not be made unless
the depositor has subscribed to the
fund for five years.

(b) Second advance will be admissible
only after the subscriber fully repays
the first advance alongwith interest,
if any.

(¢c) The subscriber will submit
agreement of proposed sale or
written statement and affidavit of the
dealer of authorised company
regarding sale of his motor car,
motor cycle or scooter or moped.

(d) If the subscriber has taken a loan &
yet his requirement is not fulfilled,
the amount equivalent to difference
between the amount of loan and the
actual price of the vehicle or 75%
amount of his total contribution,
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Recovery of
advances

11.

whichever is less, may be given to
him as a refundable advance.

@)  Six months’ pay or the amount at the credit
of the subscriber in the fund whichever is
less in the case of Sub Clause (ii), (iii) and
(iv) of Clause 10 (a) of Chapter VIII.

Note 1.  In case of emergency due to illness, Vice-
Chancellor is authorised to allow advances
to any extent of availability of amount (own
share) in CPF account of the subscriber.

Note 2. The Vice-Chancellor is further authorised
to allow non-refundable advance out CPF
for prolonged illness which involve heavy
expenditure and in view of the
circumstances regarding inability of
subscriber to refund the loan as explained
by the employee/family of the employee.

(¢)  An advance shall not except for special reasons
to be recorded in writing by the sanctioning
authority, be granted until at least twelve months
after the final payment of all previous advances,
together with interest thereon, unless the amount
already advanced does not exceed two-thirds of
the amount admissible under sub-clause (b).

(Amended vide Registrar’s No. (i) HAU. Admn.
R. 1/79/14813-912 dated 9.6.84 (ii) HAU Admn.
R. 1-80/13691-790 dated 14.5.80 (iii) Admn. R.
1/80/32578-677 dated 3.12.80 (iv) Amendment
vide no. 12789-834 dated 18.11.99).

An advance shall be recovered from the salary of the
subscriber in such number of equal monthly
instalments as the sanctioning authority may direct but
such number shall not be less than 12 unless the
subscriber so selects or in any case more than 24 in
Clause-10 (a) (ii), (ii1), (iv) & (v) 120 for car/jeep and
80 for scooter/motor-cycle and 48 for Moped in
Clause-10 (a) (i). Each instalment shall be in whole
rupees the amount of the advance being raised or
reduced, if necessary, to admit of the fixation of such
instalments. A subscriber may at his option make
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repayment in a smaller number of instalments than that
prescribed.

@

©)

@)

Note :

)

(6)

Recovery shall not be made, except with the
subscriber’s consent while as is on half pay leave
or on leave without pay or in receipt of
subsistence allowance.

(Amended vide Registrar No. Admn. R.1-79/
14264-380 dated 7.6.79).

If more than one advance has been made to a
subscriber each advance shall be treated
separately for the purpose of recovery.

The interest shall be paid at the rate applicable at
the time of drawl of advance as the University
pays interest on similar deposits in the fund on
the principal during the period between the drawl
and complete repayment of the principal in fixed
equated instalments in such a manner that the
principal and the interest are recovered
simultaneously in the instalments fixed for the
refund of the advance. For this purpose the
amount of the interest shall be calculated before
hand and included in this instalments of the
principal amount by rounding off to the nearest
whole rupee.

The interest shall be calculated as per the
following formula :

The amount of advance X rate of interest X

(Number of instalments+1)

2400

Recoveries made under this statutes shall be
credited as they are made to the account of the
subscriber in the Fund.

A subscriber who has been permitted to
withdraw money from the fund, shall satisfy the
Head of Deptt. where the employee is working
within a period of three months that the money
has been utilised for the purpose for which it was
withdrawn. However, in case the subscriber fails
to produce utilisation certificate within three
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Non-refundable
advances

12.

0]

months and needs further extension for utilisation
of advance, the case may be sent to the
Comptroller for grant of further extension upto
three months. Attested or photostat copy of
registration document is required to be submitted
and if he fails to do so, the whole sum so
withdrawn or so much thereof as has not been
applied for the purpose for which it was
withdrawn, shall forth-with be repaid and in
default of such payment it shall be ordered by
the sanctioning authority to be recovered from
his emoluments either in lumpsum or in such
number of monthly instalments as may be
determined by the Comptroller.

When a conveyance purchased with advance
drawn out of Contributory Provident Fund is to
be disposed of before recovery of the principal
together with interest, the subscriber shall seek
prior approval from his Head of Deptt./Controlling
Officer for such a sale. The outstanding advance
together with interest shall be first charged on
the sale proceeds of the conveyance and shall
be refunded in lumpsum when such a sale is made.

Non-refundable advances from the funds may be
permitted by Vice-Chancellor or any other officer to
whom power may be delegated in this behalf, to the
subscriber, provided the employee is of more than 45
years age or has rendered at least 10 years service in
the University as under :

(M)

(@)

(b)

(ii)

For meeting expenses in respect of marriage of
each son or daughter or a deceased son’s children.

12 months pay of the subscriber
OR

75% of the amount of subscription and interest
thereon standing to the credit of the subscriber;
whichever is less.

For meeting expenses on the following objects
so as not to exceed 90% of the amount of
subscription and interest thereon and 50% of the
University contribution and interest thereon
standing to the credit of the subscriber :
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(a)

(b)

©

Note 1.

Note 2.

Note 3.

(iii)

Building or acquiring a suitable house for his
residence including the cost of site or repaying
any outstanding amount on account of loan
expressly taken for this purpose or reconstruction
or making additions or alterations or repairs to a
house already owned or acquired by a subscriber.

Purchasing a house, site or repaying any
outstanding amount on account of loan expressly
taken for this purpose.

For constructing a house on a site purchased
utilising the sum withdrawn under clause (b)*

The amount of withdrawals admissible under this
clause can be taken in lots but the ceiling for the
aggregate to non-refundable withdrawals taken
out of CPF and other ‘Loans & advances’ Scheme
will be the same as under the State Govt. as
amended from time to time. (at present the limit is
Rs. 15.00 lacs).

Where plot is in the name of husband or wife,
only the person owning the plot is entitled to have
loan for construction of house on that plot. Where
the plot is jointly owned by the husband and wife
both are entitled to have advance for construction
of house on that plot subject to the proviso that
aggregate of amounts taken by husband and wife.
Out of CPF and ‘loans & Advances’ scheme for
the plot and construction of house shall not
exceed Rs. 15.00 lacs in all.

The above advances will of course be subject to
the other usual conditions including that of
utilisation for the purpose of which applied for.

For meeting expenses in respect of the course
detailed in Annexure-A to Chapter-VIII :
(a) 6 months pay of the subscriber;
OR
(b)  75% of the amount of subscription and

interest thereon standing to the credit of
the subscriber, whichever is less.

The withdrawals will be permissible once a year
and further withdrawals for completion of the
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Payment of
insurance
premium out of
the fund

Making of
regulations

Note :

13.

14.

same course will not be allowed before the expiry
of one year from the date of previous withdrawal.

In case of teachers acquiring Ph.D. qualifications
to fulfil conditions of grant of UGC scales,
conditions of 10 years service or 45 years age for
eligibility to non-refundable advance will not be
applicable.

(Registrar’s No. HAU. Admn. R. 1/80/10828-928
dated 15.4.1980).

Payment of premium for a policy of insurance may, at
the option of the subscriber, be made from subscription
to the Fund, subject to the condition which may be laid
down in this behalf.

The Board may, from time to time, make regulations
consistent with these statutes and with the provisions
of the Provident Funds, Act, 1925 for :-

(@
(b)

Deleted.

Any matter relating to the Fund, or its
management or the investment of sum at credit
of the fund, or the privileges of subscribers not
here in expressly provided for, and may add to,
vary or cancel any regulations so made.
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ANNEXURE ‘A’TO CHAPTER XI OF STATUTES

List of courses referred to in Clause 12 (iii) and Clause 10 (a) (iii) (b)

1.

10.
11.
12.
13.

14.

15.
16.
17.
18.

Diploma courses in the various fields of Engineering and Technology,
e.g., Civil Engineering, Mechanical Engineering, Electrical Engineering,
Telecommunication/Radio Engineering Metallurgy, Automobile
Engineering, Textile Technology, Leather Technology, Printing
Technology, Chemical Technology etc. etc. conducted by recognized
Technical Institutions.

Degree courses in various fields of Engineering & Technology, e.g. Civil
Engineering, Mechanical Engineering, Electrical Engineering, Tele-
Electrical Communication Engineering and Electronics, Mining
Engineering Metallurgy, Aeronautical Engineering, Chemical
Engineering, Chemical Technology, Textile Technology, Leather
Technology, Pharmacy Carmics etc., etc., conducted by Universities and
Recognized Institutions.

Post-Graduates Courses in the various fields of Engineering and
Technology conducted by Universities and Recognised Institutions.
Degree and Diploma Courses in Architecture, Town Planning and allied
fields conducted by recognised institutions.

Diploma and Certificate courses in Commerce conducted by recognised
institutions.

Degree courses in Agriculture, Veterinary Science, and allied subjects
conducted by recognised universities and institutions.

Courses conducted by Junior Technical Schools.
Courses conducted by industrial training institutes.

Degree and Diploma courses in Art/Applied Art and Allied subjects
conducted by recognised institutions.

Draftsmanship courses by recognised institutions.
Medical Courses.
Degree and Post-Graduate courses in Home Science.

Diploma courses in the Management conducted by recognised
institutions.

Pre-Professional courses in Medicine if part of regular 5 years course in
Medicine.

Ph.D. in Bio-Chemistry.
Bachelor and Master’s Degree course in Physical Education.
Degree and Post-Graduate courses in Law.

‘Honours’ course in Micro-Biology.
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19.
20.
21.
22,
23.
Note :

24.
25.
26.
217.
28.
29.
30.

31.

32.

Associateship of the Institute of Chartered Accountants.
Associationship of the Institute of Costs and Works Accountants.
Degree and Master’s Course in Business Administration of Management.
Diploma course in Hotel management.

M. Sc. course in Statistics.

The payment of initial charges for admission to National Defence
Academy will also qualify for advances or final withdrawals.

Bachelor of Education.
Master of Education.

Ph. D. in all disciplines.

M. Phil degree in all subjects.
M. Sc. in Math.

Degree in Computer Science.

Courses for Journalism & mass communication (Amended vide A.R.
No. 2/93 issued in Aug. 1993).

All other Post-graduate Courses. (Added A.R. No. 10/95 issued on
16.8.95).

10+1, 10+2 and B. A. (Advance for these courses will be limited to three
months pay subject to the condition that the employee will submit
utilisation certificate alongwith documentary proof in support of the
expenditure incurred on studies of their ward and HOD/Controlling
Officer will verify the genuineness).



CHAPTER XII

(@ STATUTES REGARDING THE CCS HARYANA AGRICULTURAL
UNIVERSITY EMPLOYEES PENSION SCHEME

SECTION-I EXTENT OF APPLICATION & DEFINITIONS

1.1  These Statutes have been issued under Section 32 (2)
of the Haryana and Punjab Agricultural Universities
Act, 1970. These shall be deemed to have come into
force from 1.1.1992. A Pension Fund to be called ‘CCS
Haryana Agricultural University Pension Fund’ shall
be established for the benefit of employees eligible
under the Statutes by creating a Corpus Fund by
transferring the C. P. F. contributions made by the
University alongwith interest accrued there on in
respect of employees who opt for pension and the
State Govt. and other financing agencies will continue
to provide to the University the CPF matching
contribution at 10% of pay of the employees working
in their schemes on a permanent footing and it shall be
non-lapsable. Such contribution will be added to this
Fund.

12 These Statutes shall apply to :-

@i  all employees who join the University service on
or after the date of notification of the Pension
Scheme issued on 11.6.1992.

Provided that the above clause shall not apply to
the employees, who are appointed on or after
first day of January, 2006. They shall be covered
by the “New Defined Contribution Pension
Scheme” to be notified by the University.

(i) the employees who were in the service of the
University on the date of notification and
specifically elect to be governed by these
Statutes by exercising an option as provided in
clause 1.9, and

@ii)) the employees who have since retired during the
period from 1.1.1992 to the date of notification
and also specifically elect to be governed by these
Statutes subject to fulfilment of conditions
contained in Clause 1.9 (d) of the Statutes.
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Average
emoluments

Competent
authority

Board of
Management

Comptroller

Emoluments

Employee

Family

Qualifying
Service

Vice-Chancellor

13

14

L5

In the case of employees governed by these Statutes
the provisions relating to Contributory Provident Fund
in the relevant Statutes shall not be applicable.

These Statutes shall not apply to the employees
appointed on part-time basis and those appointed on
contract unless the contract provides otherwise.

Unless there be something repugnant in the subject or
context the terms in these Statutes carry the meaning
as under :-

@

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(vii)

(ix)

‘Average emoluments’ means the average
calculated upon the last ten months of qualifying
service.

‘Competent authority’ means the authority to
whom the powers have been delegated.

‘Board of Management’ means the Board of
Management of CCS Haryana Agricultural
University.

‘Comptroller’ means the Comptroller of CCS
Haryana Agricultural University or any other
person exercising the powers of Comptroller for
the time being.

‘Emoluments’ for the purpose of pension of the
University means emoluments as defined in
Punjab CSR Volume IT applicable to Haryana Govt.
employees as amended from time to time.

‘Employee’ means the person employed in the
service of CCS Haryana Agricultural University
but shall not include persons employed on
contract, part time or daily wage basis.

‘Family’ for the grant of various pensionary
benefits as contained in the Statutes means family
as defined in the Punjab CSR Volume II applicable
to Haryana Govt. employees as amended from
time to time.

‘Qualifying service’ means the service that
qualifies for pension under these Statutes. It shall
be reckoned in terms of completed half years,
provided that the fraction equal to 3 months and
above shall be treated a completed half year.

‘Vice-Chancellor’ means the Vice-Chancellor of
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1.6

1.7

1.8

19

the CCS Haryana Agricultural University or any
other person exercising the powers of Vice-
Chancellor for the time being.

Unless otherwise provided in the statutes an
employee’s claim to pension will be regulated by the
Statutes in force applicable to him at the time he retires
or quits service.

All matters pertaining to the grant of pension to the
retirees of the University (Except those which have
been specifically provided for in the Pension Statutes)
would be regulated in accordance with the
corresponding provisions of Punjab CSR Vol. II as
applicable to Haryana Govt. employees as amended
from time to time or as modified by the Board of
Management consistent with the provisions of the Act
or keeping in view the activities/character of the
University.

The Vice-Chancellor shall be the competent authority
to modify or amend the procedure for the proper
implementation of the provisions contained in these
Statutes.

(@) The Statutes will be applicable to the employees
who join service in the University on or after the
date of notification of Pension Statutes issued
on 11.6.1992.

Provided that this clause shall not be applicable
to the employees appointed on or after 1.1.2006.
They shall be covered by the ‘New Defined
Contribution Pension Scheme’ to be notified by
the Govt.

(b) The existing employees of the University shall
have the right to either opt
@i to continue to be governed by the
Contributory Provident Fund Rules.
OR
@) to elect to be governed by the Pension

Scheme contained in these Statutes.

An option in this regard shall be exercised
by the existing employees in the proforma
at Annexure ‘A’ to these Statutes within
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©

(d)

four months from the date of notification
of Statutes. In case an employee does not
exercise his option, within the stipulated
period, these Statutes will be automatically
applicable to him. Option once exercised
shall be final.

In regard to those employees who elect the
alternative at (b) (ii) above, the balance of the
University contribution of Contributory
Provident Fund in their CPF account alongwith
upto date interest accrued thereon shall be
transferred to the Pension Fund. In case an
employee having drawn non-refundable advance
out of University contribution towards CPF but
opting for pension, the upto date amount
alongwith interest involved will be made good
first from his/her own subscription plus interest
in the CPF Account and if there is still any
shortfall, he/she will have to refund the same in
instalments to be decided by the Comptroller but
not later than his/her date of superannuation.

The rate of interest to be charged in such cases
will be the rate of interest allowed to the
subscribers from time to time.

@i  The employee’s own subscription to
Contributory Provident Fund alongwith
interest thereon shall be transferred to his
General Provident Fund Account, which the
employee shall open and to which he shall
subscribe compulsorily under the rules of
the fund.

@) In the case of the employees who have
since retired during the period from the date
of introduction of Pension Scheme to the
date of the notification of Pension and in
whose case retirement benefits have also
been paid under CPF Scheme and desire to
come over to pension scheme, they will
have to apply for it through their last Head
of Department/Controlling Officer within
four months of the date of notification of
Pension Statutes and attach Bank Draft in
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favour of the Comptroller of the amount in
lumpsum equal to the university
contribution of CPF plus interest, received
by them on retirement alongwith interest
thereon at the specified rate from the month
they received the final payment upto the
date of deposit. The rate of interest to be
charged in these cases would be at the rates
as applicable to CPF/GPF accumulations
fixed from time to time by the University.

() The employees who have retired but have not
received their final payment of CPF will have to
refund University CPF contribution alongwith
interest including any shortfall due to drawal of
University share by them as advance in lumpsum
or the same will be made good from their own
share lying in CPF account, if adequate amount
exists there if they opt for pension.

1.10 In case of any matter relating to pension not covered
under these rules, the provisions of Punjab CSR Vol. 11
as amended from time to time, and as applicable to
Haryana Govt. employees shall apply mutatis
muntandis to the employees of the University also.

1.I1 Any change (s) in grant of pensionary benefits as made
by the Haryana Govt. to its employees from time to
time shall be made applicable to the University
employees with the approval of the Vice-Chancellor.

SECTION-II GENERAL PROVISIONS RELATING TO
GRANT OF PENSION

(i) CLASSIFICATION OF PENSIONS ETC.
2.1 Pensions are divided into following classes :-

(A) Compensation pension : It is granted to an
employee who is discharged from service owing
to the abolition of the post held by him, when it is
not possible to appoint him to another post, the
conditions of which are deemed by the authority
competent to discharge him to be at least equal
to those of his own.

(B) Invalid Pension : Itis granted to an employee on
his retirement who by bodily or mental infirmity
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is permanently incapacitated for service or for
the particular branch of it to which it belongs.

(©) Superannuation Pension : It is granted to an
employee entitled or required by Statutes
regarding conditions of service of University
employees who retire at a particular age.

(D) Retiring Pension :

(@)

(b)

Note 1.

It is granted to an employee who seeks
voluntary retirement under the rules.

Compulsory retirement : A retiring
pension is also granted to a University
employee who is required by University to
retire after completing 25 years’ qualifying
service or more and who has not attained
the age of 55 years.

The University retains an absolute right to
retire any University employee after he has
completed twenty-five years of service
qualifying for pension if he is holding a
pensionable post or has completed service
for a similar period if he is holding a non-
pensionable post, but is entitled to the
benefits of Contributory Provident Fund,
without giving any reasons and no claim
to special compensation on this account
will be entertained. This right will not be
exercised except when it is in the public
interest to dispense with the further
services of a University employee such as
on account of inefficiency, dishonesty,
corruption or infamous conduct. This sub
clause D(b) of this clause is intended for
use -

@i against a University employee
whose efficiency is impaired but
against whom it is not desirable to
make formal charges of inefficiency
or who has ceased to be fully efficient
(i.e. when a University employee’s
value is clearly incommensurate with
the pay which he draws) but not to
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Note 2.

Note 3.

©

such a degree as to warrant his
retirement on a compassionate
ground. It is not the intension to use
the provisions of this note as a
financial weapon, that is to say, the
provision should be used only in the
case of University employees who
are considered unfit for retention on
personal as opposed to financial
grounds; and

@) in cases where reputation for
corruption, dishonesty or infamous
conduct is clearly established even
though no specific instance is likely
to be proved under clause 12 & 14 of
Chapter-IX of the statutes.

The University employee should be given
a reasonable opportunity to show cause
against the proposed action under sub
clause D (b) of this clause. No class I/Grade-
A & Class II/Grade-B University employee
shall, however, be retired without the
approval of Board of Management. In the
case of other class III/Grade-C and class-
IV/Grade-D University employees, the
appointing authority should effect such
retirement with the prior approval of the
Vice-Chancellor.

A University employee who has elected to
retire under this clause and has given
necessary intimation to that effect to the
competent authority shall be precluded
from withdrawing his election
subsequently except with the specific
approval of the authority competent to fill
the appointment; provided his request for
withdrawal is made within the intended date
of his retirement.

A retiring pension is also granted to a
University employee other than a Class-IV
University employee :-
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Note :

M

@

who is retired by the appointing

authority by giving him a notice of

not less than three months in
writing :-

@@  If he is in class I or class II
service or post and had entered
University service before
attaining the age of thirty-five
years; after he has attained the
age of fifty years; and

@@ (@ If he is in class-III

service or post;

or
(b) IfheisinclassIorclass
IT service or post and
entered  University
service after attaining
the age of thirty five
years; after he has
attained the age of fifty

five years;

Who if from category (1) (i) above
retires on or after attaining the age
of fifty years, or if from category (1)
(ii) above retires on/or after attaining
the age of fifty five years, by giving
a notice of not less than three
months, in writing of his intention to
retire, to the appointing authority.

Provided that where the notice is
given before attaining the age of fifty
years or fifty five years, as the case
may, it shall be given effect to from a
date not earlier than the date on which
the age of fifty years, or fifty five
years, as the case may be, is attained.

Appointing authority retains an
absolute right to retire any University
employee referred to above on or
after he has attained the age of fifty
years, or fifty five years, as the case
may be, without assigning any
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reason. A corresponding right is also
available to such University
employee to retire on or after he has
attained the age of fifty years or fifty
five years, as the case may be.

(d) Authorities competent to retire University
employees should carefully examine the
record of every University employee who
has completed 25 years’ qualifying service
with particular reference to his integrity or
otherwise : and if it is desirable in the public
interest that he should be retired, action
should be taken accordingly.

Note 1. In preparing periodical reports on their
subordinates all officers should deal fully
with such evidence as is available of
inefficiency or corruption or other failing
which impairs a University employee’s
value.

Note 2. The other matters and conditions relating
to the sub clauses D (b) to (d) shall be
regulated in accordance with the rules and
instructions of the Haryana Government
as in force from time to time, unless
otherwise decided by the Board.

Any restriction concerning the withholding, reducing
or withdrawing of pension or any part thereof from the
pensioner shall be regulated as per corresponding
provisions of Punjab CSR Vol. II as applicable to
Haryana Govt. employees as amended from time to time.

(ii) SERVICE QUALIFYING FORPENSION

As provided in the corresponding provisions of the
Punjab CSR Vol. II applicable to Haryana Govt.
employees as amended from time to time.

An employee appointed to a service or post shall be
eligible to add to his service qualifying for
superannuation pension (but not for any other class of
pension) the actual period not exceeding one fourth of
the length of his service or the actual periods by which
his age at the time of recruitment exceeded 25 years or
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a period of five years, whichever is less, if the service
or post to which he is appointed is one.

(@)

(b)

Note 1.
Note 2.

Note 3.

Note 4.

Note 5.

for which post-graduate research or a specialist
qualification or experience in scientific,
technological or professional field is essential
and

to which candidates of more than 25 years of age
are normally recruited.

Provided that this concession shall not be
admissible to an employee unless his actual
qualifying service at the time he quits University
service is not less than 10 years.

Provided further that any such employee who is
recruited at the age of 35 years or more may,
within a period of 3 months from the date of his
appointment may elect to forego his rights to
pension whereupon he will be eligible to subscribe
to Contributory Provident Fund.

The option once exercised shall be final.

The decision to grant the concession under this
clause shall be taken by the Registrar of the
University with the approval of the Finance
Committee of the University within a period of
six months of the appointment of person
concerned.

The benefit will be restricted only to those
employees who are not covered under Clause 3.3
and 3.4 infra.

In case of employees already in service benefit
of clause 3.2 shall be restricted only to said
employees who have neither received any
terminal benefit from the previous employer nor
have any pensionary claim on the previous
employer.

In case of future entrants the decision to grant
concession under this rule shall be taken by the
Registrar at the time of recruitment with the
approval of the Finance Committee.

Cases of fresh appointees shall be submitted for
approval of Finance Committee within a period
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Note :

@

(i)

of six months of the appointment of person
concerned. In case of fresh appointees it shall
also be made clear in the appointment letter itself
that in case he/she wants to claim any benefit
under rule 3.2 of the pension statutes, he/she
should make an application immediately so as to
decide the quantum of benefit admissible within
the stipulated period of 6 months.

The existing employee who has served the
Central Govt. or any State Govt. or Autonomous
body established under the Central/State Law,
has been absorbed in Haryana Agricultural
University service in the public interest or who
has come over/joined the University service after
rendering service in the Central/State Govt./
Autonomous Body can get his past service
counted towards pension if he refunds the
terminal retirement benefits received, if any, by
him from such Govt./Autonomous Body for the
service rendered there, to this University
alongwith interest thereon at the rates as
applicable to CPF/GPF accumulations fixed from
time to time by the University from the date of
receipt of these benefits till the date of deposit
with the University.

An employee who has retired during the period
from introduction of pension to the date of
notification of the Statutes and is in receipt of
pension etc. from his previous employer and opts
to get his past service counted towards pension
in the University shall have to refund the amount
equal to the terminal retirement benefits received
by him till retirement from the University
alongwith interest at the rates as applicable on
CPF/GPF accumulations fixed from time to time
thereon from the date of receipt of benefits till
the date of deposit with the University and then
his past service shall be counted towards
pension in the University.

These provisions are applicable to the employees
who were in service on 7.2.1986 irrespective of
the date of their absorption.
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34

Note:

35

In respect of cases falling under Clause 3.3, the
concerned employee shall have to give an application
for the purpose of getting his past service counted
towards pension within four months from the date of
issue of notification of these Statutes alongwith Bank
Draft of the required amount in lumpsum, failing which
his past service shall not be counted for pensionary
benefits. However, the future entrants who join service
in HAU after serving in Central/any other State Govt.
or any Autonomous Body established under the Central/
State Law shall have to give an application within four
months of their joining in the University for getting
their past service counted towards pension. The CPF/
pro-rata pension/service gratuity and death-cum-
retirement gratuity etc. for the period of past service
qualifiying for pension upto the date of appointment in
the University shall be regulated as per the Financial
Commissioner & Secretary to Govt. Haryana, Finance
Department letter No.1/2(77)/87-2FR-1I dated 22.8.88 and
as per Financial Commissioner & Secretary to Govt.
Haryana, Finance Department letter No.1/2(4)96 2FR-I1
dated 7.1.02 as amended from time to time. However,
where the payment of interest is involved, it will be
calculated on the rates applicable to CPF/GPF of the
University from time to time.

The above amended clause will only be applicable to
the employees superannuating/retiring on or after
29.2.2008.

The orders of the Vice-Chancellor for counting previous
service for pension under the provisions of Clause 3.3
and 3.4 of the Statutes shall be obtained by the
Comptroller on receipt of the case from the Drawing &
Disbursing Officer through the concerned controlling
Officer. The Comptroller shall then notify the orders to
all concerned. The Drawing & Disbursing Officer on
getting a copy of the orders for counting of previous
service, will record the necessary entry in the service
book of the employee concerned under proper
attestation and will get the same verified from the audit.
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4.1

42

5.1

52

6.1

6.2

(iili) SERVICE GRATUITY, DEATH-CUM-
RETIREMENT GRATUITY

Service gratuity, Death-cum-Retirement gratuity and
pension will be admissible as per the corresponding
provisions of Punjab CSR Vol. I applicable to Haryana
Govt. employees as amended from time to time.

An employee on his regular appointment shall make a
nomination within a period of 60 days conferring on
one or more persons the right to receive any gratuity
that may be sanctioned under Clause 4.1 of the Statutes
and has not been paid to him before his death, provided
that if at the time of making nomination, the employee
has a family, the nomination shall not be in favour of a
person or persons other than the members of his family.

@ivy FAMILY PENSION

Family pension shall be admissible to the family
members of those employees who were in receipt of
compensation, invalid, retiring or superannuation
pension after retirement or who die while in service
after completing minimum period of one year of
continuous service holding permanent post on regular
basis.

The definition of family and the amount of family
pension shall be as per rules contained in Punjab CSR
Volume II as applicable to Haryana Govt. employees.

v COMMUTATION OF PENSION

The entitlement of the employees to commutation of
pension will be as per the corresponding provisions of
Punjab CSR Volume II applicable to Haryana Govt.
employees, as amended from time to time. Other
conditions for commutation of pension will also apply
as per rules ibid.

Deleted
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(vip RULES & PROCEDURE FORPAYMENT OF PENSION

The rules/procedure for the payment of pension to the University
employees and the delegation of powers in the matters of sanctioning or
withholding pension will be as per Schedule Part ‘A’ of Chapter XXIV.
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ANNEXURE-A
FORM OF OPTION*

(To be given by those who do not wish to be governed by the benefits
available in the Pension Scheme)

I\ [ SN dated......cccooeeernennee.
Place.......ccoevvunene. (Signature of employee)
Dated.......cccccvneneee. CPFA/CNo...............
ACCEPTED
Head of Office/Deptt.
FORM OF OPTION*

(To be given by those who wish to be governed by the benefits
available in the Pension Scheme)

L employedas ............... e R, in the Department/
(Designation)
Office Of.c..oovvveriiiiieiiiiieie do hereby opt to be governed by the CCS HAU
Pension scheme in terms of Notification No .........cccccceuvevecucnenne. dated ......ccevnecnnee
Place.......ccoevunene. (Signature of employee)
Dated.......ccccceneneeee. CPFA/CNo...............
ACCEPTED

Head of Office/Deptt.

*Inapplicable form of Option must be scored out by drawing a diagonal line by
the employee.
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ANNEXURE-B

Rules and procedure for the payment of pension to the employees of CCS
Haryana Agricultural University, Hisar.

The Board of Management vide item No. C-8 of its 147th meeting held on
20.3.1993 has approved the following rules regulating the payment of Pension
and General Provident Fund to the employees of CCS Haryana Agricultural

University namely;

Short title and 1.

application

Definition 2.

M

@

©)

These rules will be called the CCS Haryana
Agricultural University Employees Pension &
General Provident Fund Rules, 1992.

These shall apply to all employees of the CCS
Haryana Agricultural University who join the
service on or after the coming into force of these
rules. The employees already in service shall have
the option either to opt for Pension Scheme or to
be governed by the existing Contributory
Provident Fund Scheme. The option shall be
exercised in Annexure ‘A’ to the Pension Statutes
within a period of four months from the date of
coming into force of these rules. The existing
employees opting for pension scheme will have
to surrender the total University contribution
towards Contributory Provident Fund in their
account alongwith upto date interest accrued
thereon.

The existing employees who do not exercise any
option within the stipulated period will be deemed
to have opted for the Pension Scheme.

In these rules unless the context otherwise requires :

(@)

(b)

©

‘Board of Management’ means the Board of
Management of CCS Haryana Agricultural
University.

‘Competent Authority’ means the authority
authorised to sanction pension and General
Provident Fund to the employees of CCS Haryana
Agricultural University.

‘Employee’ means the employee of CCS Haryana
Agricultural University, as defined in Clause 1.5
(vi) of Chapter XII of the Statutes.
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(d)

)

1)

@

M

@

)

‘Pension’ except when the term ‘Pension’ is used
in contradiction to gratuity, includes gratuity.

‘Comptroller’ means the Comptroller CCS
Haryana Agricultural University.

For the payment of pension, the fund namely;
CCS Haryana Agricultural University Pension
Fund (hereinafter called the Pension Fund) shall
be established. This shall comprise of the total
accumulated amount of Contributory Provident
Fund contributions of the University on behalf
of the employees and also 10% of CPF
Contributions to be made by the State
Government and other funding agencies through
grants.

The Pension Fund shall be kept in the Bank at
Headquarters of the University. The rate of
interest allowed shall be the rate of interest fixed
by the Bank and shall be managed to earn
maximum amount of interest on the total
accumulations and the interest so earned shall
also be an integral part of the Pension Fund.

The Pension Fund shall be administered by the
Vice-Chancellor or any other officer authorised
by him.

The University contributions as mentioned in rule
2 shall be drawn out of the University account
(Contributory Provident Fund) and credited into
the Pension Fund.

All payments made to the employees of the
University for payment of pension shall be
withdrawn from the Pension Fund.

The account of the Pension Fund shall be maintained
in the office of the Comptroller, CCS Haryana
Agricultural University, Hisar. The Bank through which
the pension is disbursed may also be required to keep
accounts as per instructions issued from time to time.

For the purpose of grant of Pension and General
Provident Fund to the employees, the rules relating to
Pension and General Provident Fund, as contained in
Punjab Civil Services Rules Vol. II as applicable to

Establishment of
Pension Fund

Operation of the
fund

Maintenance of
the fund

Grant of
Pension and
General
Provident Fund
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Preparation  of
pension case and
issue of Pension
payment order

Payment of
Pension

7.

Haryana and as amended by Haryana Govt. from time
to time, shall apply mutatis mutandis to the employees
of the University and for this purpose the terms and
expressions not otherwise defined in these rules shall
have the same meaning as assigned to them in Punjab
Civil Services Rules Vol. 1 Part 1. For this purpose, for
the words ‘Government’ and ‘Government Employees’
wherever occurring in these rules ibid, the word
‘University’ and ‘employees of the University’ shall be
deemed to have been substituted, respectively, and
the words ‘Accountant General’ Haryana, whenever
occurring in the aforesaid rules, the words ‘Comptroller,
CCS Haryana Agricultural University’ shall be deemed
to have been substituted. The instructions issued by
the Government of Haryana in this behalf from time to
time shall also apply for this purpose.

@i  The Head of Department/Office concerned will
initiate the Pension case well before the actual
date of retirement of the employees as prescribed
by the State Govt. from time to time. After
completing the service record uptodate, the Head
of Department/Office will get the prescribed
pension form filled in from the employees.

(i) After completion of pension papers of the
employees in the form and manner given in the
Punjab Civil Services Rules, Vol. II (with
necessary amendments), the same shall be sent
to the Comptroller for verification of qualifying
service and emoluments and for issue of pension
payment order duly vetted by the audit.

(I)  On the basis of Pension Payment Order issued
by the Comptroller, the competent authority of
the University shall also issue a copy of Pension
Payment Order to the Bank authorising the Bank
to make payment of pension to the pensioner
every month regularly till a revised order or
instruction is issued by the competent authority.

(2)  While making payment of pension, the payment
authority shall be guided by rule 4.92 of
Subsidiary Treasury Rules issued under the
Punjab Treasury Rules which shall apply mutatis
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mutandis to the pensioners of the CCS Haryana
Agricultural University.

On coming into force of these rules, the amount
of employees subscription in his Contributory
Provident Fund account alongwith interest
thereon shall be converted into General Provident
Fund, in the case of employee who opt for Pension
Scheme and shall be governed by the General
Provident Fund rules and instructions issued by
the State Govt. from time to time.

The portion representing University’s
contribution shall be credited to the Pension Fund.

In case the subscribers to C. P. F. who opt for the
Pension Scheme have drawn non-refundable
advance out of University Contribution towards
Contributory Provident Fund, the uptodate
amount involved will be made good first from his
own subscription alongwith interest and
transferred to the Pension Fund. If there is still
any shortfall, he/she will have to refund the same
in instalments to be decided by the Comptroller
but not later than his /her date of superannuation.
The rate of interest to be charged in such cases
will be the rate of interest allowed to the
subscribers from time to time. The employees who
have retired during the period from 1.1.1992 to
the date of coming into force of these rules and
in whose case, pensionary benefits have been
paid under the Contributory Provident Fund
Scheme and who opt for pension, will have to
opt for it within four months of coming into force
of these rules and refund the amount in lumpsum,
equal to the University Contribution of
Contributory Provident Fund alongwith interest
thereon at the specified rate from the month they
received the final payment upto the date of
deposit. The rate of interest to be charged in
these cases will be at the rates as applicable to
CPF/GPF accumulations fixed from time to time
by the University.

General
Provident Fund
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(4)  Subject to the provisions of these rules, the rules
contained in Punjab Civil Services Rules Vol. II,
as applicable to Haryana Govt. employees, shall
apply mutatis mutandis to the employees of the
University who opt for these rules.

() STATUTES RELATING TO GENERALPROVIDENT FUND OF CCS
HARYANAAGRICULTURAL UNIVERSITY,HISAR

In exercise of the provisions of the Haryana & Punjab Agricultural
University Act, 1970 vide Section 31 (e), the Board of Management of the CCS
Haryana Agricultural University is pleased to make the following statutes
regarding the constitution of the General Provident Fund for the benefit of
officers, teachers and other employees of the University who opt for pension.

Definitions 1. Salary : “Salary” means the amount of monthly pay,
leave salary including special pay, dearness pay or any
other remuneration classed as pay.

2. Family : “Family” for the purpose of General Provident
Fund Rules mean family as defined inrule 13.2 (1) (C) of
Punjab CSR Volume II applicable to Haryana Govt.
employees as amended from time to time.

3. Conditions and rates of subscription : Every whole
time employee of the University shall contributes
compulsorily to the General Provident Fund at the rate
of 10% of his/her pay. The employee may subscribe to
the General provident Fund at the rate in excess of 10%
but it should not be more than his monthly pay. For
this purpose, the employee concerned shall exercise
option once a year prior to the drawal of salary for the
month of March. The subscriber may also exercise
option for enhancement of subscription once during
the course of a year. The revised option shall be
accepted by the DDO concerned. Employees holding
appointment of fixed terms may also subscribe to the
fund at their option. The amount shall be expressed in
whole rupees. Such subscription shall be deducted
every month from the salary of each subscriber by the
concerned DDO and the amount deducted shall be
passed on to the Comptroller for credit into General
Provident Fund in the account of the Subscriber.

4, Interest : The rate of interest to be allowed on all sums
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Note :

deposited in the fund shall be as such as determined
from time to time by the Employees Welfare Fund
Operation Committee. The amount of such interest shall
be credited into the General Provident Fund Account
of each subscriber.

Maintenance of accounts : The Comptroller shall cause
to maintain proper accounts relating to the fund
showing the amount for the time being at the credit of
each subscriber and the general state of the fund. Each
subscriber shall be supplied with an annual statement
showing the opening balance, deposits during the year,
withdrawals during the year, interest and closing
balance at the credit of the subscriber.

Amount when payable : Subject to the provisions of
these Statutes, the amount standing in the Fund to the
credit of a subscriber shall become payable on the death
of a subscriber or his quitting the service of the
University.

And that the interest shall be paid on the amount upto
the end of twelve months after the months in which the
amount becomes payable subject to the proviso that
where provident fund is withheld at the instance of the
University interest shall not be denied.

The Provident Fund accounts of such University
employees who do not claim payments within three
years of their becoming due, shall be closed and the
amount shall be deposited in the University account
as University income. However, such amounts shall
be refundable later-on when claimed by the employee
or his legal heirs after it is established to the
satisfaction of the Vice-Chancellor that there were
genuine reasons for delay in claiming the payments.

Withdrawal from Fund in case of leave preparatory to
retirement : In case of those employees who are going
to retire within 2 years, a subscriber may be permitted,
non-refundable advance by the Vice-Chancellor, 90%
share out of GPF for the purchase, construction,
renovation, addition and alterations and repair of house/
purchase of plot/purchase of farm land and/or business
premises.
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Nominations

@)

(i)

(iii)

(iv)

A subscriber may make declaration signed by
him and attested by two witnesses stating the
name or names of the persons to whom he desires
that in the event of his death, the whole or any
part of the amount of his/her deposit shall be
paid :

Provided that if, at the time of making the
nominations the subscriber has a family, a
nomination shall not be in favour of any person
or persons other than the members of his family.

If a subscriber nominates more than one person
under Clause (i) he shall specify in the nomination
the amount share payable to each of the nominees
in such manner as to cover the whole of the
amount that may stand to his credit in the fund at
any time.

A subscriber may at any time cancel nomination
by sending a notice in writing, to the Comptroller
provided that the subscriber shall alongwith such
notice send a fresh nomination made in
accordance with the provision of Clause (i)
and (ii).

A subscriber may provide in a nominations.

(@) Inrespect of any specified nominee that in
the event of his/her predeceasing the
subscriber, the right conferred upon that
nominee shall pass to other such person
or persons as may be specified in the
nominations provided that such other
person or persons; shall, if the subscriber
has other members of his family, be such
other member or members.

(b)  That the nomination shall become invalid
in the event of happening of a contingency
specified therein; provided that if, at the
time of making the nomination, the
subscriber has no family, he shall provide
in the nomination that it shall become
invalid in the event of his subsequently
acquiring a family.
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Provided further that if, at the time of
making the nomination the subscriber has
only one member of the family, he shall
provide in the nomination that the right
conferred on the alternate nominee under
clause (a) shall become invalid in the event
of his subsequently acquiring other
member or members of his family.

(v) Immediately on the death of a nominee in respect
of whom no special provision has been made in
the nomination under Clause (a) of the sub-rule
(iv) or the occurrence of any event by reason of
which the nomination becomes invalid in
pursuance of Clause (b) of Sub-rule (iv) or the
provisions, thereto, the subscriber shall send to
Comptroller a notice in writing cancelling the
nomination, together with a fresh nomination
made in accordance with the provisions of this
Statutes.

(vi)  Every nomination made, by a subscriber shall, to
the extent that it is valid, take effect on the date
on which it is received by the Comptroller.

ADVANCEFROM THE FUND

A temporary advance from the fund may be permitted
by the Vice-Chancellor or any other officer to whom
powers may be delegated in this behalf, to the
subscriber, subject to the following conditions :

(@ No advance shall be granted unless the
sanctioning authority is satisfied that the
applicant’s pecuniary circumstances justify, and
that it will be expended on the following object or
objects and not otherwise :

@@  To purchase a motor car, motor cycle,
scooter or a moped.

@) To pay expenses in connection with the
prolonged illness of the applicant or any
person actually dependent on him.

@) To pay for the overseas passage only for
reasons of health or education of the
applicant or any person actually
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(iv)

V)

Note 1.

dependent on him. Advance from the fund
may also be granted to a subscriber, subject
to the usual conditions to meet the cost of
education of himself or any persons,
actually dependent on him in the following
type of cases :-

(a) for education outside India, whether
for academic, technical, professional
or vocational courses.

(b) for medical, engineering or other
technical or specialized courses in
India as detailed in Annexure-A to
Chapter XI.

to pay obligatory expenses on a scale
appropriate to the applicant’s status which
by a customary usage the applicant has to
incur in connection with the marriage,
funerals, or other ceremonies of persons
actually dependent on him provided that
the condition of actual dependent shall not
apply in case of ceremony in respect of
sons/daughters of the subscribers.

University employees shall be eligible for the
grant of advance for the purchase of personal
computer provided they have completed at
least five years service. Amount of advance
shall be limited to 75% of the subscription or
actual price of the computer whichever is
less subject to the maximum of Rs. 30,000/-
or as prescribed by the State Govt from
time to time. The amount of advance
alongwith interest will be recovered in not
more than 75 instalments.

‘Dependent’ means any of the following
relatives of a subscriber to or a depositor
in, a Provident Fund, namely; a wife,
husband, parent, child, minor brother,
unmarried sister and a deceased son’s
widow and child, and where no parent of
the subscriber or depositor is alive, a
parental grand parent.
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(b)

(vi)

Advances under the sub-clause are also
permissible for meeting the expenditure in
connection with the marriage or other
ceremonies of the subscriber himself/
herself.

“To defray the cost of acquiring amenities
for the betterment of living such as
Refrigerator, Air Cooler, Geyser, Washinig
Machine, Television, Rocord Player, Tape-
Recorder, Mixer, Radiogram, Steel/Wooden
Furniture, Knitting/Sewing Machine,
subject to the condition that the advance
for this purpose shall be given to the
employees having a minimum service of 5
years in the University and that the
advance shall not exceed 3 months pay or
maximum ceiling of Rs.1.00 lac or 50% of
the employee’s subscription with interest
theron standing to his credit on the date of
sanction of the advance, whichever is less.
The advance for this purpose will be given
for a maximum number of two times during
the entire service of the employee”.

An advance shall in no case exceed the amount
of subscription and interest thereon standing to
the credit of the subscriber in the fund and shall
be limited to :

@)

3/4th of the subscription to the fund or
actual price of the vehicle whichever is less
in case of sub clause (i) of clause 9(a).
However, eligibility for loan will be subject
to entitlement of type of vehicle as per
University rules from time to time.

Provided that :

(a)  An advance shall not be made unless
the depositor has subscribed to the
fund for five years.

(b) Second advance will be admissible
only after the subscriber fully repays
the first advance alongwith interest,
if any.
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Note

Note

©

(¢)  The subscriber will submit agreement
of proposed sale or written statement
and affidavit of the dealer of
authorised company regarding sale
of his motor car, motor-cycle or
scooter or moped.

(d) If the subscriber has taken a loan and
yet his requirement is not fulfilled the
amount equivalent to difference
between the amount of loan and the
actual price of the vehicle or 75%
amount of his total contribution
whichever is less may be given to
him as a refundable advance.

(i)  Six months pay or the amount at the credit
of the subscriber in the fund whichever is
less in the case of sub clause (ii) (iii) & (iv)
of clause-9(a) of this Chapter XII.

1. In case of emergency due to illness Vice-
Chancellor is authorised to allow advances
to any extent of availability of amount (own
share) in GPF account of the subscriber.

2. The Vice-Chancellor further authorised to
allow non-refundable advance out of GPF
for prolonged illness which involve heavy
expenditure and in view of the
circumstances regarding inability of
subscriber to refund the loan as explained
by the employee/family of the employee.

An advance shall not except for special reasons
to be recorded in writing by the sanctioning
authority, be granted until atleast 12 months after
the final payment of all the previous advance,
together with interest thereon, unless the amount
already advanced does not exceed two third of
the amount admissible under sub-clause (b).

Recovery of advances made :

(1)

An advance shall be recovered from the salary of
the subscriber in such number of monthly
instalments as the sanctioning authority may
direct; but such number shall not be less than 12
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unless the subscriber so selects, or in any case
more than 24. A subscriber may at his option make
repayment in smaller number of instalments than
that prescribed.

Recovery shall not be made, except with the
subscriber’s consent while he/she is on half pay
leave or leave without pay or in receipt of
subsistence allowance.

If more than one advance has been made to a
subscriber, each advance shall be treated
separately for the purpose of recovery.

The interest shall be paid at the rate applicable at
the time of drawal of advance as the University
pays interest on similar deposits in the fund on
the principal during the period between the drawal
and complete the payment of principal in fixed
equated instalments in such a manner that the
principal and the interest are recovered
simultaneously in the instalments fixed for the
refund of advance. For this purpose, the amount
of interest shall be calculated before hand and
included in the instalments of the principal amount
by rounding off to the nearest whole rupee.

The interest shall be calculated as per the
following formula:

The amount of advance x Rate of interest x
(Number of instalments +1)

2400

Recoveries made under this statutes shall be
credited as they are made to the account of the
subscriber in the fund.

A subscriber who has been permitted to withdraw
money from the fund, shall satisfy the Head of
Department where the employee is working within
a period of 3 months that the money has been
utilised for the purpose for which it was
withdrawn. However, in case the subscriber fails
to produce utilisation certificate within 3 months
and needs further extension for utilization of
advance, the case may be sent to the Comptroller
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for grant of further extension upto three months.
Attested or photostat copy of the registration
document is required to be submitted and if he
fails to do so, the whole sum so withdrawn or so
much thereof as has not been applied for the
purpose for which it was withdrawn shall forthwith
be repayed and in default of such payment it
shall be ordered by the sanctioning authority to
be recovered from his emoluments either in
lumpsum or in such number of monthly
instalments as may be determined by the
Comptroller.

When a conveyance purchased with the advance
drawn out of General Provident Fund is to be
disposed of before recovery of the principal
together with interest the subscriber shall seek
prior approval from his Head of Department/
Controlling Officer for such a sale. The
outstanding advance together with interest shall
be first charged on the sale proceeds of the
conveyance and shall be refunded in lumpsum
when such a sale is made.

Non-refundable advances from the funds may be
permitted by the Vice-Chancellor or any other officer to
whom power may be delegated in this behalf, to the
subscriber, provided the employee is of more than 45
years age or has rendered atleast 10 years service in
the University as under :

(1)

(i)

for meeting expenses in respect of marriage of
each son or daughter or a deceased son’s
children.

(a) 12 months pay of subscriber; or

(b) 75% of the amount of subscription and
interest thereon standing to the credit of
the subscriber; whichever is less.

For meeting expenses on the following objects
so as not to exceed 90% of the employees
subscription and interest thereon standing to the
credit of subscriber :

(a) Building or acquiring a suitable house for
his residence including the cost of site or
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Note 1.

Note 2.

Note 3.

repaying any outstanding amount on
account of loan expressly taken for this
purpose, or reconstruction, or making
additions or alterations or repairs in a house
already owned or acquired by a subscriber.

Purchasing a house, site or repaying an
outstanding amount on account of loan
expressly taken for this purpose.

Constructing a house on a site purchased
by utilising the sum withdrawn under
clause (b).

The amount of withdrawals admissible
under this clause can be taken in lots but
the ceiling for the aggregate to non-
refundable withdrawals taken out of GPF
and other ‘Loans and Advances’ scheme
will be the same as under the State Govt. as
amended from time to time. (At present, the
limit is Rs. 15.00 lacs).

Where plot is in the name of husband or
wife, only the person owning the plot is
entitled to have loan for construction of
house on that plot. Where the plot is jointly
owned by the husband and wife, both are
entitled to have advance for construction
of house on that plot subject to the proviso
that the aggregate of amounts taken by
husband and wife out of GPF and ‘Loans
and Advances’ Scheme for the plot and
construction of house shall not exceed Rs.
15.00 lacs in all.

The above advances will of course be
subject to the other usual conditions
including that of utilization for the purpose
for which applied for.

(i) For meeting expenses in respect of courses
detailed in Annexure ‘A’ to Chapter-VIIIL.

(@)
(b)

6 months pay of the subscriber;

75% of the amount of subscription and
interest thereon standing the credit of the
subscriber whichever is less.
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The withdrawals will be permissible once a year

and further withdrawals for completion of the same course
will not be allowed before the expiry of one year from the date
of previous withdrawal.

Note :

12.

13.

In case of teachers acquiring Ph. D. qualifications
to fulfil conditions of grant of UGC scales,
conditions of 10 year service or more than 45
years of age for eligibility to non-refundable
advance will not be applicable.

Making of regulations

The Board may from time to time make regulations
consistent with the Statutes and with the provisions of
Provident Fund Act, 1925 for any matter relating to the
fund or its management or the investment of sums at
the credit of the fund, or the privilege of subscribers
not herein expressly provided for, and may add to, vary
or cancel any regulations so made.

Any change(s)/amendment(s) in the General Provident
Fund Rules made by the Haryana Govt. to its employees
from time to time shall be made applicable to the
University employees with the approval of the Vice-
Chancellor.



CHAPTER XIII

STATUTES REGARDING INSTITUTION OF DEGREES AND
DIPLOMAS AND CONFERMENT OF HONORARY DEGREES
UNDER SECTION 31(f) OF HPAU ACT, 1970.

The university may grant :

@

(i)

(iii)

All

Bachelor’s Degrees in various disciplines of
Agriculture, Agricultural Engg., Home Science and
other Allied Sciences.

Master’s and Doctors’ of Philosophy Degrees in
the various disciplines of Agriculture, Agricultural
Engg., Home Science, Basic Sciences, Business
Administration and other Allied Sciences

Diploma for the following courses :

RESIDENTIAL

(a) One year Certificate course in Home Industry,
Garment Construction & Hosiery.

(b) PG Diploma in Human Nutrition & Dietetics,
(c) PG Diploma in English Hindi Translation,
(d) PG Diplomain Communication Skills in English

(e) PG Diploma in Graphics & Video Production

(f) PG Diploma in Remote Sensing & Geographical
information System (GIS) Application in
Agriculture and Environment.

proposals for the conferment of Honorary degrees

shall be made to the committee consisting of the Vice-
Chancellor and the Deans of the Colleges including
Dean, Postgraduate Studies and, if accepted by the
committee shall be placed before the Academic Council
and the Board of Management for approval before
submission to the Chancellor for confirmation.

1)

All Degrees shall be conferred by the University
either at a convocation or in absentia or be sent at
the home address of students after one year of
passing the programme.

Grant of Degree

Conferment  of
Honorary Degrees

Convocation
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@)

Other Diploma/Certificates may be conferred/
issued by the Head of the constituent unit
concerned.

Convocation for conferring degrees shall be held
at least once every year on a date to be fixed by the
Chancellor. If the convocation is not held after a
year, the degrees shall be given by hand or sent by
post after one year of the issue of result notification.

Honorary degrees, if necessary, shall be conferred
by the University at a regular or special
convocation.

The following procedure to be followed for
sending degrees at the home addresses of the
students : -

1. The degrees of all the students will be sent at
the home address of the student by the
Registrar after getting clearance from the Dean
concerned.

2. The fees of the degree which will either be
conferred in absentia or sent at the home
address of the students shall be as prescribed
from time to time.

3. For such students a scroll will be prepared
and got signed from the Chancellor personally
and on degrees his signature seal will be
embossed after taking permission from the
Chancellor.



CHAPTER XIV

STATUTES REGARDING COURSES OF STUDY TO BE LAID
DOWN FOR DEGREES AND DIPLOMAS CERTIFICATES OF THE
UNIVERSITY UNDER SECTION 31 (m) OF HPAU ACT, 1970

1. The Academic Council shall lay down courses of study
in various subjects both for undergraduate and
postgraduate programmes and diplomas and
certificates on the recommendations of Board of
Studies.

2. The authority to alter or abolish a particular course of
study also lie with the Academic Council on the
recommendations of Board of Studies.

3. The details of courses to be offered by the University
in various subjects shall be published for the
information of all concerned.






CHAPTER XV

STATUTES REGARDING THE INSTITUTION OF SCHOLARSHIPS,
STIPENDS, MEDALS, PRIZES AND THE CONDITIONS FOR THEIR
AWARD UNDER SECTION 31(j) and (t) of HPAU Act, 1970.

1. The number and value of stipends, scholarships, medals
and prizes to be awarded annually shall be determined
by the Board either on its own initiative or on the
recommendations of the Academic Council.

2. The Academic Council shall, on the recommendations
of the Vice-Chancellor, lay down the conditions for
the award of the following recognitions and incentives
for study and research :—

(a) Stipends for Post-graduate studies and research.
(b) Scholarships for under-graduate studies

(c) Medals and prizes for meritorious academic
pursuit and outstanding performance in extra-
curricular activities of the University

(d) Stipends

3. Meritorious academic pursuit assessed on the basis of
results of various University Examinations, outstanding
performance in various extra-curricular fields and good
behaviour shall alone serve as the guiding principles
for the award of various fellowships, scholarships,
medals, prizes and stipends.

4.  The Dean of a college, subject to the prescribed
conditions, may award scholarships to the eligible
students. The Dean shall also have the authority to
withdraw the scholarships if and when the student fails
to fulfil the prescribed obligations.

The Dean, Postgraduate Studies on the
recommendations of the concerned Head of
Department and subject to the prescribed conditions/
rules laid down by the Academic Council may award
Stipends to the eligible P.G. students. The Dean, Post-
graduate Studies shall also have the authority to
withdraw the stipends if and when the student fails to
fulfil the prescribed obligations.






CHAPTER XVI

STATUTES REGARDING THE ADMISSION OF STUDENTS
TO THE UNIVERSITY AND THEIR ENROLEMENT AND
CONTINUANCE AS SUCH UNDER SECTION 31(l) of HPAU Act, 1970.

1. Students shall be admitted each year to various
prescribed degrees of the University in the following
Colleges:

@i College of Agril. Engineering and Technology.
(i) College of Agriculture, Hisar and Kaul.
@iii) College of Basic Sciences and Humanities.
(iv) Indira Chakravarty College of Home Science.

2. The number of students to be admitted each year in
various colleges shall be approved by the Academic
Council on the recommendations of the Board of
Studies.

3. Applications for admission to various colleges shall
be received by the Registrar not later than a prescribed
date and on forms approved for the purpose.

4. Admission requirement to various degrees/diplomas
etc., shall be such as laid down by the Academic
Council upon recommendation of the Board of Studies
concerned.

Maintaining of discipline etc.

The privilege of continuing as a student in the
University shall be held only by keeping up a certain level
of academic performance, class attendance and requirements
of discipline as may be prescribed by the Academic Council
in consultation with the Board of Studies and regular payment
of dues to the University






CHAPTER XVII

STATUTES REGARDING THE CONDITIONS UNDER WHICH
STUDENTS SHALL BE ADMITTED TO THE DEGREES, DIPLOMA
OR OTHER COURSES AND THE MANNER IN WHICH THE
EXAMINATIONS ARE TO BE HELD AND THE ELIGIBILITY FOR
THE AWARD OF DEGREES AND DIPLOMAS UNDER SECTION 31
(n) of HPAU Act, 1970.

1. The conditions under which students shall be admitted
to the Degree, Diploma or other courses shall be such
as are laid down by the Academic Council on the
recommendations of the Board of Studies

2. Detailed procedure of examinations and conditions of
eligibility for the award of degrees and diplomas in
the light of the provisions shall be laid down by the
Academic Council on the recommendations of the
Board of Studies.






CHAPTER XVIII

STATUTES REGARDING THE ESTABLISHMENT AND THE
ABOLITION OF HOSTELS MAINTAINED BY THE UNIVERSITY AND
CONDITIONS OF RESIDENCE OF THE STUDENTS OF THE
UNIVERSITY AND THE LEVY OF FEES FOR RESIDENCE IN
HOSTELS MAINTAINED BY THE UNIVERSITY

1. The Board shall, on the recommendation of the Vice-
Chancellor, establish hostels for all the students of the
University. No hostel shall be abolished without the
approval of the Board.

2. No student of the University, excluding local students,
shall be permitted to reside outside the hostels
maintained by the university except with the permission
of the Dean/Director Students Welfare.

3. Applications for accommodation in a hostel maintained
by the University shall be submitted to the Director of
Students Welfare on such form and date as may be
approved by the Vice-Chancellor for the purpose.

4. Regulations for allocation of room space, provision of
reasonable comforts, and responsibility of the students
in the proper upkeep of hostel properties and
observance of discipline shall be laid down by the
Vice-Chancellor on the recommendations of the
Director Students Welfare.

5. Subject to the prescribed regulations, the Director
Students Welfare shall be the final authority to decide
the allocation of room space to individual applications.

6.  Every student residing in a University hostel shall
deposit a mess security of amount which may be laid
down by the Director Students Welfare. He shall also
have to pay hostel fees and other dues at such rates as
may be prescribed by the Board, on the
recommendations of the Finance Committee.

7. Supervision of the affairs of each hostel shall be
entrusted to a teacher/non-teacher designated as Hostel
Warden(s) for a prescribed period.
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A committee of hostel wardens and representative
student residents one from each hostel, shall be set up
under the chairmanship of the Director Students
Welfare to ensure satisfactory standards of hostel
residence. The Committee shall hold a consultative
status.



CHAPTER XIX

STATUTES REGARDING THE ESTABLISHMENT AMALGA-
MATION, SUB DIVISION AND ABOLITION OF DEPARTMENTS
UNDER SECTION 31 (h) of HPAU Act, 1970.

1. Without, prejudice to the powers of the Academic
Council as defined in Clause (d) of Section 23 of the
Act, the establishment, abolition, subdivision,
amalgamation or shifting of university departments or
part thereof either within the Constituent Colleges or
from one constituent college to other constitutent
colleges or centers/institutes, etc. shall be determined
by the Acadmic Council.

2. Action taken under Clause 1 shall be reported by the
university to the Government for information.






CHAPTER XX

STATUTES REGARDING THE FEES WHICH MAY BE CHARGED
BY THE UNIVERSITY UNDER SECTION 31 (r) OF HPAU ACT, 1970.

1. The fees shall be classified in the following main
categories:-

(a) Admission & re-admission fee
(b) Tution fee;

(c) Library fee;

(d) Medical fee;

(e) Examination fee;

(f) Contributions to such educational, social and
recreational funds as may be specified; and

g) Any other fee and/or charges prescribed from time
to time by the Board of Management on the
recommendations of the Academic Council and
Finance Committee on a proposal from the Vice-
Chancellor.

2. The amount chargeable under each category at various
levels of academic pursuit as well as the terms of
payment and the provision of penalties for non-
payment shall be approved by the Board upon the
recommendations of the Academic Council, the
Finance Committee and the Vice-Chancellor.






CHAPTER XXI

STATUTES REGARDING THE REMUNERATION AND
ALLOWANCES, INCLUDING TRAVELLING AND DAILY
ALLOWANCES TO BE PAID TO PERSONS EMPLOYED ON THE
BUSINESS OF THE UNIVERSITY UNDER SECTION 31(s) OF HPAU
ACT, 1970.

1. The remuneration and allowances to persons employed
on the business of the University shall comprise:-

(i)  Fees to examiners;

(ii)) Remuneration to persons engaged on supervising
the conduct of examinations;

(iii) Remuneration to persons specially invited on the
business of the University; and

(iv) Travelling and Daily Allowances to be paid to
outsiders and to officers, teachers and other
employees of the University.

2. The Board on the recommendations of the Vice-
Chancellor and the Finance Committee shall make
regulations on the matters mentioned in clause-1 of
this statute.






CHAPTER XXII
Statutes under section 31 (u) of HPAU Act, 1970 read with Section 11(b)
(xii) of the Act.
Regarding

PERSONS WHO ARE DECLARED AS OFFICERS OF THE
UNIVERSITY

L. The following shall be Officers of the University in
addition to the Officers mentioned in section 11 (b) of
the HPAU Act, 1970 :-

(a) Chief Medical Officer and

(b) Director, Human Resource Management.






CHAPTER XXIII

STATUTES REGARDING THE EXCERCISE OF FINANCIAL AND
ADMINISTRATIVE POWERS BY THE OFFICERS, TEACHERS AND
OTHEREMPLOYEES OF THE UNIVERSITY

The terms Grade ‘A’ Grade ‘B’ and Grade ‘C’ used in  Definition
the Statutes shall carry the same meaning as assigned

to them in the Statutes relating to the appointment of

employees of the University other than officers and

teachers. Powers of the Officers, Teachers & other

employees of the University

(1) Deleted.

Powers of the

. . .. . Officers,
(2) The financial administrative powers of the .

. - ! . Teachers &
University shall be such as are prescribed hereinafter — other employees
in the Statutes. of the

University
The Vice-Chancellor shall have the power : Powers of the

. . . Vice-Chancellor
(a) to sanction recurring and non-recurring

expenditure chargeable to contingencies;

(b) to countersign his own T. A. Bill, and sanction his
own medical reimbursement bill, Subject to the
relevant rules;

(c) to open and operate necessary accounts on behalf
of the University in a Bank approved by the Board
of Management;

(d) to countersign T. A. bill and sanction absence on
duty beyond jurisdiction of officers of the
University; and

(e) to make rules for the allotment of residential
accommodation to employees of the University
and for the maintenance and operation of vehicles
owned by the University, etc. and such other rules
and standing instructions considered necessary
from time to time for the maintenance and running
of the Campus including instructions on ‘black
out’ and other security or civil defence measures.

(f) To decide the filing and defence to suits, appeals,
revisions, other legal proceedings etc. in the courts
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Powers
Registrar

of the

4.

of law and to authorise officers, teachers or other
employees to sign plaints, written statements,
appeals revisions, writs, reviews and applications
etc. to be filed by the University, sign Vakalatnama
and do all other things necessary for the
prosecution of such court proceedings, including
swearing of affidavits and to engage counsels for
this purpose on behalf of the University.

The registrar shall exercise all the powers of a drawing,
disbursing and collecting officer in respect of employees
under him referred to in Part 1 of the Schedule to the
Statues relating to the appointment of other employees
of the University (here in after referred to as the
Schedule) and shall also have the power :

(@

(b)

©
(d)

©

®

to incur expenditure chargable to contingencies
as under :

@i non-recurring expenditure upto Rs. 10,000 in
each case;

(i) recurring expenditure upto Rs. 1,200 per
annum in each case;

to countersign T. A. bills and to sanction absence
on duty beyond jurisdiction to all the employees
working under him;

Deleted,;

to sign cheques for payment of sanctioned pay
and allowances of the Comptroller; and

to open and operate necessary accounts on behalf
of the University in a Bank approved by the Board
of Management with the approval of the Vice-
Chancellor.

to decide the filing and defence to suits, appeals,
revisions, other legal procedings etc. in the courts
of law and to authorise officers, teachers or other
employees to sign plaints, written statements,
appeals, revisions, writs, reviews and applications
etc. to be field by the University, sign Vakaltnama
and do all other things necessary for the
prosecution of such court proceedings, including
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swearing of affidavits and to engage counsels for
this purpose on behalf of the University.

The Comptroller shall exercise all the powers of Drawing,
Disbursing & Collecting Officer in respect of employees
under him. The Comptroller shall have the power :

(a) to countersign T. A. bills and sanction absence on
duty beyond jurisdiction of all the employees under
him referred to in Part-1 of the Schedule;

(b) to open and operate necessary accounts on behalf
of the University in a Bank approved by the Board
of Management;

(c) to sign cheques for payment of sanctioned pay
and allowances of the officers, teachers and other
employees of the University, and other cheques;
and

(d) to delegate the powers mentioned in sub-clause
(b), (c), above to grade ‘A’ or ‘B’ employees
working under the Comptroller.

(1) The Dean shall exercise all the powers of Drawing
and Disbursing and Collecting Officers in respect
of employees under them (referred to in Part 1 of
the schedule attached to the Statutes regarding
the appointment of employees other than officers
and teachers).

(2) The Deans shall also have the power to :

(a) countersign T. A. bills and to sanction absence
on duty beyond jurisdiction in respect of
teaching and other staff working under them.

(b) deleted;

(c) open and maintain Personal Ledger accounts
relating to various funds of the Colleges;

(d) open and operate necessary accounts on
behalf of the University in a Bank approved
by the Board of Management with the
approval of the Vice-Chancellor;

(e) delegate the powers mentioned in Sub-clause
(c) & (d) to grade ‘A’ and ‘B’ employees

Powers

of the

Comptroller

Powers
Deans

of the
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Powers of the
officers of the
University

Powers of Heads
of Depts.

7.

&

working, under the Dean (C-3/43rd BOM 14/
76-HAU/Admn. R. 1/76/7675 dated 25.6.76)

The Director of Research, the Director of Extension
Education, the Director of Students Welfare, the Estate
Officer and the Librarian, shall, with respect to the
employees working, respectively under them, exercise
the powers of drawing, disbursing and collecting
officers and shall also have the power :

(@)

(b)
©

(d)

M

@
)

to countersign T. A. bills and sanction absence on
duty beyond jurisdiction of all employees of Grade
‘A’, ‘B’ and ‘C” working respectively under them;

Deleted,;

open and maintain Personal Ledger accounts
relating to various funds; and

to open and operate necessary accounts on behalf
of the University in a Bank approved by the Board
of Management with the approval of the Vice-
Chancellor

With respect to the staff employed in connection
with teaching, research and extension education
work, the Head of the Deptts. shall exercise the
powers of drawing and disbursing and collecting
officers, they shall have the power to countersign
T. A. bills and to sanction absence on duty beyond
jurisdiction of teachers and employees of grade
‘B’ and ‘C’ working under them.

Deleted.

To open and operate necessary accounts on behalf
of the University in a Bank approved by the Board
of Management with the approval of the Vice-
Chancellor.



CHAPTER XXIV

Statutes under section 29 (d) of the Punjab Agricultural University Act, 1961
read with Section 33 of the Act

DELEGATION OF ADMINISTRATIVE AND FINANCIALPOWERS BY
THE BOARD OF MANAGEMENT TO THE OFFICERS/
EMPLOYEES OF THE UNIVERSITY

L. (a) theterm grade ‘A’, grade ‘B’ and grade ‘C’ used in  Definition
this Statute shall carry the same meaning as
assigned to them in the statute relating to the
appointment of employees of the University other
than officers and teachers.

(b) Class I teachers means teachers in the rank of
Associate Professor and above.

(¢c) Class-II teachers means teachers of the rank of
Assistant Professor and equivalent.

(d) Class-III teachers means, teachers who are not
covered by (b) & (c) above.

2. The officers, teachers and other employees of
University may exercise such administrative powers as
are specified in Part ‘A’ of the Schedule to this Statute
subject to the control of the Vice-Chancellor and the
superior officer concerned provided that the Vice-
Chancellor may in his discretion order that an officer,
teacher or other employee shall not exercise a particular
power or may exercise the power with such
modifications as he considers necessary.

3. The officers, teachers and other employees of the
University may exercise such financial powers as are
specified in Part ‘B’ of the Schedule to this Statute
subject to the control of the Vice-Chancellor and the
superior officer concerned provided that the Vice-
Chancellor may in his discretion order that an officer,
teacher or other employee shall not exercise a particular
power or may exercise the power with such modification
as he considers necessary and provided further that
no expenditure shall be incurred which is not provided
for in the budget approved by the Board of Management
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and that expenditure in excess of the powers specified
may be incurred (upto the amount provided for in the
budget) with the approval of the sanctioning authority.
The cases which require the financial sanction of the
Vice-Chancellor will be routed through the Comptroller
who will examine them and give his recommendations
before submission to Vice-Chancellor.

The Vice-Chancellor may delegate to an officer, teacher
or any other employee of the University such powers
as he considers necessary which have been delegated
to the Vice-Chancellor by the Statutes.

Other officers of the University and Heads of
Departments may also delegate to any teacher not
below class-II or other employee not below
Superintendent or equivalent working under their
control, subject to the approval of the Superior Officer,
such powers as they consider necessary and as have
been delegated to them under the Statutes keeping in
view such instructions and guidelines as may be laid
down in this behalf by the Vice-Chancellor from time to
time.



283

DELEGATION OF ADMINISTRATIVE POWERS OF THE BOARD

‘uonels awes

-yoea} I SSB[D

2088y JO

AU} uIgIIM Jo 10adsar  osed ur sromod
sookordure ur szomod [[ng [[ng "sedkojdure
D, pue 'so2kodwe O D pue g opeid
.g, opeis jo pue g opeiS  pue SI9yoed) [ sookordwo
10adsar ur Jo 10adsar ur -sse[) jo j0adsar Jo I9jsuen
[IN stomod [ng IIN IIN N N szomod [[ng ur sromod [[ng sromod [[ng J09JJ0 o], ‘¢
‘s19)1enb peoy
Je uey) oIoyM
-9S[o opew 2q 0}
sysod jo aSreyo
N I'N IIN N N N IIN N somod g nwrad o, g
juowjurodde-ax
ON "aInpaooid
poquosaxd oy
Suimoloy 12)je “uownjurodde
N I'N IIN IIN N N IIN [IN squow ¢ oidf) 20y pe oyew Of '
q-8 V-8 qd-L V-L q-9 V-9 S 4 € C 1
‘AInba 2 ‘Aamnba
‘Ambo 2 ‘ammba  cjorg oossy ¥ ‘joid
‘Joid o0ssy ¥ "joid (1901330 Surjonuo) ‘Ambo 2 ‘AInbo
SuondaS Jo speay Kq pasuoyine 'JoId "00SSY » ‘joid juowiedog  AysioAmun oyl Jo[[eouey) romod  oN
9y} 01 pajesaap SIOMOJ AJeroads) 1esty 1y SuoIILISINO 1y Y} Jo peoy JO SI9D1JI0 -Q0IA Jo aImmjeN IS

AsIoAIu) [eIMMILISY eueLIRH S)))) Y} Jo sadLo[dud 13yjo

PUE SIYDLIT, ‘SINDIJ() 0} SIIMOJ IANRIISIUIWPY JO UONEIIIP 3y} SUIMOYS JUIUII)B)S

SYHMOd HALLVALSINIINAYV .V, LIVd

AIXX HHIdVHO A0 H'TNAHAHIS



STATUTES

284

SIOUOBI) [[-SSe[D JO
10adsar ur own ® e
(sAep AKounol Jurp
-njour) skep g oiydn
pue 1eok ® ur ased
yoeo ur (sAep Aou
-mof Surpnjour)

N skep 7 o1dn

‘sookordwo D, % .4,
opeis pue s19yowd) I SSBD
Jo 10adsar ur sromod [[ng

-/0ST 'SY JO
JIwiI[ [enuue
)M dsed [oed
ut -/0S 'Sy
0)dn Suruno
IIN -9I-UON

s e je (sAep
Kournol Suipnyo
-ur) skep g 0}
-dn pue 1eof e
ur 9sed Yoeo ul
(sAep Aouanol

Surpnpour)

IIN N N [N sKep 7 ovdny
sookordwo
D, ¥

g, opeid ‘sookordwo

29 SI9YOB9) D, pue g,

II SSe[D  9peid pue sId
Jo 19adsar -yoea) JI sse|D
ur szomod  jo 10adsar ur

[N I'N IIN g s1omod [[ng
-/0ST 'S4

Jo iy e -/00S

-nuue ym sy Jo |

ased Yoeo [enuue ym

ur -/0S sy ased Yord Ul
oydn Surr -/06g sy 0idn
IIN N [IN -NO9I-UON SULLINOAI-UON

‘uon
-e}S owes ay)
UIyIIM os[e SIo

own e je
(sAep Kouinol
Surpnjour) sKep
g 01dn pue Ieak
' UT 9SBO OB
ur (skep Aou
-mof Surpnpour)
skep ¢ 01 dn)

s1omod [[ng

-/000C
'SY Jo iy e
-nuue ue o0y 399[

-qns ased Yord Ul

-/0001 sy odn
SU11INO91-UON
‘uone)s awes
9Y) UIPIM OS[e
sookordwo |y,
Jpeisd pue jud|

-eAambo 2% "sjoig

019 sdoys
-YIoM ‘SIeUTWQS
‘sguneaw ‘soou
-0I10JU0d pualle

0] UOTSSTWIdJ

IoM 9pISINO 10

$99J jo 2oueid
-90oe jtwrad of,

'soakordwe oyy
0) wnLeIoOuoy
uonoues o,

d-L V-L q-9 V-9 ‘S

4




285

DELEGATION OF ADMINISTRATIVE POWERS OF THE BOARD

‘suorstaoxd
Kreya8png/ramod
-UewW Q) UT 9SBAIOUT
[[EI9A0 OU pue aIn}
-gpouawouy/aurfdio
-SIp Jo d3ueyd ou
ST QI91) Jey) uon
-Ipuod Yy 03 309f
-qns 10yjo 03 ooerd
/OWAYOS QU0 WOIJ
9SIMIAYIO JO JUdq
-wnout St YPIm
-3uore 3sod Aue
J19)sueny o, (q)
Aelg o

urgiim 3sod Kue

Jo 1d)renbpeay

IIN [N IIN IIN IIN IIN [N IIN sromod [ing X1y oL, (®)
'V "L Jo 10adsar
ur Ajuoyine
sromod urjonuod
[IN stomod [[ng IIN IIN IIN g s1omod [[ng s1omod [[ng s1omod [ng QIB[O9p O],
$99K0]
-dus 5, % .4,
sookordwe 9peID pue SIo
D, ® 4, -4oea) II-Sse[D
opein pue J0 100dsar ur
q-8 V-8 d-L V-L q-9 V-9 S N4 € C




STATUTES

286

own
0] QWI) WOoIJ
pieog oY) Aq pe
-roxdde sojer oyy
uo ‘uonepour
-000® 2901J Jul
0] PIpINU SUOS
-10d 03 9[qrssiux
-pe QOUBMO[[Y
BLEN

9SnNoy [euLIou

0} uonippe

ul ‘9oUBMO[[Y

sromod sromod sromod JUY 2SnoH
g g N IIN  szomod [ng g stomod [ sromod [ng stomod [ uoroues o], (O]

S9N Jo uon

-BXE[AI Ul 9A0QE

(e)6 1opUN Se

9SEO YOBO Ul JUQUWIOSINQUITAI

[N [IN [N [N [N [N [IN [IN -/0001 sy oid) uonoues of, (q)

JUQUI)EAI} OPISINO

10J uonepuaw sor[Twe} Iroy)

-WwoodI § IAJ1JJO pue saakojdure

ased aseo ased ased MO[oq pue [EJIPIIN UO 0] juowledn) [Bd

[yoed ul yoeo ur [yoed ul yoed Ul "Jold 00Ssy uorssturad jo -Ipaul JO 1509 JO

'Vd -/00S "V'd -/00S 'V d -/00S 'V'd /00§ Jo 1adsar ur  jueis Suipnpour juowInquiral
sy oydn sy oydn 1IN 1IN sy oidn sy oddn sromod [[ng s1omod [[ng sromod [[ng uomnoues of, (B) 6
q-8 V-8 q-L V-L q-9 V-9 'S 4 € T 1




287

DELEGATION OF ADMINISTRATIVE POWERS OF THE BOARD

[N

N

[IN

[N

[N

[N

[N

I'N

[N

N

Kyuoyine

Sunurodde

y) are Koy

yorym 10y sysod

y} jo joadsarx

N I'N ur szomod [ng

(sKep (skep

Kouanol Surp Kournol Surp
-N[OXd) Juow  -N[IXI) syjuow

quo o0idn Qa1y) 0ydn

1IN sromod [[ng s1omod [[ng

Ieg Aouddyjg
10 JUQWAIdUL JO
sromod [[ng oseorar/eSeddorg

uoneoIyIel
10J JuowoSeuRIN
Jo pieog oy}
0} payrodar ‘uo
I9)e] 9q [[eys
SosBD Yons ur
uoye) UOISIO9p
JyJ, ‘euekiey
JAOD) 2IM[ND
BARAVAVN AR GEIN
Ul yim uon
-2)J[NS0D UT SIoM
-od [[nJ 9s1010%9
[Teys Jo[[eouey)
-00IA ‘OS[e IBdA
QuOo JuIpaddIX
porrad Sururen
SUIAJOAUT SOSBO
JjuedIow oY)

10 “TeaA Quo 0) Jururer) 10j $3K

-dn szomod [ng -ojdwo puds of,

!

I

q-8

V-8

q-L

V-L

q-9

V-9 ‘S 4

€ C

1




STATUTES

288

puadsns 0}
pue so31eyd jo
KI9A0931 19pI10

0} soakordure

I'N I'N I'N I'N I'N I'N I'N -Op- sramod [[ng QInsuad of, ¢
Kiroyine
Sunurodde
Ay} a1k Aoy
yorym 1oy sysod sookordure
Y jo joadsax Jo uomneu
IIN [N IIN IIN IIN IIN [IN  ut spmod [[ng stomod [ng -Sisor 1dodoe o, |
wiy |m
s3ureap sey
Jou d9Kojdwa
Yy 03 paje[ar
I9IIAU ST I9se
-yoand ayy ey
UOTIBOTJIIOA IJY)
-InJ pue AUIOOUT
ased Jo 90In0s Sur sookordure
yoea ul -pie3a1 uonedly oyl Aq Kyradoad
ased -/000ST "S¥ 9SBO [OBD UI  -119A AIBSSQ0QU J[qeaowwir 2
yaea ut -/000sT "sd Jo anpea -/000ST "SY JO Supjew 1oiye Jqeaout jo
Jo anfea ay) 0ydn 1IN 1IN IIN 9oy 03dn onjea ayy oydn s1omod [[ng s1omod [[ng oseyoimnd mofe o], ‘¢
-8 V-8 d-L V-L q-9 V-9 ‘S 4 € c 1




289

“IO[[QIURYD-IDIA
9y} 0) panrwiqns oq Aew 9SED Y} UAY) sIoquIOW Aj[noej pue sadkojdwo D, ¥ .g, opein jo uoneqoid pualxd 0} pasodord SI I QIOYM ‘JOAIMOH ‘SIoquIdW
Kynoey pue seokordwo D, 2 .g, 2pein Y} jo 102dsar ur szomod [[nJ osfe pue Ajuoyine Sunurodde ay) a1e Koy yorym 1o0j sysod ayy jo 30adsax ur sromod [[ngy

DELEGATION OF ADMINISTRATIVE POWERS OF THE BOARD

1ouorsuad oy
JO jonpuodSIW
9A®IS JO JUNOJdR
uo J1 jo yred

Kue 10 uorsuad e
MEBIPYIIM IO POy

[IN [N IIN [IN [IN [IN [N [IN siomod [ -yiim 0) sImMOd "6
"SIoU)O 10J
1.4 auo oydn
‘sookordwo
<V, 9pelD pue
soakordwa D, sioyoea) [-sse[) 1sod e jo aSreyd
% .4, Ipeld 10} ‘SI90LJO 10) [euonippe
[IN [N [IN IIN [IN [IN [IN sqpuow 9 oidp)  syuow 9 oxdn PAIS o, 81
Q2UQILINOUO0D 92UQIINJUO0D 90UQIINJU0D AdD/AdD
S.AVD Pim S.AVD Pim S.AVD Pim wolry sueof
[IN s1omod [ng IIN IIN IIN IIN s1omod [[ng sromod [[ng s1omod [[ng uonoues o], L]
uonoues
SIg) proyypim 1o
uoneqoid 9191
-dwoo 01 s9ako]
[IN [N IIN [IN IIN IIN [N * sromod g  -dwo mofe of, 9]
q-8 V-8 d-L V-L q-9 V-9 ‘S 4 € 1




STATUTES

290

KyIsIoAtun)
oY} Jo SINDO
oY) uey) IAYylo

K)ISIoATU) Y] JO
sookordwa e 10
1o[jondwo) oyl

KISIQATU) Q)
JO SI_dJO 11e

uorsuad jo uon
-RINWWOD uon

I'N I'N I'N I'N I'N I'N [IN 01 smomod [ng 1oy stomod [[ng -oues 0) Jomod €T
KyIsIoATUN)
Y} JO SIDIIIO spieme
9y} uey} IOYI0 Ayiqesip pue
KJISIQATU) QU) JO uorsuad Areurpio
sookordwe e 10)  AJsIoAIUN) 9Y) -enxe ‘uorsudd
ro[jonndwo) oyl  JO SIOIO [[e A[rurey uon
[IN [N [IN [IN [IN [IN [IN 01 stomod [ng 1oy stomod |[ng -oues 0) 1om0d  'TT
KJISIoATU)
Ay} JO SINDPYO
9y} uey} IOYIo
A)Is10ATUN) 91} JO
soakordwo [[e 10]  AjIsIoATU() AU} uorsuad
1o[jondwo) 9yl  Jo SIOIO [[e uornoues
[N N IIN IIN IIN IIN [IN 01 s1omod [ng 1oy sromod jpng 03 Tomod  'I¢T
Sururen
uo juads porred
Kue uorsuad 10J
N N N IIN IIN IIN N IIN sromod [ 1Unod 01 SMOd 0T
q-8 V-8 d-L V-L q-9 V-9 S 4 € 1




291

DELEGATION OF ADMINISTRATIVE POWERS OF THE BOARD

"IO[[QOURYD-IIIA Y} JO DUILINOUOD
Y YIm djeuIpIOqNs SIY 0) Wiy Aq pajedofep oq Aew daoqe pauonuow Id[[ondwo)) 2y Jo sromod oY) ‘TOAIMOH “IoYMINJ Auk pajeSoep oq jouued
pajesorop os s1omod oyJ, esodwir 0} o¥I] AW 9y SB SUONIPUOD yons 0} 193[qns (s)ajeurpioqns s1y o} siomod Siy Jo Aue 91e39[op Arul JO[[9OUBYD)-IIIA

(NOISNAd ¥04) ‘T
“I19)JBAIY QWIT) 0) W) WOIJ JIO[[QUBYD-IIA oY) Aq pasodwr 9q AW SB SUONILISAI YONs

03 102[qns pue sAMILIS Y} JOo ATXX JordeyD Jo g 9sne[D) Yim 0uBpIodde ur uondrpsunl umo Iy urgiim suosiad £q pesioroxe aq 0) are sromod osoy], [ :

0N

judwaInal Jy)
Jo s1eak 7 urgum

juowekordwo ero

-owwod dn oyey

0} soakordwo

paInal y, dpeln

pue sI1oyoeo)

‘KyIsIoATun) 9

Jo sIadyjo N

I'N I'N I'N I'N I'N I'N I'N IIN stomod [ng  -1od 03 s1emod

vC

q-8 V-8 d-L V-L q-9 V-9 kS 4 € C




STATUTES

292

(L8'6°L PVBP S9€-GOTOE/LY/F- 'ON VD 9PIA) "SI00LJO SUI[[0NUOD Y} UL ISIA OS[E [[IM UONBZLIOYINE SIYJ, : ION

‘soakojdwe Jr0D
ruekiey o) o[qesrjdde se
SO[NY SIJIAIDS [BOIPIIN
qefung ay) ur 9[qIssiu
-peul Jou JIe $)59)/SWAI
[ons Jo juawesInquiral
oY) Jey) Iayniny papraoid
pue A)ISIQATU() ) JO
190130 [BOIPIIA I0TULS
AU} JO SUONBPUAWWOII

oiy10ads 2y) uo AJuo pasio s9[nI jo
-19X2 9q 0} are s1omod uonexe[aI ur
‘IOAQMOY “So[nI [ewIou (®)g Iopun se
JO uonEexe[ol Ul 9SEd  JUQWASINQUIAI
I'N N TN I'N I'N I'N TN yoead ur -/00T sy 0xdn uonoues o,  (9)6
0l 6 ‘8 L 9 ¢ v € T
‘Atnba 2 ‘Atnbo
‘Amba 29 ‘1Abo  "joiq "oossy » ‘joid
'JOIg "00SSY 2 ‘joid (1901330 Surfjonuo) ‘Amnba 2 ‘Atnba
SuondS Jo Speay £q posuoyine 'Jold "00SSY ¥ ‘joid juounaedoq KyIsI9ATU) Q) somod  ON
9y} 0) pIIe3oep sIoMod Aqreroadg) resiy 1y suoneIsINo Iy Y} Jo pedaH JO SI19013JO Jo a1mjeN BN

0L61 19V NVJH 2w JO (M) ¢ UONDas YIIm PeaI [96] IOV NV U JO (M) UONISS 1opun pansst saymel§ Jo ATXX Idey) jo 4
-asner) opIA wiy uodn parIduod s1omod JO 9SIOIOXd UL JIO[[QIURY)-AJIA ) AQ SIOMOJ ATENSIUTWPY JO UOHBII[AP oY) SUIMOYS JUSWILIS



293

DELEGATION OF FINANCIAL POWERS OF THE BOARD

ur wd 9sed [oed uI spue[ 1o Surp[inq

I'N I'N I'N I'N I'N I'N -/00§ sy wrd -/000S $Y siomod [[ng ases[ 10 judr OF ()Y
(Koua3in
Jo ased KouaSin
ur ') ‘0N Jo osed
noylrm ur ‘D'0O'N ssoxd
Qwmn e e mnoyIrm eatrd 0) yIom
169K ® 160K ® -/001 "S¥) own e je Sunurid juaSin
-/00S "sd -/0001 "SY [N IIN /0001 "S¥  -/000T "S¥ s1mod [ng stomod [[ng stomod [ing Mo PAIS O ¢
Kouadin jo
9SBD Ul 201JJO
10} A1ouone)s
160k ® 160k ® 16k ® ek ® ek ® 160k ® Jo aseyoind
-/00S s -/0001 "sY I'N I'N -/00S 'S4 /0001 'sd  -/000C "s¥ -/000S S siomod [ng  [ed0[ oyeW OF ‘T
Qurayds QuIayds QuIayds Qurayds QuIayds Qwayds asn [eI01jJO 10
yoe? yoe? yoe? yoe? yoe? OB QUIAYDS [oed 019 ‘sdewr ‘syeo
ur Ieof ® ur Ieof ® ur Ieof ® ur Ieof ® ur Ieof ® ur 1eok e ur 1eok e -1potrad ‘syoog
-/00S "S¥ -/0001 "s¥ -/00S 'S4 -/0001 'SY -/00S 'S4 -/0001 'S4 -/0001 "sd somod [ing s1omod [[ng Jo eseyoingd [
q-8 V-8 d-L V-L q-9 V-9 S 4 € 2!
"AInba 29 ‘Atnba
‘Amba 29 ‘1aba  “Joiq -oossy ¥ joid
‘JoIid ‘00sSy % ‘jJoid  (1991jJO Sur[onuo) ‘Ambo 2 ‘Amnba
SUOI}09S JO Speay Kq pestuoyine "JoId "00SsY % 'joid wuauniedoqg  Aisioatupn oy Io[[eouRyD omod  oN
) 01 paIL3I[Ap S1IMOJ A[e10adg) 1esIg 1V SUONBISING 1Y Ay jo peaHy JO SI1JO -90IA Jo armjeN IS

K)s10ATU() [RIMNMOUSY eueAIRH SO 2U)
Jo soako[dwa 19U)0 pue SI9YORa], ‘SISO O STOMOJ [BIOUBUL] JO UOTIEII[AP Y} SUIMOYS JUSW)RIS
«d, 3Mpayodg



STATUTES

294

ssuip[ing

ased KyIs1oATUN JO
9sed OB Ul [oBd Ul 9Sed [ord Ul 9sed Yoed siredar jueSin
N N N IIN  -/0001 'sd  -/0001 'sd  -/000C 's¥ ut -/000C 'sd somod g astoyine of,
RUETS
QuO FUIPAAIXD
jou porrad
e 10J ‘A)ISIoA
-Tu() oY) Jo SIo
-1ord) pue S99K0]
-dwo jo juounul
-odde 3uipre3ox
soinyels oyl sysod
Iapun jurodde Arerodwoy
03 juejodwod JO uoneard
[IN [IN [IN [IN [N IIN [IN [IN  yorym Ioj s1s0d uonoues oL,
1901330
10 9Jeurpioqns
9sed Yo’ Ul ® 0] 90UBApE
-/00S s 9sed Yyord Ul juouewrad
[IN [IN [IN [IN [IN [N oxdn -/0001 sy oxdn s1omod g uomnoues Of,
sdoys/s3urp[ing [ero
-1JJo pue [enusp
1891 KJISIOATU()
[IN [N [IN [N [IN IIN IIN [IN s1omod g no uar of, (q)
AvD woiy JIoMm
9sed yoed  DON 03 109lqns KJIsIoATU() 1OJ
q-8 V-8 q-L V-L q-9 V-9 S 4 K3 'C




295

DELEGATION OF FINANCIAL POWERS OF THE BOARD

[N

ased
yoea ur

-/0001 "s¥

ased
[yoea ur
-/000C "SY

ased
yoea ur

-/000L "s¥

ased Yord Ul
-/00001 'S

ased Yora uI
-/000S SY¥

9sed yord ul
-/000S S

ased Yora ur
-/0000€ 'S

[N [N [N

ased Yora ur

[N IIN  -/0001 "'s¥

9sed yord Ul

[N IIN  -/000T "s¥

ased
ased Yora ur yoea ur

IIN -/0000€ 'S4 -/000L 's¥

ased YorD Ul
-/00001 s

ased Yora Ul
-/000T 's¥

9sBd OB UI
-/000C "sY¥

aseD Yor? Ul
-/0000¢ "s¥

ased Yora Ul
-/0000¢ "$¥

asBD Yora Ul
-/000S s¥

9sBD OB UI
-/00001 "sd

asBD Yora Ul
-/0000S s¥

ased Yord Ul
-/0000S 'S

ased Yora ur
-/00001 'S

9sed yord ul
-/000ST 'S

ased Yora ur

-/0000ST s

sonpoid uopres
10 uLrej jo ofes

sromod [[ng 10} 10BIIUOD)

sdoysyIopm
NVH 2y £q
uoyelrepun ired
-aI pue aInjoej
-nuewW Ay} I0J
paxnbar sa101g
Jo aseyoind

stomod [ng uornoues of,

sdoysyIom
NVH ur juau
-dmba jo siredax
pue aInjoejnuewr
I0J SQIBWITIS

stomod [[ng uornoues of,

(00318

-9AI] Surpnour)

K1ouryoew pue

sjuawnIsur o1y

-NUAIdS Sk yons

ainjeu [ejideo

JO sa[onIe pue

S2I01S JO AseYD

sromod [[ng -1nd uonoues of,

1

01

q-8

V-8

q-L V-L q-9

V-9

S

4

€ C




STATUTES

296

IIN

ek e
-/00S "sd

Ieok e
-/000T "S¥

IIN

Suro)r 1910
10J IU pue
SI01B[NO[RD JO
aseyound 10J
-/000S "SY¥

ek e
-/00S "sd

Ieok ®
-/000C "S¥

IIN

[N

I'N

[N

IIN

IIN

[N

[N

IIN

IIN

ek e
-/00S "sd

Ieok ®
-/000C "S¥

IIN

[N

.ok ®
-/00S "S¥

ek ®
-/000C "S¥

[N

9sed yoed Ul
-/00SL "S¥

.ok ®
-/000C "S¥

ek ®
-/000S "S¥

[N

souIyorW

Sunernoreo

pue siojedrjdnp

‘s1o11amodA)

9sed YorD Ul Jo oseyoind
-/0000T "SY sromod [ng uorjoues of,

army
ek e -1uIngy jo Surny
-/000S 'Sy sromod [[ng uonoues of,

Joaiay)

sojewnse AIes

-S900u pue aIn)

-1uIny 991Jjo Ay}

JO aImjoejnuewW

Ieok ® pue aseyoing
-/00001 "S¥ s1omod [[ng uonoues oJ,

9indax pue
Surpuels [ero
-ueurj payqnop
-un jo suuy oyl
Kq pajoaIe pue
parddns are 030
‘soreds syuowio|
-dwr ‘Arouryoew
pue juefd uaym
Kouow A)1Indo9s
10 JSQUIBd UM

s1omod [[ng s1omod [ng asuadsip of,

Sl

4!

el

q-8

V-8

qd-L

V-L

q-9

V-9

4 € C




297

DELEGATION OF FINANCIAL POWERS OF THE BOARD

-/0ST s

JO g

e 0] 102[gns

001s 810}

[IN Jo %1 oxdn

sed

yoea ur

-/00S ¥

Jo anfea

N oy oidn

ased yoea
IIN Ut -/00¢ 'sd

-/0ST s

JO g

e 0} 102[qns

y003)s [B)0)

IIN IIN Jo %1 oidn

IIN IIN IIN

IIN IIN IIN

-/000¢ 'S¥

3Oy

' 0} 102[qns
Y0038 1810}
Jo 91 oidn

ased
yoeo ul
-/00S "S¥
Jo onfea
ay) oidn

ased yoed
ut -/00s sd

-/000¢ 'S¥

3Oy

' 0} 102[qns
Y0038 1810}
Jo 91 oidn

ased [Yord Ul

-/0001 "SY
anfea oydn

ased yoed
ut -/00s "sd

-/000¢ "S¥

JO g

e 0] 102(qns
}003s [B)0)
J0 %1 odn

9sed yord Ul
-/000S 'sY jJo
anfea ayy oydn
1o[0ndwo)
0} sromod [[nj
pue 9sed yoed
ut -/0001 "sd

AIYM ‘SJBI ‘STIA
-eom Aq oSewep
‘(syyead pue juepd
ur os[e) a3ekIp
‘3 9 ‘seourINd20
[ensnun o) anp
S2I0)S JO SISSO[

sromod [Ing JJO M 0],

‘JJO UM IO
pIOs 2q Isnw A9y
Jey) JUIIX? AU} 0)
9[qeadIAIdSUN IO
snjdins awod9q 0}
9)BIOLIdJOP YOIYM
010 ‘saonIe
SNOQUEB[[QISTW
ysodwod "NAd
‘soan JInajy ,mEEm
K1asinu ‘syonp
-o1d TeimynoriSe
sjonpoid Jewrue
‘syuowrorduwir ‘Arou
-TYoeW JO SISSO[

stomod [ng JJO 9)uIm O,

9NUAAQI JO punj
sromod [nJ -21 UOTIdOUES O,

81

LT

91

q-8 V-8

q-L V-L q-9

V-9

‘S

4

€ C




STATUTES

298

[N IIN

ased
yoea ur

-/00S "sd

asBD Yora Ul
-/000T 's¥

-/00S s¥

JO g

e 0) 109[qns

Y003 [B)0)

IIN AUl Jo %1

SuIpa2dxa J0U InfeA
ay) pue paxiy 2oud ayy

IIN IIN

asBD Yor? UI

IIN [N -/00S "sd

-/0001 "sY

JO g
e 03 109[qns
003 [B)0)

[IN IIN °YJo %l

Jo 96z 01dn uononpoy

ased Yora ur
-/00S "s¥

-/000¢ S¥

Jo g

e 0) J09[qns
Y001s [B}0}
Ay Jo %1

ay) jo Apuo
%6¢ 01dn
uononpay

ased Yora uI
-/000S sY¥

-/000¢ "S¥

JO |

' 0} 102[qns
Y001s [B}0}
Ayl Jo %1

paxyy 2oud oy

Jo Auo 967
o0idn uononpay

ased yoiea

ut -/000S "sd

-/000¢ SY
JO g

e 03 109[qns
Y0038 [B)0)
AUl Jo %1

‘paas) yoois snid
-INS 9)eI dNpaI

stomod [[ng € Je [[0s Of,

seueIweys
pue sjud} jo
Sury Surpnjour
"0 ‘SIQZITIR)
‘SpPaas ‘sjuowr
-ordwr jo uonen
-SUOWp U0 pue
010 ‘Smoys YJ01S
-QAI[ puUE [BIN}[ND
-113e 19y)0 pue
S9[QRIOTOA ‘sJInIy
uo armypuadxa

stomod [ng uonoues of,

jIsuen)
ul pue sjuow
-ySrom ‘sypey
Anad o3 anp
S9SSO] JO o[nea

sromod [ng JJO 9uIM OF,

drqeonoead

jou SI A19A00
-9I QI9YM SQIO0)S
Jo sonp Q[qero
-AOJALII pue '0)d
Q11 ‘surer ‘sjue

‘1c

0¢

61

q-8 V-8

d-L V-L q-9

V-9

€ C




299

DELEGATION OF FINANCIAL POWERS OF THE BOARD

‘speoH Ioy10

0} 100[qns K310
-11)09]0 SpPIEMO)
Surnoal-uou
‘sorreres 3dooxo
q40S Aue woij
JuQ)x0 Aue
oidn sqpiq 10
-11309[0 juowW
-Ked Suryew
10 ‘SPEOH
I9Y)O 0} soSem

-1a01d 303pnq

0} 109[gns K310
-11)99[d SpIEMO)
SuLnoI-uou
sourefes 3deoxo
g0S Aue woljy
1u91X9 Aue 0)dn
RILCISIGIEREIB
Jo sjuowked Sur
-yew 104 ‘SpPeoH
19)0 01 soSem

01 saSem pue soLle[es pue AIe[es Wolj
pue soLe[es woij pue pue sorouosu
wolj pue AoudSunuod -nuod JULLINOAI
so1oua3unUOd Surnoal 0} Surunoar Ioyjoue
Surnoar 0} Surumoarx -uou woijy 0) QwWoyos ©
-uou woij -uou woty  uonendoidde Jo armjrpuadxo
Suipnpoxe Surpnpoxe -1 Juipn[oxe 102[qo prepuels
nvo jo nvo jo nvo jo Quo woly spunj
90UAIINJU0D QOUAIINJUOD  JOUILINJUOD ) JO Iojsuen pue
Qs -/000S PIm -/000¢ s -/00001 uoneridordde
IIN sy o [N [N [N IIN sy odp sy o sromod [ -o1 uonoues 0, ‘7T
wnuue 1od
-/00S 'sd
Surpaaoxa wnuue
jou onfea  1od -/0001 SY
oy) pue  SUIPOIIXS JOU
wnuue 1d -/067 sy pox1y 2oud an[ea 9y} pue (s1ye1s pue syued
q-8 V-8 q-L V-L q-9 V-9 ‘S 4 K3 2!




STATUTES

300

Kq paroxdde
swiou 1od se

Kq paroidde
suiou 1od se

Kq panoxdde
swrou 1od

Y} 10J $I[IKd
-1q jo aseyornd

IIN  siomod [[ng N IIN IIN [IN simod [ng  se sromod [[ng sromod [[ng uonoues o,  Lg
SIOOIJJO MU
pue JurnsIxa 10j
syjuow om) SYJuoOwW XIS SYJUOW XIS  SYIUOW XIS parmbar s1ojam
o)dn 19j1Im oldn 10juum  oidn Joym  oydn 10yum  JeOA Quo oidn -0d£y jo Juny
IIN -ad£y auQ IIN [IN -2d£y suQ -ad£y eaupg  -adKy suQ  19yumadA) suQ s1omod [[ng uornoues o, ‘97
(Kreaqry/ssaid
NVH woly
(trom Surpurq
Ioy)0 Jurpnpour)
ased ased Surpuiq yoog
yoea ur 95O YOBd yoea ur 9SeD [OBD 9SBD [OBD UI 95O Yord uo arnjrpuadxo
-/00C 'S4 Ul -/00C 's¥ IIN [N -/00C 'S4 Ul -/00C 'S4 /0001 s ut -/000¢ "sd sromod [[ng uonoues Of, 'S¢
IO[[2UBYD-ITA
9y} Jo uonoues
o) M paimy
-1sul $)INS [IATD
IIM UOIIDUUO0D
ased [oed ased [Ord ur armrpuadxe
[IN IIN I'N [IN [IN [IN Ur -/00S 'sd ur -/000% "sd sromod [[ng uonoues o0 "¢
oSernwop
soSreyo/eejreym
9sed [ord ased oD ased [oed ased yoed ased [ord Jo juowked
IIN  ur-/001 'sd I'N [IN Ul -/001 'sg Uur-/00C 'sd ur-/00S 'sd ur -/0001 s s1omod [[ng uonoues O,  "€¢
suoisiaoxd 3193pnq Suors
q-8 V-8 d-L V-L q-9 V-9 S 4 € 1




301

DELEGATION OF FINANCIAL POWERS OF THE BOARD

IS Iopun G "ON IS Imoqe[ po[[rs
dOH  Iepun qOH QW) ® J SYIUOW 7] PIddXe jou sdop porrad -un 10 pI[IYs Jo
0] UQAIS se 0] UQAIS se ay} Jey) papraoid ‘paureduod ) ‘(@ Yl Aq juowKojduwe
sromod [[ng sromod [[ng IIN IIN [IN o[qeuosear se paysiqnd sojer je sromod [ng s1omod [[ng uoroues o, ‘7€
s1oy3o
pue sjuopnis uo
pasodwr soury
soqnu 1od se son1 od 99J Qe[ N
IIN IIN IIN IIN IIN [IN swomod [ng  se swomod (g s1omod [ing -oljeonpal o [¢
3391100
oy ur spuadns
so[n1 1ad se 10 drysiejoyos
I'N I'N I'N I'N I'N N [IN  se swmod [ng sromod [ing uonoues O,  "0¢
"O'A PU) IO[[20UBYDH-IITA
Kq poquosaxd o) £q paquds spreme pue sozrd
swaou 1od se  -axd swiou 1od 10J a1myrpuadxyg
IIN IIN IIN IIN IIN [IN stomod [ng  se szomod [ng stomod [[ng UOTIDUES Of,  "67
Io[[eouey) K)ISIOATU) Y] JO
-Q0IA Io[[eouey) Io[[eouey)  JO[[eouBy)  IO[[QdURYD IO[[QIUBYD-IIIA sookordwo 03
oy £q -90TA o) -90TA oY) -9JIA ) -9JIA ) i1 Suryio[o IojuTM
poaoixdde  £q peaoidde Kq paaoxdde £q poaoidde £q poroidde Kq paaoidde pue JoWwns sar
swrou 1od swaiou 19d swaou 1o9d swiou 1od  swrou Jod swaou 19d -10A1] Jo A[ddns
s1omod [[ng sromod [ng 1IN IIN simod [ng  s1omod [ng siomod [ng se sromod [[ng sromod [[ng uonoues o], ‘8¢
S901JJ0 9jeU
-IpIoqns 9y} I0J
IO[[90UBYD)-IIA IO[[90UBYD-9DIA  JO[[QOUBYD-IIIA [[om Se $a91J0
gl o) il uMo IdY) JO Isn
q-8 V-8 d-L V-L q-9 V-9 S 4 € 1




STATUTES

(S8°L°0T Pep 0L-T98LT "ON NVD)
donpoid 9[qe1a39A jo sjer

sores oonpoid 9[qeIasoa Jo sojer
So[es SUIXI} I0J PAIRIJOSSE 9q
0) os[e swiIe,j 103021 : ‘g ‘N

019 syred [eIoAds

119y} pue A1our

-yoew ‘syuowrd

-wl ‘sjoo} [ein)

-[noudy ‘aIn)no

[euloeg ‘sjuerd

K13siny ‘syonp

-oxd Anynod pue

K1rep ‘[eanyino

-115e Jo sajer ofes

XIJ 0] pue soIf

sajer ofesaoym Jurreaard uey) sso[ Jou B PIxIy -ddns pue soora

sajer ayy papraoxd ‘SOrwOU00d [eINY[NOLISE ‘PeOH pue -I3S SNOLIBA 10

N N N IIN  Jorjonodwo) jo 2oua1mduod oy} 03 192lqns sromod [[ng sromod [ng saJeI XI1j OF,
Joorayy

KI9A0921 JO
spoyjow 9pIA
-oxd 0) pue 9

302

1911 -Kordwo Kj1s1oA

-ondwo) yim -tun) Aq sysodop

uo1ILI[NSUOD AJ1Imoas jo

IIN IIN I'N IIN IIN [N [IN  ut spmod [[ng s1omod [[ng SHWIL X1} OL
soSem A[qjuowt

‘ON pue A[ep uo
-8 V-8 d-L V-L q-9 V-9 ‘S 4 € '




303

DELEGATION OF FINANCIAL POWERS OF THE BOARD

s[ewue Ioj

-/0000€ "SY Jo
an[ea yooq

anfea yooq ayy oydn
SWIAI 1210 10 pue
donpouid ‘[use jo [esod

-oxd ‘[uSe
Jo [esod
-SIp a2y} 10J

19Y)0 10J pue
Qonpoid ‘[ude
Jo Tesodsip oy

aunpaosoad 1ad
SB ‘9SIMIaUIO 10
dres Aq) esodsip

IIN ay) oadn IIN IIN -s1p ay) 10J sxomod [ng s1omod [ng 10j sramod [[ng s1omod [[ng uoroues o, "¢
J[qBIDIATISUN IO
snidins se so[o
UOT)OBSUBI} UOT}ORSURI) -T)IE OSTW I9Y30
yoea ur yoea ur pue }o03s 10
uon -/000§ S¥ -/0000¢€ "SY¥ uons $9101s JO so[onIe
-OBSURI) YOBD UI JO onjeA JO onjea -esueI) Yord 9sodwod WAAJ
SWId)I I9Y}0 I0J yooq 2y} yooq ayy  ur -/0000S ‘SY ‘soan Jmiy syued
-/0000T 'S4 o)dn swayr  o)dn swar  jo anpea yooq AIasInu ‘sjuouwof
pue [ewtue 10y 19410 10J 19410 10J ojdn swayr -dwir ‘Krouryoewr
-/0000€ "SY Jo pue 2onpoxd pue onpoid 19Y)0 10J pue ‘oonpoid [eimyno
anfeA yooq ‘e 10j ‘Tge 10j onpoid ‘[use -1ge ‘sjewrue

N ay) oydn IIN IIN IIN siomod [ng siomod [ng 10§ s1omod [[ng sromod [[nyg QI[P O, L€
NO0)SAAT]
Surpagy 10j "019
1030211 /UBd( 19ppoy sajel
Jo [onuod -JUQOUOD JO ONSSI
0 102(qns JY) I10J SI[BOS

1IN IIN IIN IIN IIN [IN stomod [ng sromod [[ng stomod [[ng umop e[ o,  "9¢
‘019
sonpoid [eIn)no
-113% JO J[es uo
*019 sjuade uor
-SSTIWod 0) J[qe
-Aed uorsstwwod

IIN IIN IIN IIN sojer joyrew Surreaard ay) 03 109lqns sromod [[ng sromod [n  Jo s9jeI XIJ O],  ‘G¢

q-8 V-8 d-L V-L q-9 V-9 S 4 € 1




STATUTES

304

9[qeodIA
-19SUN PaIdpual
10 3s0] sdew

9sBd Yo ul pue spesrporrad
-/00T "s¥ AsBd [ord uI $)00q JJO ALIM
[N [N IIN I'N [N IIN o1 -/0001 sY oxdn sromod [[ng uonoues oL "0y
Jqe[ieAr
Jjou e sdjel
JAOD) AIAYM
solel JoyIew
10 S9Jel "JAOD)
Je SSuIpass pue
Spads Jo d[es
s1omod [[ng s1omod [[ng 1IN IIN s1omod [ng  s1omod [ng sromod [[ng s1omod [ng s1omod [ng uonoues o],  ‘6¢
Kyuoyine jud)
-odwoos ay) £q
9[qeadIAIASUN IO
snjdins pare[oap
S9[O1IE SnodU
-R[[20STW I3)0
pue 3201s 10
uonoesuer) $210)$ ‘So[o1IR
yoea ul “sodwod WA
-/0000€ S ‘soan iy ‘syuerd
Jo anfeA uon Krasinu sjyuowayd
uonoe yooq ay) -oesuen) [ord -w ‘Arouryoewr
-sueI) yoed ul oydn swoyr Ul -/0000S Sy ‘oonpoid Teiny
SWwA)I IAYI0 I0J uonoesuer) 12430 10J Jo anjeA yooq -[nouge ‘sjewue
-/0000T ‘SY pue yoea ul -/000S sy Jo pue oonp  9y) o3dn swAN Jo (poquosaxd
q-8 V-8 q-L V-L q-9 V-9 S 4 € 'C 1




305

DELEGATION OF FINANCIAL POWERS OF THE BOARD

Kouow oriqnd

SO YoBd Ul K1QeI9A099111
-/00S "SI ased OB UI JO SasS0[
1IN 1IN 1IN 1IN 1IN 1IN 01dn -/0001 sy odn stomod [ng Jjo am o Gy
(eSe1sod
ugroroy) sduwrels
e d e d e d e d aSeysod Areurpio
-/0ST Y -/00S Y -/00S S -/000T ‘S¥ e d uo armipuadxe
oxdn oxdn N I'N N oidn o1dn -/000§ 's¥ odn stomod [ uonoues o, (q)
sdweys
o3eysod 9o1AIS
uo arnmyrpuadxo
sromod [[ng sromod [[ng 1IN IIN siomod [ng  siomod [ng siomod [ng sromod [[ng siomod [[ng uonoues of, (v) ¥
019
sjuerd arnjewr
0018 K1osinu Sunok
3003S [B)0) [e10} jO ur Kjreyrow
[IN Jo %6z oxdn N N N IIN %St oidn s1omod [[ng s1omod [ing oroxdde o1, ¢y
1019 “YO0ISIAI]
‘$9I0)S JO SO
-n1e jo j0adsal
ur uoneroardop
I'N IIN IIN I'N IIN I'N I'N IIN sromod [ Jo sejer X1y o, “T¥
030 “Kyjiqesip
juouewrad ‘uon
-onnsap ‘yieap
Ased 1ord Ul 9SBO [OBd JSBD I Ul y3noiy) y0031s
-/0001 "s¥ ur -/0sc 'sd - -/0001 sy 9sBd [ora Ul -9AI[ UL S9sS0]
IIN o1dn 1IN 1IN 1IN oidn o1dn -/000¢ sy 01dn stomod g Jjo aqum oL Iy
q-8 V-8 d-L V-L q-9 V-9 ‘S 4 ¢ C 1




STATUTES

306

$o10)s 0} Suneal

Jsed yord Ul 9sed Yord Ul sorouedaIdsip
[N [N [N I'N [N I'N -/00C "S¥ -/00S 's¥ jo Suratepmy 0§
porrad
poqudsaxd oy
910J9q sasuadxo
KyIsI9ATUN) )
JB 019 SOLIOAI[
['N [N [N I'N [N I'N I'N sromod g maual o 6%
own e e syzodo [eo1Uyo9)
-/000T "SY owrn e je jo Sunund
[IN [IN [N IIN IIN [IN 01 -/000¢ "sY o uonoues o "8y
‘sIopio uoned
-9[op 9say) ul
10J popraoxd
9SIMIdYIO JoUu
own e je own e je own e je owrn v le  own je je own e je aInrpuadxo
-/000S "S¥ -/000L "S¥ -/000S S¥  -/0000¢ 'Sd -/0000S "SY¥ -/0000ST S 1uasunu0d
oidn oidn 1IN 1IN oidn 0ydn 0ydn oidn uonoues o], L{
-/0STT SY JO W] [enuue yim
9sed yord ur /00§ 'sY o -/0STT SY
-/009 'S4 -uoners Jo jrury -/0006 "SY¥
Jo | [oI1easay 2 SYAM 104 (II [enuue yim JO | ‘010 suorouny
[enuue yim -/009 'Sy JO 9sed yoeo ul [enuue yim ‘SJUQWIUTRIIIUD
9sed [o’d Ul JIWI] [eNUUE )M 9SED -/00S SY 9sed [ord Ul uo 2Inrpuadxd
[IN-/001 "s¥ 0xdn IIN [IN yovd ur oo[ sy oxdn (1 01 -/0001 "sY odn uonoues oL, 9y
Juowpuowe Jurinbor ampaosord 10 weysks paquiosard 9y) Jo 109Jop © 9SO[ISIP JOU S0P SSO[ A} JBY) PIPIAOI] : SYIBWY
QouadSau 10
pnexy £q 1s0[
-8 V-8 q-L V-L q-9 V-9 ‘S 4 C 1




307

DELEGATION OF FINANCIAL POWERS OF THE BOARD

paxyy
Surreo 1ad se sromod [[ng

I'N I'N

[N I'N

I'N

I'N

I'N

I'N

I'N

I'N

I'N

I'N

I'N

paxyy
IIN Surreo 1ad se szomod [[ng

I'N I'N I'N

[IN [IN  -/00S 's¥ oxdn

seokojdwo 01

9[qIS1[e QoueMOT[E

QWIIAA0

sromod [[ng uordues 0,
ny

uonesuadwoo

suouIIOM

1opun sa2Ko1dwa

0] UoNEBsuUd

stomod [ng -dwoo jueid of,

9SIMIdYIO IO
npny £q mo
pajutod saSreyo
JO SOLIOA0091

Jo o[oym Io

Jrey ur Surarem
stomod [N oy} uonoues o,
uonIPuU0d

pooS A[pIemino
pue pauadoun

UB UI PIATIIAT
SJUQWUSISUOD

Jo 10adsar ur
paSewep punoj JIo
1I0US PIATIII

€S

s

IS

q-8 V-8

qd-L

q-9

V-9 ‘S N4

€ C




STATUTES

308

"I001jJO SursIngsi pue SulmeI Se uonouny os[e [[eys ‘I0ssajolq JO YUBI ) JO ST OUym 9FIBYO-U[ UOTIAS T

"19)JBRIAY ‘QWIT) O) dWIT) WOIJ
I0[[oouRYD-IOIA oY) £q posodwil suonoLnsal 0) 30alqns 2q os[e [[Im uone3aep 2y, 032 9es ‘aseyoind 10j paroidde amnpaosoird pue uoisiaoid 3o3pnq 03

100[qns ‘seymess oy Jo JIIXX Iidey) jo ¢ 9sne[) YIm 0UBPIOIdE UT uonoIpsunl umo Iroy) unpim suosiad oy £q pastoroxe aq 01 are syomod sy '] 9ION

‘Teaoxdde 105 DA
JY) 0) paprwqns 2q

pInom sased pake[oq 'soXe], [BJ0]

1orjondwo) ay) 0) I2yjo pue

sromod [[ng 393pnq xe], redomy

ay jo Ajiqe[ieae ‘XBJ, QWOoduf

03 102[qns ‘Xe], 90IAIOG

9sed [oBa ul or[ Jo wawAed oy
I'N I'N I'N I'N I'N N [IN 006G 's¥ odn s1omod [[nyg uonoues O,  '¥¢
q-8 V-8 q-L V-L q-9 V-9 'S 4 € C 1




309

DELEGATION OF FINANCIAL POWERS OF THE BOARD

‘ddD pue vav

‘Aed SHOS oy UM
SQWIAYOS yons Jopun
-/000°01 's¥ 01dn
uorsiaoxd 328pnq 01
103[qns ¢199[0 spIemo)
AN ‘sorreres 3dooxo
q0S Aue wolj JuAx
Aue oydn s[iq ‘19919 Jo
sjuowAed Suryew 104
‘speay I9yjo 0}
‘so3em ‘SoLIB[eS WOI}
pue sorouddunuod Jur
-1IN091 0} Y "N WOI}
uoneridorddear Surp
-N[OXd QWY dwes
oy} ur gO§S Ieyjoue

(1)

Iayjoue
0] QWAYOS © JO
armpuadxa jo
199[qo prepuels
Quo wolj spuny
JO Iojsuen pue

01 gOS QU0 woly uonerrdoidde
I'N [N I'N I'N I'N I'N I'N /00001 sy oxdn (1) -a1 uonoues of ‘T
0l 6 ‘8 L 9 S 4 € 1
‘Ambo 2% ‘Amnba
‘Amba 29 ‘1aba  “joig -oossy ¥ "joid
'Jold "00SSY » ‘joid (1901330 Surfjonuo) ‘AInba 29 ‘Atnba
SUOTOAS JO SPBIH Aq pasuoyine "Jo1d "00SSY ¥ ‘Joid juounredoq Kyis1oatun oy omod  "ON
A1 0) pAIL3A[Ap SIIMOJ A[e1oads) Iesiy 1y SUOBISINO 1Y Y jo peaHy JO SId1JJO Jo amjeN 1S

0L61 PV NVJH U J0 (1) € UONIS IM PLal [96] PV NVd A JO (N)6T UONIIS 1opun pansst sames jo [IIXX 1adey) jo

¢-osne[D opIA wiy uodn parIdjuod s1omod JO 9SI0I0Xa UL JO[[OOUBYD)-AIA oY) £q SIoMOJ [EIoUBUL] JO UOIEII[op oY) SUIMOoys JUSWIeL)S



STATUTES

310

98°1°6

pajep 10¥/S8/AI-4
‘ON % ¢8°6'1C paiep
0806C/S8/AI-LDOH "ON
NVD 9pIA) ‘pauIddu0d
Koua3e Juroueury ay) jo
SUONIPUOD PUB SULID)
12d se pajerndar oq [Im
SOWIAYDS SAIOUASE I9Y)0
2 VDI Jo 10adsal

ur suonerrdorddeoy
‘uonjerrdoaddear

10J suoseal SurAId
(rpny) 1039211 IUtOf
pue 1o[jondwo) ayl
0) JUds 9q 0) SI SIAPIO
uonerrdoxddear ay) jo
Kdod y ‘opew 2q ued
sedrey) A1o1no9ryg

2 ouoydo[ay, speay
qns 0] speay saIouad
-unuod JuLLINJAI IY)0
WoIj spunj ‘IOAdMOH

"opewr 9q 0 J0U ST Speay

qns IoYIo 0} SI3Ieyd

K11o1110919 29 2uoyd
-9leL ‘() 9 "0, 90S
woiy uonerrdorddeoy

(a1)

(nn

01

€




311

DELEGATION OF FINANCIAL POWERS OF THE BOARD

(98911 A ¥0661/16
/T4 "ON VD 9pIA) 3sed

"91qBIdIA
-19sun 1o snjd
-Ins se so[onJe
SNOQUB[[QISTW
IoUI0 pue YO0Is
10 $9101S JO
saronae ‘ysodwoo
‘N A ‘sean
ynay ‘syuepd
A1asinu ‘sjuauwr
-ordwr ‘K1our
-yoew ‘Qonpoid
Tusy ‘srew

I'N N I'N 1IN N I'N I'N yoed Ut -/0000S 'Y 0xd  -Iue QIO O L€
Y0038
-QAI] SuIpagy
($8'8°G parep  10J "019 19ppo]
8G/LT1/S8/7D "UWPY ON S,Iensi3oy opIA) $91BIJUQOU0D
oaa Jo ansst
Jued( Jo [0J3uod 0} Q) 10J so[eds
I'N IIN I'N I'N I'N [IN  100[gns somod [[ng somod g umop e[ OL  ‘9¢
01 6 ‘8 L 9 S 4 € T 1







1.

CHAPTER XXV

THE CCS HARYANA AGRICULTURAL UNIVERSITY EMPLOYEES’

CONDUCT RULES
1967

(Issued as Statutes under Section 29 (q) of the Punjab Agri. University
Act, 1961 read with Section 31 (q) & 32 (2) of the Haryana & Punjab Agricultural
Universities Act, 1970).

Short title, commencement and application.

M

@
©)

These rules may be called the CCS Haryana Agricultural University
Employees’ Conduct Rules, 1967.

They shall come into force at once.
They shall apply to all employees of the University.

Provided that nothing in these rules shall apply to employees on
foreign service, with the University.

Definitions: In these rules unless the context otherwise requires :-

(@)

(b)
©

(d)

‘Act’” means the Haryana & Punjab Agricultural Universities Act,
1970 as amended from time to time.

‘The University’ means the CCS Haryana Agricultural University.

‘University Employee’ means any person appointed to any University
Service or post in connection with the affairs of the CCS Haryana
Agricultural University.

Explanation: A University employee whose services are placed at the
disposal of a State Govt., Central Government, Company, Corporation,
Institute or Local Authority, by the University, shall for the purposes
of these Rules, be deemed to be a University employee serving under
the University notwithstanding the fact that his salary is drawn from
sources other than that of the University.

“Member of family” in relation of a University employee includes :-

@i the wife or the husband, as the case may be, of the University
employee, whether residing with the University employee or not
but does not include a wife or husband, as the case may be
separated from the University employee by a decree or order of
a competent court;

(i) son or daughter or step son or step daughter of the University
employee and wholly dependent on him, but does not include a
child or step-child who is no longer in any way dependent on
the University employee or of whose custody the University
employee has been deprived by or under any law.
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(iii)) Any other person related, whether by blood or marriage, to the
University employee or to the University employee’s wife or
husband and wholly dependent on the University employee.

3. General (1) Every University employee shall at all times:-

@

(i) maintain absolute integrity;
(i) maintain devotion to duty; and

(iii) do nothing which is unbecoming of a University employee.

@i Every University employee holding a supervisory post shall
take all possible steps to ensure the integrity and devotion to
duty of all University employees for the time being under his
control and authority.

(i) No University employee shall, in the performance of his official
duties or in the exercise of powers conferred on him, act otherwise
than in his best judgement, except what he is acting under the
direction of his official superior.

@iii) The direction of the official superior shall ordinarily be in writing.
Oral direction to subordinates shall be avoided, as far as possible.
Where the issue of oral direction becomes unavoidable the
official superior shall confirm it in writing immediately thereafter.

(iv) A University employee, who has received oral direction from his
official superior, shall seek confirmation of the same in writing as
early as possible where upon it shall be the duty of the official
superior to confirm the direction in writing.

Explanation : Nothing in clause (ii) of sub-rule (2) shall be
construed as empowering a University employee to evade his
responsibilities by seeking instructions from, or approval of, a
superior officer or authority when such instructions are not
necessary under the scheme of distribution of powers and
responsibilities.

3-A  Prohibition of sexual harassment of working women :-

@)

(i)

(@)

No employee shall indulge in any act of sexual harassment of any
woman at her workplace.

Every employee, who is incharge of a workplace, shall take appropriate

steps to prevent sexual harassment to any woman at such workplace.

Explanation: For the purpose of this rule, “sexual harassment”
includes such unwelcome sexually determined behaviour, whether
directly or otherwise, as:-

physical contact and advances;
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(b)
(©
(d)
(e)

demand or request for sexual favours;
making any sexually coloured remarks;
showing any pornographic material; and

any other unwelcome physical, verbal or non-verbal conduct of a
sexual nature.

Note :  Further details, if any, required for implementation of this rule, the
Code of Conduct for Workplace for Women framed by National
Commission for Women, will be referred to.

4. Employment of near relatives of University employees in University offices

and firms enjoying University patronage :-

1)

@

3.

No University employee shall use his position or influence directly
or indirectly to secure employment for any member of his family in
any University office or in any private undertaking or firm having
dealing with the University.

@i No Officer of the University or Head of the Deptt. shall except
with the previous sanction of the Vice-Chancellor permit his son,
daughter or other dependent to accept employment in any private
undertaking with which he has official dealings or in any other
undertaking having official dealings with the University;

Provided that where the acceptance of the employement cannot
await prior permission of the Vice-Chancellor or is otherwise
considered urgent, the matter shall be reported to the Vice-
Chancellor at the earliest but not later than three months and
employment may be accepted provisionally subject to the
permission of the Vice-Chancellor.

(i) A University employee shall, as soon as he becomes aware of
the acceptance by a member of his family of an employment in
any private undertaking, intimate such acceptance to the
prescribed authority and shall also intimate whether he has or
has had any official dealings with that undertaking;

Provided that no such intimation shall be necessity if he has
already obtained the sanction of, or sent a report to the Vice-
Chancellor under clause (i).

No University employee, shall in the discharge of his duties, deal
with any matter or give or sanction any contract to any firm or
undertaking or any other person, if any member of his family, is
employed in that firm or undertaking or under that person or if he or
any member of his family is interested in such matter or contract in
any other manner and the University employee shall refer every such
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matter or contract to his official superior and the matter or contract
shall thereafter be disposed of according to the instructions of the
authority to whom the reference is made.

4-A  Membership of outside bodies: No University employee shall attend

4B

meetings as Member of any outside body with which HAU is not directly

concerned except with the permission of the Vice-Chancellor.

No University employee shall apply for/accept invitation for posts/
scholarships/fellowships etc. outside the University except through proper
channel.

Taking part in Politics and Elections:

ey

@

€)

“4)

&)

No University employee shall be a member of or be otherwise
associated with any political party or any organization which takes
part in politics nor shall he take part in, subscribe in aid or assist in
any other manner, any political movement or activity.

It shall be the duty of every University employee to endeavour to
prevent any member of his family from taking part, in subscribing in
aid of or assisting in any other manner any movement or activity
which is or tends directly or indirectly to be subversive of the
Government as by law established and where a University employee
is unable to prevent a member of his family from taking part in or
subscribing in aid of or assisting in any other manner any such
movement or activity, he shall make a report to that effect to the Vice-
Chancellor.

If any question arises whether a party is a political party or whether
any other organization takes part in politics or whether any movement
or activity falls within the scope of sub-rule (2), the decision of the
Vice-Chancellor thereon shall be final.

No University employee shall convass or otherwise interfere with, or
use his influence in connection with or take part, in an election to
any legislature or local authority.

(a) No University employee while in service shall stand as candidate
or contest either as an independent candidate or a candidate of
any political party or organization, election to the Parliament
and the State Legislatures including any local authority.

(b) Deleted

Provided that:-

@i A University employee qualified to vote at such election may
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exercise his right to vote, but where he does so, he shall give no
indication of the manner in which he proposes to vote or has
voted.

(i) A University employee shall not be deemed to have contravened
by reason only that he assists in the conduct of an election in
the due performance of a duty imposed on him by or under any
law for the time being in force.

Explanation: The display by a University employee on his person,
vehicle or residence of any electoral symbol shall amount to using
his influence with an election within the meaning of this sub-rule.

6.  Joining of Associations by University employee:- No University employee
shall join, or continue to be a member of an association the objects or
activities of which are prejudicial to the interests of the sovereignty and
integrity of India or public order or morality.

7.  Demonstrations and Strikes: No University employee shall;

@)

(i)

engage himself or participate in any demonstration, which is
prejudicial to the interests of the sovereignty of India, the security of
the State, friendly relations with foreign States, public order, decency
or morality, or which involves contempt of court, defamation or
incitement to an offence; or

resort to or in any way, abet any form of strike/demonstration in
connection with any matter pertaining to his service or the service of
any other University employee, or pertaining to the interests of the
students of the University.

8.  Connection with Press or Radio:

€]

@)

No University employee shall, except with the previous sanction of
the Vice-Chancellor own wholly or in part or conduct or participate in
the editing or management, of any newspaper, or other periodical
publications.

No University employee shall, except with the previous sanction of
the Vice-Chancellor or the prescribed authority, or in the bonafide
discharge of his duties, participate in a radio broadcast or contribute
any article or write any letter either in his own name or anonymously,
pseudonymously or in the name of any other person to any
newspaper or periodical.

(i) Provided that no such sanction shall be required if such broad-
cast or such contribution is of a purely literary, artistic or scientific
character.
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10.

11.

(i) Provided further that the Vice-Chancellor or the prescribed
authority may withdraw at any time the sanction so granted, if
there are reasons to believe that the sanction is being misutilised,
after affording reasonable opportunity of being heard.

Criticism of the University or Government: No University employee shall,
in any radio broad cast or in any document published in his own name or
anonymously, pseudonymously or in the name of any other person or in
any communication to the press or in any public utterance take any
statement of fact or opinion :

@

(i)

(iii)

which has the effect of any adverse criticism of any current recent
policy or action of the University, Govt. of India, Govt. of Haryana or
any other educational body such as the U.G.C., C.S.LR.,.C.A.R. etc.

which is capable of embarrassing the relations between the University
and Govt. of Haryana or Govt. of India.

which is capable of embarrassing the relations between the University
and Govt. of Haryana or Govt. of India or the Government of any
foreign State.

Provided that nothing in this rule shall apply to any statements made
or views expressed by a University employee in his official capacity
or in the due performance of the duties assigned to him.

Evidence before Committee or any other authority:

M

@

©)

Save as provided in sub-rule (3), no University employee shall, except
with the previous sanction of the Vice-Chancellor or the prescribed
authority, give evidence in connection with any enquiry conducted
by any person, Committee or authority.

Where any sanction has been accorded under sub-rule (1), no
University employee giving such evidence shall criticise the policy
or any action of the University, Government of India, Government of
Haryana or any other State Government.

Nothing in this rule shall apply to:

(a) evidence given at any enquiry before an authority appointed by
the Govt., Parliament or a State Legislature; or

(b) evidence given in any judicial enquiry; or

(c) evidence given in any departmental enquiry ordered by
authorities of the University.

Un-authorised Communication of Information: No University employee
shall except, in accordance with any general or special order of the
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12.

13.

University or in the performance in good faith of the duties assigned to
him, communicate, directly or indirectly, any official document or any part
thereof or information to any University employee or any other person to
whom he is not authorised to communicate such document or information.

Explanation : Quotation by a University employee (in his representation
to the Head of Office or Head of Department or an Officer of the University
or the Vice-Chancellor) from the letter, circular, office memorandum or
from the notes of any file to which he is not authorised to have access or
which he is not authorised to keep in his personal custody or for personal
purposes, shall amount to un-authorised communication of information
within the meaning of this rule.

Subscriptions : No University employee shall, except with the previous
sanction of the Vice-Chancellor or of the prescribed authority, ask for or
accept contributions to, or otherwise associate himself with the raising of
any funds or other collections in cash or in kind in pursuance of any
object whatsoever.

Gifts :

(I) Save as otherwise provided in these rules, no University employee
shall accept or permit any member of his family or any person acting
on his behalf to accept any gift.

Explanation : The expression ‘gift’ shall include free transport
boarding lodging or other service or any other pecuniary advantage
when provided by any person other than a near relative or personal
friend having no official dealings with the University.

Note : A casual meal, gift or other social hospitality shall not be
deemed to be a gift.

(2) On occasions, such as weddings, anniversaries, funerals or religious
functions, when the making of gift is in conformity with prevailing
religious or social practice, a University employee may accept gifts
from his near relatives & friends, but he shall make a report to the
Vice-Chancellor or the authority prescribed, if the value of any such
gifts exceeds Rs.500/-.

(3) Deleted.

4) In any other case, a University employee shall not accept any gift
without the sanction of the Vice-Chancellor or the authority
prescribed, if the value thereof exceeds :

@i Rs. 100/- in the case of an Officer of the University and employee
holding any Class-1, Class-II or Grade-A post; and
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13-A

14.

Note :

15.

@) Rs. 50/- in the case of a University employee holding any
Class-III, Grade B or Grade-C post.

Prohibition of dowry:
No University employee shall;

@i give or take or abet the giving or taking of dowry; or

i) demand, directly or indirectly, from the parents or guardian of a bride
or bridegroom, as the case may be, any dowry.

Explanation:- For the purpose of this rule, “dowry” has the same meaning
as the Dowry Prohibition Act, 1961 (28 of 1961) as amended in its applicable
to the State of Haryana.

Public Demonstration in honour of University employee: No University
employee shall, except with the previous sanction of the Vice-Chancellor
or the authority prescribed, receive any complimentary or valedictory
address or accept any testimonial or attend any meeting or entertainment
held in his honour or in the honour of any other University employee,

Provided that nothing in this rule shall apply to :

(I) a farewell entertainment of a substantially private and informal
character held in honour of a University employee or any other
University employee on the occasion of his retirement or transfer or
any person, who has recently quit the service of the University; or

(2) the acceptance of simple and inexpensive entertainment arranged by
public bodies or institutions.

Exercise of pressure or influence of any sort on any University employee

to induce him to subscribe towards any farewell entertainment even if it is
of a substantially private or informal character, and the collection of
subscriptions from Class-III or Grade-B or C employees under any
circumstances for the entertainment of any University employee not
belonging to Class-III, Grade-B or Grade-C, is forbidden.

Private trade or employment:

1(a) No University employee shall, except with the previous sanction of
the Vice-Chancellor or the authority prescribed, engage himself in
any trade or business of his own, or in partnership with any member(s)
of his family, any other blood relation (dependant or otherwise) or
anybody else. He shall also not only not physically participate in
any such business or transaction or conduct such trade or business
on any premises on behalf of himself, any member of his family or
any blood relation or anyone else, but also shall not promote or be
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(b)

©

(d)

instrumental in promoting in any way such trade/business/
transaction.

No University employee shall, except with the previous sanction of
the Vice-Chancellor or the authority prescribed, undertake any private
work of skilled, unskilled, technical, operational, clerical or
supervisory nature for hire or reward either as full time or part time.

Each University employee shall submit in his annual property return
a certificate to the effect mentioned at (a) and (b) above.

Each University employee shall also submit in his annual property
return the details of his family members, dependant or otherwise,
on him. Such employee shall also separately mention in such
property returns any description about any of his family members,
dependant on him hitherto and who have now become independent
and any business/trade/transaction/activity practiced by them
independently.

Provided that a University employee may, without sanction undertake
honorary work of a special charitable nature or occasional work of a
literary, artistic or scientific character, subject to the condition that:

@i he shall within a period of one month of his undertaking any
such work, report to the Vice-Chancellor giving full details;

(i) his official duties do not thereby suffer;

(ii)) he shall discontinue any such work, if so directed by the Vice-
Chancellor or by the authority prescribed.

Provided further that, if the undertaking of any such work
involves holding of an elective office, he shall not seek election
to any such office without the previous sanction of the Vice-
Chancellor.

Explanation: Convassing by a University employee :

@i in support of the business of insurance agency, commission
agency etc. owned or managed by his wife, any other member of
his family; or

(@) for a candidate for an elective office referred to in the second
proviso;
shall be deemed to be a breach of this sub-rule.

Every University employee shall report within one month to the Vice-

Chancellor or the appointing authority, if any member of his family is
engaged in a trade or business or owns or manages an insurance
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16.

agency or commission agency.

No University employee shall, without the previous sanction of the
Vice-Chancellor or the prescribed authority except in the discharge
of his official duties, take part in registration, promotion or
management of any Bank or other company which is required to be
registered under the Companies Act, 1956 (1 of 1956) or any other
law for the time being in force or any co-operative society for
commercial purposes;

Provided that a University employee may take part in the registration,
promotion or management of a co-operative society substantially for
the benefit of University employees or of a literary scientific or
charitable society registered under the Societies Registration Act,
1860 (21 of 1860) or any corresponding law in force, subject to the
condition that :

@i he shall, within a period of one month of his taking part in such
activity, report to the Vice-Chancellor giving full details;

(i) his official duties do not thereby suffer;

@iii) he shall discontinue taking part in any such activity if so directed
by the Vice-Chancellor or the prescribed authority.

Provided further that if taking part in any such activity involves
holding of an elective office, he shall not seek election to any
such office without the previous sanction of the Vice-Chancellor.

Explanation —I. A “Co-operative Society”” means a society registered
or deemed to be registered under the Co-operative Societies Act,
1912 (2 of 1912) or any other law relating to co-operative societies for
the time being in force in any State.

Explanation- II. Convassing for a candidate for an elective office,
referred to in the second proviso, shall be deemed to be breach of
this sub-rule.

No University employee shall accept any fee for any work done by
him for any public body or any private person without the sanction
of the prescribed authority as per Statutes.

Investment, lending and borrowing:

(1) No University employee shall speculate in any stock, share or other

investment.

Explanation: Frequent purchase or sale, or both of shares, securities or

other investments shall be deemed to be speculation within the
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17.

meaning of this sub-rule.

(2) No University employee shall make, or permit any member of his
family or any person acting on his behalf to make any investment
which is likely to embarrass or influence him in the discharge of his
official duties.

(3) Ifany question arises whether any transaction is of the nature referred
to in sub-rule (1) or sub-rule (2), the decision of the Vice-Chancellor
or the authority prescribed therein shall be final.

4) (1) No University employee shall save in the ordinary course of
business with a bank or a firm of standing duly authorized to
conduct banking business, either himself or through any member
of his family or any other person acting on his behalf,

(a) Lend or borrow money as principal or agent, to or from any
person within the local limits of his authority or with whom
he is likely to have official dealings, or otherwise place
himself under any pecuniary obligation to such person, or

(b) Lend money to any person at interest or in a manner whereby
return of money or in kind is charged or paid:

Provided that a University employee may, give to, or accept
from a relative or a personal friend purely temporary loan of
a small amount free of interest or operate a credit account
with a bonafide tradesman or make an advance of pay to his
private employee. Provided further that a University
employee may, with the previous sanction of the Vice-
Chancellor, enter into any transaction referred to in sub-
Clause (a) or Sub-Clause (b).

(i) When a University employee is appointed or transferred to a
post of such nature as would involve him in the breach of any of
the provisions of sub-rule (2) or sub-rule (4), he shall forthwith
report the circumstances to the prescribed authority and shall
thereafter act in accordance with such order as may be made by
such authority.

Insolvency and habitual indebtedness: A University employee shall so
manage his private affairs as to avoid habitual indebtedness or insolvency.
A University employee, against whom any legal proceeding is instituted
for the recovery of any debt due from him or for adjudging him as an
insolvent, shall forthwith report the full facts of the legal proceedings to
the Vice-Chancellor or the authority prescribed.
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18.

19.

20.

21.

Note : The burden of proving that the insolvency or indebtedness was
the result of circumstances which with the exercise of ordinary
diligence, the University employee could not have forseen, or
over which he had no control and had not proceeded from
extravagant or dissipated habits, shall be upon the University
employee.

(I) No University employee shall, except with the previous knowledge
of the Vice-Chancellor or other officers/teachers of the University
who have been delegated these powers, acquire or dispose of any
movable property in the shape of shares, securities or debentures or
any immovable property by lease, mortgage, sale, gift or otherwise in
his own name or in the name of any other member of his family.

Note: The above rule applied only to cases in which the value of the
movable or immovable property exceeds the amount equivalent to
one year’s salary of the University employee concerned.

(2) The Board of Management may, at any time, by general or special
order, require the employees to submit to the Vice-Chancellor within
the period specified in the order, a full and complete statement of
such movable and immovable property held or acquired by him or by
any member of his family, as may be specified in the order. Such
statements shall include details of the means by which or the source
from which such property was acquired.

Vindication of acts and character of University employees :

(I) No University employee shall, except with the previous sanction of
the Vice-Chancellor or the prescribed authority, have recourse to any
court or the press for vindication of any official act, which has been
the subject matter of adverse criticism or an attack of a defamatory
character.

(2) Nothing in this rule shall be deemed to prohibit a University employee
from vindicating his private character or any act done by him in his
private capacity and where any action for vindicating his private
character or any act done by him in private capacity is taken, the
University employee shall submit a report to the prescribed authority
regarding such action.

Canvassing of non official or other influence : No University employee
shall bring or attempt to bring any political or other influence to bear
upon any superior authority to further his interest in respect of matter
pertaining to his service under the University.

Bigamous marriages :

(1) No University employee, who has a wife living, shall contract another
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22.

22-A

23.

24.

26.

marriage without first obtaining the permission of the Vice-Chancellor
notwithstanding that such subsequent marriage is permissible under
the personal law for the time being applicable to him.

(2) No female University employee shall marry any person, who has a
wife living, without first obtaining the permission of the Vice-
Chancellor.

Consumption of intoxicating drinks and drugs :

A University employee shall :

(a) strictly abide by any law relating to intoxicating drinks or drugs in
force in the area in which he may happen to be for the time being;

(b) take due care that the performance of his duties is not affected in
any way by the influence of any intoxicating drinks and drugs;

(c) neither take any intoxicating drinks, nor appear in state of intoxication
in a public place;
(d) not habitually use any intoxicating drinks or drugs to excess; and

(e) not be present on duty in a state of intoxication.
Prohibition regarding employement of children below 14 years of age:

No University employee shall employ any child below the age of 14 years
as domestic help.

Every University employee shall perform his duties diligently and with
devotion. He is a whole time employee of the University. His failure to
perform the assigned task including failure to prepare himself for lecture
and practical, assessment, guidance, invigilations etc., shall constitute
improper conduct.

Every University employee shall be strictly impartial in his official work.
Any act of partiality in his official dealings including such matters as
biased assessment of students, deliberately over-marking/ under-marking
of answer books or other attempts at favouritism etc., will be considered
as acts of improper conduct.

No University employee will directly or indirectly incite or attempt to
incite other employees or students against administration or against
another section of employees or other students or against the State/
Central Government.

No employee shall raise questions of caste, creed, regionalism, religion,
race or sex in his relationship with the colleagues and try to use these
considerations for improvement of his prospectus.
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27.

28.

29.

30.
31

32.

Refusal on the part of any University employee to carry out the decision
of appropriate administrative and academic bodies and/or functionaries
of the University shall be deemed as an act of improper conduct.

It shall be the duty of every University employee to promote academic
atmosphere in the University and to do all such things and acts as may be
conductive to the furtherance of this objective.

No University employee shall try to bring pressure on the university
administration through any unlawful/unrecognized association/body of
persons. He shall represent his grievances, if any, to the appropriate
authority through proper channel.

Deleted.

Interpretation: If any question arises relating to the interpretation of these
rules, it shall be referred to the Vice-Chancellor, whose decision thereon
shall be final.

Delegation of powers: The Vice-Chancellor may, by general or special
orders, direct that any power exercisable by him or any other Officer of
the University or Head of Department under these rules, (except the
powers under rule 31 and this rule) shall subject to such conditions, if
any, as may be specified in the order be exercisable also by such officer or
other employee as may be specified in the order.
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- CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, RISAR
AMENDMENT No. 1/2015

- =

! locAdrrTE-3/2015/ E—'lo/ Dated:

The Board of Management vide ltem No.B-3 of its 249" meeting held on
23.12.2014 confirmed the action takendby the Vioe~Cha:n¢eHor43n State Govt. instructions dated ]
26.06.14 adopted in CCS HAU vide Order Endst.No. Admn.E3/2014/7016-7 125 dated 30.08. 14
as well as amendment made in the Statutes vide Order Endst.No,Admn:E3/20‘14l?845—?9:70
dated 26.09. 14, | -

2 In pursuance of the decision taken by the Board of Management vide ltem No.
B-3.¢f its 24g"h meeting held on 23.12.2014, the Vice-Chancellor is pleased .to approve the
foliowing amendment in Clause-2(5) of Chapter-IX and Ciause-2 of Chapter-X of the CCS HA
Act & Statutes regarcing age of retirement:

‘Al remiployees of the University shall retire from its service on
 attaining the age of B0 years provided that nothing in this clause shalt -
apply to'any technical or scientific Personniel appointed for a specific
period under contract and provided further that the Vice-Chancellor
may. re-employ any employee ‘upto the age of 63 years. Even after
that date, the University may re-empioy such persons on. contract
“basis at the most for a period of two vears. The age of retiremant in
.respect of Vice-Chancellor will be 68 years”. T :
CSdi

(Dr M.S Dahiya)
- Registrar

- EndsiNo Admin E3/2015 £-70) F T ~ §e | | | Dated. /1 /2SS

 Copy of the above is forwardad to the fotlowing for information and necessary

action:- _

T The Additional Chief Secretary to Govi, Haryana, Agri Depariment New Civil
vecretariat, Sector-17, Chandigarh for informatian '

7 The Secretary to Vice-Chancelor, CCS HAU, Hisar

3 All T - ~s/Directors/Officers of the University/HODs/ Offices/ Sections (including

outstations), CCS HAU, Hisar.
4 COEB/Adviser(RCY/SPIO/ARFIARNVARGAMS 1o Registrar/O | {Hospilatity),
F H./D&DO/E-1 & E-2(intemal).

5. The Dy.Registrars/Dy’.CAUs/ARs/ACs/A&AC)s, CCS HAU, Hisar.
6. The Joit Director (Audit), CCSHAL, Hisar
7. The Presidents, HAUTA, HAUNTEA & SC/ST Federation, CCS AU, Hisar.
- . } 1 ~~ I
AL Assi Regisirae (T qi 0
for-Registrar W
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

AMENDMENT NO. Z /20. |5

No.Admn.F.3/2015/ | $2 X

ated: 3 )14/} S

In pursuance of the decision taken by the Board of Management vide item No.
A-4 in its 250" meeting held on 26.03.2015, the Vice-Chancellor, CCSHAU, Hisar is pleased to
amend the provision of Clause 2 of Chapter ~ IV relating to classification of teachers, as under
without any financial implications in terms of pay and atlowances at any stage:-

| Existing Provision Amended Provision
(i} Heads of Départments- (i} '“'F{eads of Depariments
(i) Professofs/equivalents - conducting (ii)_ ' Professors/Prmcupal Scientist/ Prmmpal
' teaching and guiding research and "} Extension  Specialist [/~ equivalent
extension programmes and Librarian. conducting teaching and guiding
: ~ _ research and . extension programmes
. SR T ~1"and Librarian
[Gwy ] Associate. ~ .Professorsfeguivalents: | (iiiy: | Associate Professor/. Senior Scientist |
© | conducting teaching ~and guiding |. | Senior Extension. SpecialisV equivalent
-research and extension prograntnes. - | conducting  teaching” and  guiding |
1 s : { research and extension programmes
T{ivy | Assistant Professorsfequivalents | (ivy . zNOChange .
© Jconducting teaching and guiding| | '
5 research and extension programmes |-~ .} . o
[y | Any other employee of the University [ (v} | Any other employee. of the University
|~ | dectared as teacher by ‘the Vice- | | declared -as ' teacher by the Vice-
Chancellor on the recon{mendations ' -Chancellor on the recommendations. of.
of the Academic Counil. the Academic Council.
Noteé - Under the provision of Clause. 2(v) {Note: “Under _the " provision . of ‘Clause” 2(v)
" above, the ‘following categories of . above, “the following categories of
employees Have so far been declared: " employees. have so far been declared
as teachers by the Vice- Chdncellor as teachers by the Vice-Chancellor on
‘the recommendations of 'the.' the recommendahons of the Academic
Academlc Council. : Council.
(viy E uepu‘y Librarian and Asstt L:branan {vi)’ Depuly 1branan and Asstt leranan
2. The words Professorfequwa!ent and Associate Professor/equwa]ent wherever

appearing in other Chapters of the University Statutes are substituted by Professor/Principal

Scientist/Principal

Scientist/Senior Extension Specialist or equivalent.

Extension Specialist or

equivatent

and Associate Professor/Senior

However, discipline will continue tc be

written in bracket i.e., Senior Scientist (Agronomy) and Principal Scientist (Agronomy} etc.

There will be no change in the service conditions of the faculty.

-Sd/-
(Dr. M.S. Dahiya)
Registrar
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Endst No.Admn.F.3/2015/ 1823~ )36 2 Dated: < / Y / 1S, T
A copy of overleaf is forwarded to the following for-information and necessary action:y

All Members of Board of Management.

All Deans!Directors/HODs/Ofﬁces/Sections (including outstations), CCSHAU, Hisar.
Secretary to Vice-Chancellor, CCSHAU, Hisar, —_
All Dy. Registrar/Dy. Comptrolters/Assistant Registrar/A&AOQ/Supdits., CCSHAU, Hisar,
Joint Director (Audit), CCSHAU, Hisar

Incharge Computer Centre for piacing the amendment on the University website.

COE/ Advisor (RC)/Asstt. Registrar(E)/Asstt. Registrar (L) Asstt.Registrar (GA) Asstt,
Registrar (A)PS to Registrar/F-1, F-2, F-4 & S-1(Internal)

S el i

Sl 3SR
(V.K.Sehgsl) &4 12
Assistant Regigtrar (F)
for Registrar
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CH. CHARAN quGII [IARY‘\\U\ A(:RICULTUR.AL U_NIVERSIIY —HISAR.
Amcudment No.- 23

No. Admn. R2/15/ géoé | o - . | Dated: QQ}L‘{ 2ol ST

In pursuance of 1he dLusnon mken by the Boctrd of Matmg,gmem vide itern
No. A-3 of its 250" meelmg held on 2( 2015 lhe Vice-Chancellor, ces HALU is
pleased to make the followmﬂ amc')(lmem undel Clauw 3 3 {(it) of Chapter-IN1 of Act &

Statwtes relating to the appomum,m of :)g_ms Dnhc,tow m twfz ar:

T I T R e
Ex;stmg provision - o i-An LI](]CI.I p"svmon ;
Clause-3 T '"l'—CiSug.e 3 T — o

|

| (1) Those who are already wokau n [h(_SL., (ii‘).—Thoé;e-' faculty ‘members of CCS 1IAU

| Posts will be allowed to complete - theirf who have aheady served onc erm  as
| present term of 3 years Ilows,\u no | Dean/Blirectdr in this University or rmUE

Dean/Director shall be given second term. | other University will not be considered for i

Even thase applicants who have already” ifhﬂ second term.  Further, those 'pphcan[s[

served one term in any other Umus‘h A who have less “than Iwo vears service left

w111 not be cons:dered Lo oo | onthe date 6f advemsement will: also not
be elag:ble for apponnmtm to these posts.

v © | (iii) These posts will, howevu b\, filled oy’ (m) No change
tenurial basis fora peuod of 4 years.It wili
-1 have onIy prospective effect for renuizu R
 APPOMs S L. it will ‘be apphcable fox oo e o . |
fresh “appointments “only made  after the [FRY e
decision of the Board dated 2 12 2006, Fh:s
period may, hawever, be reduced by’ the
Vice- Chancellor, wnh the -approval of: ‘the
Board, "if work of the incumberit is 1ot
found satisfactory. by the Vice-Chanceitor ‘
for: which the VICE Chancellor will ccaise |
review' ‘of - the performince ol (he I

meumbenl to be conducted every year. . o} N L o
oo - Sdr
( Dr. M.S. Daniva )
: e ‘ ‘Registrar
: =
Endst. No. Admn. R2/15/ 2597'— = ){7 . Dated: —)j Lf / o e

A copy of the above is imwdldc d 1o the followmg for infor mmun azd
necessary action, please:- ‘ : :

L. Al Members of Bouard of Munagemoent, CCS HAU, Hisar.

2. Al Deans/Directors/Officers  of the  University/Heads  of Deptis /Ui Tices
(mc_ludin,g outstations), COS AU [ g

3. Direcior, HRM. CCS HALUL Tisar,

4. The Comptroller, CCS HAU, Hisar.

3. Incharge. Computer Centre, COBS& T COS TIAUL Hisar,

6. The Joint Director (Local Audit)y, CCS HIAU. Hisar,
ANl Deputy  Reg gistrars/Deputy -ompurolers/Assistant Registrars/A ssistant

Lompnoilers/AAO:;/Supdls CCS Mall, Hisar, —_
A_—
o

8. Secretary to Vice-Chancellor
el -
dvisor (Rect. Cef

~

9. P.S.to Registrar
(S
nsor (Rect. Ceit)

0. All Assistants (mterna!)
for Repistrar



CHAUDHARY CHARANSINGH
HARYANA AGRICULTURAL UNIVERSITY, HISAR.

Amendment No. L| .,?ol =3
No. Acad /2015/A-2/ & // Dated: / %/ 7/

In exercise of emergency powers conferred upon him under Section 16(6) of the

Haryana and Punjab Agricultural Universities Act, 1970, and in pursuance of recommendations

af Academic Council vide item No. A-6 i its 458th meeting held on  15.7.2015,
e Viée‘Char}ccllor, CCS HAU, Hisar is pleased to order establishment of College of

Agriculture at Bawal as coenstiuent college in terms of Section 24¢ i)(d} ot HPAU Act, 1970,
2 The Vice-Chancelior is further picasnd o amend Clause [{ii} of Chapter XVI of
alu_ SlalUlL‘-b uﬁhc umversxty as under

L‘\xs{mu Provxs:on under Chusc 1 0{ | Amended Brovision under Clause 1 of

CMr XVl of the Statutes ' Chapter XVI of the Statutes -
1. Studenfs:shali be admiited each yearte | . Student:, shall be admitted each vear to
VGErious prescrlbed degices of '

. various presulbed degrees of
Unl‘verslty in-the .ollomnu Coilecres University in the following Colleges:

() Collgge of \un} [nwmcumﬂ and [ () - College of Agrit f—nomeer ng and
' Technolou) . i Technology.”
- (1Y Colleﬁe of f\ﬂl’IClllllirc Hisar and (i College of AnrlcuEturc Hlsar Kauu
- Kaul, : : " and Bawal.
{iif) C(,Hege of [hsic'ﬂ'ciéncqs and (iix) College of Basic Sciences and
o llumamlm : L C . “Humanities. :
(v) Indica Umkmmrl} CUHcUL of 1 (i\_f} Andira Chakravarty olfegeof

. Homc Science. Home Science.

T Shmds APlaring O O3 AL Calli gt €0 Agrisatonrn Al Slas st Uimris Wrmari fon Adhmsrm 12 s s

3- ic abovc ordcrs are sub|ul e conhrmatlon bv the Board of Manapamion:,
/‘4;1)9}""”“ -'j
(Dr M.S. D&hl{é
Registrar
Endst. No. Acad./2015/4-2/ Y6316 & Dated : [9[FH15
A copy of the above is forwarded 1o the foltowing for information and nceessary
action;

{. The Secrctary o Governor, Haryana Raj Bhawan, Chandigarh.

2. The Additional Chief Sectretary to Gowt. of Haryana, Agriculture Department, New
Haryana Civit Secretariat, Sector-17, Chandigarh

A e Ve Ueap s T T Acabemit Sesvem 1515, Mg



L Gy

~

The Director General, ICAR, Krishi'Bhawan, New Delhi :
The Secretary ta Vice-Chancellor, for kind information of the Vice-Chancellor.

All Deans/Directors!Heads of Deptts./S-ectEOns/Ofﬁccs (inctuding out stations), CCS
HAU, Hisar.

loint Director(Audit), CCSHAU, Hisar.

Incharge, Computer Section, COBS&H TTS HAU, Hisar with the request to upload
the above notification an the University website immediatety.
Media Advisor, O/o. Public Relations, CCSHA U, Hisar,

Al Dy. Registrars/Asstt. Registrars/A. &A.Os, CCS HAU, Hisar,

. COE/'Advisor(R/C)/SPIOfARF/ARE/ARGA/A RL/O-.I.(Hospt.), Faculty Hause/pPS to

Assistan egistrar{Acad ) fal,
fot Registray '



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

AMENDMENT NO. 5'/20 15

No.Admn.F.2/2015/ S 6Y Dated. 39~ $ Do (¢

in exercise of emergency powers conferred upon him under Section 16(6) of the

Haryana and Punjab Agricultural Universities Act, 1970, the Vice-Chancellor, CCSHAU, Hisar is

pleased to incorporate the following provisions in Chapter VIl (Career Advancement Scheme

-éffectivé fromy 27 7 G8y-and VII-A (Career Advancement Scheme effective from 6.1.2012) of the

Act & Stawutes of Chaudhary Charan Singh Haryana Agricultural Universily, Fisar subject to

Endst. No. Admn.& 2/2015/5’§é S~ S6 /o Dated: 9\40'%,@ ~2af <

@O h L

“confirmation by the- Board of Management

‘Note (iii} below Note (i} of Proviso tinder Glause 6.4 of Chapter Vil

A teacher po"ssés-':,-ing_Ph,D"._fM..Sc- ‘degree must have rendered atleast two
. yearsffour years service rospectively in the CCSHAU and the remainng on
. equivalent or higher post.or grade. in other University/institute of higher learming.

as s,_pecified'abgvé subject to the satisfaction of the Vice-Chaneellor.

Note (iiil below Note (ii) of Proviso under Clause 6.5 of Chapter VIEA™

A teacher possessing Ph.D/MPhil- or Master's level (professional degree)
Master's degree must have rendered atleast two years/ihree yearsffour years
service respectively in the CCSHAU and the remaining on equivaient or higher
post ‘and grade pay in other Unversity/Institute of righer learning as specified -
abave subject to-the satisfaction of the Vice-Chancelior . ' '

PRV B N -
(= *pfﬂ-/a/_
(Or 'M.S. Dahiya)
"Regtstrar ~
SN

1<
A copy of cverleaf is forwarded to the following for information and necessary actiorn:-

All Deans/Directors/HODs/Offices/Sections {including outstations}, CCSHAU Hisar.
Secretary to Vice-Chancellor, CCSHAU, Hisar.

All Dy: Registrar/Dy, Complrollers/Assistant Registrar/A&ADISupdts., CCSHAU, Hisar.
Joint Director (Audit), CCSHAU, Hisar

Incharge Computer Centre for placing the amendment on the University website.

COE/ Advisor (RC)YAsstt. Registrar(E)/Asstt. Registrar (LY Asstt. Registrar (GAY Asstt
Registrar (A)PS to Registrar/F-1, F-3, F-4 & 5-1 (Internal)

(VK Ve ses
Assistant-Registrar (F)

for Registrar
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' CH.CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR
OFFICE OF REGISTRAR

S AMENDMENT NO.£/2045 S
No.Admn.2015/R-4/ Joolyf Lo '— ' Dated: 7/ ?/r&”/f’

In pursuance of the decision taken by the FC/BOM vide ltem No. F-6 of their 204™
/251% meeting held on 29.06.2015/25.07.2015, the Vice-Chancellor; CCSHAU, Hisar has
oeen ptéaSeci to approve the amendment under Sr..'N'o.'M & 46 of ”S-cihgduie Part-B”
{regarding. delegation of financial powers) of Chapter IXXIV 'of Act & Statutes‘ as per
statement enclosed. '

_ Encl:'As above. - @» _____ ,,.4

(Dr M.S. Dahuyg)

_ Peg:etrarxn,, .

.'IEndst No. Admn 2015/R 4 ,w[/ 7—’ ﬁ/ 70 - Dat'ed"“7/f/ %/

. A copy of the above is forwarded to ’the follomng for mformatlon and necessary
achon in the matter. piease ' :

1 The Addillonat Ch!ef Secretary to Govt. Haryana Agn Deparimeni New Civil
Secretanat Sector-17 Chand-lgarh , _
2 'The Secretary lo Vice-Chancellor, CCS HAU Hnsar .

3 Al the Deans/ Directors. / Officers. / HODs /DDOsfSectlons/Offtces (lncrudlng
_outstations), CCS HAU, Hisar. ! '

The Comptroller CCSHAU Hisar
-5 'The Joml Director (Locai Audity, CCS HAU H:sar

6 -'!ncharge ‘Computer -Centre, COBS&H, . CCS HAU Hrsar for uploadmg the -
circutar on the University website. - : — '

7 Dy. Reglstrar Olo D.R.MDy. CAU (Olo CAU)/aII ARs/ A&AQS/ RAO Internal -
- Audit Cell/Supdts /Dy.Supdt. /[E-1/R-5 (internal) and PS to CAU. ' _ -

8 The President HAUTA/ President, CCSHAU E.mployees Federation, H'isar..

Hw? ]2 %}___._. :

"Asaistant Reqgistrar

*for Reg1slr
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—_— CCS HARYANA AGRICULTURAL UNIVERSITY HISAR
AMENDMENT NO._7 /2075 o
No. Admn.F.1/2015/ " }2"7 <) Dated: O / ]14/,(
In pursuance of the de(;gon taken by the Board. of Management vide item
No.B-5 of its 252nd meeting held on 9.12.2015, the Vice-Chanceltor is pleased to order
the following amendment under Clause 4(3) of Chapter IH of the Statutes ;-

| Existing provision Amended provision ]

{ The Estate Officer —Cum-Superintending | The Estate Officer wili be ‘appointed
| Engineer will be appointed  on tenurial | by promotion out of Executive
basis for a period of 4 years as per norms | Engineers on seniority-cum-merit as ’
and guakifications prescribed by the State | per norms and qualfﬁcatior;s!
Govt. for the post of _Superintending | prescribed by the State Gowt. for the | |
Engineer He could be appointed by ! post of 'Super’i.ntendi_rn_g_ Engineer|.
- { transfer or on..deputation from"the State |-and désignated. as Estate Officer = | -
| Govt. /Central Govt /other statutory bodies E;_:um-Supérintending— Engineer .
1of State/ Centre  or through open | I
| advertisement o :

LSk o
(DrM.S.Dahiya) -~ FERTE
Registrar o

EndstNo.Admn.F. 12015t 7250 -7 3G  Dated: }o} )D,_/)_-__}_j” -
A copy of the above is forwarded to the foltowing for. information and
necessary action:- . S e . Vo et R
' - All Members of Board of Management, ' R o
All Deans/Directors/Officers/ HODs/ Offices /Sections (inciuding
outstations), : C R - L
Secretary to Vice-Chancellor,
Public Refations Officer,
Joint Director (Audit)
Incharge Computer Section,
Advisor (R&C)
Ail Dy. Registrars/Dy. Comptrotlers/bsstt. Registrars/A&AQs/ Supdts./
Dy. Sudpts.
9 President, HAUTA/HAUNTEA
10. PS to Registrar
11. Asstts. (F.2, F.3. F.4/S-1/R 4 (Internal)

CCS HAU, Hisar.
VK em

Assistant Registrar (F)
for Registrar

R =

B NP



THAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HIBAR

AMENDMENT Nb_‘&_al 2 015

No.Admn.R4/2015.&‘_q_5‘:_8! 2180

Dated: 2 1t~ to—=2a(5™

In pursuance of the decision taken by the FC/BOM vide ltern No.F. 10 of their 205%/252™
meeting held on 09.12.2015, the Vice-Chancellor, CCSHAU, Hisar is pleased to substitute Note-1 under

Clavse-12 of Chapter-Xl and Note-1 under Clause-11

of Chapter-XIt -Annexure-B- Part (b} of Act &

arding nen-refundable advances as under:-

Existing provision

Revised provigion

Note-1 under Clause-12 of Chapter-X

The amount of withdrawals admissible under this
ciause can be taken in lots but the ceiling for the
aggregate 1o non- refundable withdrawals taken out
Of CFF and other ‘Loans & advances' Scheme will

lazs).

be the same as under the State Govt. as amended :

from time to time (at. presem the I|mst is Rs 15.00° same. as . prevalent i the  State . Gowt. -

amended- by the Govi from time to t|me (at
_pregem the {imit [ Rs 15.00 Iacs) ' ]

Note-1 under Clause-12 of Ch;pter-XI

The amount of withdrawals admissible ‘under this |

clause can be tzken in lots irrespective of any
ceiling and date of drawal but the aggregate to
non-refundable Withidrawals taken out of CPF-and

other ‘Loans ‘and Advances” scheme will be the.
and:

T Rote-1 wiior Flauses 11 of Chapter xu (Part )

Note-1 under Clause 11 of Chapter Xll {Part (b} .

reqarqu Statutes - rejating- " General

. refating -

Statutes - ; Generai

regarding

Prowdent Fund of CCSHAU Hlsa_l

+ clause can be takén in“lots but the ce:!mg for the
aggregate to non-refundabte withdrawals taken out

of GPF and ather
the same as. under the State Govt. as

; The arnount of wﬁhdrawats admissible under. thss_.

‘Loans and Ad‘fa’]Ct‘S ‘scheme:

will be
amanded fiom time o :m (At present, the umn is
Rs 15.00%acs) R ‘

- Provident. Fund of CCSHAU, Hisar)

The amoum of w:thdraw;ls adnussnble under this |
clause can -be taken.in lots 1rrespective of any
.ceuing and date of drawal but.the aggregate to

non- refmdabln withdrawals taken out of GPF and
olher 'Loans and: Advancns scheme wili be the
as prevalent in the State. Govt and
amended Dy the Govt. from-time ‘to time’ (at
present the imit is Rs. 15.00 lacs).

SAME

Endst. No Aomn R 4/2015!!(15%' i i S e S R

Sa/-
(Or M. S.Dahiya)
REGISTRAR

Dated 2 j— a2 157

& copy of the above is forwarded to the following for information and necessary action:-

—_

The Secretary to Vice-Chancellor, CCSHAU. Hisar.
Al Geans/Directors/tHODs/Offices/Sections (including outstations), CCSHAU, Hisar.

Audit

Z

3  The Comptroller, CCSHAU, Hisar.

4 The Joint Director {Audit), CCSHAU, Hisar.

5  The incharge, Computer Section, COBS&H, CCS HAU, Hisar. it is requested that above
amendment may be put on the University websile.

6. Ov Registrar, Olo DR/ Dy.CAU, Olo CAlYall ARs/ASAQOS/RAO,

nternal

Cell’SupdtsiDy . Supdt /E 1/R-5 (internal} and PS5 o CAU.
7 Tne President, HAUTA/ President, CCSHALN Employees Federation, Hisar,

‘“L%Q“ﬁ —
Asstf

egistrar(GA
I Registrar




CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR

Amendment No.

No.Admn.E-3/2016/(E-26¥

252™

12016
[

Dated:

' following amendments under Clause 11(3) of Chapter-IX-Part-A of the CCSHAU Statutes -

In pursuance of the decision taken by the Board of Management vide Item No. B-4 of its
meeting hekd on 09.12.2015, the Vice- Chancelior, CCS HAU, Hisar is pleased to approve the

Existing Provisions

Revised Provisions

Clause Free Educational.

Facilities

11(3)

i
Rs.6000/- per arinum each for two
children from nursery tc +2 level on
the basis of State Govi. instructions
as issued fron- tlme to tnme

. 'u} Fee on account. of tumon fee and-'
—_Iaboralory fee shall be reimbursed who
are - studying '  in

.| educational/Technical - Institutions/

;.PfofeSSIonal -Cofleges for two ' living
“children of. deceased
employees who. die while in service,
However, the reimbursement of such
| fee-shall. be eduivalent to fee charged
by the Government. colleges or

To grant education allowance upto |

: r) To grant education allowance upto Rs. 6000!- per:
.Government/ |,

Government ‘aided/recognized . private |

Unwersrty: '

lnStItUlIOI’Io or Iess e actually patd as"-'_

| the. case may be.

Clause 11(3) Free Educational Facilities -

Free Education uptoc the limit of two
children of the deceased employee upto - degree
level {including professional courses) will be
admissible on the same pattern as are given. to
Haryana Govt. employee, as undef-

- annum-each for two children from nursery to +2.|

leveél on the basic of State Govt, mstruchons as
issued from time to time. :

Fee on account of tuition fee and laboratory fee

- (after +2 level & uplo. degree level} shall be_-."
Cin
. aided/recognized | .
Institutions/.

Professronal Colleges, for two living children of |

~ reimbursed who are
Government/Government
: prlvate

- studying
’ educatlona.lTechmcal

deceased University employees who die while
in service. However,
- such fee shall be equivatent to fee charged by
the Government colleges or institutions or less .

the  reimbursement of |

e actually pald as he case may be.

Endst.No.Admn.E320161¢E26y | .5 - | 22

Sd-
-(Dr.M.S.Dahiya}
Registrar

Dated: O}/of /0‘35}/

Copy of the above is forwarded to the following for information and necessary action:

—

outstations), CCS HAU, Hisar.

Don AW

HAU, Hisar.

Al Deans/Directors/Officers of the University/HODs/  Offices/ Sections

The Secretary to Vice-Chancellor, CCS HAU, Hisar.

The Advisor (RC), CCS HAU, Hisar.

The Dy.Registrars/Dy. CAUsS/ARS/ACS/A&AOs, CCS HAU, Hisar.
The Joint Girector (Audit), CCS HAU, Hisar.

The Presidents, CCSHAU Employees Federation, HAUTA & SC/ST Federation, CCS

O\

{Banj

(including

j-1-1L

Asstt. Registrar (E)

for Registrar



CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNFIVERSITY

HISAR

AMENDMENT NO. 2./ 70}

No.Admn.E.2/2016/

In pursuance of the deciston taken by the Board of Management vide Item -

Dated:

MNo. B-4 inits 253 meeting held on 25.03. 2016, the \f’ice—(lhancel_lor, CCS HAU, Hisar s

pleased to order the following amendment in Clause -13 of Chapter XXV of CCSHAU

tunctions, when the making of gift is in
conformity with prevailing religious or
social practice, a University employee
may accept gifts from his near relatives
& friends, but he shall make a FEPOLT Lo
the Vice-Chancellor or the authority

Stahates:-

St. | Existing provision under Clause -13 | Amendment in Clause <13 of Chapter
{ No. | of Chapter XXV of CCSHAU St’uutes XXV of CCSHAU Statutes

' Gifrs:- Grifrs:- '

1 Save ‘as .otherwise provided in- these | Save. as otherwise provided in these
rules, no - Umversmy employcc shall | rutes, no University _employee shali
ACCEPT Or : permit Any ‘member of his | accept of. permit ‘any. rnembcr of his| -
‘famjly or any’ pcrson ‘acting’ on h;s bchalf family or any other- person acting on his’ j_"_z

1to s accept any glﬁ _behalf to accept any gift. TR FR
'Explanatlon The cxprcsqzcm grft shall | Explanation : The expression g}ft sha]] _
inchude . free - tmmpo:t board;ng lodgmg include free transport. beardmg Iodgmg
ot Gtheér service or any other pecuniary | or other servicé or any other pecuniary’

-_'-'advantage when provlded by any person | advantage whcn piowded by any-person’
|-other than 'a near’ relative  6r personal | other than “a near relative or personal
i friend- hzvmg no. Ofﬁcldl deq‘mgq with | friend having no official deaungs with
the Usiversity. : “+ the L\mvermtv emplove (R :
Note : A casual meal gxft or other ,ocmi Note-1 :- A casval meal, pift_or othu
;"hospxtahty bh’lll not be deemed 1o be a | social hosptmhry 5}“'11! nat.be deemed 0
g:ft S : 'be a gift

- No_{é-]l - A Umversltv emp]ovee
shall - avond accepting  : lavish
| hospitality  or frequent hospsfahty _
from any individual having official |
dealings with him or from industrial
or commercial firms, organisations,
etc.
(2} [ On  ocecasions, such 25 weddings, : Ou occasions, such  as weddings,
abmversaries,  funerals  or religious | anniversaries, functons or rehigious

functions, whcn the making of a gift is in
conformity with prevailing religious or
social practice, a Untversity employee
may accept gifts from his near relatives
& friends, but he shall make a report to
the Vice-Chancellor or the authority




[ ¥ R

-
VoL

LN
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™

prescribed, if the value of any such gifts

exceeds Rs.500/-.

prescribed, if the value of any such gifts
exceeds Rs. 4000/ -,

(3) | Deleted -
() | In any other case, a University employee | In any other case, a University employee
shall not accept any gift without the | shall not accept, or permit any member
sanction of the Vice-Chancellor or the | of family ar dny other person acting on
authority prescnbed if the value thereof | his behalf to accept, any gift without the
rexceeds - | sanction of the Vice-Chancellor or . the

1 Rs. 100/- in the case of an Officer
of the University and - employee
holding any Class-I, Class-I1 or
Grade-A post; and

(i) Rs. 50/-in the case of a University
employee - holding any Class- I]I
Grade B or Grade-C pOSt.

authority prescribed, if the value thereof
exceeds:-
(i) Rs, 1008/- in the case of a
- University .employee holding .any
. Class-I or Class-II post; and .
(1} Rs. 500/- in the case a University
- employee holding any" Class-IIT or

PO L P T

Endst. No. A_am ;'E:;z/'-z'm 6/ 19SS \.—9-® & 3 ﬁ

Copy of- thc 'lbO\C is tomqrded

necesyln acton:- o I '.

1. All Deans/Duectorb,’Ofﬁcerb of
(mcludmg outstationsy; CCQ H AU

3 .I_).

Advisot (RC), CCS HAU, Hisar.

Class-IV post.

Soosdys
(Dr M.S. Dahlya)
Reglstrar

',__D:‘;tt"ed: | B Ll F’Q S
to. thc fclk)mng For lnform'mon and

thc Unn erxlty/HODS/Ofﬁces/bectlons
char :

bemer'm to Vice- Chqncellm (CbHAU Hlsm ;

4. Al Dy Registrars/Dy. C ompr oliers/r\‘;stt Regstmrs"ﬂ&f&@s C“C% I—LAU |

Hisar’

}%&D&eeﬁe{—@:‘mdu),_CCSiLA.U
6. Presidents, HAUTA,

Federanon, CCS5 HAU, Hisar

CCSHAU - Employees Federation

Hisar : _
& SC/5T

(Bani
- Registrar (E)

for Registrar

" g3



2017-14/5

CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR
NOTIFICATION
Amendment No. lf2017

No.Admn.E.3/2017/ 35 S A Dated: /662 Dol

In pursuance of the decision taken by the Board of Management vide Item No.B-2
and B-13 in its 255™ meeting held on 07.02.2017, the Vice-Chancellor, CCS HAU, Hisar is pleased
to amend the provision contained under Clause-5(3) of Chapter-Vill of the CCS HAU Act & Statutes

as under:-

Existing
provision

Proposed provision

All the posts in the
non-ministerial

cadre in Class-
l/Grade’'B’ posts
shall be filled by
promotion
provided the
departmental

persons fulfill the
qualifications and
experience

prescribed for the
post. If suitable
candidates are not

available for
promotion,

vacancies may be
filed by direct

recruitment .

All the posts in the non-ministerial cadre in Class-ll/Grade’'B’ posts shall be
filed by promotion provided the departmental persons fulfill the
qualifications and experience prescribed for the post. If suitable candidates
are not available for promotion, vacancies may be filled by direct recruitment

For promotion to the post of Sub-Divisional Engineer under 100%
quota, the break up will be in the following proportion:-

A. From Junior Engineer Cadre on the basis of

seniority-cum-merit = 75%

B. Remaining 25% may be distributed as under
on seniority-cum-merit:-
{keeping in view the palicy of Haryana PWD B&R
Department and proposed proportionately against
remaining 25%)
i) From Draftsman & Tracer Cadre= 8%
ii) From Junior Engineer Cadre possessing qualification
prescribed by the Haryana Gowvt. i.e. BE/B.Tech.
or AMIE)= 14%
i}y From Draftsman and Tracers Cadre possessing
qualification prescribed by the Haryana Govt.
i.e. BE/B.Tech. or AMIE)= 3%
The recruitment policy from School Teacher to School Lecturer on the
pattern of State Govt., Haryana is as under:- ;

i) By direct recruitment = 67%

ii) By promation = 33%

Contd.. P/2




2017-14/6

-2-
2. In pursuance of the above decision taken by the BOM vide ltem No.B-13, the Vice-
Chancellor is pleased to adopt the Notification of Haryana Govt. dated 11.04.2012 (copy enclosed)
in CCS HAU for promotion to the post of School Lecturer and all the 16 sanctioned posts of School
Lecturers are categorized subject-wise keeping in view the subject to be taught in 10+1 and 10+2
including IX and X classes. The distribution of 13 posts subject-wise is as under:-

)] English 3
i) Mathematics 2
fii) Physics 3
iv) Chemistry 2
V) Biology 2
vi) Music 1
-3 Three posts i.e. Political Science/History, Scciology and Accountancy & Business

Studies is kept in abeyance since these 3 posts of School Lecturers have already been filled up
through recruitment/promotion and these posts will be converted as and when these fall vacant in
future as under:-

i} Mathematics 1
i) Physics 1
iii) Chemistry 1
Sd/-
(Dr.M.S.Dahiya)
Registrar
Endst.No.Admn E.32017/ 35S 7- 36 74 Dated: /6 - @2 .20/ 7
A copy of the above is forwarded to the following for information and necessary
action:
1. The Secretary to Vice-Chancellor, CCS HAU, Hisar.
2. All Deans/Directors/Officers of the University/HODs/
Offices/Sections(including outstations), CCS HAU, Hisar.
3. The Comptroller, CCS HAL, Hisar,
4. The COE/Advisor(R/C)/Advisor(AFA)/Incharge, Legal Cellf

SPIO/AR(AYAR(GA)PS to Registrar/Officer Incharge(FH)/
DDOE-1 & E-2 (Internal).

5. The Joint Director (Audit), CCSHAL, Hisar
8. The Presidents HAUTA, HAUNTEA and SC/ST Federation, CCS HAU,
Hisar.

4

1¢.2:1)
Asstt. Registrar (E)
for Registrar



: : 8-128

HARYANA GOVT. Ggaz. (EXTRA.),

APR. [1,20)2 145]
(CHTR. 22, 1934 SAKA)

(Authorizeq Englich
HARYANA G()VERNMENT

SCHoOL EDUCATION DEPARTMENT

Notification

7}an.s/a!."on]

PART -GENERAL .
L (1) These rutes may be called the Haryan, State Educatign School Cadre
{Group B) Service Rules, 2012

Short title,
B ) commencement ang
(2} They shall ~ome Inio force on the gage of their publication in he oHtent
© Officia} Gazeué._ _
(3)

2. Inth

Definitions

(a) “administratiye Secretary” meaps the Financia)

Commissioner ang Principal Sccrclary lo Govemmcm,
Haryana, School Education Department.

(b) “direet Fecruitmene” Means an appointmen; made otherwige
than by promotion from within the Service or by transfer of an

official already in the Service of the Governmen; of India or
any Srate Government; ”

(c “Director means Direcior Seconda Education Ha ana;
ry Ty
d) “Governmeng» means the Government of the State of
Haryana:
(e) Yinstitution® means, -

() any institution
Haryana: or

Gi}) any other institution reco
the Purpose of these rufes;

(n ?x‘_‘fgl"dx__neans Post. quuate Teacher
appointed afer notification of these
Lecturers appeinted b

established by faw in force in the State of
gnized by the Government for

in the relevant subject
rules and shal include
efore natification of these rules:

(g} “TGT" means Trained G

raduate Teacher in the relevang
“Subject appointed afer not

ification of these rules and shal|
include masters appointed before nolification of these rules;

(h} “recognized University® neans,--
()

any university incorporated by Law in India: or




Number and
character of
posts

Nationality,
domicile and
character of
camdidales
appoinied 1o
Service

Age.

Appointing
Authority.

Qualifications.

£-129

1452 HARYANA GovT, GAZ. (EXTRA.), APR. i1, 2012
(CHTR. 22, 1934 SAKA) -

(ii) any other universicy which is declared by the Government
to be a recognized university for the purpose of these
rutes; and

(i} “Service™ means the Haryana State Education School Cadre
(Group B) Service;

PART It- RECRUITMENT TO SERVICE
3. The Service shay comprise of the posts shown in Appendix-A 10 thege

Provided that nothing in these rules shall affect the inherent right of
Government o make &dditions to or reductions in the number of such posts or 10

4. 1) No person shall be appointed to any post in the Service, unless
he isg,--

{2} acitizen of India: or
{b) asubject of Nepal: or
{¢)  asubject of Bhutan:

Provided thar a person belonging to any of the categories (b) or (c) shall
be a person in whose favour a centificate of eligibility has been issued by the
Government,

(3} No person shall pe appointed to any post in the Service by direct
recruitment on contract basis unless he produces a certificate of character from
the Principal Academic Officer of the university, college, school or institution
last attended, if any, and similar certificate fram 1wo other responsible persons,
not being hisg relatives, wha are wei] acquainted with him in hjs private life and
are unconnected with his university, coilege, schaol or Institution,

5, No person shall be appointed to the post in the service by direct
recruitment on contract basis who js less than cighteen years or more than forty
years of age or such age as fixed by the Government, from time 1o lime on the
last date of submission of application o the recruiting agency.

Provided that teachers working in privatety managed Governmeny aided,
recognized and Govermnment schools, shall be given age relaxation in upper age
liml to the extent of service rendered by them as  a teacher subject to a
maximum of five years. However, the sajd relaxation shall be as o onetime
measure only,

6. Appointments (o the POsts in the Service shall be made by the
Government,
7. No person shal! he appointed to any post in the Service, unless he s in

pesscssion of qualifications and experience specified in column 3 of Appendix




g8-1%0

HARYANA GOVT. GAZ. (EXTRA.), APR. 11,2012 1453~

{CHTR. 22, 1934 SAKA)

Provided that in case of on contractual basis direct recruitment, if the
required number of candidates of Scheduled Caste, Backward Class, other
backward classes, Ex-Servicemen and Physically Handicapped having not the
required the experience are nof available against the vacancies reserved for them,
then relaxation in experience upto the limit of fity percent may by order, for
reason to be recordad in writing, given at the discretion of the Tecruiting agency.

8. No person,.-

(a) who has entered into or contracted a marriage with g person
having a spouse living; or

{b) who having a spouse living, has entereqd into or contracted g
marriage with any person,

shall be eligible for appointment to any post in the Service:
Provided that the Government may, if satisfied, that such marriage is

operation of this rule,
% (i Recruitment in the Service shal] e made,--
a) in the case of Principal,-

(i) 33% by promotion from amongst Head Masters of
High Schools; and

() 67% by promotion from amongst the Lecturers/PGTs.
or

(i) by transfer or deputation of an official already in service
of any State Government or Government of Indja.

b} in the case of Head Master of High School,-

(i} 100% by promotion from amongst Elementary School
Head Masters/TGTs; or

(it} by transfer or deputation of an officja) already in service
of any State Government or Government of India.

¢} in the case of PGT Engligh,-
(i) 67% by direct recruitment on contract basis; and

(i} 33% by promotion from amongst TGT English/Social
Study; or

(iii) by transfer or deputation of an official already in serviee
of any State Government or Govermnment of India;

{(d})  in the case of PQT Hindi;-
(i) 67% by direet recruitment on contract basis; and

Disqualifications

Mecthod of
recruitment
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() 33% by sromotion from amongst TGT Hindi/ Hind; ' -
teacher, .

(iih) by ransfer or deputation of an official already in service
of any State Government or Government of India;

(¢) inthe case of PGT History,-- \
0] 67% by direct recrtitment on contract basis; and
(i) 139 by promotion from amongst TGT Social Study, or o

(i) by transfer or depuation of an official already in service
. of any State Government or Government of India; e

(n in the case of PGT Politica) Science,--
(i) 67% by direc: recruitment on contract basis; and
() 33% by promotion from amongst TGT Social Study, or

(i) by transfer or deputation of an official already in service -
ol'any State Govirnment or Government of India:

(2)  inthe case of FGT Ecenomics;-
(i) 67% by direct recruitment on contract basis; and
(i} 33% by promoion from amongst TGT Social Study, or

(i) by transfer or deputation of an officia) already in service
of any State Government or Government of India;

th) in the case of PGT Geography,—
(i) §7% by direct recruitment on contract basis; and
(i) 33 °/lo by promotion from amongst TGT Social Study, or

(iii) by transfer or deputation of an official already in service
. of any State Government or Government of India;

(i) in the case of PGT S nskrit,--
(i)  67% by direet recruitment on contract basis; and

(i)  33% by promolion from amangst TGT  Sanskriy
Sanskeiz teacher, or

(iv) by transfer or deputation of an officiat already in service
of any State Government or Government of India;

() in the case of PQT Home Science,-- ' -
(1) 67% by direct recruitment on contract basis: and

(i} 33% by promot‘an from amongst TGT Home Science,
or

() by transfer or deputation of an ofTicial already in service
of any S1ate Government or Government of India;

k) in the case of PGT Biclogy,-
) 67% by direct reeruitment on contract basis; and

i

)
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(i} 33% by promotion from amongst TGT Science, or

(iii) by transfer or deputation of an officig| already in service
of any State Governmen or Government of Indja;

(1) in the case of PGT Physies;--
(i) 67% by direc recruitment o tontrac! basis; ang
(i) 339 by promotion from AaNONESt TGT Stience, or

(i) by transfer or eputation of ap official -Iready in service

of any State Governmen or Government of India;
(m) in the case of PGT Chemistry,-.
()] 67% by direct recruitmen on contract basis; and
G 339 by promotion from amongst TGT Science, or

(i) by transfer or deputation of an official already in"sewice
ofany State Governmeny gf Governmen of India:

(n) in the case of PGT Mnthemutics,--
(i) 67% by direct recruitment on contract basis; angd
(i) 139 by promotion from amongst TGT Mathematics, or

(ili) by transfer or deputatio of an official already in seryice
of any State Governmen or Governmeny of India;

(0) in the case of PGT Commerce.-
0] by direct recruitment on contracg basis; or

Gi) by transfer or deputation of an officia| already in service
of any State Government or Governmeny of India;

{n) in the case gr PGT Music,-
(i) 67% by direct recruitment op Contract basis: ang
(i) 33% by promotion from amongst TGT Music, or

(iii) by transfer or deputation cf an officiaj elready in service
ofany State Government or Government of India;

(qQ in the case of PGT Punjabj,.
B 67y by direct recruitment on contract basis: and

(i) 339 by promotion from amongst TGT Punjabj s Funjabi
" teacher; or

" (i) by transfer or deputation of ap official aircad_y in service
of any State Government or Government of India:

(r}  inthe case of PGT Socivlogy,.
(i} 67% by direct recruitment on contract basis; ang
(i) 33% by promotioy from amengst TGT Social Study, or

(1Y by transfer or deputation of 5y cfficial alreacy in seryice
of any State Government or Governmen of Mndia;

8-132
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(s} in the case of PGT Fine Arts,-
(i) 67% by direct recruitment on contract basis; and

(i) 33% by promotion from amongst TGT/Art & Crafi
(Drawing teacher), or

(i) by transfer or deputation of an officia already in service
of any State Government or Government of India:

{t) in the ease of PGT Physical Education,-
(i) 67% by direct recruitment on contract basis; and

(i) 33% by promotion from amongst TGT  Physical
Education /Physical Training Instructor (PTI), or

(i) by transfer or deputation of an official already in service
of any State Governmen or Government of India;

(u) in the case of PGT Psychology,-
(i) 67% by direct recruitment on contract basis; and
(i 33% by promotion from amongst TGT Social Study, or

(iii} by transfer or deputation of an official already in service
of any State Government or Government of India;

{v) in the case of FGT Urd U,- ,
(i) 67%'by direct recruirment on contract basis; and
(i) 33% by promation Fram amongst TGT Urdu, or

(iii) by transfer or deputation of an official already in service
of any State Government or Government of India;

(w) in the case of PGT Computer Science,-
() by direct recruitment on contrat basis; or

(ii} by transfer or deputation of an official already in service
of any State Government or Government of India.

(2) Al promotions unless otherwise provided, shall be made on seniority-
cum-merit basis and seniority alone shall not confer any right 10 such
promotions.

(3) The contractual employees shall get emotuments and shall be
governed by the service conditions as specified in Appendix E. Contractual
employee shali have to sign an agreement as specified in APPENDIX F and
shall be appointed on regular basis on five years of satisfactory service.

(4) In case, no eligible candidate is available for promotion, the past may
be filled by way of direct recruitment on contractuzl basis.

(8} The present Cadre of Lecturers governed by The Harvana State
Education Lecturer School Cadre (Group C) Service Rules, 1998 shall be
converted to PGT in relevant subject and further recruitment shall be made as
PGTs in the cadre in accordance with the present rules.

6-13%
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(I in the proviso, for the words "two", the word “three™
shall be substituted.

5. Inthe said refes, in rule 1, ‘

(i) the signs and figure “(1)" shalf be omitted:
() for clause (a). the following clause shall be substitured,
' namely . _
" member appointed by diree recruitment shall be
Senior 1o a member appointed by promotion or by transfer,”,

6. In the sajid rules, in Appendix B, under column 4, against seria)
numbers 3 to 14 and 16 1o 22, i case of promotion, the words “Certificate of
having qualified Haryana Teacher Ehgibility Test (HTET)/Sc¢hoo! Teachers
Eligibility Test (STET)" shall be omiited.

7. Inthe said rules, Appendices E and F shall be omitted,

SURINA RAJAN,
Financial Commissioner and Principal Secretary
o Government Haryana,
School Fducation Department, Chandigarh.
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CH.CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

No. Admn.F3/2017/

HISAR
Amendment No. 2‘[20 17

Dated'

1§

n pursuance of the decision taken by the Board of Management vide
ltem No. B-18 of its 255" meeting held on 7.2.2017. the Vice- Chancellor, CCSHAU,
Hisar is preased to amend provision under Clause-24(3Xa) of Chapter X of CCSHAU

Act & Statutes, as under:-

Existing provision_ for study -
leave under Clause 24(3)(a)
of Chapier X

Proposed provisions for study leave under
Clause 24(3){a) of Chapter X

(a) A teacher desrrlng to do M
Phit or  PhD. " from

than. CCSHAU may, if he |

leave on full
al!owances as admrssrbie

upto’ 3 years. I, however,
does not mean that two

3 years ‘each - _
availed by teacher
“Separately "Tor "MPhil “&r
Ph.D  Maximum
leave - on  full
‘allowances = shall - be
- granted for a period of 3
years for doing either
M.Phil or Ph.D. or both.

- approved University other |

~has served for not less |
than 4 years be granted '

plus.|

for a pericd or periods |
ordmarrly not exceeding 2’
- years but in special cases |

. spells of study leave, ie. 2-]
c.can . be

study..

~pay - plus:| completion of course work,

(a) A teacher desiring to do N‘ Phll or Ph. D. from

‘ approved Unrversrty, if he has served for

years_but in spec:al cases upto 3-years:-it;

- study. leave el 2-3. “years each -can’ be
R iavarled by teacher separately for- M.Phil “or

“Ph.D. Maximum study leave on full pay plus
-a”owancesrshaﬂ be granted. for a period of 3

| years for domg erther MPhll or Ph. D or

leave or leavé due 16 him/hér for the complétion of
course work “for at least two' semesters.

be allowed to join higther duties at CES HAU and
register as per normal procedure till completion of
degree. Leave will not extended beyond two years.
In case of urgent requirement, university can assign
any relevant duty at any time to the CCS HAU
inservice teacher.

however, does not mean that two spells ‘of |-

-.-not’less than 4 years; be ~granted_leave on'|- |
- full. pay. phus allowances, as “admissible, for a |
‘period or pericds ordlnanly not exceeding 2

both, 5
Note . Every mservrce CCS HAU teacher. pursmg‘_: R
Ph.D at CCS HAU shall be requrred to take: study

Alter- 1
inservice teachers will

The above amendment will come into force with immediate effect,

Sd/-
(Dr.M.S.Dahiya)
- Registrar
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: B

Dated: /7. 02 ;20 /-

A copy of the above-is forwarded to the following for information and

necessary action :

1.
2.
3

..I.s.

= O

All Members of Board of Management.
Officer on Special Duty to Vice-Chancellor, CCSHAU, Hisar.

-All Deans/ Directors/ Heads of Departments  (including outstations),

CCSHAU, Hisar : . _
Controller of Examinations/Advisor(R/C)/Al Deputy Registrars/ Deputy
Comptrollers/ Asstt. Registrars/ A&AOs / Supdts, CCSHAU, Hisar
Comptrolier, CCSHAU, Hisar

- Joint Director (Local Audit), CCSHAU., Hisar

Incharge, Computer Centre for placing the amendment on the University
website, : ) :
All Assistants (Internal)

SR Advisor (Faculty Affairg)
E o for Registrar -

) = -
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR.
OFFICE OF REGISTRAR
AMENDMENT NO. 3/2017

No.Admn.R-4/2017/ Dated:

In pursuance of the decision taken by the Finance Committee/Board of
Management vide item no. F-14 in their 207th/255th meeting. held on 07.022017,.the
Vice-Chancellor, CC5 HAU, Hisar is pleased to delegate financial powers to the Principal
Investigator of the Adhoc Project equivalent to Sectional Head (mentioned in column 8 in -

Schedule Part-B) regarding delegation of financial powers of Cha.pte'r—XXIV of the Act & Statutes.

‘ Sd/- _
(Dr MS Dahlya)
Reglstrar '

_EndstNo Admn.R-4/2017/ 55?0f 556c£ N - Dated: gag 099 O;O/;

A copy of the above is forwarded to the followmg for mformahon and necessary

_ "actlonmthematter— T _
o _ ¢ _ : )

1. The Prmc1pa1 Secretary to Govt. of - Haryana, Agru:ulture and Farmers Welfare .

Department, New Civil Secretariat, Sector-17, Chanchgarh ' '

The OSD to Vice-Chancellor, CC5HAU, Hisar.

“All' the Deans/ D1rectors/ HODS/Ofﬁces/Sechons (mcludmg outstahons) CCSs: HAU"

Hisar.

The Comptroller, CCS HAU Hlsar E R

The Joint Director (Audlt) CCS HAU Hlsm , ' SRR

All Dy. Registrars/ Dy.CAU/ARs/ A&:AOS/bupdtS/ uy Dup(:lt / nﬁO m{emm nudu -

Cell / all Branch-Inchargeso/o €At /atkBranch Incharges mtemal} o/o Regxshar and '

PS (o Registrar.
7. Incharge, Computer Centre, COBS&H, CC5 HAU, H1sar for uploadmg the c1rcu1ar on the

University website.
8. The President/ HAUTA/HAUNTEA, CCS HAU, Hisar.

4

W

o U1

(Surendet K. Kapoor
Asstt. Registrar (GA)
for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNHVERISTY, HISAR
AMENDMENT NO.4/2017

In pursuance of the decision taken by the Board of Maragement vide
ltem No. F-5 of its 255" meeting held on 07.02.2017, the Vice-Chancellor, CCS
HAU, Hisar is pleased to substitute clause 3.2 of Chapter-Xil of the CCS HAU Act &

tatutes regarding weightage of service qualifying for supuerannuation pension as

under : -

-Proposed provision

F‘“”“muﬁm Existing provision

Clause 3.2 of Chaoter—Xil

Clause 3.2 of Chapter-Xii -

An employee appointed to a service or
post - shall be eligible to add to his service

1 quddifying for superannuatian. pensmn {but -
‘1" not for any other class of pension} the:

- actual period not exceedmg one fourth of

the length  of his service or the- actual
periods. bs,ewh:ch his -age at the time of -

H"_'LILJLLIIH:IIL — P#""d 25 UF’BFS ora pertod

-of five: years, whichever is less, if the |
| service.or post to WhICh he is appomted is

one

(a} for which ﬁost -graduate - reseéréh ora

specialist qualification or experience in
scientific, technofoglcal or. professional
field is essentrai and '

(b) to whrch candldates of more than 25. |

years of age are normaf?y recrunted

Provrded that th:s concession shall not be .| -
. admissible tc an employee unjess his |

actual. qualifying service at the time he

quits University service is not less than 10 .

years.

Provided further that any such employee
whio is recruited at the age of 35 years or
more may, within a period of 3 months
from the date of his appointment may
elect to forego his rights to pension
whereupon_he will be eligible to subscribe
to Contributory Provident Fund,

- smentmc
: ﬂelds is essentaal and E

- An employee appomted' to a service or

post shall be eligible to add to his service

-qualifying for sup€érannuation nension (but

not for any other class of pension) the

the length of his service or the actual

whichever ‘is less, ..if ‘the

(a) for which post- graduate research or a
specialist .qualification - or- experience in
technological or professronal

years of age are normaiiy fecrunted

‘actual period not exceedmg one fourth of -

- period. by ‘which his age at the time of |-
- recruitment exceeds 25 years or a period |.
- of five years,

service or post t_o which.he is appo‘inted is”
Lone. .

{b) to Wthh candldates of more than 25

Provided that this CONCession, shall not be

admissible’ to an employee unless his
actual qualifying service at the time he
guits University service is not less thar 10
years:

Provided further that this concession shali
be admissible only if the recruitment rules
in respect of the said service or post
contain a specific provision that the
service or post is one which carries the
benefit of this rule:

Provided further that this concession shall
not be admissible to those who are
eligible for counting their past service of
superannuaticti™ pension, unless they opt
before the date of their retirement, which
option once exercised shall be final, for
the Weightage of service foregomg the
counting of the past service.

m/z,??

(Dr Ms. DAHIYA
REGISTRAR
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Endst.No.Admn.R.4/2017/ £, 3. 6 S 39 Dated: K.Q03 26/7

Copy of above is forwarded to the following for information and

necessary action : -

Principal Secretary to Govt. of Haryana, Agriculture and Farmers
Welfare Department, Haryana Civil Secretariat, 2 Fioor, Sector-
17.Chandigarh. <o

OSD.to Vice-Chancelior, CCS HAU, Hisar. . :
All _Deans/Direct-ors/Ofﬁcers of the . University/HODs/OﬁiceS_f
Sections (inciuding outstations), CCS HAU, Hisar. :

The Comptroller, CCs HAY, Hisar, -

- All Dy. Registrars/Dy. CAUS/ARS/ACS/A&ADS, CCS HAL Hisar. .
- President, HAUT, /HAUNTEA, CCS HAU, Hisar. | B
“Joint Director (Audit), ccs HAU, Hisar,

Incharge, - Computer - Section, COBS&H, CCs HAU, Hisar for

... Uploading the circutar Qh.-thék,u_niversit.y website.

. ;/‘;’ /‘\J’\\ 5\ \ ? )
. Assistant Registrar (GA)
... -for Registrar o
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CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

Amendment No

No. Acnd./}wzolw

5| oel2 -

Dated:

n pursuance of the decision taken by the Finance Committee/Board of Management

vide item No. F-6 of its 207" /255" mecting hetd on 7.2.2017, the Vice-Chancellor , CCS HAU,

Flisar is pleased to dmend provision under CL\.LI%C t(f) &(g) and Clause - 2 of Chapter ~XX of

CCS HALL Act & Smlules as under--

Existing provision iun tu* um!u Ciause'1 (1)
& (2).and Clause-2- of Chapter- -XX o! Cccs’

| _‘ HAU Act & Statutes.

Amended T

dnd rutcan\nui funu»"]s ma\ b‘;c
spec 't“tui. and’. ' w s

L {erAny olhu foe dnd /01 charges plf;scnbcd
from time to time by the Board of [
Management on the recommendations of
- the acadeniic Coungil and Finance
P Conimittee ona prapesal rom the Viee-

_ Chancellor

2 The amount (.hdlt‘tdlﬂt under each uzlwm)
al vanious iu-am of academic pursuitas well

as Ui ictins of pavinent and the p THEY
! penaltics for non-payment siv Al be approved
by the Board upon the reco ammendations of
the Academic Council, the Finance
Commitlee and the Vice-Chancellor.

(t‘) Conlnbuhuns (o :.uch cduca[xom! social
. and .reuea[:om;l- ‘funds* as may ‘be
speciﬁéd; and :

{o). Any othcr tee and for charoes Drescnbed
from time Lo time with the approval of the
Vice- Chancellor on the |ecommendauons -
ol the Academic Council. The action taken
for ‘deCrease/ increase in the fee/funds will

b infowmcl 1o lhelDoard of F\uiJmLe nent

* Note: The Bomd of Manageiment in s 235
meeting held on 7.2 2.2017 has 1uthor1¢ed
. the Vice-Chancellor chrmse/muLaied

i the fec/ands in futare |
’ -7 |

T TRE amont of Tec/tunds LlhllLthlL under |
cach category ab various lev cls of academic
marsuit as well as the terms of payment and
the provision of penalties for non-paviment

shall be approved by the Vice- Chancelior

upon the recommendations of the Academic

Council.

Sa/-
(Dr. M.S.Dahiya)
Registrar

a
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action,

A copy of the above is f

1. L

wn

~J

The Secretary to Viee -Chanceltor, CCS HAU, Hisar

El?dSEdN(). Aead.Ad2017/ 66‘7C>~ 7@/@. Dated: 09, 03.i ,‘10./;
- |

forwarded to the following for information and necessary

Al Deans/Directors! Officers of the University/HODs!
Ol Tees Sections (Including outstations). U ¢S HAU, Hisar. o

The Comptroller, CCS HAU, Hisar.
All Dy. Registrar/Dy. CompriolterstAss siglant 1Registr u/A(_k»‘-\U/‘\updts CCS —
HALL Hisar. T
The COE/Advisor. (RC)Advisor (At A)Incharge, Legal  Cell/ SPIO/*
AR(GA), AR(EDS o Registrar/Officer Incharge (FHYDDO/A- VA-2IA- 3,
{Internat) - o
Join E)wunu,\udll} CCS HAU, Hisar. : s
lmlm:% (omputu Ct.nln: for [)|clLIHL the .Jm(,ndnu,m on the Un’ivers_i_t)é/:f;-
website: S T LB
. - ) ) <l
VM:/ 1’)//
Assislant Registr (Acad
for Rcystrar '
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CHAUBHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR
NOTIFICATION
Amendment No. £ 12017

No.Admn E.3/20t 7/E-38/ Dated: —

In pursuance of powers vested in him under Clause-8 of Chapter-VH} of the Statutes, the
Vice-Chancellor, CCS HAU, Hisar is pleased to amend in Appendix-l ‘A’ to Appendix-| of CCS HAL
Statutes as per detail-given below -

| Existing provision Revised provision
| Appendix- ‘A’ | Appendix-|
{referred to in Clause-6(1) of Chapter-Viii) [{referred to in Clause-7(1) of Chapter-vIli)
Grade’C'/Class-Hf Posts-Appainting . Grade'D'/Class-IV Posts-Appointing Authority
' Authority ' o -
{1 Sr. [ Name of pest i Appointing  |{ Sr. |'Name of post : ' Appointing
_ },No. R R Authority No. | - : Authority
{10 | (25Planl Observer | D.R. " jLi L (1o)Piant Opserver - D,R. _
; ] _b(@8Head Mali - | .do- - A e Head Maii Cpido- T
e T T . (12) ~ Any  other  post ' :
brought - out  on  the
E (-5chedule  under the
o orders of the - Vice-
| Chancellor. - .
¥ - sdl-
R (Dr.M.S.Dzhiya).
_ o Registrar
EndstNo Admn.E.312017/E-38 ) 7 S odp —oF 7679 Dated: of. 0L/}

‘Acopy-of the above is forwarded to the following for information arid necessary action: -

1 - The Secretary to V'ice—Chance!l'of, CCS HAUL, Hisar

2 All Deans/Directors/Officers of the University/HODs/ Offices/Sections(including
o outsiations), CCS HAU, Hisar. . )
3. - The Director of Research. CCSHAU, Hisar wr.t. his office U.ONo. DR/M7/5532
dated 24 07 2017
4. The Comptroller, CCS HAU, Hisar.
5. The COEfAdvisor(R/C)/Advisor(AFA)/lncharge, Legal Cell/

SPIO/AR(AYAR(GAYPS to Registrar/Officer Incharge(HospitalityV
DDO/E-1 & E-2 (Internal).

The Joint Director (Audit), CCSHAU, Hisar

The Presidents HAUTA, HAUNTEA and SC/ST Federation, CC3 HAU, Hisar.

)
Asstt. Registrar (E}
for Registrar

~No



CH.CHARAN-StNGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

Amendment No. 7/2017

No. Admn.R-2/2017/

Dated:

in pursuance of the decision taken by the Board of Management vide

ftem No. B-12/A-9 of its 257" meeting held on 24.08.2017. the Vice-Chancellor,

CCSHAU, Hisar is p!easnd to

amend provisions ur\dmr

Clause 4 (1) (b), 4 (2) (a) and

4 (3) of Chapter t of CCSHAU Act & Statutes as under -

| Existing provi_si'oo :

Amended provision °

| Clause 4 (1) (o) Chapter

(b) Appomtment of Comptroller

He w1l| be app01nt==d on the analogy of‘

.Deans/Dwectors except - that condition  of

| appointment on  tenurial ‘basis- will not be
| applicable to this. post. Mode of appointment
| and other conditions of service will also be the

- {'same but he could also be appointed by
‘transfer .or -on deputatton from the State
Govt/Govt. of India/ICAR/any  other

autonomous institutions established under the-

Actof State Assembly or Parhament

(b} Appomtment of Com ptrolier

He will. be appomted on lenurial basis for a pertod of
4 years on the analogy of Deans/Directors. Mode of
appointment and other conditions of service will-also

be the same but he could also be appointed by
transfer or on depulation from the State Govt/Gowt.

of -india/iCAR/  any:--other .autonomous institutions |-

established under the. Act of Slate Assembiy or
Parllament : '

1 Cfause 4 (2).(a). of Chapter I

'Umversnty leraruan :

The Vice- ChanCc‘llOl nsd-y have the post
advertised with such qualifications as may be
prescribed by the Board of Management
andfor invite suggestions and
recominendations  from  such  persons/
institutions or agencies, as he deems proper.

-k Amie Ko

He will bt: dppt_nﬂu::u on lcﬁullal CdESis 1o a pEuuu o1
4 years on the analogy of Deans/ Directors. He

could atso be appointed by transfer or on deputation |

from the State Govt./Govt. of india/lCAR/ any other
autonomous institutions established under the Act of
State Assembly or Partiament The Vice-Chancellor
may have the post advertised with such
qualifications as may be prescribed by the Board of
Management andfor invite suggestions and
recommendations from such persons/ institutions or
agencies, as he deems proper.

~Ad ~E T

Contd..P.2.
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Existing provision

Amended provision

Clause 4 (3} Chapter il

Estate Officer-cum-Superintending Engineer

- promaotion out of Execuiive Engineers on
| qualifications prescribed by the State Govt. for

1 designated as
Superintending Engineer.

The Estate Officer wil be appointed by

seniority-cum-merit as per norms and

the post of Superintending Engineer and
Estate Officer-cum-

The Estate Officer will be appointed on tenurial
basis for a period of 4 years on the analogy of
Deans/Directors. Mode of appointment and other
conditions of service will be as per norms and
qualifications prescribed. by the ‘State Govt. for the

| post of Superintending Engineer and designated as

Estate Officercum-Superintending Engineer. He

couid also be appointed by transfer or on deputation -

from the State Govt./Govt. of |ndia/lCAR/ any other
-autonomous institutions established under the Act of
State Assembly or Parha*nert

 The above amendment will come '@nt_d force with immediate effect

- Endst "":"o.'Aamn[R-:zfzm 713999 - h030

.necessary éction -

1. -AH De’ans/ Directors/-
ﬂutstatlons\ CCSHAU Hisar

N

Supdts, CCSHAU Hisar”
Compirolier, CCSHAU, Hisar
Joint Director (Local Audit)
Incharge, Computer Centre
All Assistants (Internal)

oL kAW

Ofﬂcersf Heads of Departments

All Deputy Registrars/ Deputy Comptro

el
(Dr M.S. Darjlya)
REGISTRAR

Dated: er /o%fQo 1’7

A copy of the above-is forwarded {0 the foilowmg for mformatlon and

-(inc!uding_ .

lers Asstt eg.skrars/ A&AQOs !

.

B e
Advisor (REOC??}?%;M}
for Registrar
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CCS HARYANA AGRICULTURAL UNIVERSITY, HISAR

OFFICE OF THE REGISTRAR

Amendment No. 9{ 20/7 ' )

No. Admn. R.1/17/ + . Dated;

tn pursuance of the decision taken by the Personnel Committee /Board of
Management vide ltem No. B-10/ A-18 of the 76"/258" mesting held on 21.12.2017, the
Vice-Chancellor, CCS HAU is pleased to.make addition of-CIaus'e 5(4) (d} “Manner of
appointment to Class-tHGrade ‘B’ posts” in Chapter-V1ll of CCS HAU Act & Statutes:-

5(4)d) [For the post of Medical Officer / Lady Medical Officer only,

- ' recommendations of the ‘Selection. Commlttee shall be valid for a |
.perlod of one year from’ the dale these are made The pangl
prepafed by the Selectlon Gommittee for post(s) should be used
only as . a. wamng I|st and for makmg aw%nts to. any

_subsequent ~vacancies - ansmg 'e'ut-‘ due --td'_.-f resagnanon/

i removal/term:natron elc. tor the same post(s}

_sde
~Registrar .

Endst No. Admn. R 1717/ The2=75357 = _bgted:_:zs/m/g;vf{%.

' VC-opy of the above is forwarded to the '.forll'din:ihg for information and 'ne'cessary' _

action:- T P '

1. Al Deans/ Direcors{HODstffices/Seclions {including outstations), CCS HAU,

Hisar, '

2. The Financial Commissioner & Prmcupal Secretary to Govt. Haryana,
Chandigarh.
The Comptroller, CCS HAU Hisar.
SPS 1o Vice-Chancetlor, CCS HAU, Hisar
The Joint Director (Audit), CCS HAU; Hisar. ' '
All Dy. Registrars/ Dy. Comptrollers/ Asstt Registrars/ A&AOS!Supdts
The Inchérge, Technical Cell, Vice-Chancellor Secretariat, CCS HAU, Hisar,
The COE} Advisor, AFA/ PS to Registrar/ R-2/R-4/R-6/E-2/E-3 (internal)

The Presidents, HAUTA, HAUNTEA and SC/ST Employees Federation, CCS
HAU, Hisar.

CENDOAW

@

Dy. Regj&ﬁ/
For Registrar 'pﬂ{{]\y)n
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ARYANA AGRICULTURAL UNIVERSITY o
HISAR L e
AMENDMENT NO. \\\&o\_%

DHARY CHARAN SINGH H

0. Admn.E.2/2018/ Dated:

In pursuance of the decisi

on taken by the Board of Management vide lten No.
0.03.2018, the Vice-Chancetior, CCS HAU, Hisar 'is .

-7 in its 259® meeting held on 3
leased to add the following provision below Rule-13-A (Prohibition of Dowry) of Chapwr s

S XXV ‘CCSHAU Efrlployees Conduct Rules-1967" of the Statutes:-

“Eyery Govt. employee after
Head of Department that he h
signed by his wife, father and father-in-law”.

his marriage shall furnish a declaration to his
as not taken any dowry. The declaration shall be

Sd-
( Dr. M.S, Dahiya ) A
Registrar

DS Rl Dated: &% - ®lri&

Endst. No. Admn.E.2/2018/ !

Copy of the above is forwarded to the following for information and necessary

action:-

1. Al Deans/Directors/Officers  of the University/HODs/Ofﬁccs/Socﬁons
(including outstations), CCS HAU, Hisar i

5 Secretary to Vice-Chancellor, CCSHAU, Hisar i

3. All Dy. Registrars/Dy. Comptrolicrs/Asstt. Registrars/ A&AOS, CCS HAU,

Hisar
4 Incharge, Technical Cell, COBS&H, CCS HAU, Hisar to upload on University

website.
5. Presidents, HAUTA, HAUNETA & SC/ST Federation, CCS HAU, Hisar

- U \y
(M.K. Dhingra)
Asstt. Registrar (E)
for Registrar
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
_ HISAR :

Amendment No. % f S o] ?

L4

Vo. Acad./A-4/2018/ /{2 Dated:

In pursuance of the decision taken by the PC/BOM vide item No. B-5/B-7 of its 80%
255" meeting held on 30.3.2018, the Vice-Chancellor, CCS HAU, Hisar is pleased to amend the
Qause 1(i) of Chapter-XIII of CCS HAU, Statutes:

(f: Existing [ _ Amended ) '
The University may grant:

i he University may grant: -
i} Bachelor’s Degrees .in  various | (i) - Bachelor's Degrees in  various disciplines ofj
) disciplines of Agriculture, j Agriculture,  Agricultural Engg., Home Science and |
Agricultural Engg, Home Science other Allied Sciences. ' _
and other Aliied Sciences. [Note:: As per ICAR F.No, Edn./13/2016-HRD ~ dated | -
' -' 6.10.2016, all the UG Courses-in Agriculture and
Allied Subject Courses which include Agriculture,
Horticulture, Agricultural 'Engineering, ‘Dairy
Technology, Forestry, Veterinary & Animal
Science, Food Technology, " Biotechnology,
- Fisheries, Sericulture, Home Science,” Community fl

Science and Food Nutrition & Dietetics  as
_ Professional Degree Courses. L

Pp—

o SdA
, - | : " Registrar
Ist. Mo. Aead./A4/20187 221124} O Dated: s 4 2609

A'copy of the above is forwarded tc the fdflomg for information and hécesséry action.

I The Secretary to Vice-Chancellor, CCS HAU, Hisar : o -
2. All Deans/ Directors/Officers of the_U_niVersity/HODs/'Ofﬂces/Sections (including

outstations), CCS HAU, Hjsar
3. The Comptro]]cr_, CCS HAU, Hisar
4. All Dy. Registrar/Dy. Comptrollers/Assistant Registrar/A&AQ/ Supdt. CCS HAU, Hisar

5. The COE/Advisor(A&FA)/ Advisor (RC)/Incharge, Legal Cell/ PS to Registrar/SPIO/
AR(GAYAR(E)Y Incharge (FHY DDO/A-1/A-2/A-(internal).

6. Joint Director (Audit), CCS HAU, Hisar

7. Incharge Computer Centre for placing the amendment on the university website.

'&W/;‘/v ol

Assistant Registrar(Acad.)
for Registrar
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CCS HARYANA AGRICULTURAL UNIVERSITY HISAR

| AMENDMENT NO._Z}20\8
No. Admn.F.1/2018/ Dated:

In pursuance ofthe decision taken by the Board of Management vide item No.B-SfA—ll
of its 260th mesting held on 8.8. 2018, the. Vlce—Chancellor CC8 Haryana Agricultural

Umverslty Hisar is pleased to order the following amendment under Clause 4(3) of Chapter Iil
of the Statutes :-

Sr.No. Exlsting provislon RS 'Amended provision

i The Estate Off cer will be appomted -The Estate Ofﬂcar wﬂl be appomted
on tenurial basis for & period of 4. .'on terurial basis for a period of 4
years on the ‘analogy “¢f. Deans/|years on the analogy of Deans/
{ Directors. Mode of dppointment and | Directors. Mode of appomtment and
other conditions of service will be as-| otheér conditians of service will be as
| per norms and qualifications { per norms - and  qualifications
| prescribed by the State Gowt. for the | prescribed by the State Gowt. for the
- | -post of Supenntendmg Engmeer and’ “post of Supenmendmg Engineer and
| designated as Estate Officer<cum- | designated as Estate Officer-cum-
Supermtendmg Engmeer He could Supermtendmg Englneer He could
also be appointed by transfer or on | also be -appointed by transfer or on
' deputation from the State Govt./Govi. deputat:on from the State Govt/
of IndiaflCARfany othér autonoinous | Govt. - of “India/ ICAR/any . ather
Institution established under the Act I autoriomous Institution established

of State Assembly or Parliamant. -under the Act of State Assembly or
' o T .Pariuament
|'The . . ‘Estate = . Officer-cum-

: ‘ : 1 Superintending Engineer who has
R , . _ ' 1worked - for - two - years will be

T T '-re-d95|gnated as Estate Officer-cumi-
Chief 'Engineer ' without additional
) I perksi-Benafits. . o
; : . - 43
[ | . sar
_ = Regnstrar
EndstNo.Admn. F.1/2018/ 2.€04y - 26763 - . Dated: © s 8. /8
A copy of 'the abiove is forwarded io the following for information and necessary
action;- '

1. All Members of Board of Management

2. It DeanstBirectors/Officers/ HODs7 Offices /Sections (including 0utstattons)

3. Public Relations Officer, - -

4. Officer on Special Duty to Vrce-Chanceltor )

5. Joint Diregtor (Audit) , oL o ’

6. Incharge Computer Serctaon e

7. Advisor (R&C) :

8. All Dy. Registrarley COmptrollersIAsstt Regastrars/A&AOs/ Supdts./

Dy. Sudpts::
9. PSto Reglstrar ~
10. Asstts (F.2, F. 3 F. 4IR 4 (Internal)

-

CCS HAU, Hlsar.

"

 Superin endent’(

/,q%alstrgn .
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CH.CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR
AMENDMENT NO. 1 /2019

- Admn. R-4/2019/ Dated:
In pursuance of the decision taken by the FC/BOM vide Item No. F-11 of

- ir 213h /2614 meeting held on 27.12.2018/28.12.2018, the Vice-Chancellor, CCSHAU,
“i:sar is pleased to approve the amendment under Sr. No.37 & 38 of “Schedule Part-B”
~egarding delegation of financial powers) of Chapter XXIV of Act & Statutes, as per

-tatement enclosed at overleaf.

Encl: As above. \%ﬁ 4 ‘\\3
(Dr. Baldev Raj Kamboj)
Registrar
Endst.No. Admn. R-4/2019/ /815 SE | Dated: feo-of 15

i . : L w . .
A copy of the above is forwarded to the following for information and

necessary action in the matter please:

1 The Additional Chict Secretary to Govt. Haryvana, Agriculture & Farmers” Welfare
Department, New Haryana Civil Secretariat, Sector-17, Chandigarh-160017.

2 The 8PS to Vice-Chancetlor, CCs HAU, Hisar

3 All the Deans/Dircctors/Officers of the University /1HODs/DDOs/ Oftices/
Sections (including outstations), CCS HAU, THisar,

4 The Comptrolier, CCSHAU, Hisar.

5 The Joint Director (Local Audit), CCS HAU, Hisar.

6 Incharge, Technical Cell, COBS&H, CCS HAU, Hisar for uploading the circular on

' the University website.

All Dy, Registrars/Dy CAUs/ ARs/ A&AOs/Supdts./ Dy Supdt./all - branch

Incharges o/ 0 Registrar/ all branch Incharges o/ o CAU and 'S to Registrar.

8 The President HAUTA & HAUNTEA, CCS HAU Hisar.
N

i Admn-cum-Accounts Officer (GA)
for Registrar

~1
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CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY
HISAR

AMENDMENT NO. _fL/&D—LQ] |

No. Admn .l 1/8-1/2019/ Dated:

In pursuance of the decsion taken by the Board of Management vide item
Ne. A-4 of its 26'3"I meeting held on 25052019, the Vice-Chanceilor, CCS HAU, Hisar is
pleased to add the following provisior: (Sub Clause 6) below Clause 1 of Chapter |[ of
CCSHAU Statutes: -

{6) “Foliowing persons will also be invited in the meetings of the -
Board as Speciz! Invitees: -

a) ~ Director Genera, Horticulture, Haryana.

b} Comptrolier, C:2S HAU, Hisar.

) President, HAUTA, CCSHAU, Hisar,
d) - - President, HAUNTEA -CCSHAU, Hisar.-
) - Any other person (s) to be nominated by the Board in view of

his/ner expertise in‘the relevant field for a period of one year
or as otherwise specifically prescribed by the Board.

f) Non-official mumber (s) retired by draw of lots according to
Section. 13 (5) & (6) of HPAU Acl, 1970 to be retained as
Special Invitecs on the Board till the pesitions vacated by
him/herfther: are filled by the State (Government or upto
compietion of three years’ period from the date of nomination,
whichever is earlier.

These Specia: ‘nvitees shall not have any voting right. Their
presence on the Board shall pe of advisory nature. They shall not
undertake any visit other than visits for attending the meetings of the
Board, unless specificaily invited by the Vice-Chancellor to visit any
pariicular site/venue.

The persons at Sr.No. (a) to (d) will be invited in their ex-officio
Capacity and they will ne entitled for TA/DA as per their service rules.
-However, TA/DA to special invitees at Sr.No. (e) and () shail be payable

at the rate as admissibie: to other non-official members of the Board.

The draw of frots In respect of non-official member {s) who
has/have completed at east one year from the date of nomination will be
held at the end of each year according to Section 13 (5) and (6) of HPAU

Act, 1970."

Sdf-
(B.R. Kamboj)
Registrar
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Endst.No. Admn.F 1/8-1/2016/a54/77 /84 p Dated: o8- 0 F-Zol19.

A copy of the above is forwarded to the folfowmg for mformahon and

necessary action: -

ot
wm

1.

SEE AN

All Deans/ Directors! Officers/ Heads of Departments/ Offices/ Sections
(including outstations), CCS HAU, Hisar.

- 8PS to Vice-Chancellor, CCS HAU, Hisar.

COE/Advisor (RC)/Advisor (F)/PS to Registrar/DDO (internal).

Joint Director, Local Audit, CCS HAU, Hisar.

All Deputy Registrars/ Deputy Comptrollers/ Asstt. Registrars/ A&AQs!
Supdts., CCSHALU, Hisar.

Incharge, Technical Cell, COBS&H, CCS HAU, Hisar to upload on University
website. : :
Assistants (F-1, F-2, -3, F-4, Rv4) — internal.

(S.C. ,,w"'\q

Asstt. Regjstfar (F)
for Registrar
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CCS HARYANA AGRICULTURAL UNIVERSITY HISAR

AMENDMENT NO. f.Slaclﬂ

No.Admn.F.4/2019/ Up 264
In pursuance of the decision taken by the Board of Management vide item
No. B-3/A-14 of its 264th meeting held on 18.12.2019, the Vice-Chancellor, CCS HAU,
Hisar is pleased to amend the clause 24(5) under Chapter X ofLCCS‘HAU Statutes as

Sabbatical Leave:-

Dated: 2¢-/2-86/7

Existing Rules

Proposed Amendment

(i)

The sabbatical leave would bhe for
academic, scientific, technological
and other related activities at any
relevant institutions or organisation
in India or abrcad to enable the

academic and scientific staff of the

rank of Associate Professor and
above to promote their professional
competence. A list of such
institutions will be circulated by the
ICAR and updated from time to
time.

The sabbatical leave would be for
academic, scientific, technological
and other pursuits of the
University at any relevant
institutions or organisation in India
or abroad to enable the academic
and scientific staff of the rank of
Associate Professor and above to
promote their professional
competence.

ELIGIBILITY

()

(if)

(i)

The sabbatical !save may be
granted to the rank of Associate
Professor or professor. The
scientist should have renderad not
less than seven years service in the
University. The sabbatical leave
may not be allowed to those who
have already availed study leave.

This leave would be granted once in
ten years provided the
Scientist/Faculty Member
concerned has not gone on
deputation or assignment or study
leave for a duration of one year or
longer during the preceding 10
years.

The Scientist/ Faculty Member
must have at least five years
service left before superannuation
after compiletion of the Sabbatical
leave.

The sabbatical leave may be
granted to a regular and whole
time scientist of the rank of Asstt.
Professorfequiv and above. The
scientist should have completed

the probatiocn period in the
University as Asstt.
Professor./equiv. or higher level.

A maximum of 24 months

sabbatical leave can be granted
during the entire service of faculty/
scientist. However, not more than
three months sabbatical leave can
be granted at a time.

The scientist should be in a
position to serve the University
atleast for three years after return
from leave.

Fee i eapraes it Pl

7
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DURATION

(i)

The Sabbatical leave will be limited to

a maximum period of one year,
twice during the entire career of a
Scientist/Faculty Member.

The sabbatical leave will be
limited to a maximum period of
three months at a time. However,
the scientist/faculty member will
be entitled for Sabbatical Leave
for maximum period of 24 months
during his entire service career.

\'A HOW TO APPLY

0] The Scientist desirous of availing | No Change
sabbatical leave should apply in a
Performa as at Annexure-1

(i)  The Scientist concerned will furnish | The  Scientist concerned  will
a letter of acceptance from the host | furnish a letter of acceptance
organisation for undertaking the | from the host organisation for
proposed study, research training/ | undertaking the proposed study,
teaching or the related professional | research training/ teaching or the
activities relevant to the mandate of | related  professional  activities
ICAR/ University. relevant to the mandate of

University.

(iii) Application for Sabbatical leave | Application for Sabbatical leave
shall be forwarded . by the| shall be forwarded by the
concerned department with their | concerned department with their
recommendations to the Vice- | recommendations to the Vice-
Chancellor for sanction of leave at | Chancellor for sanction of leave
least two months in advance. | well in advance. Undertaking of
Undertaking of the host institution | the host institution should also be
should also be made available | made available while applying for
while applying for sanction of leave. | sanction of leave. Sabbatical
Sabbatical leave will be granted | leave will be granted only if the
only if the scientist can be spared | scientist can be spared by the
by the University without detriment | University without detriment to his
to his work. work.

V. COMPETENT AUTHORITY

(i) The Vice-Chancellor will be the | No Change
competent authority to grant
sabbatical leave.

VI. PAYMENT OF SALARY AND

OTHER ALLOWANCES

(i)

During the period of Sabbatical
leave within the country, the
Scientist will be entitled to full
salary and other allowances as
would have been otherwise
admissible to him/her while serving
on regular position.

During the period of Sabbatical
leave, the Scientist will be entitled
to full salary and other allowances
as would have been otherwise
admissible to him/her while
serving on regular position.




(i)

For all purpose the period of
Sabbatical leave will be treated as
a period spent on duty without
entitlement of TA and DA. If ,
however, the scientist is not a
recipient of a fellowship/travel
grant, he/she will be entitled to
lump sum amount not exceeding
Rs. 50,000/- for meeting the cost of
travel and other incidentals to and
fro from the institute to host
institution,  while  being  on
Sabbatical Leave.

In addition to the salary, the
Scientist/Faculty Member is
permitted to receive subsistence
allowance including travel
expenses from an institution
abroad, if he/she is spending the
period of Sabbatical leave in a
foreign  University/  Laboratory/
Institute.

No Change

No Change

VIL.

OTHER CONDITIONS

(i)

(if)

(i)

Sabbatical Leave could be availed
by a Scientist/Faculty Member
while receiving any kind of
Scholarship or Fellowship from
ICAR or any other organisation,
national or international.

The Sabbatical leave cannot be
combined with any other leave.

Scientist concerned will give an
undertaking before preceding on
sabbatical leave that he/she would
utilise the leave for the purpose(s)
mentioned in IV (ii) above for which
the Sabbatical Leave has been
sanctioned, and would refund the
proportionate salary and other
emoluments paid to him during the
period of his sabbatical leave in
case he/she resigns within three
years or part thereof after availing
the leave to join institutions outside
National  Agricultural Research
System.

No Change

No Change

No Change




(iv)

During the period of Sabbatical
Leave the Scientist/Faculty
Member will continue to retain
official accommodation that may
have been provided to him/her on
the same terms & conditions as
are applicable to other University
employees.

The host institution within country
will provide all necessary facilities
including office space, laboratory,
transportation and suitable
accommaodation  in host
organisation.

the

No Change

No Change

VI,

SUBMISSION OF REPORT ON
COMPLETION OF LEAVE

(i)

On the completion of sabbatical
leave the Scientist will submit a
detailed report on work done and
objectives accomplished and in
case the report is found
unsatisfactory, the Sabbatical
leave will be changed into leave of
the kind due. In case leave of the
kind due is not available to the
credit of the Scientist he/she will
have to refund the salary for
Sabbatical leave given to him/her.

A copy of detailed report of the
Scientist, working in ICAR scheme

will be sent to the ICAR
Headquarter by the Vice-
Chancellor along with his/her
comments,

On return from leave the Scientist
shall report to the University the
nature of studies, research or
other work undertaken during the
period of leave. In case the report
is found unsatisfactory the
sabbatical leave will be changed
into Jeave of the kind due. In case
leave of the kind due is not
available to the credit of the
scientist he/she will have to refund
the salary for sabbatical leave
given to him/her. In case of
sabbatical leave of more than a
month, scientist will submit a
publication with co-authorship with
host institute/University based on
the work done in  host
institute/university within one year
from his/her return. The scientist
would also make efforts to
develop joint projects, linkages
etc. on return from sabbatical

leave.
\ {2\\"*\%
R

(Dr. . Kamboj)
Registrar




Endst.No.Admn.F.4/2019/ {¢ 765 9% Dated: 24-/2. 2/

A copy of the above is forwarded to the following for information and
necessary action:-

OSD to Vice-Chancellor.

All Deans/Directors/Officers of the University.
Comptroller.

Joint Director (Audit).

All Assistant Registrar (Internal)

Asstt. Registrar (A) w.r.t. his Memo No. Acad.19/A-1/30491 dated
05.09.2019.

All Assistant (Internal)

In-charge, Computer Centre & Technical Cell. He is requested to
upload this notification on the University website.

(‘\
Asstt. Registt
for g:;t/rer \7"”'
q'I

® ~ QLP@Ne

CCSHAU, Hisar

»



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR
Amendment No. Q L'/ 28] 9

No. Admn. F3/2019%

In pursuance of the decision

Dated:

taken by the Personnel Committee/Board of

Management, vide Item No. B-4/A-14 of its 85"/264" meeting held on 18 12 2019, the Vice-
Chancellor, CCSHAU, Hisar is pleased to amend provigion under Clause-24(3){a} of chapter X of
CCSHAU Act & Statutes. as under

"Existing provision for study leave under
Clause 24(3)(a) of chapter X

Amended provisions for study leave under
Clause 24(3)(a) of chapter X

(@)

2

A teacher desiring to do M. Phil or Ph.D. from
approved University, if he-has service for not
less than 4 years. be granted leave on full
pay plus allowances, as admissible, for a
pericd or periods ordinanly not exceeding 2
years but i special cases uptc 3 years. i
however does not mean that two spells of
study leave, ie. 2-3 years each can be
avalled by teacher separately for M. Phil or
Ph.D. Maximum study ieave on full pay plus
allowances shall be granted for a period of 3
years for doing either M Phit or Ph.D or

both
Note:  Every inservice CCS HAU teacher ;
pursing Ph.D. at CCS HAU shall be required !
o take study leave or leave due to him/her
for the complenon of course work for at least
two semesters  After completion of course
work, inservice teachers will be allowed to
join his/her duties at CCS HAU and register
as per normal procedure til complation of
degree Leave will not extended beyond two
years. In case of urgent requirement,
universily can assign any relevant duty at any
time to the CCS HAU inservice teacher.

() A teacher desiring to do M. Phil or Ph.D. from .

approved University, if he has service for not
less than 3 years, be granted leave on full
pay plus allowances, as admissible. for a
period or periods ordinarily not exceeding 2
years but in special cases upto 3 years It
however, does not mean that two spelis of
study leave, 1e 2-3 years each can he
availed Dy teacher separately for M Phil or
Ph.D. Maximum study leave on full pay plus
allowances shall be granted for a period of 3
years for doing either M Phil or PhD o .
both ‘
Note: Every inservice CCS HAU teacher
pursing Ph.D. at CCS HAU shall be required
to take study leave or leave due to himiher
for the completion of course work for at least
two semesters. After completion of course
work, inservice teachers wil be allowed tou
join his/her duties at CCS HAU and register
as per normal procedure til completion of
degree. Leave will not extended beyond two |
years. in case of urgent requirement,
university can assign any relevant duty at any
time to the CCS HAW inservice teacher

The above amendment will come into force with immediate effect.

Endst No Admn 32019 e by 7 S 2

A copy of the above Is forwarded to the following for information and necessary

Sdf-
REGISTRAR

Dated: 277 (fQ//“/

action.
1. Officer on Special Duty to Vice-Chancellor, CCS HAU, Hisar
2 All Deans/Directors/HODs/Sections(including outstations)
3. COE/Advisor(RCY/All Dy. RegistrarsiAssistant Registrars/A8AOs/Supdts.
4. Joint Director {Local Audit)
5

website
6 Al Assistants/S-1 {Internal)

Incharge. Computer Centre & Technical Cell for placing the amendment on the University

IS

b
Assistant Reg trg uﬁy.)\i’
for Registrag) Vv '



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR
Amendment No. 5/2018

Ne Admn R2/49/7 119 Dated 73} ..z - 9

In pursuance of the decisior taken by the Personne! Committee/Board of
Management vide tem No. B-3/A-14 in their 357 /264" mesating held or 18 12 2019, the Vice-
Chancellor, CCS Haryana Agricultural Univ srsity, Hisar s pleased to make the following
amendment under Clause-5 (a{b)(c} qf_Chgpt -V of CCS HAU Act. & Statutes:

; " Existing Provisions Amended Provisions -
r' &lause 5 of Chapter-IV of the Statutes: Clause 5 of Chaptar-IV of the Statutes: ,

-

a) For appointment of Associate Profes: ors | (a) For appointment of Associate |
and Assistant Professars. Professors, Assistant Professors and other
Teachers of equivalert rank.

~ 1 Vigce-Chancellor Chairman .
. 1) Dean of Coilege concerned i} Vice-Chancellor Chairman '
i ) Director of Research iy Dean/Director concerned ,
‘i iv) Director of Extension Education iii) Head of Deptt. concerned I
vy Dean, PGS iv} Atleast two outside experts nominated
i vi} Head of Deptt. concerned by the V' ce-Chancellor |
viiy Atleast two outside experts nominated b ‘ 1_
the Vice-Chancellor C(b) Deleted ,
. b For appointment of Resear sh workers of 110k i {c) Deleted |

equivatent  with  Associate Professors ind
Assisti.t Professors |
]

i) Vice-Chancellor Chairrman ;

n; Dean ¢f College concerned

i) Director of Research

) Director of Extension Education

v) Dean PGS

. vi) Head of Deptt. concerned

: vil) Atleast two outside experts nominated b:
the Vice-Chancellor ;

. ¢! For appointment of Extension workers  of !

" equivalent rank with Associate Professors ind

Assistant Professors

.1 Vice-Chancellor Chairman
iy Dean of College concernec
uh Director of Research i
nvy Director of Extension Education
v [Dean PGS
vit Head of Deptt concerned
Jn Atleas! two outside expert. nominated
the Vice-Chancellor.

Sd/-
(Baldev Raj Kamboj)
Registrar
Er *st. No. Admn.R2/19/ & ffo - & 1y Dated: 7). yoy-}?
A copy of the abiove is forwarc :d to the following for information apd necessary
action:-
1. All Members of Board of Managem mt, CCS HAL. Hisar. :
2 All Deans/Directors/Cfficers of th: University/tieads of Deptts /Offices (including
outstations), CCS HAU Hisar
3 The Comptroller, CU:5 HAU Hisar
4 “The SPS to Vice-Chancellor CCS AU, Hisar.
5 The Incharge. Comi-uter Centre, C 'BS&H CCS +AU, Hisar.
& The Jownt Director ( .udity, CCS HA ! Hisar.
b Al Deputy Registra ‘Deputy Comp ollers/Assists 1 Registrar/~ ssistant Comptroliers/
4A0s/Supdis, CC3 HALL Hisar
o The COEAQVISGH ¢/ FAPS o Regl trartR-1/R-4/l -6 (internal). , =~ ™ - 777"



 _any other cadre,

" for posi{s) should be used onily as a waiting

CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY HISAR

Amendment No.

No. Admn R1/20'.3"

o

Dated: o7 ¢t AL

In pursuance of the decision taken by the Board of Management vide item No 4-14

_Existing Provisions

of the 264™ meeting held on 18.12.2019, the Vice-Chancellor, CCS Haryana Agricultural University
Hisar is pleased to make the following amendment under Clause-4(3)(x) of Chapter-IV and Cla.se
3)(h) af Chapter-vIit of CCS HAU Act & Statutes

Amended Provisions

Clause -4(3)(x) of Chapter-1V

Recommendations of the Selection
Committee shall be vaid for a period of six !
months from the date these are made. The
panel prepared by the Selection Committee
for post(s) should be used only as a waiting
list for the same posi{s) and shall not be
utilized for making appointments to any
subsequent vacancies in the same cadre or in

Clause -4(3)(x) of Chapter-lV

Recommendations of the Selection Commitiee -
shall be vaiid for a period of cne vear from the

—

date these are made. The panel prepared by 2
Selection Committee for post(s) shouid be usec
only as a waiting list for the same posl(s) anc
shall also be utilized for making appointment tc -
any subsequent vacancies arising out due to -
resignation/removalftermination etc. for same :
advertised posts

Clause -4(3}(h) of Chapter-Vill

Recommendations of the Selection
Committee shall be valid for a period of six
months from the date these are made. The
panel prepared by the Selection Committee

list for the same post{s) anc shall not be

utiized for making appointments to any
subsequernt vacancies in the same cadre o1 in |
any other cadre.

Endst. No. Admn R1/20/ .y ~ 44

| advertised posts

Clause -4(3)(h) of Chapter-VII

Recommendations of the Selection Commities

shall be vaiid for a period of one year from tha -
date these are made. The panel prepared by the .
Selection Committee for post(s) should be usas”
only as a waiting list for the same post(s) and -
shall also be utilized for making appeintment o :
any subsequent vacancies arising out due 13-
| resignation/remaovaiftermination etc. for same

Sd/-
Registrar
Dated: 7. ¢

e
-",-—5-',"*’."

A copy of the above is forwarded to the following for information and necessary

action:-

1. All Members of Board of Management, CCS HAU, Hisar.

2. All Deans/Directors/Officers of the University/Heads of Deptts fOffices  (including
outstations), CCS HAU, Hisar.

3. The SPS te Vice-Chancellor, CCS HAU, Hisar.

4 PS (o Registrar, CCS HAU, Hisar

5, The Comptroller, CCS HAU, Hisar. -

8. - The incharge, Computer Centre, COBS&H, CCS HAU, Hisar.

7. The Joint Director (Audit), CCS HAU, Hisar.

B Al Deputy Registrar/Deputy Comptrollers/Assistant Registrar/Assistant Comptroliers:
AAQOs/ Supdts, CCS HAU, Hisar.

9 The COE/Advisor, AFA/ SPIO/ ARE/ ARF/ AFGA/ DBO O/o Registrar .—

10.  R-2/ R-6 (internal), ,/‘ T

J‘f@ -~
memmtrar
& -—} 5 l )L




CHAUDHARY CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY

HISAR

AMENDMENT NO.

No. Admn.F 4/2020/ 7697

2\l e

Dated: | -5~ 2020

In pursuance of decision taken by the Academic Council vide item No.
B-2 of its 484" meeting held on 13.3.2020 and as authorized by the Board of
Management vide item No. A-17/B-13 of its 248" meeting held on 18.12.2013, the

Vice-Chancellor, CCS HAU, Hisar is pleased to amend the following provision laid down

vide note (i) below proviso (b) of Chapter VII-A “Statutes regarding Career Advancement

Scheme for Teachers w.e.f. 6.1.2012" contained in CCS HAU Statutes: -

Existing provision

Previous service, without any break as an

Asstt,

Prof. or equivalent / Assoc. Prof.

fequiv./Prof.fequiv. in a University, College,
National Laboratory irrespective of nature of
Management of Institutions (Private/ Local

body/Government), or

other scientific

organization, e.g. CSIR, ICAR, DRDO, UGC,
ICSSR, ICHR and as a UGC Research
Scientist, should be counted for placement of
Asstt. Prof/ equiv. Assoc. Proflequiv. &
Prof./equiv. provided that:

(i)

(if)

(iif)

(v)

The post was in an equivalent
grade/scale of pay as the post of an
Asstt. Prof. equiv. /Assoc. Prof/
equiv./Prof fequiv.

The qualification for the post were not
lower than the qualifications
prescribed by the University for the
post of Asstt. Prof/ equiv./Assoc.
Prof.fequiv./Prof fequiv.

The candidates who apply for direct

recruitment should apply through
proper channel.

The concerned Asstt. Prof.
fequiv./Assoc.  Proffequiv./ Prof/
equiv. possessed the minimum

qualifications prescribed by the
University for appointment as Asstt.
Prof.  Jequiv/Assoc.  Prof./equiv./
Prof./equiv.

Previous regular service, whether national or

Amended provision

international, as Assistant Professor,
Associate Professor or Professor or equivalent
in.a University, College, National Laboratories
or other scientific/professional Qrganization
such as the CSIR, ICAR, DRDOQ, UGC/AICTE
(as the case may be), ICSSR, ICHR, ICMR.
DBT, etc. funded by State/Centraj
Government, should be counted for direct
recruitment and promotion under CAS of a
teacher as Assistant Professor/ equivalent,
Associate  Professor/equivalent, Professor/
equivalent or any other nomenclature these
posts are described provided that:

a. The essential qualifications of the post
held were not lower than the qualification

prescribed by the “University/lUGC/
AICTE as the case may be” for Assistant
Professor/ equivalent, Associate

Professor/ equivalent and Professor/
equivalent as the case may be.

b.  The post isiwas in an equivalent grade or
of the pre-revised scale of pay as the
post of Assistant Professor (Lecturer)
Associate  Professor (Reader) and
-Professor,

c. The candidate for direct recruitment has
applied through proper channel only.




Existing provision

(v)

The post was filled in accordance

with  the  prescribed  selection
procedure as laid down by the
University/ State Govt. /Central

Government/ Institution’s regulations.

The appointment was not ad hoc or
in 2 leave vacancy of less than one
year duration. Ad hoc service of more
than one year duration can be
counted. Provided,

a. The ad hoc service was of more
than one year duration.

b. The incumbent was appointed on
the recommendation of duly
constituted selection committee;
and

(vi)

¢. The incumbent was selected to
the permanent post in
continuaticn to the ad hoc
service, without any break.

Amended provision

d.

The concerned Assistant Professor/
equivalent, Associate Professor/
equivalent and  Professor/equivalent

should possess the same minimum
qualifications as prescribed by the
‘University/UGC/AICTE as the case may
be" for appointment to the post of
Assistant Professor/equivalent, Associate
Professorfequivalent and  Professor/
equivalent, as the case may be.

The post was filled in accordance with the
prescribed selection procedure as laid
down in the Regulations of University /
State Government / Central Government
[Concerned  Institutions, for  such
appointments.

The previous appointment was not as
guest lecturer for any duration, or as an
ad hoc or in a leave vacancy of less than
one year duration. Ad hoc or temporary
service of more than one year duration
can be counted provided that :

)] the period of service was of more
than one year duration,

the incumbent was appointed on
the recommendation of duly
constituted Selection Committee;
and

the incumbent was selected to the
permanent post in continuation the
ad hoc or temporary service,
without any break.

No distinction should be made with
reference to the nature of management of
the institution where previous service was
rendered  (private / local body/
Government), was considered for
counting past services under this clause.”

)

i)

Sd/-
. Registrar




3

Endst.No. Admn.F.4/2020/ F47¢ -8 22 Dated: o fo¢ 12620
d

A copy of the above is forwarded to the following for information and

necessary action: -

1.

oA WM

All Deans/Directors/Officers/Heads  of  Departments/Offices/Sections
(including outstations), CCS HAU, Hisar.

QSD to Vice-Chancellor, CCS HAU, Hisar.
COE/Advisor {(RCYAdvisor (F)/PS to Registrar/DDO (internat).
Joint Director, Local Audit, CCS HAU, Hisar.

All Deputy Registrars/Deputy Comptrollers/Asstt. Registrars/A&AOs/ Supdts.,
CCSHAU, Hisar.

Incharge, Technical Cell, COBS&H, CCS HAU, Hisar for uploading on
University website.

. Assistants (F-1, F-2, F-3, R-4) — internal.

-

Asstt. Reglstr
for Reglstrar



CELUHARAN BINGHTHARY ANA AGRICULTURAL UNIVERS) Y. HISAR,

sy
i

Ameradment No 7070

N Admn RE2 LSy _ Dated: cf?// /o/ 2ot

I pursuanee of the decision when by the Personnei Committes/Board of

Vianagement vide dtem Noo 377404 1 therr 8652667 meeting held on 24.08.202

[ENED the Vice-Chancelhar COS 1AL 18 pleased o make the following
srnenadv et under Cleise-4 03 (]mpm il of the Statutes:

O} \!st]ll" Provi ison i Amended Provision

Ap pmnimvm ~of  Ekstate  Officer-cum- I Appomtment of Estate Ofﬁcer—uum-f

Csuperintending Lngineer Chief Engineer

;rie bstate Offces wall be appointed on ic‘zuu'im | The lostate Offieer-cum-Chief
Chosis fora period of 4 yoars on the analogy Uf‘i [ngincer will be appointed on tenurial 3
DeanwThrectors. Mode  of appoiniment and | basis for a period of 4 vears on the
vther venditions of service will be as per nonns | analogy of Deans/Directors. Mode of |

guatification p?'t’f‘;tl'iht‘d b‘\’ the State Govt. appgjﬂ[n]en[ and other conditions of
he post of Superintending Tugineer. e | service will be as per norms  and
ik be :1;3;1,,)1,“..1:,Cs. by trarsfer or on gualification prescribed by the Suse
denutation  rem e state Qo CGovr, of | (mxt forthe post of Chicl Engineer.
crher autonomeuns Institut

ot Mioie .‘\.Ssv!!”n\ o1

: QOtficer-cum- "m}‘u,mmdmu
who fas worked for twe vears will be
conatedoas o state L)i"iccr~cun'!v(._.luel_ ‘
Prgisver without ad dittonal perks/benefits

RUGISTRAR

Padsi Noo Admn R2726 /6835 | Fo s Dated: ci)f/f'“’_/ia'}“;‘

corvool the sbhove i terwarded w the islowing for information and

il Sasdpoment COS HEALL Hysar
Al Do Directorsy Heads of Depts /Othices (ineluding outstations), COS FAL

{"u!'

COBR&H, CUS AL hanr

i COS TN Flivar
culyComriners Aasistunl Reglsiars Assisie
RSN i\ o i‘?‘ci

-, S ~ i ’\2-'"’ - /C’L']../
f ]‘/A ‘/-"/T\ o JA
ko crgand Ry ";},‘1 !
Advinos tiect Ced
[Ih]

mi J\\ “_.“‘l](l



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISAR
Amendment No. | \_’)/o),]

No. Admn. F3/2021/ [/ 40 2

The Personnel Committee/Board of Management, vide Item No. B-7/A-7 of its 88"
meeting held on 18.05.2021/24.05.2021 has approved to amend the provision under note below

Dated: 2.8~ 05~ 2= 2
/269"

Clause

6.1,6.2,6.3 and 6.4 of Chapter VIl of CCSHAU Act & Statutes, as under:

Note below Clause 6.1 of Chapter VIl of CCS HAU
Statutes

Note below Clause 6.10of Chapter VIl of CCS HAU
Statutes

Existing provision

Amended provision

The conditions at (b) and (c) shall be mandatory
requirement. The teachers may still be placed in
the senior scale even if they do not fulfill the
requirement at (c) above but they will have to
fulfill the same by 31.12.2004. However, the
placement of teachers in the senior scale under
CAS be considered only when they fulfill the
condition of refresher course by 31.12.2004 but
the promotion will be given w.e.f. due date. In
case they fulfill the condition after 31.12.2004,
they will be considered for promotion from the
date they fulfill the condition after 31.12.2004.
That the grant of senior scale will be made from
due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2004.

Note:- Where senior scale has been granted
subject to the condition that a teacher will fulfil
the requirement by 31.12.2004 and if such
condition is not fulfiled by this date, his Sr.
Scale will be withdrawn consistent with the
guideline of the ICAR.

The conditions at (b) and (c) shall be mandatory
requirement. The teachers may still be placed in
the senior scale even if they do not fulfill the
requirement at (c) above but they will have to fulfill
the same by 31.12.2018. However, the placement
of teachers in the senior scale under CAS be
considered only when they fulfill the condition of
refresher course by 31.12.2018but the promotion
will be given w.e.f. due date. In case they fulfill
the condition after 31.12.2018, they will be
considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of senior scale will be made from
due date only after the teacher fulfils the condition
of refresher courses/summer institutes by
31.12.2018.

Note:- Where senior scale has been granted
subject to the condition that a teacher will fulfil the
requirement by 31.12.2018 and if such condition is
not fulfilled by this date, his Sr. Scale will be
withdrawn consistent with the guideline of the
ICAR.

Note below Clause 6.2 of Chapter Vil of CCS HAU
Statutes

Note below Clause 6.2 of Chapter VIl of CCS HAU
Statutes

Existing provision

Amended provision

The conditions at (i) and (iv) shall be
mandatory requirement. The teachers may still
be placed in the selection grade even if they do
not fulfill the requirement at (iii) above but they
will have to fulfil the same by 31.12.2004.
However, the placement of teachers in the
selection grade under CAS be considered only
when they fulfill the condition of refresher
course by 31.12.2004 but the promotions will be
given w.ef. due date. In case they fulfill the
condition after 31.12.2004, they will be
considered for promotion from the date they
fulfill the condition after 31.12.2004.

That the grant of selection grade will be made
from due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.712.2004.

Note:- Where selection grade has been granted
L subject to the condition that a teacher will fulfil

The conditions at (jii) and (iv) shall be mandatory
requirement. The teachers may still be placed in
the selection grade even if they do not fulfill the
requirement at (iii) above but they will have to fulfill
the same by 31.12.2018. However, the placement
of teachers in the selection grade under CAS be
considered only when they fulfill the condition of
refresher course by 31.12.2018but the promotions
will be given w.e.f. due date. In case they fulfil
the condition after 31.12.2018, they will be
considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of selection grade will be made
from due date only after the teacher fulfils the
condition of refresher courses/summer institutes
by 31.12.2018.

Note:- Where selection grade has been granted
subject to the condition that a teacher will fulfil the
requirement by 31.12.2018and if such condition is




the fgquirgment by 31.12.2004 and if such
condlt_non Is not fulfilled by this date, his
sglectlon grade will be withdrawn consistent
with the guideline of the ICAR.

\rf:lciithzurléfii\l,lvend by th?s date, his selection grade will be
o consistent with the guideline of the

Note below Clause 6.3of Chapter VIl of CCS HAU
Statutes

Note below Clause 6.3 of Chapter V
S pter VIl of CCS HAU

Existing provision

Amended provision

The conditions at (vi) and (vi) shall be
mandatory requirement. The teachers may still
be placed for promotion as Associate
Professor/equivalent even if they do not fulfil
the requirement at (vi) above but they will have
to fulfill the same by 31.12.2004. However, the
placement of teachers for promotion as
Associate Professor/equivalent under CAS be
considered only when they fulfill the condition of
refresher course by 31.12.2004 but the
promotion will be given w.e.f. due date. In case
they fulfill the condition after 31.12.2004, they
will be considered for promotion from the date
they fulfill the condition after 31.12.2004.

That the grant of promotion as Associate
Professor will be made from due date only after
the teacher fulfils the condition of refresher
courses/summer institutes by 37.72.2004.

Note:- Where promotion as Associate Professor
has been granted subject to the condition that a
teacher will fulfil the requirement by 31.12.2004
and if such condition is not fulfilled by this date,
his promotion as Associate Professor will be
withdrawn consistent with the guideline of the

ICAR.

The ‘conditions at (vi) and (vii) shall be mandatory
requirement. The teachers may still be placed for
promotion as Associate Professor/equivalent even
if they do not fulfill the requirement at (vi) above
but they will have to fulfill the same by 31.12.2018.
However, the placement of teachers for promotion
as Associate Professor/equivalent under CAS be
considered only when they fulfill the condition of
refresher course by 31.12.2018but the promotion
will be given w.e.f. due date. In case they fulfill
the condition after 31.12.2018, they will be
considered for promotion from the date they fulfill
the condition after 31.12.2018.

That the grant of promotion as Associate
Professor will be made from due date only after
the teacher fulfils the condition of refresher
courses/summer institutes by 31.12.2018.

Note:- Where promotion as Associate Professor
has been granted subject to the condition that a
teacher will fulfl the requirement by
31.12.2018and if such condition is not fulfilled by
this date, his promotion as Associate Professor
will be withdrawn consistent with the guideline of

the ICAR.

Note below Clause 6.4 of Chapter VIl of CCS HAU

Note below Clause 6.4 of Chapter VIl of CCS HAU
Statutes

Statutes

Amended provision

Existing provision

The conditions at (iii), (iv) and (v) shall be
mandatory requirement. However, if the
requirement of orientation courses/ refresher
courses remains incomplete, the grant of
promotion as Professor/equivalent would not be
held up, but these must be completed by
31.12.2004. However, the placement of
teachers for promotion as Professor/equivalent
under CAS be considered only when they fulfill
the condition of refresher course by 31.12.2004
but the promotions will be given w.e.f. due date.
In case they fulfil the condition after
31.12.2004, they will be considered for
promotion from the date they fulfill the condition
after 31.12.2004.

That the grant of promotion as Professor will be
made from due date only after the teacher fulfils
the condition of refresher courses/summer
institutes by 31.12.2004.

Note:- Where promotion as Professor has been
granted subject to the condition that a teacher

The condition at (iii), (iv) and (v) shall be
mandatory  requirement However, if the
requirement of orientation courses/ refresher
courses remains incomplete, the grant of
promotion as Professor/equivalent would not be
held up, but these must be completed by
31.12.2018. However, the placement of teachers
for promotion as Professor/equivalent under CAS
be considered only when they fulfill the condition
of refresher course by 31.12.2018but the
promotions will be given w.e.f. due date. In case
they fulfill the condition after 31 .12.2018, they will
be considered for promotion from the date they
fulfill the condition after 31.12.2018. .
That the grant of promotion as Professor will be
made from due date only after the teacher fulfils
the condition of refresher courses/summer
institutes by 31.12.2018.

Note:- Where promotion as Professor has begn
granted subject to the condition that a teacher will
fulfil the requirement by 31.12.2018and if such




will fulfil the requirement by 31.12.2004 and if condition is n i i
e req 122 ot fulfilled by this date_hi i
such cpndmon Is not fulfilled by this date, his as Professor will be withdrawn conéis;Zrﬁra?i?ttlgg
promphon as Professor will be withdrawn guideline of the ICAR.
consistent with the guideline of the ICAR.
Sd/-
REGISTRAR

Endst. No. Admn.F3/2021/ )/ & 0 3- 1232 Dated: 28~ 05~ 20 2|

A copy of the above is forwarded to the following for information and necessary action.
SVC, CCS HAU, Hisar
All Deans/Directors/HODs/Sections(including outstations)

COE/Advisor(RC)/All Dy. Registrars/Assistant Registrars/A&AQOs/Supdts.
Joint Director (Local Audit)

Incharge, Computer Centre & Technical Cell for placing the amendment on the University website

All Assistants/S-1 (Internal)
(\2/‘3\37/7%\5\”

Assistant Registrar (Faculty)
for Registrar
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Existing provision

Clause 9 of Chapter X

The rules prescribed under cl

to Part ‘A’ of this Statutes shaﬁgﬁ:ls
to the teachers also. Provideq that
the seniority inter se of teachers
appointed by transfer from other
departments or inter disciplinary
departments of the University shall
be the date of their continuous
appeintment to the posts in their
parent departments.

(e) However, in the case of directly
recruitee teachers and the
teachers promoted under the
merit promotion and career
advancement schemes, the
inter-se-seniority will be
determined in the respective
cadre of Assoc. Professor/
equivalent or Professor/
equivalent according to tl’}e
length of continuous service In
such cadre.

Note: The question wh_ethc::r a
University department 1S [nteé
disciplinary or not will be decide
by the Academic Council.

This proviso shall als:
cover such appointments @
made in the past.

Proposed amendment

Clause 9 of Chapter X

The rules prescribed under clause 8 to
Part ‘A’ of this Statutes shall apply to the
teachers also. Provided that the seniority
Inter se of teachers appointed by transfer
from other departments or inter disciplinary
departments of the University shall be the
date of their continucus appointment to the
posts in their parent departments. This
proviso shall cover such appointments as
made in the past.

Note: The question whether a University
department is inter disciplinary or not will
be decided by the Academic Council.

Clause 9-A

(1) However, in the case of directly
recruitee teachers and the teachers
promoted under the merit promotion
and career advancement schemes,
the inter-se-seniority will be
determined in the respective cadre of
Assoc. Professor/ equivalent or
Professor/equivalent according to the
length of continuous service in such

cadre.

(2) All the teachers already promoted to
the post of Associate
Professors/equivalent and

Professors/equivalent will be part of
their cadre of Associate Professors/
equivalent and Professors/equivalent,
respectively, ~ with  effect  from
27.9.2010 i.e. the date of BOM

decision. However, this amendment

——




will not affect the seniority of the
already directly recruited existing
Associate Professor/equivalent and
Professors/ equivalent who shall rank
senior to the teachers promoted under
MPS/CAS. All the direct recruitee
teachers and those promoted under
the MPS/CAS will be considered at
par for all intents and purposes w.e.f.
27.9.2010.

Endst. N

1.
2.

3.
4.

7.

0. Admn.F.4/2021/ | 2608 ~)27

Sd/-
Registrar

Dated: “31-05.2

A copy of the above is forwarded to the following for information
and necessary action:-

SPS to Vice-Chancellor

All Deans/Director/Officers of the University/Controlling Officers/

HODs ( including outstations)

The Comptroller
Joint Director (Audit)

Incharge, Computer Section, COBS&H

5.
VS./ Asstt.Registrar(GA) and R-4

CCSHAU, Hisar.

Asstt.F.1, F.2 & F.3 (internal)

M99

Asstt. Registrar (F)
for Registrar
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* Amrit Mahotsay

Chaudhary Charan Singh Haryana Agricultural Unwersuty, Hlsar

Amendment No._O1 /'2_0‘13

No.Admn.R- 4/2023/ 206Y

Dated: 9£-02-2023

In pursuance of the decision taken by the FC/BOM vide Item No. F-6/A-8 . of
their 222"9/273™ meeting held on'18.01.2023, the worthy’ Vice-Chancellor, CCSHAU,_His'gr
is pleased to substitute'Note -1 under Clause-12 of Chapter-XI and Note -1 under Clause-
11 of Chapter-XII(Part(b) of Act & Statues, regarding non-refundable advances as under:-

Existing provision

Revised provision

Note -1 under Clause-12 of Chapter-XI

The amount of withdrawals admissible under this clause
can be taken in lots irrespective of any ceiling and date
of drawal of advance but the aggregate to non-refundable
withdrawals taken of CPF and other ‘Loans
&advances’ Scheme will be the same as in the State
Govt. and amended by the Govt. from time to time (at

out

present the limit is Rs. 15.00 lacs.)

Note -1 under Clause-12 of Chapter-xi

The amount of wllﬁdrawals adrriisslble under thjs clause
can be taken in Iofs irrespective of any ceiling and date
of drawal of advance but the agéregate to non-refundable
withdrawals taken out of CPF and other ‘Loans
&advances’ Scheme will be the same. as in the State
Govt. and ’amende:d by the Go_i/t. from time to time (at
present the limit is Rs. 25.00 lacs.)

Chapter-Xi(Parib

Note -1 __under_Clause-11 _of Chapter-XlI{(Part(b)

Note -1 under Clause-11

regarding Statues relating to General Provident Fund
- of CCS HAU, Hisar)

The amount of withdrawals admissible under this clause
can be taken in lots irrespective of any ceiling and date
of drawal of advance but the aggregate to non-refundable
withdrawals taken out of GPF and other ‘Loans
&advances' Scheme will be the same as in the State
Govt. and amended by the Govt. from time to time (at
present the limit is Rs. 15.00 lacs.)

regarding Statues. relating to General Provident Fund
of CCS HAU, Hisar)

The amount of -withdrawals admissible under this clause
can be taken in lots irrespective of any ceiling and date
of drawal of advance but the aggregate to non-refundable
withdrawals taken out of GPF and other ‘Loans
&advances’ Scheme will be the same- as in the State
Govt. and amended by the Govt. from time to time (at-
present the limit is Rs. 25.00 lacs.) .

Endst. No. Admn.R-4/2023/ DpA8-712Y

L3

Sd/-

(Dr. S.K.Mehta)
Registrar

Dated 06'-02 2023

A copy of the above is forwarded to the following for |nforrnat|on & necessary actnon

—_

17, Chandigarh.

The Additional Chief Secretary to Government of Haryana, AFWD New Haryana Civil Sec Sector-

for uploadlng on the University

g. meDSecretary to Vice-Chancellor, CCS HAU, Hisar. i
; eans/Dlrectors/Offcers/HODs/Sectlons |ncIud|n out
4. The Comptroller, CCS HAU, Hisar \ e StatlonS)lDDOS Ces HAL, .Hlsar
g. "Tl'ge .llomt Director (Audit), CCS HAU, Hisar. '
5 e Incharge, Computer Section, CO
e i BS&H, CCS HAU, Hlsar
7

Registrar

8. The President, HAUTA/President, HAUNTEA, CCS HAU, Hisar. s

All Dy. Registrars/Dy. Comptroller/ARs/AAOs, RAO, Internal Augn Cell/Supdts/Dy.Supdf and PS to

\}5 /fﬂa’?ﬂ;}
Assrstant Registrar (GA)
for Reglstrgr

. .
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CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY, HISA

/Amendment No. 02{2_0 23
' Dated: 2.7/06/2023

o -1in its
In pursuance of the decision taken by the Academic Council vide Item No. B ’
) . : i em
meeting held on 26.05.2023 and as authorized by the Board of Management vide

isar
No. A-17/B-13 of its 246t meeting held on 18.12.2013, the Vice-Chancellor, CCS HAU, Hisa
is pleased to add the following notes below clause 6.1 ;6.2 and 6.3 of Chapter VII-A cf Statutes:

Npte-1 & 2 below Sub Clause (d) of Clause'6.1 of Ch-Vil-A:

Note-1: The conditions at (b),(c) & (d) shall be mandétory reguirement. .The'tetac;?eig
may still be placed in the next stage even if they do not fulfill the requiremen A%
above but they will have to fulfill the same by 31.12.2018. However, the placemen

" teachers in the next stage under CAS be considered only when they fulfill the condition

of refresher course/orientation course/research methodology course by 31._12.2018
but the promotion will be given w.e.f: due date. In case they fulfill the‘condltrqn z_;ifter
31.12.2018 they will be considered for promotion from'the date they fulfill the condition
after 31.12.2018. . .
That the grant of next stage will be made from due date only after the teacher fulfills
the condition of refresher course/orientation course/research methodology course by
31.12.2018. .

Note-2:  Where next stage has'been granted subject to condition that a teaqher will
fulfill the requirement by 31.12.2018 and if such condition is not fulfilled by this date,
his/her promotion under CAS will be withdrawn consistent with the guidelines of the
ICAR. : ' ' '

Note-1 & 2 below Sub Clause (d) of Clause 6.2 of Ch-VII-A: -

Note-1:- The. conditions at (b), (c) & (d) shall be mandatory requirement. The teachers
may still be placed in the next stage even if they do not fulfill the requirement at (b)
above but they will have to‘fulfill the same by 31.12.2018. However, the placement of
teachers in the next stage under CAS be consjdered only when they fulfill the condition
of refresher course/methodology workshop/training/ and Faculty Development
Programme by 31.12.2018 but the promotions will be given w.e.f. due date. In case
they fulfill the condition after 31.12.2018 they will be considered for promotion from the
date they fulfill the condition after 31.12.2018. . '
That the grant of next stage will be made from due date only after the teacher fulfills
the condition of refresher course/ methodology workshop/ training/ and Faculty
Development Programme by 31.12.2018. .

Note-2: Where next stage has been granted subject to cohdition that a teacher will
fulfill the requirement by 31.12.2018 an_d if such condition is not fulfilleq by this date
his/her promotion under CAS will be withdrawn consistent with the guidelines of thé

ICAR. |
Note-1 & 2 below Sub Clause (v) of Clause 6.3 of Ch.Vil.A.

Note-1:- The conditions at (ii), (iii), (iv) & (v) shall be mandatory requirement. The
teachers may still be placed for promotion as Associate Professor/equi\,a[ent e;/en if
they do not fulfill tne requirement at (ii) above but they will have to fulfill the same b

31.12.2018. However, the placement of teachers for promotion as ASSociatg
Professor/equivalent under CAS be considered only when they fuli| the condition of
refresher course/training/Faculty Development Programme by 31.12.2018 i



Endst. No. Admn.F.4/2023/ 14173

S N

~N

promotion will be givén w.ef due date. In case they fulfill the condition after
31.12.2018 they will be considered for promotion from the date they fulfill the condition

after 31.12.2018.

That the grant of promotion as Associate: Professor will be made from due date only
after the teacher fulfills the condition of refresher course/ training /Faculty Development

Programme by 31.12.2018.
Note-2: Where promotion as Associate Professor has been granted subject to

condition that a teacher will fulfill the requirement by 31.12.2018 and if such condition
is not fulfilled by this date, his/her promotion as Associate Professor will be withdrawn

consistent with the guidelines of the ICAR.

Sd/-
Registrar

~ U292 Dated: 27/06 /2023

A copy of the above is forwarded to the foilovx."ing for information and necessary action:

0SD to Vice-Chancellor/Secretary to Vice-Chancellor

All Deans/Directors/Officers/HODs/Séctions (including outstations) .
COE/Advisor (RC)!Advisor (AFA)/PS to Registrar/DDO (Internal)

All Dy. Registrars/Dy. Comptroller/Asstt. Registrars/A&AOs/Supdts.

Joint Director (Local Audit),
In-charge, Computer.section, COB

website. .

S&H for placing the amendment on the University

_ All Assistants/S-1 (Internal)

el

CCS HAU, Hisar ' .
. ; ,\/5/,;\\«:\‘:3
: : N

Asstt. Registrar (F)
for Registrar



CH. CHARAN SINGH HARYANA AGRICULTURAL UNIVERSITY' HISAR

Amendment No. 01/2025

No. Admn. R2/2025/ |Y Q Dated: ) 9- 02 -QodS

. ide item No. A-4 in
In pursuance of the decision taken by the Board of Management vide ften

; . ’ . i Hisar
its 278" meeting held on 22.01.2025, the Vice-Chancellor, CCS Haryana Agricultural University. .

. -eferr Clause 3
is pleased to make the following addition in the Annexure-1 at Sr. No. 11 and 12, (referred to

of Chapter 111 of the Statutes):

11. Dean, College of Fisheries Scicence:

i)

i)

R ology &
Doctoral degree in any branch of Fisheries Sciences. Zoology and Zoolog
Aquaculture.

Atleast 8 years experience as a Professor or in an equivalent position.

Desirable .. - institute
Administrative experience as Head of University Deptt./Division of ICAR ins -

12. Dean, College of Bio-technology:

i) Doctoral degree in any branch of Biotechnology, Agricultural Bi_otechnc?logy, P];z.mt
Biotechnology, Industrial Biotechnology, Bioinformatics, Computaﬂongl Biology. 1lo~.
Nanotechnology, Genetics, Plant Breeding, Genetics & Plant Breeding, Molecular
Biology, Microbiology, Biochemistry and Plant Physiology.

ii) Atleast 8 years experience as a Professor or in an equivalent position.

Desirable ‘ o ‘ o
Administrative experience as Head of University Deptt./Division of ICAR institute.
Sd/-
Registrar
Endst. No. Admn.R2/2025/ |4Y4_Q74 Dated: )9.69_9095

N —
. .

oiln B

A copy of the above is forwarded to the following for information and necessary action:-

i Hisar

ecretary to Vice-Chancellor, CCS HA}J, isar.
Ifllle SI;eans/I;,ircctorS/Ofﬁcers of the University/Heads of Deptts./Offices (including
outstations), CCS HAU, Hisar. . .
The Comptroller, CCS HAU, Hisar. ‘ |
The Incharge, Computer Centre, COBS&H, CCS HAU, Hisar.
The Joint Director (Audit), CCS HAU, Hisar. ' . |
All Deputy Registrar/Deputy Comptrollers/Assistant Registrar/Assistant Comptrollers/

s, CCS HAU, Hisar. ]
?;:Oé/osgfﬁctlsvisor, AFA/PS to Registrar/R-1 (internal).

ﬁ 77/ 2 2"
Assistant Registrar (R)

for Registrar



